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 HOUSE  OF  THE  PEOPLE
 Saturday,  6th  December,  952

 The  House  met  at  a  Quarter  to
 Eleven  of  the  ick

 (Mr.  Deputy-Speaxen  in  the  Chair)
 of  the  Clock

 ORAL  ANSWERS  TO  QUESTIONS
 Postat  Lirt  INSURANCE  POLICIES  07

 DisPiacey  PEReONB
 °972,  Dr.  Ram  Subbag  Siagh:  Will

 the  Minister  of  Communications  be
 Pleased  to  state  whether  displaced
 persons  from  Easat  Pakistan  havi
 Postal  Life  Inaurance  policies  tel
 by  the  undivided  Government  of  India
 and  who  have  come  over  to  India  since
 February  ‘1950,  are  receiving  thdr
 payments  from  the  Government  of
 India?

 The  Deputy  Minister  of  Communica
 tions  (Shri  Raj  Bahadur):  The  reply
 is  in  the  negative.  In  accordance  with
 an  interDominion  Agreement  reached
 in  December  950  the  liability  for  the
 Postal  Life  Insurance  policies  of  dla-
 placed  persons  who  did  not  migrate  to
 India  on  or  before  the  3lst  March  948
 devolves  on  the  Government  of
 Pakistan.  To  avoid  hardship  to  in-
 sured  persons  whose  policies  have  9०९५
 come  the  liability  of  the  Pakistan  Gov-
 ernment.  if  was  proposed  to  the
 Pakistan  Government  that  the  Govern
 ment  of  india  would  be  willlng  to  re-
 cover  Preinla  on  those  policies  and  set
 tle  claims  on  behalf  of  the  Pakistan
 Government  a:  that  the  Pakistan
 Government  would  Iikewise  arrange  to
 settle  clainis  an  behalf  of  the  Govern-
 ment  of  India.  The  reply  of  the
 Pakistan  Coveroment  is  still  cwatted.
 In  the  meantime  the  Government  of
 India  have  sanctioned  some  interim
 relief  to  such  policy  holders  as  have  nv
 other  means  of  Jivelihood

 Dr.  Ram  Subbag  8980:  May  I  know,
 Sir.  whether  these  pergona  had  _  re-
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 ceived  their  payments  regularly  as
 Jong  as  they  were  in  Pakistan?

 Shri  Raj  Sahadur:  Of  course,  they
 ahould  have  received  payments  if  their
 claims

 had  matured  when  they  were
 ere.
 Dr.  Kam  Subbag  Singh:  May  I

 know,  Sir.  whether  the  hon.  Minister
 is  In  a  position  to  give  the  number  of
 persoas  having  Postal  Life  Insurance
 policies  who  have  come  over  to  Indias?

 Shri  Ra)  Gabader:  It  ts  not  posai-
 ble  for  me  to  give  the  number  of  t«r-
 gong  who  have  come  to  India  and
 havé  got  Hfe  insurance  policies  in
 Paklatan,  I  can  give  the  number  of
 persons  who  have  applied  in  respect  of
 such  policies,  That  Is  25.

 Shrt  Gidwanl:  Ia  there  any  particu-
 lar  date  after  which  Government  its
 not  prepared  to  take  any  respoasibility
 about  these  policy  holders?

 date  hase Shri  Haj  Gahador:  T'
 been  notified.  It  is  3lat  March  948

 What  is  the  sanctity Shri  Gidwani: of  that  particular  date,  because  people
 gtayed  in  Pakistan  because  of  the  lea-
 ders’  advice  and  if  they  had  to  come

 Mr,  Deputy-Speaber:  The  hon
 Member  is  arguing  the  matter.  Instead
 of  putting  it  that  way.  the  Minister
 may  be  asked  what  \s  the  reason  for
 fixing  that  date  and  no  vther  late
 That  is  what  evidently  the  hon,  Mem-
 ber  wants  to  know

 Shri  Raj  Babedur:  It  is  based  on
 Inter-Dominion  arrangements.  They
 have  accepted  responsiblilty  up  to  a
 particular  date  and  not  after  that.

 Shri  Gidwaal:  Wil)  Government  con-
 elder  the  hard  plight  of  those  pezsona who  have  come  2fter  that  date  and
 also  include  them

 Shri  Raj  Bahadur:  We  jiave  already considered  (t  and  ate  trying  to  evolve
 a  formula  for  intetim  relief  also,

 Shri  Garanrsdhar  Das:  May  I  know
 when  that  prooosa!  was  made  to  the
 Paklatan  Goverument  reply  to  which  ta
 belng  awaited?
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 Sbri  Raj  Bahador:  That  was  about
 25th  August  949

 Shri  Gidwani:
 posed  to  wait?

 Shri  Raj  Bahadur:  In  the  mean-
 while  there  have  heen  counter-pro-
 Pposals  which  we  have  not  accepted.
 Then  there  have  heen  our  old  propo-
 sals  on  which  we  have  not  got  rep-
 lies,  so  far:

 How  long  is  It  pro-

 Ravio  Licence  Scageninc
 *9723,,  Dr.  Ram  850088  85७87  :  (a)

 Will  the  Minister  of  Communirationa
 be  plessed  to  state  when  was  the
 radio-licence  screenlng  done  last?

 {b)  How  many  persons  have  been
 found  jn  the  country  uslng  their  radio
 sets  without  licences?

 (c)  Have  Government  taken  any
 action  against  those  who  were  not
 having  radio  licences?

 The  Depaty  MPlinister  of  Communica-
 tlona  (Shri  Raj  Babadur):  (a).  Screen-
 ing  !s  done  throughout  the  year  by  the
 special  anti-piracy  387  employed  to
 check  the  unauthorised  use  of  Broad-
 cast  Receivers

 (b)  During  the  last  ten  months
 January  to  October,  1952.  1,867,106  per-
 sons  were  found  using  their  sets  with-
 out  licences,

 (c)  Yes.
 Dr.  Ram  Subbag  Singh:  May  I  know

 Sir,  whether  a  licence  covers  more
 than  one  receiving  set  of  a  person
 or  family,  if  all  those  sets  are  located
 in  a  single  premise?

 Shri  Raj  Babador:  In  one  buildmg
 it  Renerally  covers,  the  same  may  be
 said  of  commerclal  broadcasting  recei
 vers  or  community  receivers.

 Shri  Bogawat:  How  many  persons
 have  so  far  been  prosecuted  or  pena-
 lised?

 807]  Raj  Babadur:  The  number  of
 prosecutions  launched  is  263,

 Shri  Ragbavacbari:  May  I  know  the
 number  of  licences  issued  as  against the  number  of  sets  imported  into  the
 country?

 Shri  Raj  Babadur:  I  learn  on  good
 authority  that  sets  as  such  are  not
 unported  now.

 Rice  (Loans)
 °974,  De.  Ram  Subbag  Singh:  Will the  Minister  of  Food  and  Agriealtare be  pleased  to  state:
 (a)  whether  it  is  a  fact  that  rice  has

 been  given  as  loans  to  some  neighbour-
 ing  countries  ;
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 (b)  if  30,  to  which  country  or
 countries  such  loans  have  heen  given;

 (c)  the  totai  quantity  of  rice  given  as
 loans  ;  and

 (d)  when  these  loans  are  likely  to  be
 returned?

 The  Minister  of  Food  and

 row  ad
 (Shri  M.  ४.  @rishnappa) a

 (b)  Ceylon.
 (९)  15,000  ६073,
 (d)  In  March,  ‘1953,

 Dr.  Ram  Subbag  Singh:  When  was
 the  rice  made  available  to  Celyon?

 Shri  M.  V.  Srishnappa:  7,500  tons
 was  given  in  the  month  of  September
 and

 another
 7.500  tons  was  given  last

 mon
 Dr.  Ram  Subbag  Singh:  Has  any

 other  Government  approached  the
 Government  of  India  for  rice?

 Sbri  M.  V.  Krishnappa:  About  three
 months  back  the  Government  of  Nepal
 asked  us  for  some  rice.  By  the  time
 we  were

 ont
 to  give  it  to  them  their

 interna)  position  improved.
 Shri  P.  T.  Chacko:  May  I  know,  Sir,

 whether  the  Government  knew  at  the
 time  the  loan  was  made  te  Ceylon  that
 in  some  of  the  Southern  Statee  the
 ration  per  head  was  only  about  5
 ounces?

 Shri  M.  V.  Krlahnappa:  Yes,  Sir.
 Our  food  situation  was  tar  frum  satis-
 factory  at  that  time.  But  in  view  of
 the  consideration  of  8000  neighbourly
 relationship  and  the  fact  that  Ceylon
 had  loaned  us  about  10,000  tons  of  rice
 in  950  when  we  were  in  dire  need  of
 tice  in  South  India,  we  agreed  lo  give
 them  15,000  tons.  They  bad  asked
 for  40,000  tons  but  we  agreed  to  Elve
 them  only  15,000,  tons.

 Shri  A.  M.  Thomas:  May  I  know.
 whether  any  standard  quality  is  fixed
 for  the  rice  that  is  loaned  and  the  rice
 that  will  be  received  back?

 Shri  M.  V.  Krishnappa:  We  ivslst
 on  the  return  of  the  same  ounlity  and
 delivery  at  the  port  from  which  we
 supplied  it.

 Shrimati  Terkeshwari  Sinha:  May  I
 know  whether  the  rice  was  indian-
 @rown  rice  or  foreign  imporsted  rice
 that  was  sent  to  Ceylon?

 Shri  M.  V.  Xrishnappa:  ‘The  rice  we
 loaned  them  was  got  by  us  from
 Burma.

 Shri  N.  Sreekantszn  Nalr:  Was  the
 tice  loaned  because  of  the  recommenda-
 tion  of  any  international  organisation,
 or  body  or  because  of  the  fricnd’y  te-

 lations  existing  between  India  and
 Ceylon?
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 Sbhrt  M.  V.  Krishnappa:  Because  of
 the  friendly  relationship  that  exists
 between  India  and  Ceylon,

 Shri  P,  T.  Chacko:  May  i  know
 when  costlier  rice  that  is  imported
 from  other  countries  was  distributed  in
 the  Southern  States,  why  this  com-

 aratively  cheaper  rice  was  diverted  to
 ‘eylon?

 Shri  M.  V,  Grishoappa:  The  ques-
 tlon  of  price  does  not  arise  hecause  it
 is  a  loan.  They  wili  have  to  return
 us  the  same  quantity  of  rice  and  if  St

 la  cheaper  the  same  rice  will  be  dle-
 tributed  to  the  Southern  States.

 Shri  ९,  T.  Chacko:  The  question  of
 price  arlses  ia  this  way......

 Mr,  Depnty-Spesker:  The  hon.  Mem-
 ber  can  only  get  information.  If  hon,
 Members  are  not  satisfied  with  the
 reply  and  think  that  Government  have
 made  a  bargain  and  got  some  profit,
 they  will  take  some  other  opportunity.

 Shri  Kaatiwal:  when  is  the  loan
 expected  to  be  repaid?

 Shri  M.  vy  Xrisbpappa:  In  March
 1953,

 PRODUCTION  oF  SUBSIDIARY  Foop
 #975,  Shri  8.  N.  Das:  Will  the

 Minister  of  Food  and  Agticulture  he
 Pleased  to  state  :

 (a)  whether  as  a  result  of  giving
 effect  to  the  recommendations  of  the
 Subsidiary  Food  Production  Committee,
 the  various  State  Governments  have
 been  able  to  organise  the  production
 of  subsidiary  food  on  an  apprecjable
 seale  ;

 (b)  if  so,  to  what  extent  the  areas
 and  productions  under  different  sub-
 sidiary  food  in  each  State  have
 Increased  ;  and

 (c)  whether  the  results  of  the
 campaign  carried  on  for  production  of
 subsidiary  food  have  been  assessed?

 The  Deputy  Minister  of  Food  and
 Agrtculture  (Shri  M.  V,  Krishnappa):
 (a)  Almost  all  the  States  have  tried
 to  increase  the  production  of  subsi-
 diary  foods.

 (b)  A  statément  glving  available  in-
 formation  about  the  area  under  sud
 production  of  subsidiary  foods  in  the
 various  States,  Js  placed  on  the  Table
 of  the  House.  [See  Appendix  V,  an-
 nexure  No,  54}.  In  those  States  from
 which  complete  information  is  avail-
 able.  there  has  been  an  Increase  gene-
 tally  in  the  production  of  certam  types of  subsidiary  food  crops  like  potatoes,
 sweet  potatoes  and  tapioca.
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 (९)  It  is  not  possible  to  say  how
 much  of  the  increase  is  attributable  to
 the  campaign.

 Shri  8.  N.  Das:  From  the  statement
 laid  on  the  Table  of  the  House  it  ad-
 pears  that  in  Bihar  only  sweet  potato
 has  heen  grown.  May  I  mow,  Sir,
 whether  other  varieties  of  subsidiary
 food,  such  as  mango,  plantains  and
 other,  food  are  not  krown.  or  whether
 Agures  are  not  available  for  them.

 Ghri  M.  V.  Erishnappa:  All  the
 available  Agures  we  have  piaced  on  the
 Table  of  the  Houae.

 Shri  8.  N.  Das:  May  I  know  whe-
 ther  the  All  India  Women’s  Council  for
 Supplementary  Foods

 finns
 any  part

 _ia  the  {mcreased  production  of  thése
 products  or  whether  the  activities  of
 that  body  were  limited  only  to  the  con-
 sumptlon  of  aubaidiary  foods?

 Shri  M.  V.  Kriehaappa:  Their  activi-
 tles  are  to  organize  a  vigorous  popular
 drive  for  encouraging  th2  production
 and  eonsumption  of  subsidiary  foods
 througbout  the  country.

 Shri  8.  N.  Das:  May  I  know  whe-
 ther  any  part  of  the  Fund  for  the
 Grow  More  Food  campaign  was  soent
 over  thia.  and,  if  so  what  percentage of  that  Fund  haa  been  spent  over  this?

 Shri  M.  V.  Sriashnappa:  Yea,  some
 part  of  the  Fund  for  the  Grow  More
 Food  campaign  has  been  spent  on  this,
 and  the  figures  are:

 Rs.
 I9SI-52  Assam  85,200

 Bihar  2,063
 Madras  12,00
 Ajmer  as  $50
 Coorg  7,875

 +19$2-$3  Assam  ‘15,200
 Coorg  7,725

 Shri  A.  M,  Thomas:  7409  t  know
 whether  restrictions  exist  in  the  move-
 ment  of  subsidiary  foods  like  tapioca
 within  the  country  itself,  from  one
 Stale  to  another?

 Shri  M.  ¥,  Kriakmappa:  Yes,  restric-
 tion  exists  because  tha  tapioca  that  is
 grown  In  Travancore-Cochln  was  for-
 merly  supplied  to  Bombay  for  the
 manufacture  of  starch.  Then  the
 prices  of  tapioca,  which  is  the  poor
 man’s  food  in  Travancore-Corhin,  went
 up  and  there  was  an  a@Zitalion  o  that.
 Therefore  there  is  a  ban  imposed  in
 Travancore-Cochin  over  the  export  of
 taploca  to  Bombay  and  othér  places for  the  manufacture  of  starch.
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 Shil  A.  M.  Thomas:  May  I  know

 whether  Government  is  aware  of  the
 fact  that  because  of  these  restrictiona,
 the  tapioca  cultivators  there  are  suf-
 fering  a  great  deal?

 Shri  M.  V.  Grisknappa:  Since
 tapioca  happens  to  te  the  poor  man’s
 food  in  Travancore-Cochin,  the  chea-
 per  the  value  of  tapioca  the  better  for
 the  poor  people  there.  But  I  take  this
 §nformation  from  my  hon,  friend  and
 I  shall  find  out  whether  the  restriction
 bas  in  any  way  affected  the  production
 of  tapioca  in  Travancore-Cochm.

 Shri  A.  M,  Thomas:  It  has  affected
 production,

 Shri  Demodara  Menon:  Ia  it  a  fact
 that  the  activities  of  the  All  India
 Women’s  Council  are  confined  only  to
 urban  areas  and  to  the  upper  classea?

 Shri  M.  V.  Griahnaipa:  Their  C'ofe-
 teria  is  open  for  all  sorts  of  people  to
 come  and  take  food.

 Shri  Damodarn  Meaon:  Whether  it
 is  confined  to  the  urban  areasz—he  bas
 not  answered  that.  Sir.

 Shiri  M.  V.  Krishoappa:  At  present
 they  are  only  in  the  urban  areas,  but
 they  intend  to  extend  them  as  soon  as
 possible  in  the  rural  areas.

 Kumar]  Aanle  Mascarene:  May  I
 Know  whether  Government  had  given
 any  aid  for  the  increased  produr:tion of  tapioca?

 Shri  M.  V.  @rishnappa:  Not  to  my
 setoemation:

 Sir.  I  want  notice  for
 that.

 Shri  P,  T,  Chacko:
 whether  India  is  Importing
 from  anywhere?

 Shri  M.  V.  Krisbnappa:  I  want
 notice  for  that.

 May  I  know
 tapioca

 Shri  S.  N.  Das:  May  I  know  whether,
 and  if  so  to  what  extent,  demands  for
 cereals  have  decreased  as  a  result  of
 the  progressive  increase  in  the  produc- tion  of  subsidiary  foods?

 Shri  M,  V.  Grishnappa:  I  cannot
 glve  the  exact  figures.  but  this  much
 Is  certain  that  the  very  fact  that  our
 offtake  has  decreased  and  that  we
 are  able  to  ‘build  up  a  stock  of  food-
 grains  in  the  country  may  to  some  ex-
 tent  be  due  to  the  fact  that  people  are
 now  taking  to  other  subsidiary  and
 supplementary  foods.

 Mr.  DepatySpeaker:  Next  question.
 Mr.  V.  P.  Nayar.
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 807  V,  P,  Nayar:  Sir.  with  regard
 to  this  question  (No.  976)  may  I  point out  to  you  that  as  it  is  printed  in  the
 list  it  seems  to  be  substantially  dilfe-
 tent  from  the  question  which  I  have
 put?  I  have  a  copy  of  the  Question  as
 I  put.  before  me.

 Mr.  Deputy-Speaker:  I  may  say  that
 in  admitting  a  question,  hon,  Members
 may  table  it  in  a  particular  form.  but
 atrictly  under  the  rules  it  cannot  be
 put  in  that  form,  and  instead  of  re-
 jecting  those  questions  they  are

 modified  and  admitted.  if  sometimes
 it  is  so  modilied  as  to  be  absolutely
 different  from  the  origina)  question.

 the  hon,  Member  will  try  to  table  an-
 other  question.  I  will  allow  it  later.

 Sbri  V.  P.  Nayar:  That  is  not  the
 point.  Sir.  Certain  items  of  infor-
 mation  which  I  had  requited  are  not
 in  the  question.  and  certain  other
 items  of  information  which  I  had  not
 requested  for  are  included  in  the  ques-
 tion.  I  did  not  want  any  information
 on  the  number  of  med  ial  students
 who  go  abroad  at  Government  expense.
 I  wanted  some  information  about  the
 medica!  students  of  India,  who  study
 abroad.

 Mr.  Deputy-Speaker:  Let  me  _  see.
 ee  the  number  of  medical  students

 from  India  who  are  at  present  study-
 ing  medicine  abroad  at  Central  Gov-
 ernment  expense’.  .That  [snot
 what  he  wanted?

 Shri  V.  P.  Nayar:  No,  Sir,  I  want-
 ed  the  number  of  medical  students
 who  go  abroad......

 Mr.  Depnty-Speaker: this  to  stand  over.
 I  will  allow

 Ao  Hon,  Member:  May  I  suggest
 that  the  question  may  be  answered
 as  it  is?

 Mr.  Depnty-Speaker:  The  gentle- man  who  asked  the  question  wants
 a  different  Question  to  be  answered.

 Sbri  है,  K.  Basu:  It  is  now  the
 Property  of  the  whole  Houae.

 Mr.  Deputy-Gpeaker:  it  is  «pen  to
 the  hon.  Member  not  to  put  that
 question.

 Shri  V.  ९,  Nayar:  It  is
 necersary.

 :
 Sir.  that  in  such  cases  where  thére
 is  such  a  mutilation  of  the  question,
 advance  notice  should  be  sent  to  the
 Member  concerned.
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 Mr.  Depaty.Speaker:  will  look
 into  it.  First  of  all  let  me  satisfy
 ntyself  that  there  ६8  a  mutilation.

 Next  question.
 MoxtTHLy  TicKerts

 8977  Sbri  N.  Das:  (a)  Will  the
 Minister  of  Reallways  he  pleased  to
 state  whether  it  ls  a  fact  that  daily
 Passengers  coming  from  the  suburbs
 of  Delhi  to  attend  to  their  duties  In
 different  officea  in  Deihl  are  charged  24
 single  fares  for  monthly  tickets  while
 such  passengers  in  Calcutta  and  Bombay
 Zones  are  charged  only  l2  single  fares?

 (b)  What  are  the  reasons  for  such
 discrimination?

 (c)  Has  any  representation  on  behalf
 of  the  passengers  been  received  and
 considered?

 The  Parliamentary  Sweretary  to  the
 Minister  of  Es  है...
 (Shri  Shahnawes  ‘than  (a)  Charges
 for  monthly  tickets  issued  in  the
 Delhi  area  are  calculated  at  24  singie
 journey  mall  fares  whereas  charges
 for  monthly  suburban  season  tickets
 in  the  Calcutta,  Bombay  and  Madras
 areas  are  calculated  on  luwer  bases
 which  vary  according  to  the  three
 zones  in  the  light  of  loca)  conditions
 but  not  at  32  single  journey  fares

 (b)  Delhi  is  not  comparable  to  the
 large  cities  like  Bom  Calcutta
 and  Madras  where  very  large  num-
 ber  of  persons  come  daily  for  work
 Or  business

 from  their  homes  in  sub-
 urbs.

 40)  Yes,
 Shri  S.  N.  Das:  Arising  out  of  the

 answer  to  part  (a)  of  the  guestion,
 may  I  know  what  ure  the  special  con-
 ditions  prevailing  in  the  Calcutta
 atid  Bomoay  Zones?

 Shri  Sbahnawas  =  Kb  Calcutta.
 Bombay  and  Madras  aie  very  big
 metropolitan  cttles  and  DeJjhi  cannot
 be  compared  with  any  of  those  citles.

 Mr.  DeputySopeale:r:  Passenger
 traffic  has  not  yet  so  much  Increased
 in  Delhi.  That  is  what  he  means.

 Suri  N,  Das:  ita  view  of  the
 great  disparity  between  the  fares
 charged  from  passengers  in  the  sub-
 urbs  of  Delhi  and  thuse  in  the  sub-
 urbs  of  Calcutta  and  Bombay,  may  I
 know  whether  Government  Is  going
 to  consider  and  review’  the  present
 tates?

 Shri  Shabnawaz  Mhau:  The  very
 low  rate  of  fares  in  Calcutta.  Bom-
 bey  and  Madras  is  very  uneconomi-
 cal  and  it  la  8  legacy  of  the  past
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 which  the  Government  do  ३३०  intend
 to  follow.

 Shri  M.  Thomas:  Moy  I  know
 whether  the  Government  intends  to
 introduce  a  uniform.  policy  with  re
 gard  to  the  grant  of  season  tickets?

 Sbri  Shalnawaz  Khana:  There  is  8
 uniform  policy  already  with  the  ex-
 ception  of  theae  three  cltles.

 Sbri  Nambiar:  In  view  of  tne  fact
 that  the  employees  working  in  the
 various  offices  in  Delhi  should  also
 have  the  benefit  of  these  concession-
 al  fares,  ray  I  know  whether  the
 same  sort  Of  concessions  xs  are  ob-
 taining  in  Madras,  Bombay  and  Cal-
 cutta  wili  be  extended  to  Delhi  also?

 The  Depa  Minister  of  Seliwaya
 Transport  ५  Alegezan):  Sir,

 it  bas  been  replied  to  in  the  negative
 already.

 Shri  Nambiar:  Why?  What  is  the
 particular  reason?  When  the  emplo-
 yees  are  getting  the  same  sort  of  pay,
 the  same  privileges  may  be  extended
 to  them  aiso.  Why  ia  it  denied  in
 Delhi?

 Shri  Alagesan:  Sir,  I  think  it  haa
 been  sufficiently  anawered.  These
 low  charges  at  the  tnree  big  cities
 have  been  delibcrately  fixed  with  a
 view  to  developing  the  suburban
 areas  and  encouraging  large  _  bodies
 of  city  workers  to  live  in  the  sub-
 urbs.  The  same_  conditions  do  not
 apply  to  other  cities.  Fn  fact  there
 has  been  a  demand  for  these  low
 charges  in  Nagpur,  Abmedabad,  Tir-
 uchirapall]l  etc.  But  we  are  not  in  a
 Position  to  accept  it.

 Shri  Namblar:  In  view  of  the  great
 shortage  of  houses  in  Delhi

 Mr.  Deputy-Speaker:  There  is  no
 good  developing  this  into  an  argu-
 ment:,
 Coat  Minus  IasouR  WELFARE  एलए

 °9%g.  Shri  N,  P.  Sinha:  (a)  Will  the
 Minister  of  Labeur  be  pleased  to  state
 how  many  housea  have  been  built  in
 the  year  ‘195152  in  the  coal  fields  in
 India  out  of  the  Coal  Mines  Labour
 Welfare  Fund?

 (b)  What  amount  as  subsidies  has
 been  paid  by  the  Government  of  India
 to  the  colliery  ownera  in  the  year
 ‘1951-52?

 The  Deputy
 imater  of  Labour

 (800  Abld  All):  (a)  334
 (b)  No

 pone
 has  been  made,  aa

 no  claim  for  the  payment  ७  subsidy
 has  so  far  been  recelved  from  colliery
 owners.
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 Shri  N,  P.  Sinha:  May  I  know  the
 amounts  granted  for  the  construction
 of  houses  in  95l-52?

 Sbri  Abid  All:  No  payment  bas  been
 made  as  no  claims  for  payment  of  sub-
 sidies  have  so  far  been  received  from
 colliery  owners.

 807  Abdus  Sattar:  May  I  know  the
 mumber

 of  houses  built  in  West  Ben-
 gal?

 Shri  Abld  All:  The  number  of  hou-
 ses  built  in  different  places  are

 ३304  in  Bokharo
 340  in  Kargall
 40  in  Glridlb
 50  in  Bhurkunda

 Sbri  N.  ह.  Simba:  May  I  know  if
 about  1500  to  600  houses  built  at
 Bhull  Town  area  in  Jharia  coal  flelds
 have  either  not  been  occupied  or  ab-
 andoned  after  occupation  because  the
 houses  are  at  a  great  distance  from  the
 actual  work  sites?

 Shri  Abid  All:  Out  of  about  500
 houses  in  the  Bhull  township  area
 about  500  have  already  been  occupied
 and  for  the  rest  arrangement  it  being
 made  to  provide  necessary  transport
 facilities.  It  is  expected  that  the  rest
 of  the  houses  will  also  be  occupied
 very  soon.

 Sbri  N.  P.  Sinha:  Is  there  a  road
 leading  the  house  from  the  work  sites?

 Shri  Abld  All:  No,  Sir.  A  proper
 road  is  not  there.  It  is  contemplated  to
 construct  a  suitable  road  so  that  the
 houses  may  be  occupied  by  the  work-
 era.

 Shrimati  A.  Kale:  Who  is  gaing  to
 pay  the  transport  charge3?

 Shri  Abid  All:  According  to  the  pro-
 posal  under  consideration  the  emplo-
 yers  will  pay  the  transport  chirges.

 Sbrimati  A,  Kale:  Was  the  site  con
 sidered  suitable  for  this  township. क्र

 807  Abid  AH:  It  was  considered  to
 be  a  very  suitable  place  for  the  towu-
 sip  .

 झोलदार  बी०  माह:  मध्य  प्रदेश  के
 कैंबेल  कोलफीसल्ड  में  कितने  मकन  बनाये

 गयाहै ?
 झरी माचिव  अली  :  जो  मकान  बताये

 गये  हे  उन  की  फेहरिस्त  तो  “से  अभी  पढ़
 दी है।
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 पंडित  1.  तगण  माधवी 4  :  कया  यह
 बतलाया  जा  सकता  हे  कि  जिस  वक्त  कि

 यह  मकानात  बनाये  गये  थे  तो  मजदूरों  से,
 जिन  के  लिए  कि  बहु  मकान  बताये  गये
 थे,  या  उन  को  यूनियन  वगैरहा  से  मशविरा
 कर  लियाग्रया  था  ?

 शी  आजिर  ली :  वहां  तो  एक  ऐड-
 बाहरी  कमेटी  है  उक्त  में मजदूरों  के  भी

 नुमाइन्दे  हैं,  और  सब  के  महावीर  से  यह
 काम  किया  जाता  हे  ।
 Mr.  Deputy-Spealer:  He  has  al-

 Teady  read  out  the  entire  list,

 Shri  EK.  हू,  Basu:  May  I  know  at
 what  rate  the  rents  are  charged  and  do
 they  compare  favourably  with  the
 rents  prevalent  in  the  adjoining  area?

 Shri  Abld  AH:  Yes,  Sir.  It  compares
 favourably  for  the  workers,  Only  Rs.
 2/-  are  paid  by  the  workers  and  Rs.
 6/-  by  the  employers.

 Shrimati  Renu  Chakravartty:  May  I
 know  how  many  workers  are  housed
 in  each  house?

 Shri  Abld  All:  One  house  is  meant
 for  4  aingle  workers  or  2  workers  with
 their  wives  but  having  no  children  or
 one  worker  with  है  wife  and  child-
 ren.

 Shri  V.  P.  Nayar:  May  I  know  v:hat
 Is  the  fioor  area  of  such  a  nouse?

 Shri  Abld  Al:  About  500  sa.  ft.
 TELSGRAPR  OFFICES

 °979.  Shri  B.  K.  Das:  Wili  the
 Minister  of  Communications  be  pleased
 to  state:

 (a)  the  number  of  Telegraph  offices
 opened  during  the  year  ‘1952;

 (b)  the  total  expenditure  incurred  for
 the  purpose  ;  and

 (०)  the  approximate  recurring  ex-
 penditure  for  running  a  newly  started
 Telegraph  office?

 The  Deputy  Minister  of  Con:munica-
 ४025  (Shri  aj  Bahadur):  (a)  and
 (b).  Excluding  the  Punjab  and  Hy-
 derabad  (for  which  information  is  not
 yet  available)  the  tatal  number  of  tele-
 graph  offices  opened  in  ‘1952-53  is  44.
 involving  an  initlal  capital  00085  of
 Rs.  1,94,000,

 ap  roximately.  This  006९5
 not  include  a  fitional  items  of  expen-

 ture  on  staff  and  stationery  of  shout
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 Rs.  17,000  per  annum.  A  _  statement
 giving  complete  information  for  all
 circles  will  be  furnished  to  tile  hon.
 Member  in  due  course.

 {c)  Recurring  expenses  for  telegraph
 offices  vary  according  to  the  circum-
 stances  of  each  case.  Taking  the  aver-
 age  for  the  last  three  or  four  years  the
 average  approximate  recurring  expen.
 diture  for  each  office  comes  to  Ra.  1,200
 per  annum.

 Shri  B.  x  Das:  May  i  know,  Sir,
 the  extent  of  losa  the  Government  8
 prepared  to  bear  in  opening  a  new  te-
 Tegraph  office?

 Shri  Raj  Bahadur:  Rs.
 November  1951,

 Shri  8.  हू,  Das:  Is  that  the  maximum
 amount  which  the  Government  is  pre-
 pared  to  bear?

 Shri  Raj  Bahadur:  We  open  a  new
 telegraph  office  if  the  loss  does  not
 exceed  Rs.  500  and  if  there  is  no  te-
 legtaph  office  within  a  radius  of  5  miles
 and  if  the  population  of  the  unit  or
 village  or  a  group  of  villages  exceeds
 5000.

 Shri  B  K.  Das:  May  I  know  the
 number  of  telegraph  offtces  opened  in
 the  current  year?

 Shrl  Raj  Bahadur:  Fourty-four.
 Shri  8.  K,  Das:  Statewlse?
 Shri  Raj  Bahadar:  I  will  piace  a

 statement  on  the  Table  of  the  House.
 Sbri  8.  हू,  Das:  May  I  know  whether

 any  contribution  is  demanded  in  open-
 ing  a  new  telegraph  office?

 Shri  Raj  Bahadur:  in  case  the  loss exceeds  tne  prescribed  limit  we  require
 9  guarantee

 Shri  4.  M.  Thomas:  ‘I  think  for
 every  2000  people  there  will  be  a  post
 office.  Is  there  any  such  ¢hing  for
 the  establishment  of  a  telegraph  office?

 Sbri  Raj  Babadar:  I  have  already
 ssid  that  if  the  population  of  a  towa
 or  a  unit  or  a  village  is  5000  and  more,
 we  try  to  open  a  telegraph  office.

 Shrl  S.  N.  088  May  I  know  whether
 future  programme  for  the  next  year haa  been  prepared  and  if  90,  what  le
 the  number  of  telegraph  ofllices  that
 are  going  to  be  started  in  4953१

 Shri  Raj  Babadur:  I  cannot  give  tbe
 exact  number  but,  of  course  we  have
 got  8  programme  which  always  de
 pends  on  financial  position.

 Sbri  V.  2,  Nayar:  May  I  know  whe-
 ther  it  ls  a  fact  that  there  has  been

 500  since
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 insistent  public  demand  for  opening  a
 telegraph  office  in  Kadakkavoor  and
 Vakkom  and  may  I  also  know  whe
 ther  a  telegraph  office  will  be  cpeued
 in  those  places  in  19527,

 Shri  Raj  Bahadur:  It  ls  not  possible
 for  me  to  tell  exactly.  There  are  thou-

 bao
 of  towns,  we  have  got  to  deal

 with,
 Mr.  Deputy-Speaker:  In  al.  these

 cases  I  would  like  that  the  doubts  must
 be  abridged,  as  far  as  possible.  Hon.
 Members  who  have  come  as  represen-
 tatives  need  not  seek  only  the  floor  of
 this  House  even  for  such  minute  de-
 tails,  They  can  alwa:

 ३०
 write  to  the

 7  and  jf  no  redress  is.  available,
 Minister  will  come  ready  with  the  rep-
 ly.  I  agree  that  each  Indlvidual  hon,
 Member  is  interested  in  his  constitu-
 ency  and  even  if  he  refers  to  a  single
 telegraph  office,  it  is  for  that  constitu-
 ency  but  tbe  hon.  Minister  cannot  re-
 member  all  the  2000  telegraph  offices,

 Shri  Chattopsdbyaya:  What  is  to  be
 done  In  the  event  of  replies  not  coming
 to  the  letters  addressed?

 Mr.  Deputy.Speaker:  The  hon.
 Member  can  certainly  say  "What  ia  the
 reply  to  such  and  such  a  letter?  How

 is  it  auch  a  Question  has  not  been  ans-
 wered?

 st  पी०  एन०  राज मोज  :  हम  गवर्नमेंट
 को  लिखते हे  होजाए  ही  नहीं  मिलता  ।

 प्रमोद  ढ्हृ्ये उपाध्यक्षा
 महाराज  ।

 Sbri  Raj  Babadur:  i  would  be  grate-
 ful  to  the  hon.  Memher  if  he  can  point out  a  single  instance  where  letters  ad-
 dressed  to  me  or  to  my  Minlstry  have
 not  been  replied  to.

 New  Raitway  N88
 °980.  Shri  Beli  Ram  Das:  (a)  Will

 the  Minister  of  Bailways  be  pleased  to
 State  how  many  new  railway  lines  are
 going  to  be  constructed  during  the  next
 five  years?  a

 (b)  Will  there  be  an
 line  constructed  in  the

 new  railway
 State  of  Assam?

 (c)  Is  there  any  proposa!  to  construct
 a  new  railway  line  from  Pandu  to  Garo
 Hills  durlng  this  period?

 The  Depaty  Minister  of  Railw:iys
 aud  Traasport  (Shri  Alageeap):  (a)  to
 (c).  Final  decisions  have  not  set  been
 taken  in  regard  to  the  new  lines  to  be
 constructed  during  the  next  five  years.
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 Shri  Bell  Ram  Das:  Has  any  aurvey
 been  made  in  the  State  of  Assam  to
 open  out  a  new  Railway  Line  at  all?

 Shri  Alagesan:
 say.

 807]  Beti  Ram  Das:  Considering  the
 strategic  position  of  the  State,  will  it
 be  possible  for  the  Government  of
 India  to  open  out  a  new  Railway  Line
 from  Pandu  to  Garo  Hills?

 Shri  Alagesan:  It  refers  to  a  parti-
 cular  line.  How  far  it  will  be  econo
 mical  and  what  priority  it  will  get  it
 ts  too  early  to  say.

 Shri  C.  है,  Narasimban:  Will  the
 Programme  for  conatruction  of  new
 lines  involve  the  sacrifice  of  the  reato-
 ration  programme  of  dismantled  lines?

 Shri  Alagesan:  Restoration  of  dis
 mantled  lines  is  very  much  in  our
 minds.

 Shri  Bell  Ram  Das:  In  view  of  the
 fact  that  the  Government  of  India  has
 agreed  to

 5002०
 coal  to  Pakistan  and

 the  fact  that  there  are  millions  of  tons
 of  coal  available  in  Garo  Hills,  will  it
 not  be  a  paying  propositlon  to  open  a
 new  Railway  Line  from  Pandu  to  Garo
 Hills  to  extract  coals  from  Garo  Hills?

 It  is  too  early  to

 Mr.  Deputy-Speaker:  These  are  by
 way  of  suggestions.

 Shri  Velayudhan:  May  I  know  whe-
 ther  the  new  line  which  is  belng  con-
 structed  in  the  Travancore-Cochin
 State  will  be  a  metre  gauge  or  a  broad
 gauge?  If  it  is  not  a  broad  gauge,  what
 was  the  special  reason  for  making  it  a
 metre  gauge?

 Shri  Alagesan:  |  think  it  has  not  yet
 been  decided  whether  {t  should  be
 broad  gauge  or  metre  gauge.

 Shrimati  Renu  Chakravartty:  May  I
 Know  if  there  is  any  priority  for  elec-
 trifying  suburban  lines  in  the  construc-
 tion  of  new  lines?

 Shri  Alageean:  I  cannot  give  the
 stage  of  priority  for  that.
 very  much  interested  in  electrifying  the
 Calcutta  suburban  section.

 Shri  8.  8.  Murthy:  May  I  know  whe-
 ther  Government  have  come  to  any
 decision  as  regards  the  gauge  to  be
 used  in  future  construction  of  Rail-
 ways:  whether  it  fs  to  be  metre  gauge
 or  broad  gauge  or  narrow  gauge?

 Shri  Alagesan:  No  categorical  reply eau  be  given  to  this  question.  It  all  «de-
 pends  upon  the  circumstances.  the
 area  in  which  the  line  is  constructed
 and  so  on.
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 Shr!  M.  8.  Gorupadaswamy:  May  I

 know  whether,  in  certain  areas  where
 famine  conditions

 ore  prevailing:
 with

 a  view  to  provide  work  and  em-
 ployment  to  these  people.  Government
 have  drawn  out  any  programme  of  new
 line  construction  in  Madras,  /[4ysore
 and  Rayalaseema?

 Shri  Alagesam:  The  Quilon-Ernaku-
 lam  line  is  a  major  instance  jn  9oint.

 ANGLOINDIAN  Rai-  way  SCHOOL
 TeEacuERs  (Pay  ScaLes)

 °98i.  Shri  Frank  Anthony:  Will  the

 piiaister
 of  Railways  be  pleased  to

 state  :
 (a)  whether  it  Ils  a  fact  that  the

 Railway  Board  had  issued  instructions
 on  the  50  February,  1952,  to  all  the
 Railways  for  the  implementation  of
 prescribed  scales  of  pay  for  teachers  in
 Anglo-Indian  railway  schools  ;

 (b)  if  so,  whether  it  is  a  fact  ttiat
 this  directive  has  not  yet  been  imple-
 mented  on  the  Southern  Rallway  ;

 (c)  if  the  answer  to  part  (b)  above
 be  in  the  affirmative,  what  actlon
 Government  propose  to  take  in  the
 matter  ;  and

 (d)  whether  thie  teachers  will  get
 arrears  of  pay  in  respect  of  enhanced
 scales  and,  if  so,  from  what  date?

 The  Deputy  Minister  of  Gailways
 gad  Trausport  (Shri  Alageaan):  (a)

 es,

 (b)  and  (c).  On  the  Southern  Raii-
 way  the  implementation  of  the  pres
 cribed  scales  for  Anglo-Indian  Schoole
 has  been  completed  In  respect  of  all
 Primary  Schools.  In  respect  of  Mid-
 dle  Schools.  however.  the  implementa-
 tlon  is  still  in  progress.  Some  un-
 avoidable  delay  was  involved  due  to
 reorganisation  ,and_  redistribution  of
 charges  of  the  teaching  staff  commen-
 surate  with  the  new  pay  scales  and  to
 reconcile  certain  anomalies  arlelng  out
 of  the  implementation  of  the  new  pay
 scales.  The  Railway  Admintatra  tea,
 are  doing  their  best  to  expedite  mat-
 ters  and  no  special  enquiry  to  this  mat-
 ter  is  called  for.

 (d)  Yes.  The  staff  concerned  are  elli-
 gible  for  arrears  of  pay  from  Ist  Janu
 ary  947  or  36th  August  947  accord-
 ing  to  their  option,  except  in  the  case
 of  such  staff  whose  pay  scales  had  ai-
 ready  been  revised  once  before  after
 Ist  January  ‘1947,  In  the  latter  case
 arrears,  if  any,  will  be  paid  from  5th
 February  952  the  date  of  Issue  of  re
 vised  pay  scales.

 Shri  Frank  Anthony:  Msy  I  know
 when  the  revised  scales  were  imple-
 mented  in  respect  of  primary  schools?
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 Shri  Alagesen:  It  has  been  imple-
 mented  and  the  pay  aheeta  for  arrears
 of  pay  as  from  lst  July  1947,  are  belng
 prepared!

 This  work  is  belng  expedit-

 Sbri  Frank  Anthony:  My  question  is
 not  answered.  I  wanted  to  know  ex-
 actly  from  when  these  revised  scales
 were  applied  to  primary  echools  in  the
 Southern  Reilway.

 Sbri  Alagesan:  This  was  applied from  list  July  ‘1947.  The  order  was
 issued  on  Sth  February  i952  Back
 Pay  and  arrears  are  being  workked
 out.  They  will  be  getting  them  very
 shortly,

 Shri  Frank  Aotbony:  May  I  know
 whether  the  revised  scales  were  intro-
 duced  for  non-primary  schools  in  other
 Railways,  auch  as  Central  Ral)way?

 Shri  Alagesav:  I  do  not  have  the
 informetion  at  present.

 Dr.  Ram  Subhag  Singh:  May  I  know
 whether  the  revised  scales  of  pay  are
 applicable  to  other  schools,  which  are
 non-Anglo-Indian?

 Mr.  Deputy-Speaker:  This  question
 refers  to  Anglo-Indlan  schools.

 Sbri  Alagena»:  J  may  inform  the
 House  that  there  Is  no  difference  in  the
 scales  of  pay.

 Shrimati  A,  Hale:  What  is  the  pay of  these  Anglo-indian  ‘eachers  end
 how  does  it  compare  with  non-Anglo- Indian  teachers?

 Shri  Alagesan;  I  have  answered  the
 question;  there  is  no  difference  in  the
 scales  of  pay.

 807]  Barrow:  May  I  know  if  the  hon.
 Minister  is  aware  that  several  teach-
 ers  appointed  in  the  Souther  Rall-
 way  schools,  previovs  to  1941,  will  be
 recelvlng  smaller  ealarles  than  other
 teachers  who  have  the  same  qualifica-
 tions,  are  of  equa)  status,  but  have  lesa
 experience?

 Shri  Alagesan:  That  is  one  of  the
 reasons  why  there  le  some  delay  with
 regard  to  middle  school  teachers.  A
 these  anomalies  will  be  avoided.

 Sbri  Frank  Anthoay:  Is  the  Govern-
 ment  aware  of  the  fact  that  revised  up-
 graded  scaies  were  introduced  for  non-
 ieee  Railway  schools  in  about

 Mr.  Deputy-Speaker:  The  hon.  Mem-
 ber  is  giving  information.

 Shrimat{  Renu  Chakravartty:  May  I
 know  why  this  difference  _betw
 AngloIndlan  snd  _  non-Anglo-lIndian
 schools?  Ia  there  any  difference  in  the
 facilitles?
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 507  Alsgesaz:  No.
 Shri  Sarangadhar  Daa:  May  I  know

 if  non-Anglo-Indian  children  are  allow-
 ed  in  these  Anglo-Indian  schools?

 Shri  Alagexan:  I  think  they  can  also
 study.  I  am  not  quite  definite  on  the
 matter.  I  shall  give  the  information  to
 the  hon.  Member.

 Shri  Frank  Anthony:  Is  it  not  a  fact
 that  unde?  the  Constitution  at  least  40
 per  cent.  of  non-Anglo-Indlans  nwust  be
 admitted  to  these  schools?

 Mr,  Doguty-Speaker:  Are  we  enter-
 ing  into  a  discussion  now?  Is  there
 any  trouble?  I  want  to  know.

 Shri  Frank  Anthony:  I  am  stating this  because......
 Mr,  Deputy-Speaker:  No,  no.  Hon.

 Members  will  go  to  the  lobby  and  dls-
 cuss  the  matter.  Mr.  Sreekantan  Nair.

 Pigs
 Frank  Anthony:  I  only  wi,nt-

 ed......
 Mr.  Depnty-Speeker:  That  is  wrong.

 One  hon.  Member  makes  a  sug@eston, That  bas  been  answered.  If  the  sug-
 gestlon  is  improper,  I  would  have  dis-
 altowed  that.  At  the  same  Use,  If  the
 hon.  Member  goes  on  cacrying  a  de-
 bate  with  respect  to  that  matter,  let
 oer

 Platforms  be  chosen  for  that  pur
 8e,

 had Sori  Frank  Antbony:  |  wanted  to
 make  this  statement  that  the  questions
 were  based  on  __iack  of  information
 ue

 may  create  a_  sciisapprehen-
 sion.....

 Mr.  Deputy-Soesker:  The  hon.  Mem-
 ber  need  not  ge  on  giving  information.
 Then  I  will  have  to  look  to  him  and
 not  to  the  Minister.

 Shr!  NW.  Sreckantan  Nair:  May  I
 know  why  five  years  were  allowed  to
 elapse  ao  that  Government  have  to  pay
 &  pve

 vears  now  with  retrospective effect?
 Mr.  Deputy-Spesker:  They  are  not

 paylng  interest.  Next  question.
 Ghri  N.  Sceekantan  Nair:  But,  five

 years  have  elapsed,
 DEBARRING  OF  GOVERNMENT  DOCTORS

 FROM  PRIVATE  PRACTICE
 0882,  Dr.  Rama  Rao:  (a)  Will  the

 Minister  of  Health  be  pleased  to  state
 whether  the  Government  of  India  have
 accepted  lhe  recommendation  of  the
 Health  Ministers’  Conference  held  in
 1948,  regarding  debarring  of  Govern-
 ment  doctors  from  private  practice?

 (b)  If  90.  what  are  the  reasons  for
 the  said  decision?
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 (c)  How  many  doctere  are  there  in
 India  to  every  lakh  of  the  population?

 {d)  How  many  registered  Govern-
 ment  doctors  are  there  in  the  country?

 The  Deputy  Minister  of  ‘Health
 (Sbrimat!  Caandrasekhar):  (a)  The

 Government  of  India  agree  in  princi-
 ple  with  the  recomsrendation  of  the
 Health  Minlsters'  Conference.

 (b)  A  copy  of  the  Resolution  of  the
 Conference  which  indicates  the  rea-
 sons  for  the  recommendation  is  Placed
 on  the  Table  of  the  House.  [See  Ap
 pendix  V,  annexure  No.  55}.

 (c)  About  oVa
 (d)  The  information  la  being  collect-

 ed  from  the  State  Governments  and
 wlil  be  placed  on  the  Table  of  the
 House  in  due  course.

 Dr,  Ramo  Rao:  May  I  know  what
 steps  Government  have  taken  to  put
 those  cecommendations  into  7

 8728४  Chandrarekhar;  The  Cen-
 trei  Government  have  accepted  in  prin-
 ciple  the  above-mentioned  cecommen-
 dation  of  the  conference  and  in  pur- suance  of  that  decision,  they  have  ben-
 ned  private  practice  by  Government
 medical  officers  in  the  Delhi  State  in
 four  important  hospitala—they  are  the
 Irwin,  Willingdon,  Safdarjung  and
 Hindu  Rao—except  that  the  staff  sur-
 geons  in  the  above-mentioned  hospi-
 tals,  have  been  authorised  to  glve  me-
 dical  attendance  to  familles  of  Cen-
 tral  Government  servants.

 Dr.  Rama  Rao:  May  I  know  what
 steps  Government  have  taken  to  in-
 duce  the  States  to  fal]  in  line  with  this
 policy?

 Shrimat!  Chandrasekbar:  The  State
 Governments  have  been  asked  to  en-
 force  this  and  it  is  under  considera-
 tion.  Some  States  have  accepted;  some
 are  making  arrangements.

 Dr,  Rama  Bao:  May  I  know  which
 States  have  fallen  in  line  with  this  po
 licy?

 Sbriznati  Chandcesekhar:  Bihar  and
 some  other  States.  If  the  hon.  Mem-
 ber  wants  more  particulars,  I  can

 lace  the  information  on  the  Table  of
 he  House.

 Shbrimat)  A.  Kale:  May  I  know  what
 is  the  scale  of  pay  of  these  doctors?

 Sbrimat)  Chandrasekhar:  It  varies
 from  State  to  State

 Sbrimati  A.  Kale:  What  js  the  Inl-
 tlal  pay,  if  I  may  ask?

 Sbelmat!  Chandrasekhar:  {  have  not
 got  that  information.  I  can  supply  it
 to  the  hon.  Member.
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 Shri  V.  P.  Nayar:  May  I  know  whe-
 ther  it  Js  not  a  fact  that  Doctors  in
 Government  service  charge  Rs.  l8
 for>  consultation  in  their  own  @lspen- saries  and  Rs,  32  for  a  visit?

 Shrimati  Chandrasekhar:  I  have  no
 idea.

 Mr.  Deputy-Speaker:  How  does  it
 arlse?

 Sbri  Namdhari:  Wil)  the  hon.  Min-
 ister  for  Health  make  the  Doctors  in
 Government  service  reallse  their  res
 ponsibllity  to  the  public  and  make
 them  discharge  their  duty  in  a  respon-
 sible  manner?  As  far  as  mry  personal
 experlence  goes,  as  a  result  of  t! he  most
 careless  behaviour  of:  the  doctors......

 Mr.  Depnty-Speaker:  Order,  please.
 Shri  Namdkari:  ..my  son  dled  of

 haemorrhage.  This  is  a  very  serious
 question,  The  hon.  Minister  has  got
 to  reply  this  question.

 Mr.  Depiity-Speaker:  Order,  order.
 The  hon.  Member  will  kindly  resume
 his  seat,  The  hon.  Member  cannot

 make  a  speech.  He  must  reserve  al)
 that  for  the  debate  during  the  Budget session  on  the  Health  Ministry.  Ques-
 tions  must  be  as  short  and  brief  as  pos-
 sible.  They  ougkt  not  to  be  argumen-
 tative;  they  ought  not  to  suggest  any-
 thing,  and  they  ought  not  to  lead  to
 debate.  These  are  matters  which  have
 to  be  considered  in  putting  a  ques-
 tion.  The  hon.  Member  ought  not  to
 go  on  reading  as  if  it  were  a  “Mantra”,
 and  not  even  looking  at  me.

 Shri  Namdbari:  When  the  negili-
 gence  of  the  doctor  resulted  in  the
 death  of  my  own  son,  what  about  the
 public?

 Mr.  Deputy-Speaker:  The  hon.
 Member's  question  is  so  long  that  by
 the  time  we  reach  the  end,  we  forget the  beginning.

 Shrimati  Tarkeabwari  Sinha:  Js  it
 a  fact  that  the  Indian  Medical  Asedcla-
 tlon  was  consulted  on  thls  point  and
 that  they  expressed  the  view  that  this
 Proposal]  je  at  present  not  acceptable
 because  of  the  difficulty  that  the  Gov-
 ernment  is  not......

 Hos.  Members:  It  is  a  long  ques- tion
 Mr.  Deputy-Speaker:  I  am  afraid  the

 hon.  Member  te  copying  a  bad  prece
 dent.

 Shrimati  Tarheshwari  Sinha:  I  am
 not.  I  want  to  ask......

 Mr.  Depaty-Spesker:  I  will  put  that
 question  then.
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 Shrimati  Tarkealtwarl  Sinba:  May
 I  know  whether  the  Indian  Medical  As-
 sociation  has  exp  the  view  that
 without  Increasing  the  pay  of  the
 tors,  it  witl  become  very  impracticable to  debar  private  practice,  and  8  the
 Government  haa  received...

 Mr.  Deputy.Speaker:  What  is  the
 Question?  The  hon,  Member  ought  not
 fo  give  information.

 Shrimet!  Tarkeshwar)  Sinha:  I
 want  to  know  what  the  Government
 (ls  trying  to  do  in  regard  to  that.

 Mr.  Depnty-Speasker:  Is  the  Govern-
 ment  trying  to  Lnplement  the  recom.
 Mendation  or  the  advice  of  the  Cen-
 tral  Advisory  Board  of  Medical  Edu-
 cation?

 Strimsy!  Chandra@khar.  The  hon.
 Member’s  question  waa,  a8  I  under-
 stood  it  formerly,  that  the  doctors  who
 are  not  allowed  to  practice  should  he
 given  some  stWnetary  help.  That  is
 also  being  ‘implemented  9  all  the
 States  and  even  in  the  Centre,  where
 the  doctors  are  not  allowed  private
 practice.  The  medical  officers  have
 heen  permitted  to  get  an  allowance  of
 25  per  cent.  of  their  pay  as  compen-
 sation  for  loss  of  private  practice.
 Hospirats  aND  Mepical  INSTITUTZONS

 (AID)
 °983.  Dr.  Rama  Rao:  (a)  Will  the

 Minister  of  Health  be  pleased  to  state
 how  many  States  have  requested  the
 Centre  for  financial  aid  to  specified
 hospitals  and  medical  Institutiona
 during  the  current  year?

 (b)  How  many  of  them  are  belng
 aided  and  to  what  extent?

 {c)  Have  the  Government  of  India
 received  any  special  requests  from  the
 Punjab  Government  for  the  above  pur-
 pose  and  how  far  have  they  been  met?

 The  Deputy  Minister  of  Health
 (Sbrimats  y:  (a)  and
 (b>.  A  statement

 ene
 the  informa-

 tion  is  laid  on  the  Table  of  the  Houee.
 {See  Appendix  V.  annexure  No,  56]

 (c)  Yes.  The  matter  is  under  exa-
 ‘tatl

 the  GHlaistry  of  Rehabill-
 atlon.

 Dr.  Rama  Rao:  May  I  know  whether
 the  Punjab  Govecnment  asked  for  a
 te

 for  the  Amritsar  Medical  Col
 lege?

 Sbrimati  Chandraackhac:  Yes,  that
 45  one  of  the  requests,

 Dr.  Rama  Rao:  The  statement
 shows  the  requests  and  amounts  grant-

 Am  I  to  understand  that  there
 re  no  other  requests  than  those

 she own  in  the  statement?
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 Mr.  Deputy-Speaker:  The  statement
 shows  the  requests  received  gnd  the
 anrounts  granted.  Does  It  mean  that
 those  not  granted  also  should  be  in
 cluded  in  the  statement?

 Dr.  Rama  Rao:  No,  Sir.
 Mr.  Deputy-Speaker:  What  then  Is

 this  question  about?
 Dr.  Rama  Rao:  My  question  was:

 “(a)  Wil  the  Minister  of  Health
 he  pleased  to  state  how  many
 States  have  requested  the
 Centre  for  financial  ald  to
 specified  hospitals  and  medi-
 cal  Institutions  during  the
 current  financial  year?”

 Mr.  Deputy-Speaker:  What  la  the
 answer  to  part  (a)?

 Shrimati  Cheodresekhar:  In  reply
 to  (8)  and  (b)  two  statements  are  lald
 on  the  Table  of  the  House.  One  givea
 the  assistance  already  given  in  i952-
 53;  and  those  that  are  under  conside-
 ration  are  given  in  the  other  list,

 Mr.  Depnty-Speaker:  Both  of  them
 together  will  make  up  the  list.

 Dr.  Rama  Rao:  I  have  not  received
 answer  to  my  question.

 Mr.  DepotySpeaker:  That  has  been
 answered  in  that  way.  Hon.  Mem-
 ber  has  got  all!  the  answers.

 Dr.  Rama  Rao:
 this.  My  question  Js

 Mr.  Deputy-Speaker:  The  hon.  Min-
 ister  has  not  got  that  information.

 Shrimat!  Renu  Chakravartty:  May
 we  know  whether  and  why  the  Medi-
 cal  College  in  Calcutta  was  refused
 grant  from  the  Centre?

 Shrimati  ChandeaseRDar:  I  have  no
 information,  I  will  give  you  the  ans-

 wer  later  on.

 Mr.  DeputySpesker:  If  individual
 cases  are  brought  to  notice,  certalnly
 they  will  be  able  to  answer.

 TELEPHONE  EXCHANGES

 DBS.  8090  Bamji  Verma:  Will  the
 Minister  of  Commaaicationa  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  the
 Members  of  Parliament  have  complain-
 ed  against  the

 T-
 hone  Exchange

 working  in  Delhi  a  have  been  de-
 Mmanding  reolacement  of  manual  tele-
 phones;  and
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 {b)  whether  f  is  also  a  fact  that
 certain  Members  feeling  inconvenienc-
 ed  due  to  the  working  of  the  exchange
 telephones  have  returned  their  tele-
 phones  and  have  asked  their  replace- ment  by  autamatic  ones?

 The
 re

 uty  Minister  of  Communl-
 cations  (Sbri  Raj  Babadur):  (a)  Yes,
 some  Members  have  complained.  These
 complaints,  however,  are  more  direct-
 ed  against  the  Manual  system  of  tele
 phones  rather  than  against  the  work-
 Ing  of  the  Exchange  itseif.  It  may  be
 added  that  the  Department  addressed
 letters  to  all  M.Ps.  having  manual  tele-
 phones  requesting  them  to  report  ‘thelr
 complaints,  to  the  Parliament  Asaisi-
 ant  of  Delhi  Telephones  for  prompt  at-
 tention  The  Parliament  Assistant  baa
 not  received  a  single  cOnplaint  from
 any  Member  to  date.  A  copy  of  the
 letter,  and  a  comparative  statement  of
 complaints  Exchange-wise  is  lald  on
 the  Table  of  the  House.  [See  Appen- dix  V,  annexure  No.  57].

 {b)  Yes,  two  Members  got  thelr  ma-
 nual  telephones  disconnected  but  with-
 out  givtng  a  falr  triaj.  The  discon-
 nectlons  were  asked  for  not  on  the
 ground  of  bad  service  but  due,  as  stat-
 ed  by  one  of  them,  to  his  ‘hatred’  for
 the  manual  telephones.

 थी  रान जी बर्मा  :  गवर्नमेंट  कब  तक
 'आटोमैटिक  टेलिक्रीन  देने  की  कोशिश  कर

 रही  है  ?
 को  we  बहादुर:  जैसे  ही  तीस

 हजारो  एक्स्वेन्न  खुल  जाता  है  उस  के  बाद
 फौरन  कोहली  की  जायेगी,  और  आशा  हे
 कि  फरवरी  के  अन्त  तक  यह  समय  ही
 सकेगा
 Saréar  04590  Singh:  Have  any  at-

 tempts  been  made  to  bring  about  some
 compromise  between  that  Member  and
 this  manual  telephone?

 Sbr)  Raj  Bahadur:  An  attempt  was
 made.

 Shr?  है,  K.  Basu:  Is  the  hon.  Minis-
 ter  in  a  positlon  to  assure  the  House
 that  these  complaints  would  he  attend~
 ed  to  immediately  so  that  Membera
 would  be  more  energetic  in  sending
 their  complaints?

 Shri  Raj  Bahadur:  I  welcome  the
 suggestion.

 but  this  is  already  belng
 lone.
 Mr.  DeputySpeaker:  There  js  not

 ea
 time  for  that  good  humour

 ere,
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 DECONTROL  oF  Ricz  IN  HYDERABAD

 986.  Shri  P.  Ramaswamy:  Will  the
 Minister  of  Foo@  an@  Agfieultare  be
 pleased  ta  state:

 (a)  whether  it  Is  a  fact  that  the
 Government  of  Hyderabad  have  decon-
 trolled  millets  and  wheat;

 (b)  whether  the  prices  of  millets
 have  gone  up  or  «:ome  down  as  8  resuit
 of  this  measure:

 (c)  whether  there  is  a  proposal  to
 decontrol  rice  in  Hyderabad;  and

 (d)  whether  the  Central  Govern-
 ment  have  given  an  assurance  to  Hy-
 derabad  Government  to

 supe
 them

 rice  to  maintain  a  rice  rat  of  six
 ounces?

 The  Depnty  Ministyr  of  Food  and
 Agriculture  (Shr!  M  Grishnay pa)
 (a)  Restriction  on  the  movesnent  and
 sale  of  millets  within  the  State  have
 been  removed.  In  the  vase  of  wheat,
 restrictiona  on  sale  and  movement
 within  each  district  only  have  been  re-
 moved.

 {b)  There  was  a  sllght  Increase  in
 the  prices  during  August  and  Septem-
 ber  after  the  relaxation,  but  In  Oct:
 ber  the  prices  began  to  decline  The
 increase  in  August  and  September.
 which  are  lean  months,  is  usual.

 (c)  No.

 {d)  The  Central  Government  have
 increased  the  allotment  of  rice  to  Hy-
 derabad  In  4952  and  this  will  enable
 them  to  maintain  the  present  scale  of
 6  oz.  of  rice.

 Shri  P.  Ramaswamy:  May  I  know,
 Sir,  what  amount  of  rice  Hyderabad 996  asked  for  953  and  how  much  the
 Central  Government  has  decided  to
 give?

 Shr]  M.  ९,  @riahnap  The.  demand
 for  953  is  for  40,000  tons  of  rice,  but
 we  have  not  yet  taken  a  final  decision
 regarding  the  allotments.  In  any  case.
 we  hope  to  give  them  40.006  tons  st-
 vided  our  stocks  permit  us.

 Shr)  P.  Ramaswamy:  Has  the  Gov-
 ernment  of  Hyderabad  given  up  mono-
 poly  right  procurement.  and  if  so,  will
 they  be  able  to  maintain  6  oz,  rice  ra-
 at

 with  what  they  get  from  the  Cen-

 Sbri  M  Kristnsppa:  The  over-all
 ration  is  2  oz.  of  which  the  rice  por- tlon  ts  6  oz.  Locally,  they  are  going
 to  procure  according  to  a  levy  system,
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 and  the  rice  that  they  wil)  get  from
 us  will  be  about  40,000  tons.  With
 this  stock  they  hope  to  maintain  the
 6  oz.  rice  portion  of  the  rations.

 Shri  P.  Ramaswamy:  May  I  know
 how  much  millets  the  Hyderabad  Gov-
 ernment  have  agreed  to  export  witb-
 out  prejudice  to  local  needs?

 Shr)  M.  V.  Grishaappa;  This  year,
 they  are  able  to  glve  us  15,000  tons  of
 millets  for  Madras  and  10,000  tons  for
 Mysore.  Regarding  next  year’s  fig-
 ures,  a  final  decision  has  not  yet  been
 taken,  but  they  have  gol  an  export-
 able  surplus  to  other  provinces  in  the
 case  of  millete.

 Shri  Bogawat:  May  I  know  if  inter-
 State  transport  of  millets  between
 Hyderabad  and  Bombay  Is  allowed?

 Sbri  M.  द  Grishnagpa:  Inter-pro-
 vincial  restrictions  have  not  yet  been
 removed

 Shri  8.  8.  Marthy:  May  [  know.  Sir,
 what  is  the  total  stock  of  rice  avail-
 able,  and  whether  this  will  sufftce  un-
 til  further  supplies  are  alven?

 Shri  M.  V.  Kristmappa:  The  month-
 ly  offtake  of  Hyderabad  is  only  6,500
 tons,  and  they  have  got  nearly  19,000
 tons  with  them.  By  the  end  of  this
 year,  they  will  have  a  carry-over  of
 10,000,  tons  of  rice.  and  rice  procure-
 ment  has  already  started  in  that  State.

 Shri  Namblar:  May  I  know  whe-
 ther  there  are  famine-stricken  areas
 or  districts  in  the  State  of  Hyderabad,
 and  if  so  what  steps  are  taker;  to  send
 relief  to  those  areas?

 Shri  M.  V.  Krisbmappa:  There  are
 famine  and  scarcity  areas  in  every
 province.  In  Hyderabad.  in  the  Nala-
 gonda  area  this  year  there  was  some
 scarcity  at  the  beginning,  and  we  have
 taken  all  steps  to  9end  them  relief.  5
 per  cent.  of  the  gifts  or  aid  from  fer
 eign  countries  that  we  receive,  is  di-
 verted  to  these  areas,  for  proper  dla-
 telbutlon,

 Shri  Namblar:  May  I  know  whe-
 ther  they  are  distributed  free  of  cost.
 or  as  wages?

 Shri  M.  V.  Krishnappa:  Gifts  are
 meant  always  for  free  distribution.

 Shri  Namblar:  But............
 Mr.  Depnty-Speaker:  If  it  is  ‘but’

 there  is  another  opportunity  else-
 where.

 Dr.  Suresh  Chandra:  May  I  know
 whether  the  hon.  Minister  ig  aware  of
 the  famine  conditions

 prevalling
 In

 Aurangabad  district  due  the  decon-
 trol  of  millets?
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 Sbri  M.  ¥.  Krishnappa:  The  famine
 scarcity  cannot  be  atteibuted  to  the  re-
 laxation  in  millet  movement  in  the
 country.  Always  it  so  happens  that  In
 the  leanest  months  of  August  and  Sep-
 tember,  there  is  a  little  rise  in  prices
 In  case  of  every  foodgrain,  and  then
 atl  at  once  they  register  a  considerable
 fall.  In  any  case,  we  cannot  attribute
 the  scarcity  condition  to  the  relaxation
 in  the  case  of  millets  in  that  State.

 RatLway  WoRKSHOP  AT  GORAKHPUR
 °987.  Shri  8,  N.  Roy:  Will  the  Minis-

 ter  of  Raliways  be  pleased  to  state
 whether  the  extension  of  the  Railway
 workshop  and  new  constructione  in
 that  connection  at  Gorakhpur  will
 start  during  the  current  financial  year?

 The  Parliamentary  Secretary  to  the
 Mintater  of  @athw

 Gi
 and  =  Trausport

 (Shri  Shahoawas  y  Yeu.
 Shri  B.  N.  Boy:  May  I  know  the

 reasons  for  the  delay  in  the  construc-
 tion?

 The  Deputy  Minister  of  Railways
 apa  (8hsi  Alagenan):  There
 ls  no  delay,  Sir.  About  Rs.  20  lakhs
 will  be  5

 pene
 this  year,  and  the  whole

 thlag  will  be  completed  wtthin  three
 years,
 RaiLway  SraTion  #HETWEEN

 AND  NuNxKHAR  Srarions
 *988.  Shri  B.  N.  Roy:*  Wiil  the  Min-

 ister  of  Rafiways  be  pleased  to  state:
 (a)  whether  the  construction  of  a

 new  Railway  Station  between  Deorla
 and  Nunkhar  Stations  in  N.  EB.  Railway
 has  been  stopped  or  postponed;  and

 (0)  if  the  answer  to  part  (8)  above
 bee

 in  the  affirmative  the  reasons  there-
 or
 The  Parliamentary  Secretary  to  the

 Minister  of  Ballways  and  Transport
 (Shri  Shabnawas  Khan):  (a)  and  (b)
 The  work  of  constructing  a  crossing
 station  between  Nunkhar  and_  Deoria
 Sadar  has  not  been  postponed.  Thia
 work,  however,  was  Interrupted  on  ac-
 count  of  the  contractor’s  failure  to  pro-
 gress  it  properly,  it  becante  necessary
 to  call  for  fresh  tenders  for  this  work.
 which  will  be  restarted  as  9000  as  &
 new  contractor  has  been  selected.

 RAMGAPARA-TEZPUR  RaILway  LINK
 *989,  Shri  x.  2.  Tripathi:  Will  the

 Minister  of  Rallways  be  pleased  to
 state:

 (a)  whether  Government  have  decid-
 ed  to  extend  the  North  Eastern  Rail-
 way  from  Ramgapara  North  to  Tezpur
 by  abolishing  the  narrow  gauge  Tez-
 pur-Bolipur  Railway;  and

 (b)  if  so.  when  the  work  is  likely  to
 be  taken  up?

 DEORIA
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 The  Parilamentary  Seeretary  to  the
 Minister  of

 exis:
 @  and  Transport

 (Shri  Ghahnawas  Khan):  (a)  No  deci-
 sion  has  so  far  been  taken  in  regard  to
 the  Metre  Gauge  extension  of  the  North
 Eastern  Railway  from  Rangapsra  North
 to  Tezpur  by  abolishing  or  converttng
 the  narrow  gauge  ‘ezpur~Balipara
 Railway.

 (b)  Does  not  arise.
 Shri  हैं,  P,  Tripathi:  May  I  know

 what  will  be  recurring  loss  in  running
 the  Tezpur-Ballpara  Rallway  ae  St  ls?

 Sbri  Shahnswas  Khan:  We  have
 not  estimated  that.

 हटाए.  ४४.४४  TRANSPORT  ComPany
 *990.  Shri  Hem  Raj:  Will  the  Minie

 ter  of  Rallways  be  pleased  to  state:
 (a)  whether  it  is  a  fact  that  the  Kulu

 Valley  Transport  Company  Litd..  has
 failed  to  run  through  services  on  the
 Pathankot  Manall  Road;  and

 (b)  if  the  answer  to  part  (a)  above
 be  in  the  affirmative.  whether  the  North.
 ern  Railway  is  ready  to  run  ॥  solely
 under  ita  own  management?

 The  Depnty  “iaister  of  Rallwsys  and
 Trensport  (Shri  Alagesan):  (a)  Yes.

 (b)  The  circumstances  leading  to  the
 failure  of  the  Company  to  run  ite  ser-
 vices  are  at  present  under  investiga-
 tlon  by  a  Special  Committee  of  Enquiry and  the  question  whether  its  resus tlon  is  possible  and  if  so  under  what
 agency  will  be  decided  on  receipt  of
 their  report.

 Shri  Hem  Ra§:  When  will  the  report
 of  the  Enquiry  Committee  be  recelv-
 ed.

 Shri  Alsgeaan:  It  will  be  made
 available  very  shortly.
 Report  ON  Losspe  AND  DAMAGES  TO

 Gooos  In  TRawsiT

 °993.  Shri  N.  P.  Sinba:  (a)  Will  the
 Minister  of  Rallsways  be  pleased  to  Te
 fer  to  the  reply  to  my  starred  ques- tion  No,  976  asked  on  the  22nd  Jui¥.
 3952  regarding  losses  of  goods  in  tran-
 sit  and  state  whether  the  Director  of
 the  Railway  Board  has  submitted  any
 Report?

 (b)  If  so,  what  Improvements  with
 regard  to  booking  of  passengers  and
 merchandise  has  he  suggested?

 The  Deputy  Minlater  of  Raliways
 =  Transport  (Sbri  Alegesan):  (a) es.

 (b)  Mechanizing  the  issue  of  month-
 ly  suburban  season  tickets  and  adop-
 tion  of  Station  Rate  Registers
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 Shri  N.  P.  Sinha:  Nay  I  request  the
 hon.  Minister  to  lay  a  copy  of  the  re-
 port  on  the  Table  of  the  House.

 Shri  Afegesap:  It  can  be  laid,  Sir.
 Mr,  Deputy-Spenker;  The  question

 put  by  Sbri  V.  P.  Neyar  jn  its  present
 form  has  been  modified,  in  the  follow-
 ing  way.  Now,  it  is  open  to  anybody
 to  go  to  a  forelgn  country  and  read.
 These  are  not  things  which  the  Central
 Government  takes  the  responsibility  to
 answer.  The  only  alternative  before
 the  hon.  Speaker  was  to  disallow  the
 whole  question.  But  it  bas  been  niodi-
 fled.  In  fact  \‘t  need  not  have  been
 modified,  it  might  as  well  have  been
 rejected.  If  the  hon.  Members  want
 that  alternative.  I  shail  pursue  that
 course  hereafter.

 Shri  V.  P.  Nayar:  May  I  request  you
 to  kindly  read  the  whole  question  which
 was  modified?

 Mr.  Depeaty-Spealer:  The  modified
 question  reads  like  thls:

 “Will  the  Minister  of  Health  be
 pleased  to  state

 (a)  the  number  of  medical  stu-
 dents  from  Ind‘a  who  are  stu-
 dying  medicine  abroad:.........”

 No  list  is  possibte,  for  it  is  open  to  eny
 erson,  if  only  the  necessary  exchange

 7
 available,  to  go  and  read  elsewhere.

 hen,
 “{b)  the  average  amount  spent

 abroad  by  these  medira!  stu-
 dents  yearly:..."

 That  is  a  private  affair  between  the
 father  and  the  son.

 The  third  part  of  the  question  reads:
 "\c)  whether  the  Government  has

 taken  any  definite  steps  for
 upgrading  the  medical  college
 in  India  30  that  Indian  stu-
 dents  do  not  waste  money  ab-
 Toad?”

 That  is  a  suggestlon  for  action.
 This  question  as  it  was  given  must

 have  been  rejected.  It  has  unfor-
 tunately  been  admitted.  and  this  op-
 portunity  has  been  given  to  the  hon.
 Member.  If  he  wants  any  answer,  it
 will  be  given:  otherwise  it  wil!  not  be
 taken  notice  of.  No  amendment  will
 be  allowed.  and  it  will  be  rejected
 wholcsale

 Shri  ए.  P.  Nayar:  Sir,  I  do  not  wish
 to  Dut  any  supplementaries  on  this  mu-
 tilated  question

 Mr,  Depaty-Sgeater:  Very  well.  I
 shall  go  to  the  next  question.
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 IsPoRT  OF  RiCE  FROM  CHINA
 *97l,  Sardar  Rokam  Singh:  Will  the

 Minister  of  Food  and  Agrienltare  he
 pleased  to  state  whether  the  People’s
 Government  of  China  have  supplied  the
 quantity  of  rice  stipulated  under  the
 agreement  of  ‘19522,

 The  Deputy  Minister  of
 Agriculture  (Shri  M.  ४,  Keishnappa):
 Yes,  87.  out  of  350.000  metric  tons  of
 tice  purchased  under  the  two  agreé-
 ments  about  42.000  tons  have  already
 been  shipped  from  China  and  the  ba-
 lance  is  being  lifted.

 Sardar  Rulam  Slagh:  Has  the  agree-
 ment  for  supply  of  rice  from  China
 b  entered  into  for  one  year  982
 oniy,  or  le  it  recurring  for  some  more
 years  also?

 Shri  M.  V.  Krishoappa:  We  are  un-
 able  to  come  to  any  such  agreement
 on  account  of  the  prevalling  high  pri-
 ces.  Only  with  Burma.  we  have  got  a
 contract  according  to  which  they  have
 to  supply  us  34  lakh  tons  of  rice  every
 year.  As  for  China,  as  and  when  we  re-
 quire  rice.  if  the  prices  are  chcaper
 than  in  the  case  of  the  other  countries
 lixe  Thailand  and  other  rice-exporting
 countries,  we  purchase  from  China.  We
 have  not  got  any  permanent  contract
 with  China  regarding  rice

 Sardar  Hokam  Singh:  How  does  the
 quality  of  the  Chinese  rice  compare
 with  that  of  the  rice  imported  from
 Burma?

 Shri  M.  V.  Krishoappa:  Regarding
 quality,  the  Chinese  re  is  considered
 to  be  good  rice.

 Shri  B,  8.  Murthy:  May  I  know  whe-
 ther  it  is  a  bilateral  agreement?  If  so,
 what  commodities  are  being  sent  to
 China  in  exchange  of  rice?

 Shri  M.  V.  Krishoappa:  They  were
 not  interested  in  barter.  They  were
 interested  in  cash.  and  agaist  cash
 payments.  we  have  purchased  about
 150.000  tons.

 Shri  K.  Subrahmanyam:  May  I!
 know  whether  al!  the  rice  supplltd  !s
 of  the  same  quality?

 Shri  M.  V.  Krishnappa:  There  were
 three  vorietiies,  fine,  superfine  and  co-
 arse.  All  these  three  varieties  have
 been  supplied.

 Shri  K.  Sobrahmanyam:  Is  it  a  fact
 that  the  same  prices  were  charged  for
 the  diferent  varieties  supplied,  and
 that  the  prices  were  higher  compared to  the  ones  prevailing  in  India?

 Shri  M.  V.  Erlshnappa:  Our  local
 rice  is  comparatively  cheaper  than  the
 imputed  rice  As  for  the  first  part
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 of  the  question,  the  price  pald  is  the
 same  tor  oll  these  three  varieties.
 When  we  entered  into  the  contract
 first.  it  was  at  a  particular  rete,  and
 they  ar

 us  rice,  as  they  go  on  get-
 ting  the  different  varieties

 Shri  B.  8.  Murthy:  Is  there  any  bro-
 ken  rice  along  with  the  rice  supplied
 from  China?

 1
 Mr.  Deputy-Sdeaker:  Mixed  up  with

 it?
 Shri  B.  8.  Murthy:  Burma  has  sup-

 piled  broken  rice:  may  I  know  whether
 China  050  has  supplied  broken  rice,
 with  or  without  agreement?

 Shr!  M.  च  Krisbnappa:  From  Chiza,
 we  get  only  these  three  varieties;  but
 from  Burma,  we  get  broken  rice  also.

 Sardar  Hukam  Singh:  Are  any  pre-
 cautions  taken  to  fumigate  the  China
 rice  to  reduce  its  rednes3?

 Mr.  Deputy-Speaker:  It  will  become
 redder.

 Shrimati  Repo  Chakrnvattty:  On  a
 point  of  information.  Sir.  I  had  sent
 a  Short  Notice  Question  regarding  the etrike  in  Nirrnala  College  where  it  is
 alleged  a  student  was_  kicked  by  the
 American  Professor.  Has  _  that  been
 allowed?  I  have  not  got  it  in  my  pa-
 bers,

 Mr.  Deputy-Speaker:  The  short  no-
 tice  question  has  not  been  put  here.  I
 therefore  presume  that  it  must  have
 been  sent.  First  of  all,  it  has  to  be  sent
 to  the  Minister  and  he  is  asked  if  he
 is  in  a  position  to  reply  at  short  notice

 or  he  wants  a  longer  notice.  It  is  in
 that  process.  The  hon.  Member  may
 Bet  the  information  from  the  office,

 Shrimatil  Renu  Chakrtavartty:  This  3
 a  very  Important  matter,  Sir,  hecause
 certain

 atte
 ations  of  discrimination

 hetween  ite  and  non-white  have
 been  made  and  a  student  has_  been
 kicked  by  the  American  Professor.
 This  raises  a  very  important  issue  of
 Policy.

 Mr.  Deputy-Speaker:  When  was  that
 tabled?

 Shrimati  Reno  Chakravartty:  Yester-
 day  morning.

 Mr.  Deputy-Speaker:  The  hon.  Mem-
 ber  will  see  that  it  takes  some  time.
 The:  hon.  Member  Is  verv  anxious  that
 the  strike  ought  not  to  go  on.  6  am
 equally  anxious.  But  it  takes  some
 time.  I  would.  however,  suggest  to
 all  hon.  Members  to  remember  that  we
 get  a  number  of  short  notiice  questions.
 We  have  to  look  into  them  and  it  takes
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 some  time.  it  takes  time  for  the
 Minister  to  jook  into  them  and  find  out
 whether  he  kas  got  ready  information
 and  the  tlme  he  wants.  If  any  hon.
 Member  is  anxious  that  his  or  her
 question  should  be  taken  up  immedia-
 tely  they  wiil  kindly  tell  me.  I  am
 not  out  of  their  reach.

 Shrimatl  Renu  Chalravartty:  i
 ae

 it  is  automatically  done  by  the
 ice.

 Mr.  Deputy-Spesker:  Automatically
 every  short  notice  question  is  not  ad-
 mitted.  We  have  to  look  into  the  short
 notice  question  to  see  whether  it  is  ad
 missible  ‘and  then  ask  the  Minister.  All
 this  procedure  has  to  be  gone  through.
 If  an  non.  Member  desires  that  it
 ehowld  be  expedited,  it  is  open  to  him
 to  come  to  the  Speaker  and  lay  parti-
 cular  emphasis  on  it  and  it  wi  f  be
 done.

 WRITTEN  ANSWERS  TO
 QUESTIONS

 Eviction  NOTICES  FOR  R&ALIZATION  OF
 RENT  ARREARS  IN  T'RIFURA

 984,  Shri  Desaratha  Deb:  (a)  Will
 the  Minister  of  Food  and  Agricniture
 be  pleased  to  state  how  many  eviction
 notices  have  heen  served  this  year  on
 tenants  of  Tripura  for  the  realization
 of  rent  arrears?

 (b)  How  many  tenants  have  aub-
 mitted  written  petitions  for  cancella-
 tion  of  rent-arrears  and  for  the  subs-
 tantial  reduction  of  rent?

 (c)  Has  any  action  been  taken  by
 Government  on  such  petitions  and  if
 so,  what  js  the  nature  of  the  action
 taken?

 The  Deputy  Minister  of  Food  and

 eat  ene
 (Shri  M.  ए,  Krishnappa):

 }

 (b)  94  petitions  were  filed  for  re-
 mission  of  rent  and  9  for  reductien  of
 Tent

 {c)  The  petitions  for  remission  were
 rejected  after  enquiry.  The  petitions
 for  reduction  of  rent  are  under  consi-
 deration.

 Rat.wat  CARRIAGES  (FANS)
 311.  Shri  Madlah  Gowda:  (a)  WilS  the

 Minister  of  Hallways  be  pleased  to
 state  how  many  III  class  Railway  car-
 riages  in  each  of  the  zones,  sre  &tted
 up  with  fans?

 (b)  How  many  carriages  are  still  to
 be  eQuipped  {n  each  zone?

 (c)  How  long  will  it  take  to  fit  up
 fans  in  all  the  cerriages?
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 The  Deputy  Milatster  of  Rallways  and
 Transport  (Shri  Alagesag):  (a)
 (c).  A  siatement  showing  the  required
 information  has  been  placed  on_  the
 Table  of  the  House,  [See  Appendix  V,
 annexure  No.  56.]

 Sociat  INSURANCE  ACT
 372.  Shrl  Bn  N.  Mokerjee:  Wil)  the

 Mlnlster  of  Labour  be  pleased  to  state
 whether  the  Soriei  Insurance  At  of
 2948  as  amended  in  95)  ls  heing  given
 effect  to,  and  if  so,  to  what  extent?

 The  Deputy  Minister  of  Lahour  (Shri
 Abid  AU):  The  Employees’  State  Insu-
 rance  Scheme  has  been  implemented  in
 Delhi  and  Kanpur.  In  this  connection,
 the  hon  Member  may  kindly  refer  to
 the  replies  given  to  the  Starred  Quea-
 tions  Nos.  322,  00  and  2050  on  the
 4th  March,  22nd  May  and  the  2¢th
 July,  952  respectively,

 INDIAN  M&RCHANT  NAvy  PERSONNEL
 373.  Shri  8.  C.  Samanta:  Will  the

 M
 fH  a

 of  Transport  be  pleased  to
 state:

 (a)  how  many  Indlan  Merchant
 Navy  personnel  have  been  trained  since
 3947  (year  by  year);

 (b)  the  names  of  ships  used  for
 training;

 (c)  the  names  of  training  centres.
 (d)  the  period  of  training;
 (९)  whether  it  jis  a  fact  that  a  new

 building  is  golng  to  be  constructed  for
 housing  Indian  seamen;  and

 (f)  if  so,  where  the  bullding  will  be
 located  and  what  will  be  the  cost  of
 construction?

 The  Deputy  Minister  of  Lailwaye
 and  Transport  (Shrl  A  ):  (a)  to
 (a).  A  staternent  is  laid  on  the  Table  of

 of  the  House.  [See  Appendix  V,  an-
 nexure  No.  59.)

 (e)  to  (ft),  Yes.  It  fs  proposed  to
 construct  a  building  In  Be
 hala,  Calcutta  at  an  estimated  cost  of
 about  Rs.  0  lakhs  to  provide  hostel
 accommodation  for  about  260  sewnen.

 Rar-way  Rovuinc  STocx
 MENT)

 (REPLACE-

 374,  Paadit  Munishwar  Datt  Upa-
 dbyay:  (8)  Will  the  Minister  of  Rail-
 ways  he  pieased  to  state  what  !s  the
 total  number  of  locomotives,  passenger coaches  and  wagons  requiring  replace- ment  during  the  current  year,  what  is
 the  quota  of  repiacement  of  this  year,
 and  what  is  the  arrears  of  the  last  year?

 {b)  What  were  the  replace:ment  re-
 quirements  on  the  ist  April,  1951,  in



 289  Written  Answers

 respect  of  locomotives,  passenger  coa-
 ches  and  wagons,  and  how  many  were
 actually  replaced?

 (c)  What  amounts  were  actually
 spent  on  last  year’s  replacements  end
 how  much  are  estimated  to  be  spent
 in  the  current.-year?

 (d)  What  was  our  indigenous  supply and  how  much  had  we  to  import  and
 from  what  countries?

 The  Deputy  Miaister  of  Railwaya
 d  Transpoct  (Shri  Alagesau):  (a),  to

 (d).  The  information  required  /s  plar-
 ed  on  the  Table  of  the  House.  [See
 Appendix  V  annexure  No.  60].
 Inpo-U.S.  TecHnicaL  CO-OPERATION

 AGREEMENT  ({TUGE-WELLS) .
 375,  Pandit  Manishwar  Datt  Upa-

 dbyay  (a)  Wiil  the  Minister  of  Food
 and  A&griculture  be  pleased  to  state
 what  will  be  the  agency  for  the  con-
 structions  of  the  2,000  tube-weils
 agreed  upon  under  the  Indo-US.  Tech-
 nical  Co-operation  Agreement  for  the
 coming  two  years?

 (b)  How  are  tube-wells  allotted,  to
 what  States,  and  have  the  States  fixed
 up  the  areas  where  the  tube-wells  ere
 to  be  located?

 (c)  What  Is  the  expenditure  allotted
 for  each  weii  and  on  what  conditions
 are  the  water  to  be  distributed  to  the
 cultivators?

 (d)
 B

 what  time  are  ail  the  wells
 expected  to  be  completed?

 The  Deputy  Minister  of  Food  and
 Agticultuee  (Shri  M.  V.  Keiahnappa):
 (a)  The  2.000  tubewells  are  proposed
 to  be  constructed  under  Indo-U.  S.  Te-
 chnical  Co-operation  Agreement  in  the
 four  States  in  the  following  manner:—

 TotelNo,  No.  of  No.  of
 of  tube-  wells  wells

 State  wells  to  be  to  be
 allocated  conetric-  construc-

 to  the  ted  bya  ted  de-
 State  contract-  partment-

 or  ally.
 U.P:  995  700  295 Bihar  350  250  70०
 Punjab  355  255  00
 P.EP.S.U.  300  300

 A  contract  for  the  construction  of
 500  tubs-wells  in  UP.has  been  signed
 by  the  State  Government  with  Messrs
 German  Water  Development  Curpora-
 tion.  Negotiations  with  other  experi-
 enced  tube-well  drilling  firms  are  in
 progress  for  entrusting  the  work  of
 construction  of  the  remaining  tube-
 wells  In  U.P.  Bihar.  Pan  fib  and
 Pepsu,
 308  P.S.D.
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 (b)  The  allocation  of  all  the  2,000
 tube-wella  and  the  area  where  they  are
 to  be  constructed  In  the  various  States
 are  as  under:—

 Uttar  Pradesh  995  Tube-wella
 Bastl  30
 Gorakhpur  १65
 Deorja
 Palzabad  ‘i  360
 Sultanpur
 Meainpurl  340

 Totar  995
 Bihar  +  350  Tubve-wella

 Samastipyr  .  ¥50
 Bihar-Shorif  56
 Arrab-Buzer  200
 Bihta.  हि  56

 TOTAL  «  350
 Purjod  i  -  »  355  Tubeswelle

 Sumrala  t40
 Radaur  +  55
 Panipet-
 Ganaur  75
 Sonepat  85

 Tora.  355

 P.EP.SU,  +  300  Tubeswelis

 Dhur-Malarkotla  300
 and  Payal  Tebelis
 located  under  Rural
 800  Urban  Community
 Projeces  aft  Dburl.

 TOTAL  300

 (c)  The  expenditure  on  a  well  de-
 pends  upon  a  number  of  factors,  such
 as  the  dept’  of  the  well,  cost  of  elec-
 trical  geweration  and  transmission,
 etc.  It  may.  however.  be  assumed  to
 be  between  about  Rs.  40,000  to  Rs.
 60,000/-  per  well.  The  State  Govern-
 ments  nornseiiy  own  the  well  and
 charge  the  cultivator  for  the  supply  of
 water.  This  is  done  either  on  ९०
 lumetric  basis  or  on  the  quantity  of
 water  supplied.  The  actual  rates  will
 be  fixed  by  the  State  Governments
 after  working  out  the  cost  of  the  pro-
 ject  and  the  recurring  charges.

 (da)  By  ‘1955,

 Dactartes  IN  TRAINS

 376.  Skri  Dabhi:  Will  the  Minister
 of  Rallwaye  be  pleased  to  state:

 (a)  the  number  of  dacoltles  or  rob-
 beries  committed  in  passenge?  trains
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 fd
 each  Railway  during  the  year  95l-

 (b)  the  number  of  passengers  injured
 as  well  as  killed  in  these  robberles  and
 dacoltles;

 (९)  the  value  of  the  properties  rob-
 bed  ag  well  as  recovered;  and

 {d)  the  number  of  persone  prosecut-
 ed  as  well  as  convicted  in  courts  of
 law  in  connection  with  these  robberies
 and  dacoltles?

 The  Depnty  Minister  of  Railways
 and  Transport  (Shri  Atagesan):  (a)  to
 (d).  A  statement  furnishing  the  infor-
 mation  is  attached.  {See  Appendix  ५,
 annexure  No.  61)

 III  ‘Crass  Compartments  (FANS)
 “970.  Shri  Dabbi:  Will  the  Minister
 of  Railways  be  pleased  to  state

 (a)  the  number  of  III  class  compart-
 mente  equipped  so  far  with  fsns  in
 each  section  uf  the  Western  Railway;
 and

 (b)  the  percentage  of  such  compart-
 ments  to  the  total  number  of  compart-
 ments  in  each  section  of  that  Raliway?

 The  De
 eae

 Minister  Meo: ways  and  7६  (Shri  )
 {a)  and  (b).  8  statement  is  laid  on
 the  Table  of  the  House.

 STATEMENT
 Total  No.  of  III  Class  Percentage
 Ill  class  ours  remoents  of
 compartments  fitted  with  compart-

 fans  mens
 fitted

 with  fans
 tothe

 total  No.
 of

 compart- ments.
 Blecerical  ‘Rol-

 ling  Stock.
 Old  222  70
 New  84  84  50

 306  184
 Stvam  =  Rolling Stock

 Broad  Gauge  3287  6533  46"  ६
 Metre  Gauge  2947  696  236 Narrow  Gauge  332  2  09९6

 CONSTRUCTION  0०९  RatLWway  LINES
 $78.  Pandit  DN.  Tiwary:  Will  the

 Minister  of  Bailways  be  pleased  to
 state:

 (a)  the  total  miieage  of  new  Rail-
 way  lines  (by  tracks)  constructed
 since  1947;

 (०)  the  total  mileage  of  dismantled
 lines  brought  under  working  order
 ainve  1947;  and
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 (c)  the  total  mileage  of  dismantled
 lines  yet  to  be  restored?

 The  Deputy  Minister  ०६
 ways  and  Tratsport  (Shri  Alsgraan)
 (a)  659  track  miles  approximately

 f(b)  and  {e).  In  all  26  branch  tines
 Involving  a  total  length  of  about  655
 miles  were  dismantied  during  the
 War.  Out  of  these,  four  lines  aggre
 gating  to  l04  mites  have  since  been
 restored  and  opened™to  traffic  and
 restoration  of  8  dismantled  lines
 agéregating  to  394  miles  is  in  pro-
 @ress.  Restoration  of  another  line,  a
 jength  of  44  mlies,  is  proposed  to  be
 started  during  1953-54.  Of  the  remain-
 ing  3  lines,  5  lines  involving  4 length  of  442  miles  are  not  oropos to  be  restored  and  the  question  of
 restoration  of  the  remaining  §  lines.
 a  length  of  7l  miles  in  all,  will  be
 reconsidered  at  a  later  stage.

 TECHNICAL  ASSISTANCE  SCHEME
 379.  Shri  M.  L.  Dwivedi:  Wil!  the

 Minister_of  Labour  be  pleased  to  lay
 on  the  Table  of  the  House  a  copy  of
 the  U.N.  and  Specialised  Agencies  Tech-
 nical  Assistance  Scheme  in  connection
 with  the  tralning  of  skilled  workers
 under  the  I.L.0’s  Technical  Assistance
 Proframme  as  announced  by  the  In-
 ternational!  Labour  Organisation  that
 it  is  planning  increased  elforts  during 953  to  help  the  under-developed  coun-
 tries  and  state:

 (a)  whether  any  training  centres  are
 likely  to  be  established  in  India  ar
 accordance  with  the  Scheme:

 (b)  if  so,  what  they  are:
 (c)  what  is  the  progTamme  of  the

 I.L.0.  In  this  direction  and  the  benefit
 that  India  is  likely  to  derive:

 (a)  out  of  the  services  of  240  ex-
 erts.  how  many  are  available  to  India

 an
 under  what  terms  and  conditions:

 an
 (९)  out  of  the  erant  of  300  fellow-

 ships  to  trainees,  what  is  Indla's  likely share?
 The  Deputy  Minister  of  labour

 ‘Sbri  Abid  Ali):  There  Js  no  sin;xle
 document  setting  out  the  Technical
 Assistance  Programme  of  the  I.L.0O.
 in  regard  to  the  training  of  skilled
 workers.  The  references  sre  spread
 over  a  number  of  documents.  How-
 ever.  a  short  monograph  about  the
 1LLO0.  Technical  Assistance  Pro-
 gramme  for  the  year  i953  as  contain-
 ea  in  the  Fourth  Report  of  the  Tech-
 nical  Assistance  Board  to  the  Tech-
 nical  Assistance  Committee  is  placed on  the  Table  0  e  House  for  infor-

 (See  Appendix mation.  mexure:
 62.3 No.
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 a  Yes,
 a  Tie  Asian  Technical  Manpower

 Conference  held  in  Bangalore  last
 year  recommended  that  two  Reglonal
 centres  should  be  established  in  Asia.
 one  for  instructors  for  training  skill-
 ed  worlsers  and  the  other  for  teach-
 ing  staff  for  training  craftsmen  in
 cottage  industry  and  handicrafts.  The
 LL.O.  have  asked  the  Governments  in
 the  Asian  region  to  state  their  require-
 ments  In  the  fleld.  The  ILO.  are
 also  surveying  the  existing  training
 facilities  in  India  with  a  view  to  ex-
 ploring  the  possibilities  of  establish-
 ™mg  one  or  two  training  centres  in
 this  country.

 (c)  The  programme  comprises  the
 organisation  of  regional  training  cen
 tres,  training  of  supervisory  person-
 nel  and  skilled  workers  in  foreign
 countries.  and  the  provision  of  expert
 assistance  to  Governments  for  pro
 moting  their  national  technical  and
 vocational  training  programme.  It
 aims  at  increasing  the  productive  effi-
 ciency  of  workers  already  skilled  in
 their  jobs  and  in  training  new  work-
 ers  in  skilled  occupations.

 (d)  Out  of  240  experts  India  wiil
 be  having  four  in  ‘1953.  The  Govern- ment  of  India  will  be  responsible  for
 bearing  the  cost  of  accommodation,
 travelling  within  India  and  office  as-
 slstance

 (९)  The  IL.O.  intend  to  grant  not
 300  but  800  fellowships  during  the
 year  ‘1953.  The  Goverament  of  India
 have  not  so  far  finalised  their  require-
 ments  for  these  fellowshipa.

 Soptune  NITRATE  FROM  CHILE

 880.  Dr.  Ramm  Subbag  Singh:  पा  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  the  gifts  received  by
 the  Government  of  India  this  year  a)so
 ficlude  a  gift  of  natural  sodium  nitrate
 from  Chtle;

 (b)  if  so.  what  is  the  quantity  of
 that  gift;  and

 (c)  how  it  is  being  utilized?
 The  Deputy  Minister  of  7००७  and

 Agriculture  (Shri  M.  V.  Mrishnappa):
 (a)  and  (0).  Yes.  in  February  l050

 the  Corporacion  de  Ventas  0९  Salitre
 yodo  de  Chile  offered  to  place  300
 tons  of  Chilean  Nitrate  of  Soda  at
 the  free  disposal  of  the  Government
 of  India  for  experimentation  and
 General  fertiliser  research.  The  first
 lot.  of  00  tons  was  received  in  ‘1991
 and  the  second  lot  of  200  tons  is  ex-
 Pected  in  February-March,  ‘1953.
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 (c)  The  fertiliser  has  been  supplied
 to  various  States  where  the  triais  are
 in  progrees.  Results  are  awaited
 BOMBAY-  VISAKHAPATANAM  RatLWay

 हैग
 381.  Sbrt  Tetkithar:  Wil!  the  Minls-

 ter  of  Railways  be  pleased  to  state:
 la)  whether  it  is  a  fact  that  a  new

 rallway  ine  was  proposed  to  join
 Bombay  with  Visakhapatanam;

 (b)  if  80,  whether  there  was  an  ac-
 tual  survey  of  the  said  line;  |

 (c)  whether  it  is  a  fact  that  the  pro-
 posed  line  would  now  be  completed  by
 constructing  a  railroad  from  Kurdu-
 wadi  toeRamgundam  oniy;

 (d)  whether  the  line  was  to  puss
 through  Hyderabad  State;

 (९)  whether  Latur,  Udaglr.  Degloor
 and  Bodhan  {in  Hyderabad  State)  were
 ine

 main  proposed  stations  on  the  said
 ine;

 (ft)  whether  the  scheme  is  yet  in
 contemplation:

 (६)  if  so,  when  the  work  is  8078  to
 start;  and

 (h)  if  not,  why  the  echeme  has  been
 abandoned?

 The  D
 Le (Mtatster  2४६८० ways  and

 e
 (shel  oY

 (a)  There  haa  been  00  proposal
 a  new  railway  line  to  connect  Bombay
 and  Visakhapatnam.

 (®)  Does  nop  arise.
 (c)  No.
 (d)  If  built  such  a  direct  line  would

 Pass  through  Hyderabad  State.
 (e)  Does  not  arise,
 (f)  No.
 (g)  Does  not  arlae.
 (h)  No  such  scheme  has  been  con-

 sidered?
 COORDINATION  oF  T'RANSPORT

 382,  Shrl  Telkikar:  Wjil  the  Minia-
 ter  of  re  be

 Des
 to  state

 whether  there  is  af’  proposa)  under
 consideration  to  link  airways  with  (i)
 railways,  (ii)  roads,  (iii)  inland  water-
 ways,  and  (iv)  coastal  shlpplng  in  the
 general  co-ordination  Scheme  of  trans-
 port?

 The  Deputy  Minister
 Mas

 Rolk
 %  and  Testeport  (Shri  a):
 hinery  for  the  coordination  of  ali

 forms  of  Transport  already  exists  in
 the  form  of  the  Central  Board  of
 Tranaport  the  composition  and  fun~
 tions  of  which  were  described  by  me
 in  my  reply  to  Unstarred  Question
 No.  66  by  Shri  Vidyalankar  on  the
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 l9th  November  ‘1952.  This  Board  has
 not  so  far  had  to  consider  any  air
 transport  problems  in_  relation  to
 other  forms  o¢  transport  as  no  serious

 competition  has  yet  developed.
 INDUSTRIES

 GANGARAGAR
 $83.  Shri  Morarka:  Will  the  Minis-

 ter  of  Food  amd  Agriculture  be
 pleased  to  state:

 (a)  the  total  quantity  of  sugarcane
 crushed  in  the  Bikaner  Industries
 Corporation,  Ganganagar.  durlng  the
 year  ‘1951-52;

 (b)  the  quantity  of  sugarcane  paid
 for  in  cash  and  the  quantitX  of  sugar-
 cane  paid  in  kind;

 (c)  the  balance,  if  any,  payable  to
 the  cultivators;  and

 BIKANER

 (d)  whether  Government  have  _  re-
 ceived  any  complaints  from  the  culti-
 vators  about  the  non-payment  of  their
 cane  price  by  the  management?

 oty  Minister  of  Food  and
 Agricoitare  (Shri  M.  V.  Grishnappa)
 ५3)  &

 d).  The  information  is  being
 co!

 PARUAKIMEDI  LicHT  RAILWway
 384,  Shri  Sangaona:  (a)  Will  the

 Mmister  of  Ballways  be  pleased  to
 state  the  amounts  of  income  for  each
 of  the  last  five  years  on  the  Parlaki-
 medi  Light  Raitway  in  the  Eastern
 Zone?

 (b)  What  is  the  amount  of  expen-
 diture  for  the  same  period?

 (c)  t9  it  a  fact  that  most  of  the
 paeess

 travel  on  the  trains  of  this
 ilway  w  the  permission  of  the

 staf  of  the  trains  on
 nominai  charges?

 payment  of

 (d)  If  the  answer  to  part  (c)  above
 be  in  the  affirmative.  what  precau
 tions  have  been  taken  to  suard
 againat  such  9factice?

 Mloailster  Baj)-
 waya  and  Trnuspor,  (Shri  A'fagesan):
 fay—

 ‘1947-48  Rs.  3,65,532
 1948-49  Rs.  3,27,095
 1949-50  Rs.  317,572
 1950-51  Rs.  3.03699
 1951-52,  Rs.

 ae (b)  1947-48  Rs.  3,13,
 1948-49.  Rs,  387,423
 1949-50  Rs.  5.43,237
 950.5]  Rs.  7,37,521
 1951-2  Rs.  7,83,900
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 (c)  No.  Records  show  that  a  total
 number  of  6,l67  passengers  were  de-
 tected  by  the  Ticket  Checking  Staff
 travelling  without  or  with  Irregular
 tickets  on  this  Light  Railway  during
 the  period  September,  95i,  to  July, 952  and  an  amount  of  Rs.  5.907/-
 representing  the  due  railway  charges
 was  recovered  :

 (d)  To  guard  against  passengers
 travelling  without  tickets  or  with  Ir-
 regular  tickets.  one  Travelling  Ticket
 Examiner_{s  booked  with  each  train
 on  the  Parlakimedi  Light  Railway
 and  occasional  checks  including  sur-
 prise  checks  are  also  conducted  by
 a  Gazetted  Officer.

 PARLAKIMED!  LicuT  RAILWAY  (Locomo- TIVES)
 385.  Shri  Sanganna:  (a)  Will  the

 Minister  of  ®allways  be  pleased  to
 state  whether  it  is  a  fact  that  old
 englnes  and  compartments  constitute
 the  trains  running  on  the  Parlakl-
 medi  Light  Railway  (ex-B.  N.  Rail-
 way)  of  the  Eastern  Zone?

 (b)  If  so.  what  arrangements  have
 heen  made  by  Government  to  replace
 them?

 (९)  Is  It  also  a  fact  thay  the  com-
 partments  are  not  provided  with
 lightIng  arrangements?

 id)  If  so.  what  are’  the  reasons
 therefor?

 The  Deputy  Minister
 Mie ways  and  Transport  (8  8९१०७)

 (a)  The  engines  are  all  under  25
 years  of  age  and  in  fairly  good  condi-
 tion.  They  have  many  years  service-
 able  life  in  them.  The  coaches  are,
 however,  old  and  are  due  replacement.

 (b)  It  Js  proposed  to  replace  the
 stock  as  far  as  possible  during  the
 years  ‘1953-54  and  ‘1954-55,

 (c)  The  coaches  are  provided  with
 oil  lamps.  A  lampman  accompanies  | the  trains  during  the  aight  to  re-light
 them  when  necessary.

 (d)  As  arrangements  are  being
 made  to  replace  the  coaches  soon  the
 Atting  of  electric  ligt.  in  this  old
 stock  is  hardly  worthwhile.

 MINOR  IRRIGATION  PROJECTS
 396  Shri  N  B.  Chowdbury:  Will

 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state:

 (a)  whether  Government  are  con-
 templating  reduction  of  grants  for
 the  Implementation  of  minor  Irriga- tion  projects  with  effect  from  the
 next  financial  year;
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 tb)  If  eo.  what  would  be  the
 amount  of  such  reduction;  and

 (c)  whether  the  State  Governments
 also  would  make  a  corresponding  re
 duction  of  grants?

 ,
 Minister  of  Food  and

 Agricoiture  (Shri  M.  )
 (a)  Yes.  Even  now,  the  policy  of  the
 Government  of  India  is  to  finance
 minor  Irrigation  projects  as  far  as
 Possible  In  the  shape  of  loans  only
 and  to  limlt  subsidies  to  construction
 of  surface  wells.  the  rate  of  subsidy
 being  restricted  to  25  per  cent.  both
 from  the  Central  and  the  State  Gov-
 ernments.  The  G.MF.  Enquiry  Com-
 mittee  bas  also  recommended  that
 subsidies  should  be  reduced  and  even-
 tually  abollshed  in  respect  of  Grow
 More  Food  ald.

 (b)  The  actual  extent  to  which
 subsidies  may  be  continued  In  res-
 pect  of  particular  types  of  schemes,
 ls  still  under  consideration.

 (c)  This  is  a  matter  for  the  State
 Governments.

 wa  के  बाम

 yeu  of  बिभूति  सिश :  क्‍या  Me
 तथा  #कि  मंत्री  यह  बतलाने  की  कपा  करेंगे
 कि  [सरकार  द्वारा  गन्ने  के  दो  भाव  क्‍यों
 निहित  किये  गये  हैं,  जब  कि  बिहार  में
 चीनी  क  कार खातों  के  शुरु  होने  से  छे  कर
 कारखानों  के  फाटकों  पर  भर  बाहर  एक
 ही  भाव  दना  रहा  है  और  वस्तुत:  चुकाने
 जाने  वाले  दामों  में  कोई  मे  द  नहीं  रहा  है  ?

 The  Deputy  Minister  of  Food  and
 ture  (Shri  M.  V.  Krishnappa):

 During  950-5l  and  ‘1951-52  when  a
 unltorm  price  was  fixed  both  for
 gate  and  rail  cane  by  the  Central
 Government  an  alllowance  of  7  annas
 per  mauud  was  niade  in  the  sugar
 price  for  meeting  the  cost  of  trans-

 rt  or  sugarcane  by  rail.  This  ab
 lowance  of  7  annas  per  maund  on
 sugar  worked  out  to  ahout  2  annas  4

 lea  per  maund  of  cane.  This  year,
 im  order  to  enable’  the  factories  to

 cover  the  cbarges  on  transport  and
 handling  of  rall  cane.  the  minimum
 price  for  rail  cane  has  been  &xed  at
 a  utuform  rate  which  is  2  annas  per
 mauud  lower  than  that  for  gate  cane.
 Diffe.ent  prices  for  rail  and  gate  cane
 used  to  be  fixed  by  the  Government
 of  Bikar  upto  ‘1936-39,
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 Metre  Gauce  Wacons
 388.  Shri  ए.  M  Trivedi:  (a)  Wil!

 the  Minister  of  Rallway8  be  pleased
 to  state  how  many  metre-gauge
 wagons  are  provided  with  automatic
 vacuum-brakes?

 (b)  Why  the  wagons  manufactured
 by  the  old  0.  T.  Rallway  were  not  pro-
 vided  with  automatic  vacuum-brakes?

 (c)  What  has  beep  the  total  loss  In
 terms  of  time  on  account  of  this
 omission  on  al)  the  wagons  during
 the  year  95i-52?
 (d)  What  steps  are  Government

 taking  to  make  provision  for  this
 mechanism  in  all  wagons?

 The  DeDuty  Minister  of  Balt
 ways  and  (Shri  Alagesap):
 (a)  4.7I5  Metre.  Gauge  Wagons
 have  been  provided  with  automatic
 vacuum  braker~  upto  the  end  of
 November  ‘1952.

 (b>)  Wagons  were  not  manufactured
 by  the  old  O.T,  Rallway.

 (c)  and  (d),  There  has  not  been
 any  omlssion  Orders  were  only  is-
 sued  to  Metre  Gauge  Rallways  In
 3950  to  make  arrangements  to  At
 automatic  vacuum  brake  ¢cvilpment
 to  al.  wagons  not  already  so  fitted.
 The  work  ls  planned  to  be  spread
 over  a  period  of  5  years.  All  new
 wagons  are  fitted  with  vacuum  brakes.

 RasasTHAN  UNDERGROUND  WATER
 8047०

 380.  Shri  Bheekba  Bhai:  Will  the
 Minister  of  Food  and  jure  be
 pleased  to  state:

 (a)  the  present  personnel  of
 Rajasthan  Underground  Water
 Board;

 {b)  whether  any  cf  the  members
 of  the  Board  has  visited  the  areas
 ch  pre

 in  the  grip  of  water  scarcE:
 ;  an
 (९)  the  activities  of  the  Board

 since  its  formation?
 The  Ocputy  Minister  of  Food  and

 Agriculture  (Shei  M.  A  Briebnappa)
 (a)  A  list.  of  the  members  of  the
 Rajastban  Underground  Water  Board
 ls  lald  on  the  Table  of  the  Houee.
 (See  Appendix  V,  annexure  No.

 (0)  Yes.  The  Unit  fs  operating  in
 the  Jodhpur  Division  which  _  suffers
 from  chronic  deficlency  of  water

 (c)  Siqep_its  Inceptlon  in  Decem-
 ber.  ‘1949  the  Board  has  constructed
 25  tube-wells  out  of  which  20  are
 successful,
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 Hit  SrarTions

 880,  Shri  N.  M,  Lingam;  Will  the
 Minister  of  Trauspert  be  pleased  to
 state:

 (a)  the  steps  taken  by  Govern.
 ment  to  develop  Hill  Stations  in
 India  with  a  view  to  attract  tourists;
 and

 (b)  whether  Government  have  _  re-
 ceived  any  representation  from  the
 local  tourist  Advisory  Committee,
 Ootocamund,  regarding  improvement
 of  this  Hill  Station?

 The  De
 ा

 Minister  of  Rsli-
 ways  aud  फूकन  (Shr!  Alagezan y (a)  Government  have  been

 i  taking various  steps  to  develop  ternal
 tourist  traffic  to  hill  stations.  These
 Include  introduction  of  concessional
 raii  tickets,  holding  of  Conferencea  in
 hill,  gtations  and  _puttlIng  out  of  publi-
 city  material.  Formation  of  tourist
 bureaus  ls  also  being  encouraged  to
 ensure  tourist  faciiities  at  hill
 stations.

 (b)  No.  They  however  made  sug-
 gestions  for  prodtiction  of  tourist
 publicity  material  on  Nilgiri  Hills.

 FERTILISERS
 $9i,  Shri  K.  CG  Sodhts:  (a)  Will  the

 Minister  of  Foed  aud  Agriculture  be
 pleased  to  state  what  were  the  total
 requirements  of  chemical  fertilisers
 in  India,  State-wise,  during  1950-31
 and  1951-527

 (b)  Of  the  total  requirement,  how
 much  quantity  was  purchased  direct-
 ly  by  different  State  Governments
 and  how  much  by  private  dealers?

 (c)  What  was  the  total  quantity
 given  to  cultivators  under  the  “Grow
 More  Food"  Campaign?

 The  Deputy  Minister  of  Food  and
 Aaficulture  (Shri  M,  V.  Krishnsppa):
 (a)  A  staterljent  showing  the  require-
 ments  of  sulphate  of  ammonia  from
 the  State  Governments  and  other
 Interests  on  calendar  year  basis  for  the
 years  1950,  95]  and  952  la  placed  on
 the  Table  of  the  House.  [See  Appen-
 dix  V.  annexure  No.  64]

 (b)  A  statement  showing  the  ailoca-
 tions  made  from  the  Pool  to  the  State
 Gavernmenfs  and  private  parties  is
 laid.on  the  Table  of  the  House  [See
 Appéndix  V,  annexure  No.  64.)

 (c)  According  to  information  avail-
 able  the  foliowing  quantities  were
 supplied  by  the  State  Governments
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 under  the  G.M.F.  Campalgn:

 Year  Sulphate  af  Ammonia

 (i)  948-5a
 (ii)  950-51

 (iii)  ‘1951-52

 64,961  tons;
 99,402  tons;

 1,289,350  tons.

 Taactons  (IMPORT)
 392,  Shri  K.  C.  Sodbia:  (a)  Will

 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state  what  was  the  total
 number  of  tractors  imported  into
 India  during  (1981-52,  (i)  on  Govern-
 ment  account:  and  (ii)  on  private
 account?

 (b)  What  was  the  total  value  of
 these  imports  under  each  head?

 (c)  What  foreign  countries  shared
 in  the  above  imports  and  to  what
 extent?

 The  Deputy  Minister  of  Food  and
 Ageicultore  (Shri_M,  २४,  EKetshnappa):
 (a)  to  (c).  Two  statements  glving  the
 required  information  are  placed  on  the
 Table  of  the  House.  [See  Appendix
 V,  annexure  No.  65.)

 Mica  Minss
 393.  Shri  Balwant  Sinba  Mehta:

 (a)  Will  the  Minister  of  Labour  be
 Pleased  to  state  what  is  the  strength
 of  labourers  working  in  the  Mica
 Mines  in  Rajasthan  and  at  what
 rate  each  male  or  female  worker  is
 paid  for?

 (b)  How  many  mine  owners.  give
 bonus  to  the  workers,  at  what  rate
 and  how  often?

 Tbe  eet
 Miniter  of  Labour

 (Shri  Abl@  All):  (a)  The  daily  average
 strength  of  workers  is  about  10,300
 A  statement  showing  their  average
 dally  earnings  is  placed  an  the  Tabie
 of  the  House.  (See  Appendix  V,
 annexure  No.  66.)

 (b)  The  information  is  betng  collect- ed  and  will  be  placed  on  the  ‘Table  of
 the  House  in  due  course.

 LAND  RECLAMATION  IN  SCHEDULED
 AREAS  OF  ORISSA

 394.  Shri  Sanganna:  (a)  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state  the  area  of  land  re-
 claimed  by  jungle-clearance  in  the
 Scheduled  Areas  of  the  State  of
 Orissa,  since  the  inception  of  the
 “Grow  More  Food”  Scheme?

 (b)  What  was  the  amount  actually
 spent  for  the  purpose?

 fc)  What  is  the  value  of  foodgralns
 3

 annually  on  ‘such  reclaimed
 nds?
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 The  Minister  of  Food  and
 Aéticultare  (808  Vv.  Grisknsppa)
 (a)  to  (c),  The  Government  of  India
 have  not  undertaken  any  rectamation
 operations  in  Orissa.  The  State  Gov-
 ernment  have  been  requested  to
 furnish  necessary  information  in  the
 matter.  The  information  will  ४९
 placed  on  the  Table  of  the  House  when
 received

 TovRisTs
 395,  Prof.  D.  C.  Sharma:  Will  the

 Minister  of  Transport  be  pleased  to
 state:

 (8)  the  number  of  forelgy  tourists
 who  visited  India  from  America,  the
 United  Kingdom,  China,  Japan,
 Australia  and  other  countries  during
 the  years  95]  and  i952;  and

 (b)  what  further  steps  Govern-
 ment  are  taking  to  popularise  tourist
 traffic  in  India?

 The  Oepoty  Ditmister  of  Railways
 snd  Transport  (Shri  Alngesan):  (a)
 The  information  is  as  tollowa:-

 First  nine
 months  of
 495  ‘1952,

 America  3,500  3,230
 United  Kingdom  5,084  4,313
 China  251  96
 Japan  500  344
 Australia  240  99
 Other  countries.  9.525  7,896

 Tora,  20,000  16,278

 ~The  figures  for for  October  and  Novem.
 ber  952  afe  not  yet  availabie,

 (0),  Attention  is  invited  to  the  reply
 to  part  (b)  of  Unstarred  Question  No.
 496  given  on  22nd  July  ‘1952,  Since
 then  it  has  been  decided  to  opena tourist  office  at  New  York  and  small
 Tourist  Information  Offices  at  Banaras
 and  Agra.

 Caucurza-Mapras  Raitway  Lug
 396,  Pandtt  Liogaraj  Misra:  Will

 he  iniste:
 of  Rallways  be  pleased o  state:

 (a)  whether  any  contemplated  new
 Railway  tracks  linking  up  the  Coastal
 CaicuttaMadras  Railway  line  with
 the  Calcutta-Nagpur  line  across  the
 unypened  regions  of  the  Orissa  State
 have  been  surveyed;

 (9)  if  so,  which  are  those  tracke
 and  what  are  their  respective  mileage
 and  cost:  and
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 {c)  whether  it  {s  contemplated  to
 take  up  any  of  those  Projects  in  the
 next  two  or  three  years?

 The  Deputy  Minister  of  Railways
 पब्यउठ  (Shri  Alagesan):  (a)

 and  (b).  Yes.

 The  particulars—tength  and  fhe  esti-
 mated  cost  of  the  Unes  are:—

 Name  ot  the  line.  J.ength  Approx.

 Miles  Ro.

 a  From  ‘Falcher  4°5  Crores
 Sambalpur.

 (a)  From  Talcher  to  ‘117-70,  7९०  Crores
 Rourkela  tie
 Bacakot.

 (3)  From  Kantabanji  to"rr5+20  70  Croses
 Sambalpur  ४७
 Bolangir.

 (4)  From  Khurda  Rd,  i79-00  8-0  Crores
 Bolangir  ula Sonepur.

 to  90°43

 (c)  A  Anal  decialon  in  r@€Zard  to
 Projects  to  be  taken  in  handin  the
 next

 two  or  three  years  has  not  been
 aken,
 KaRNaTax  CHAMBER  of  COMMERCE

 -RESENTATION)
 397.  Sari  Neswi:  चा  the  Minis-

 ter  of  Rallways  be  pleased  to  state:
 (a)  whether  any  representation

 regarding  the  transport  difficulties  in
 the  Hubif  District  has  been  received
 from  the  Karnatak  Chamber  of  Com-
 merce;  ahd

 (b)  if  so,  what  action  has  been
 taken  on  the  representation?

 The  Deputy  Minister  of  Railwayo
 ena

 Transport  (Shri  Alagesai):  (a)

 (b)  The  Hony.  Secretary,  Karnatak
 amber  of  Commerce,  Hubll.,  was

 informed  with  reference  to  the  pro
 posals  made  by  that  Chamber:

 (i)  That  doubling  of  the  track  on
 bi  Dharwar-Hubli-Gadag section.  would  entall  heavy

 expenditure,  and  was  not
 therefore  justified  by  the
 exlstIng  volume  of  traffic
 offering  on  the  section.

 (un)  That  the  question  of  provid-
 ng  loop  lines  at  statione

 would  have  to  be  considered
 on  the  mertts  of  eacti  case  de-
 pending  upon  the  recessity
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 from  the  operating
 f  bed

 of
 view  subject  to  financial  justi-
 fication.  and

 (iii)  That  the  installation  of
 telephone  exchange  on  the
 Gadag-Sholapur  Section  could
 be  taken  up  only  when  funds
 became  available.  T'he  ques-
 tion  of  providing  a  telephone
 exchange  at  Mormugao  Har-
 bour  was  considered  previous-
 ly  but  was  dropped  due  to
 certain  difficulties  and  to  the
 fact  that  Goa  was  _  situated
 in  a  foreign  territory.

 8.  ८.  G.  Vaccrarions
 399  Dr.  Ram  Subba  ‘Singh:  Will

 the  Minister  of  Health  he  pleased  to
 atate:

 (a)  the  number  of  persons  who  were
 given  BCG  vaccinations  in  India  dure
 ne

 the  second  quarter  of  this  year;
 an

 {h)  what  was  the  total  number  of
 persons  tested  for  thle  purpose  during
 the  said  period?

 The  Deputy  Minister  of  Heslth
 (Sbrimati  Chandrasekhar):  (a)  and
 (b).  During  the  second  quarter  of  this
 year,  525.727  persons  in  India  were
 vaccinated  with  B.C.G.  and  1,584,393
 Persons  were  tested  for  this  purpose.
 PRIVATE  AND  QUASI-PRIVATE  Rar  ways

 400.  Shri  Morarlsa:  (a)  Will  tbe  Min-
 ister  of  Railways  he  pleased  to  state
 what  are  the  private  end  quasi-private
 Railways  running  in  India?

 (b)  What  {s  the  total  mileage  of  each
 such  Railway?

 (९)  What  is  the  paid-up  capital  of
 each  such  Railway  company?

 (d)  What  profits  these  Railway  com
 panies  have  made  during  the  year  ‘1950-,
 ‘51d

 The  Depnty  Minister  of  Raliwaya  and
 Transport  &  br!  Alegraap):  (a)  to
 (d).  The  required  information  is
 given  in  the  statement  attached,  [See
 Appendix  V,  annexure  No  67

 i
 A  few

 apures
 which  are  not  readily  avail-

 le  will  furnished  later  on.
 TELZPHONE  CoNxECTIONS

 401,  Shet  है,  N.  8.  Deo:  Will  the  Min-
 ister  of  Commanieations  be  pleased  to
 state:

 (a)  the  District  Headquartere  in
 each  State  having  Trunk  Telephone
 connections  (State-wise);

 (b)  the  District  Headquarters  in  each
 State  not  having  Trunk  Telephone  con-
 nections  (State-wise);
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 (c)  the  namea  of  District  Headquar-
 ters  (State-wise)  connected  to  the
 Trunk  Telephone  system  in  1948,  1949,
 1950,  95]  and  3953  separately  for  each
 year;  and

 (d)  the  names  of  District  Headquar-
 ters  of  new  Districts  formed  ae  a  result
 of  integration  and  merger  of  former
 Indian  States,  connected  to  the  Trunk
 Telephone  system  since  948  with  the
 year  when  connected  and  name  of  the
 State  against  each?

 The  Deputy  Minister  of  Commual-
 cations  (Shri  Ba}  Babadur):  (a)  to
 (d),  Theinformationis  belng  collected
 and  will  be  placed  on  the  Table  of  the
 House  in  due  course.

 Cenznat  Roap  हथ
 492.  Shri  M.  Islamruddio:  Will  the

 Mase
 of  ‘Iranspott  be  pleased  to

 state:

 (a)  the  roads,  if  any,  in  Bihar  main-
 tained  from  tbe  Central  Road  Fund;

 (b)  the  amount  incurred  for  mainte-
 ance  of  each  of  them  separately  dur-

 ing  the  last  three  years;
 (c)  whether  there  ia  any  plan  of  con-

 structing  roads  and  bridges  in  Blhar
 under  the  National  Highways’  Develop- ment  Programme;  and

 (d)  if  so,  whether  Government  pro-
 pose  to  lay  a  list  of  such  roads  and
 bridges  with  mileage  and  location  on

 ‘able  of  the  House?

 The  Deputy  Minister  of  Bailwaya
 and  Transport  (Shri  Alagese@n):  (a)
 and  (b).  No  road  in  Blhar  or  any
 other  State  is  maintained  from  the
 Central  Road  Fund

 (९)  and  (d).  Rerefence  is_  invited
 to  the  reply  given  on  30th  July  952
 to  Unstarred  Question  No.  627  which
 contains  information  regarding  the
 roads  and  bridges  included  in_  the
 National  Highway  Development  pro-
 gromme

 for  the  period  ‘1951-52,  to  1955-,
 In  addition  to  the  works  mention-

 ed  therein,  the  following  works  in
 Bihar  have  aiso  been  included  in  the
 programme:—=

 roby  Construction  of  8  bridge
 aks

 Pochakhall  Nallah  on
 N.H.  6

 ¢2)  Construction  of  a  bridge  over
 fhe  Kitchinia  river  on  N.H

 a)  Improvement  of  a  6  mile
 stretch  of  N.H.  No

 (4)  Provision  of  temporary  cross-
 @  facilities  across  the

 Mahananda  river  in  7th  mile
 of  N.H.  i
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 “Gaow  Morg  ooo”  Camraicn
 a,  Gari  Mobaain]  Sekeans:  (a)  Will

 the  Minister  of  Food  and  Agriculture
 be  pleased  to  lay  on  tbe  Table  of  the
 House  a  statement  regarding  the
 amoust  of  money  spent  on  the  ‘Grow.
 SMore  Food’  campaign  by  way  of  ad-
 vertisement  in  newepapers  during  the
 last  three  yeara?

 (b)  How  much  money  hase  been  spent
 on  the  advertisement  relating  to  “Grow
 More  Food”  Campaign  urder  the  cap-
 tion  “Tbat  Vacant  Patch  of  and”
 during  the  last  three  years?

 The  Deputy  Minister  of  Food  and
 Agriewtere  (Shri  M.  Y.  Krishnappa)
 (a)  Yes.  A  statement  showing  the
 expeaditure  on  Grow  More  Food  Cam-

 ©  press  advertisements  diwing
 ‘1989-50,  1950-51  and  96l-52  is  placed
 om  the  Table  of  tbe  House.  [See  Ap-
 pendix  V,  annexure  No.  68.)

 (४)  Rs.  1,686-3-0.

 GODARS-Muow  Rainway  Lig
 404.  Shri  N.  L,  Joshh:  Wili  the

 peirieter
 of  Railwaya  be  pleased  to

 state:
 (a)  whether  thare  ls  any  proposal

 to  join  the  broad  gauge  railway  line
 from  Godara  on  the  Western  Railway
 to  tbe  metre  gauge  railway  line  at
 Mhow  or  Indore;  and

 (b)  if  so,  how  long  it  would  take
 for  the  proposal  to  materialise?

 The  Deputy  Minlster  of  @ailways
 and  Transport  (Sbhrt  Alageaan):  (a)
 The  reply  is  in  the  negative.

 (b)  Does  not  arise,
 InpoRE  AfRopROME

 404.  Shri  N.  है.  Joshi:  Will  tbe
 Minister  of  Commanirationg  be

 pleased  to  stste  how  Iong  would  it
 take  for  the  landing  ground  at  Indore
 aerodrome  to  be  cementea?

 The  Deputy  Minister  of  Commuuica-
 tions  (Shri  Baj  Bahadur):  It  la  not
 proposed  to  reconstruct  the  runway  at
 tbe  Indore  aerodrome  with  cement
 concrete.  The  existing  runway  ts
 sultehle  for  operations  hy  Dakota  air
 craft.

 Marana
 406.  Suri  N.  B.  Chowdbary:  (a)

 Will  the  Minister  of  Health  be  pleased
 to  state  whether  the  incidence  of
 Malaria  was  on  the  increase  or  on
 the  decrease  during  the  lest  three
 years?
 308  PSD,
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 (b)  Have  Government  ascertained
 any  reasons  for  the  increase  or  de
 crease?

 (९)  है क  so,  wbat  are  the  reasona?
 The  Deputy  Minister  of  Health  (Shri.

 mati  Chardr.  a  (a)  Ae  far  as
 intormation  ig  available  the  incidence
 of  malaria  was  on  the  decrease  during the  last  three  years,

 (b)  and  (c).  The  decrease  ie  due  to
 the  gradual  strengthening  of  the  antl-
 maleria  organisations  of  many  States
 in  India  Vie  Delhi,  Bombay,  Biysore,
 Medras,  Coorg,  Ajmer  and  of  the
 Coalflelds.  The  W.H.0.  Malaria  Con-
 trol  Demonstration  Teams  in  Uttar
 Pradesh,  Orissa,  Madras  and  Mysore,
 as  also  the  using  of  modern  methoda
 of  Melaria  Control  have  had  defnlte-
 ly  good  results.

 Minor  Iarication  SCHEMES

 407.  Shri  N.  B.  Chowdbury:  WI
 the  Mlolster  of  Food  and  Agricwture
 be  pleased  to  stste:

 (a)  the  number  of  minor  irrlgatlon
 schemes  that  have  been  executed
 during  the  period.  from  l5th  Auguaet
 947  to  March  952  in  each  State
 with  the  0९७  of  the  Government  of
 India;

 (b)  the  number  of  such  schemes
 for  the  year  ‘1952-53;  and

 (c)  whether  Government  have  pre-
 pared

 any  estimate  for  the  year  1953-,
 5

 Toe  Deputy  Minister  of  Food  and
 Azricuiture  (Sbri  M.  V.  Kriahnappa):
 (a)  Statements  containing  the  infor-
 mation  for  each  of  the  years  I}47-48
 to  95I-52  are  laid  on  the  Table  of  the
 House.  [See  Appendix  V,  annexure
 No.  69.)  inffor:nation  ip  respect  of  the
 period  August  2947  to  March  948  is
 not  available  separately.

 (७)  A  statement  giving  the  infor-
 mation  State-wise  Is  laid  on  the  Table
 of  the  House.  {See  Appendix  V,  annex-
 ure  No.  69.)

 (c)  Not  yet.
 Poet  Orricss  In  Waar  BENGAL

 Shri  N.  BH.  Chowdbuty:  (a)
 Will  the  Minister  of  Commrun(eations
 be  pleased  to  state  the  number  of
 post  officea  that  existed  lo  West
 Bengal  in  1947-687

 (b)  How  many  new  post  offices  bave
 been  set  up  in  Weat  Bengal  during the  years  1048-49,  1949-50,  950.5i
 end  95i-52?



 207  Written  Answers

 (c)  How  many  of  these  new  post
 offices  are  manned  by  extra-depart-
 mental  employees  and  how  many  by
 departmental  employees?

 The  Deputy  (ilaister  of  Communica-
 tions  (Sbri

 Rad
 Babadaor):  (a)  Num-
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 ber  of  Post  Offices  in  West  Bengal  on
 3I-3-948  1,612,

 (b)—

 Year  No.  of  Post  ०
 nee. opened  in  West  Ben:  a

 ‘1948-49  58
 1949-50  297
 1950-51  50
 1951-52  66

 (९)  ,I37  of  these  new  post  offices are  manned  by  _  Extra-departmental
 employees  and  63  by  departments]  em-
 ployees.

 Messengers
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 P.  &  T.  EmpLoyees  IN  WEST  BENGAL
 409.  Shri  HL  N.  MukerJee:  Will  the

 Minister  of  Commvunicadions  be
 pleaged  to  state:

 (a)  whether  there  has  been  any
 increase  in  the  number  of  postmen,
 telegraph  peons,  packers  and  other
 iower-grade  employees  in  view  of
 the  increase  of  the  population  of
 Calcutta  and  its  suburbs  since  ‘19475,
 and

 (b)  if  the  answer  to  part  (a)  above
 be  in  the  affirmative,  the  extent  of
 such  increase  and  its  proportion  to
 the  increase  of  population?

 Toe  Deputy  Miaoister  of  Communi-
 cations  (Shri  Raj  Babadur);  (a)  Yes

 (b)  During  the  period  from  ist
 Auguet  947  to  Ist  August  2952  the
 mumber  of  .postmen  has  _  increased
 from  377  to  1750,  that  of  Telegraph

 from  55  to  90.  that  of
 packers  from  567  to  to  630  and  that  of
 other  Lower  Grade  staff  from  204  to
 357.  As  the  poputation  figures  on
 these  dates  are  not  readily  available,
 the  information  asked  for  in  the  last
 part  of  the  question  could  not  be  col-
 tected.
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 (Part  Ii—Proceedings  other  than  Questions  and  Answers)

 OFFICIAL  REPORT
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 ree)

 HOUSE  OF  THE  PEOPLE

 Saturday,  6th  December,  1952.

 The  House  met  at  a  Quarter  to
 Eleven  of  the,  Clock.

 (Mr.  DeputTy-SrEAKER  in  the  Chair]

 QUESTIONS  AND  ANSWERS

 (See  Part  7)

 i-45  AM.

 MOTIONS  FOR  ADJOURNMENT

 RaciaL  DISCRIMINATION  AGAINST  SrTUv-
 DENTS  AND  STAFF  OF  NIRMALA  COL-

 LEGE  DELHY.

 My.  Beputy-Speaker:  Befere  the  re-
 gular  business  of  the  House  is  taken
 up.  I  want  to  refer  to  three  adjcurn-
 ment  mations  notices  of  which  I  have
 received

 The  first  is  ey  Shri  Sreekanian  Nair
 The  metion  is  in  the  following  terins—
 it  refers  to  the  same  question  raised
 by  Shrimati  Renu  Chakravartt)

 “The  situatien  that  has  arisen
 out  of  the  strike  of  the  students
 of  the  Nirmala  College,  Delhi,  on
 account  of  the  racial  4iscrimina-
 tion  against  the  siudents  and  stat¥
 of  Indian  nationality  by  the  Ame-
 rican  authorities  of  the  Coilege,
 and  the  refusal  of  the  authorities
 to  sanction  the  ina
 of  the  College  Union  and  the  vio-
 lent  attack  on  non-violent  Satya-
 grahis.”
 Now.  what  is  the  control  that  the

 Government  has  over  this  -American
 Mission  College?

 Shri  N.  Sreekantan  Nair  (‘Quilon-
 cum  Mavelikkara):  It  is  an  educa-
 tional  institution,  Sir,  and  it  is  an  in-
 sult  to-  the  Indian  nation  as  a  whole
 It  is  aM®iliated  to  Delhi  University.

 4]4  PSD
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 Mr.  Deputy-Speaker:  What  is  the
 contrel  the  Government  of  India  has?
 Does  it  give  any  subsidy  or  grant  cr
 is  it  run  directly  by  the  Government?

 Shri  N.  Sreekantan  Nair:  Subsidis-
 ed.

 Mr.  Deputy-Speaker:  Then  the  hon.
 Member,  Shrimati  Renu  Chakravartty,
 has  already  tabled  a  short  notice

 uestion  with  reference  to  this  matter.
 4  herefore.  in  the  usual  course  the
 short  notice  question  will  be  sanswer~
 ed.  May  I  knew  what  the  hon.  Minis-
 ter  has  to  say?

 ass  foe:  sf!  UY,  0

 P.  ye  =  daligd  ws  &  ie  Ute

 ४  edhe  g5  Ste  Jo  oe  yt  ४
 =  dle  १०  «७  Wyrm  By

 (fhe  Minister  of  Education  and  Na-
 tural  Resources  and  Scientific  Kest-arch
 (Maulana  Azad):  I  have  not  reccived
 the  question  yet.  If  it  is  received,
 Government  will  be  ready  lo  answer
 it  en  Menday.]

 Mr.  Devuty-Speaker:  I  think  the
 purpese  is  served.  On  Monday  the
 hon.  Minister  wil!  gathcr  all  the  facts
 and  aiswer  both  this  aud  the  shart
 notice  question.  It  is  not  necessary  to
 pursue  this  adjournment  motio...

 Eviction  NOTICES  ON  REFUGEES  IN
 BANDHABNAGAR  COLONY

 Mr.  Deputy-Speaker:  The  second
 adjournment  motion  §  is  by  Shrimati
 Renu  Chakravartty.

 “That  chis  House  do  now  ad-
 journ  to  discuss  a  matter  of  urgent
 public  iniportance  arising  out  of
 the  eviction  notices  served  9n  200
 refugee  families  of  Bandhabnagar
 colony,  Dum  Dum.  West  Bengal
 in  pursuance  of  requisitioning
 land  for  the  Central  Government
 and  their  not  being  provided  even
 sufficient  opportunity  to  appeal
 against  the  evictien.”
 Who  has  given  the  eviction  noti-
 ces?
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 Shrimati  हम्च्च  Chtakrevartty  (Basi-
 chat):  Eviction  notices  have  been  gtven
 hy  the  competent  authorities  on  be-
 half  of  the  Central  Government,  that
 is.  the  District  Magistrate.

 Mr.  Deputy-Speaker:  The  District
 Magistrate  is  an  officer  of  the  Provin-
 cial  Government.

 An  Hon.  Member:
 competent  authority.

 Shri  T.  K.  Chaudhuri  (Berhampore)
 There  is  an  authority  in  Benga!  known
 .as  ‘competent  authority’.  They  are
 <ompetent  only  to  evict  refugees.

 Shri  हैं.  K.  Basu  (Diamond  Harb-
 our):  He  is  a  provincial  officer.  but
 the  provincia!  Government  has  noth-
 ing  to  say  about  it.  That  is  the  whole
 point.

 Mr.  Deputy-Speaker:  It  is  net  an
 actior:  of  the  Provincial  Government”?

 But  he  is  the

 Dr.  S.  P.  Mookerjee  (Calcutta  South-
 East}:  The  recuisition  has.)  been  made
 op  bet.aif  of  the  Central  Governnient.
 That  plot  of  land  is  required  by  the
 Military  Department.  but  the  actual
 step  has  been  taken  by  the  District
 Magistrate.  24  Parganas.  who  is  ithe
 competent  authority  to  take  action.
 But  really  the  matter  arises  cut  of
 certain  decision  taken  by  the  Central
 Government.  That  is  how  it  tccomes
 televant.

 Mir.  Deputy-Speaker:  The  hon.  Mini-
 ster.

 The  Minister  of  Rehabilitation  (Sbri
 A.P.  Jain}:  The  position  stated  by  Dr.
 Syama  Prasad  Mookerjee  osppears
 ‘to  be  correct.  The  relevant  Act  pro-
 ides  under  section  3  “Where  the
 competent  authority  is  of  the  opinion
 that  any  property  is  needed  or  likely
 to  be  needed  for  any  public  purpose,
 belng  a  purpose  of  the  Union..."  Now.
 “eampetent  authority’  has  also  been
 defined  in  the  Act.  “Any  ocerson  or
 authority  authorised  by  the  Ceutral
 Government  by  notification  in  the  Of-
 ficial  Gazette  to  perform  all  the  func-
 dons............  So  far  as  that  pcint  is
 goncerned.  I  have  no  objection,  but  if
 the  Chair  wants  I  can  put  the  facts

 Mir,  Depety-Speeker:  What  is  the
 position?

 s
 Ghri  A.  P.  Jain:

 Le
 ave  not  been  able

 to  ascertain  the  facts  from  the  official
 quyrces  But  accepting  every  one
 of  the  facts  which  the  hon.  lady  Mcm-
 ver  has  alleged  in  the  notice  end  in
 gumber  of  paper?  which  she  handed
 me  over  yesterday,  the  facts  of  the
 case  appear  to  be  that  there  is  a  cer-
 tain  plot  of  land  in  West  Bengal  near
 BWum  Dwn  on  which  a  few  hundred

 families  of  displaced  persons  are  un-
 authorisedly

 quartered:
 A  notice

 was  issued  by  the  Collector  uf  24-Par-
 Zanas  under  section  3  of  the  Requisi-
 tioning  and  Acquisition  of  Immovable
 Property  Act,  1952.  Now,  that  notice
 calied  upon  the  owner  or  xuny  other
 person  in  possession  of  the  property  to
 show  cause  within  १5  days  of  tne  ser-
 vice  of  notice  why  the  property  should
 not  be  requisitioned.  After  the  expiry
 of  the  period  of  that  notice,  a  second
 Notice  was  served  by  the  District  Ma-
 gistrate  under  section  3  (2)  and  sec-
 tion  4  to  the  effect  that  the  pr-perty
 be  requisitioned.

 There  is  a  dispute  as  to  whether  the
 first  notice  calling  upon  them  to  show
 cause  was  served  upyun  the  Secretary
 of  the  Bandhabnagar  cuiuny.  aAssum-
 ing  that  no  notice  was  served  on  the
 Secretar’  and  the  Cottector  of  the  24
 Parganis  nas  passed  an  order  of  regui-
 sition  under  sections  ७  (2)  und  4  of  the
 Act.  the  question  fis  what  is  the  re-
 medy  and  whether  this  is  ut  action  of
 recemt  origin.  The  notice  under  sec-
 tions  5  (2)  and  4  was  admitted!y  ser-
 ved  on  the  i5th  November,  1952.  that
 is.  abou:  2]  days  before.  “ow,  ५४  Rat-
 ever  mischief  arises  out  of  that  notice
 arises  when  it  was  served  on  the  l5th
 of  November,  3952  and.  therefore,  the
 allegation  of  the  hon.  lady  Member
 that  it  is  of  recent  origin  is  not  berne
 out.  In  fact.  the  hon.  lady  Member
 has  overshot  the  mark.  She  says  that
 the  adjournment  motion  has  k«ucnme
 necessary  because  these  persons  have
 not  been  provided  sufficient  ogportu-
 nity  to  appeal  against  the  order  of
 eviction.  In  the  note  given  after  the
 adjournment  motion.  she  says  that
 neither  the  West  Bengal  Government
 nor  the  Rehabilitation  Ministry  has
 been  able  to  help  the  refugees  to  find
 out  what  is  the  appellate  authority.
 Section  0  of  the  Act  is  very  ciear  on
 the  point  and.  if  only  the  lady  Mem-
 ber  had  cared  to  look  at  it,  the  diffi-
 culty  would  not  have  arisen  Section
 40  says:

 “Any  person  aggrieved  by  an
 order  of  requisition  made  by  com-
 petent  authority  under  sub-sec-

 aed
 of

 “rer  dere  5  6
 hin

 8  ne  e  of  the  ser-
 vice  seman  prefer  an  appeal
 to  the  Central  Government.

 That  2]  days’  period  is  going  to  ex-
 pire  today.  It  was  open  to  the  Secre-
 tarv  if  he  felt  aggrieved.  to  file  an
 appeal  १०  the  Central  Government.  He
 has  not  chosen  to  do  that.

 Dr.  8.  P.  Mookerjee:  He  has  done
 that.  A  representation  has  been  sent
 to  the  Defence  Ministry.
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 Shri  A.  P.  Jain:  If  that  appeal  is
 pending,  it  will  be  decided  by  the  Cen-
 tral  Government.  I  fail  to  understand
 bow  any  case  for  an  adjournment  mo-
 tion  has  been  made  out,

 Mr.  Deputy-Speaker:  Is  not  the  ap-
 Pellate  authority  competent  to  issue  a
 stay  order?  Is  the  appellate  ai:thority,
 the  Defence  Minister,  competent  to
 keep  the  order  in  suspense?

 Shri  3,  P,  Jain:  |  do  not  thin  there
 is  anything  to  prevent  him.  In  fact,
 no  eviction  is  taking  place  ‘oday.  The
 notice  was  served  on  the  l5th  Novem-
 ber.  1952,  asking  them  to  clear  the
 land.  They  have  to  clear  the  !and
 within  a  period  of  30  duys.  The  १०५
 tice  wil!  expire  on  the  iath  December.
 1952.  If  the  mischief  arises  from  the
 service  of  the  notice.  then  the  notice
 was  <erved  on  the  l5th  Novembdcr.
 1952.  If  it  arises  from  eviction.  the
 eviction  has  not  taken  place.  This
 adjournment  motion  may  be  a  s00d
 advertisemert  but  if  has  a0  substance
 whatsoever.  as  far  as  the  merits  of  the
 ease  are  concerned.

 Dr.  &,  P.  Movokerjee:  I  du  not  know
 what  is  the  sarcasm  for.  The  hon.
 Minister  sas  that  it  is  a  good  adver-
 tisement.  There  are  2500  reople  in-
 volved  and  they  represented  to  the
 Government  ¢.f  Bengal  that  this  colony
 should  he  recognised  as  one  of  the  ap-
 proved  ‘squatters  colonics’.  It  is  the
 scheme  of  the  hon.  Minister  that  some
 of  these  squatters  colonies  should  be
 recognised  by  Government  and  steps
 should  be  taken  so  that  these  people
 may  continue  to  live  there.  It  is  not  a
 question  of  advertisement.  If  the  hon.
 Minister  were  to  be  a  squatter  there
 and  was  asked  to  go  out  he  could
 have  realised  the  utter  helplessness
 of  the  people  8700  the  hollowness  of
 the  sarcasm.

 Shr)  A.  P.  Jain:  The  hon.  lady  Mem-
 ber  came  to  me  and  gave  me  some  [pa-
 pers.  I  addressed  a  querry  to  the  West
 Bengal  Government.  _I  told  her  that
 I  had  addressed  the  West  Ben-
 gal  Government  and  unless  I_  got
 the  facts,  I  could  not,  do  anything.
 And,  today  I  find  that  an  adjournment
 motion  has  been  tabled  in  the  House,
 whi

 y
 is  nothing  but  an  advertise-

 ment.

 Shrimati  Renu  Chakravartty  rose—

 Mr.  Deputy-Speaker:  I  shall  give  an
 opportunity  to  the  hon.  lady  Member,
 I  do  not  think  it  Is  proper  for  the  hon.
 Minister  to  say  that.  Unnecessarily  heat
 is  being  generated  here  by  such  expres-
 alons.  The  hon.  Member  might  have
 aeen  the  hon.  Minister.  But  the  fon.
 Member  is  not  here  by  virtue  of  the
 Minlster’s  vote  but  by  virtue  of  the

 votes  ‘of  others.  The  hon.  Minister  ad-
 mits  that  200  families  have  been  given
 notice  to  quit,  nearly  2000  people  are
 going  to‘  be  affected  by  this.  It  is  a
 serious  matter.  If  the  hon.  Minister  is
 not  able  to  do  anything  to  redress  this
 it  is  open  to  them  still  to  come  to  this
 House.  I  am  really  surprised  that  an
 hon.  Minister  who  is  only  an  agent
 in  this  House  should  complain  against
 the  Member  coming  to  this  and  call  it
 propaganda.  I  am  sure  the  hon.  Minis-
 ter  will  not  use  such  expression.  He
 has  repeated  it  in  spite  of  the  sugges-

 a
 and  protests  from  the  other

 side.

 l2  Noon

 Shri  A.  P.  Jain:  May  I  be  given  an
 opportunity  to  explain  the  issition?

 Mr.  Deputy-Speaker:  Yes.

 Shri  A,  P.  Jain:  When  the  hon.  lady
 Member  approached  me  I  said,  ‘Il  have
 addressed  the  West  Bengal  Govern-
 ment  and  I  cannot  do  anything  more
 than  that  at  present’,  So.  where  does
 the  question  of  an  adjournment  mo-
 tion  arise,  when  the  hon.  !vIember
 knows  that  everything  possible  has
 been  done?

 Mr.  Deputy-Speaker:  What  I  feel  is
 that  it  is  open  to  any  hon.  Member  to
 come  to  the  Minister  but  does  it  debar
 the  hon.  Member  from  coming  to  the
 House?  Has  she  given  on  assurance
 that  she  will  not  come  to  the  House?

 Shrimati  Renu  Chakravartty:  I  told
 him  that  I  was  going  to  move  this
 motion.

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  T.  T.  Krishnamachari):
 The  position  is  this.  What  my  colleague
 wanted  to  say  is  that  it  has  been
 sufficiently  publicised.

 Dr.  S.  P.  Mookerjee:  He  said,  ‘adver-
 tisement’.

 Shri  T.  फ,  Krishnamachari:  Adver-
 tisement  is  publicity.

 Mr.  Depaty-Speaker:  I  am  glad  that
 the  hon.  Minister  did  not  intend  to
 mean  anything  other  than  publicity.
 Anyhow,  the  word  ‘advertisement’
 need  not  be  used  by  Ministers  who  are
 responsible;  nor  would  I  like  such  ex-
 pressions  to  be  used  by  the  other  side.

 Shrimati  Renu  Chakravartty:  May  I
 make  my  position  clear;  Sir?  The  poal-
 tlon  is  this.  Even  from  the  section
 which  the  hon.  Minister  read  out  we
 could  not  make  out  who  is  the  appel-
 late  authority.  Since  the  last  day
 for  appeal  is  the  7th  December,  we
 wanted  to  know  from  the  Minister  as
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 {Shrimati  Renu  Chakravartty.)
 well  as  his  departwental  beads  88  to
 which  waa  the

 ery
 authority.

 Neither  the  West  t
 nor  the  Central  Government  were
 able  to  enligbten  us.  Therefore.  f  was
 quite  within  my  bounds  to  ask  what
 would  happen  in  this  case.  Shvuuld  a
 stay  order  be  given  or  are  they  not
 ening  to  be  zgr~en  a  chance  of  appeal-
 ing?  That  was  my  position.  {nere  was
 nothing  wrong  in  that  and  I  think  it
 is  just  right  that  we  should  put  for-
 ward  the  difficulties  which  ave  been
 experienced  by  refugees.

 Mr.  Depnty-Speaker:  May  I  know
 who  the  appellate  authority  is?

 Shri  A,  P.  Jain:  The  Central  Govern-
 ment  is  the  appellate  authority.  It
 will  go  to  the  appropriate  Ministry.  It
 is  not  my  duty  to  advise  any  paiticu- lar  person.  The  Act  is  there:  it  is  for
 him  to  find  it  out.

 Dr.  S.  P.  Mookerjee:  Under  the  Act.
 I  could  not  find  out  who  is  the  appe}-
 late  authority.  Let  us  know  from  the
 hon.  Minister  which  Ministry  in  the
 Centre  is  the  appellate  authority.

 Shri  A.  P.  Jain:  I  believe.  Sir.  the
 Housing  and  Supply  Ministry  is  the
 one  which  generally  deals  with  the
 requisitions.  Certainly,  Sir.  when  an
 appeal  is  made  to  the  Central  Goverr-
 ment.  it  will  go  to  the  appropriate
 Ministry.

 Pandit  Thakur  Das  Bhargava  (Gur-
 gaon):  The  appeal  lies  to  the  Defence
 Secretary.

 Dr,  S.  P.  Mookerfee:  ‘May  I  just  say.
 Sir.  a  few  words.  I  do  uot  want  to
 go  into  the  merits  of  the  case.  So  far
 as  these  people  are  concerned.  they
 have  been  occupying  this  land  since
 1950.  This  was  an  entireiy  unceve-
 loped  area.  It  belongs  (५०  a  private
 individual.  They  have  removed  the
 jungles.  they  have  built  roads.  they
 have  built  temporary  houses;  they
 have  sunk  8  tube-well  and_  they
 have  also  opened  a  school.  Now.
 they  are  just  being  asked  to  clear
 out  of  the  area.  It  is  the  policy  af
 the  Rehabilitation  Ministry  hat  such
 eolonies  in  suitable  cases  should  be
 encouraged.  They  should  be  rer-
 manentiy  rehabilitated.  That  an-
 mnouncement  was  made  by  the  Prime
 Minister.  Their  application  is  before
 the  Government  and  they  want  to  he
 treated  as  one  of  the  approved  colo
 nies.  So,  this  is  one  of  the  cases
 where  the  Reaulsitlon  Act  should  not
 be  apptied.  Technically,  ‘whether  the
 adjournment  motion  is  in  order  or  not,
 is  a  matter  for  you  to  decide.  This  is
 certainly  a  case  in  which  the  hon.
 Minister  should  take  a  sympathetic

 view  and  speak  to  the  Ministry  of  De-
 fence  so  that  the  order  may  with-
 drawn.  We  do  not  want  to  advertise,
 we  only  want  to  see  that  these  three
 thousand  people  should  not  be  put  to
 inconvenience.

 Mr.  Deputy-Soeaker:  May  I  ask  the
 hun.  Mintster  at  ‘whose  instance  this
 requisitioning  has  been  done?

 Shri  A.  P.  Jaia:  I  have  sio  facts
 with  me.  but  as  I  understand  frum
 what  has  been  said  in  the  House.  the
 land  has  been  requisitioned  at  the  in-
 stance  of  the  Defence  Ministry.

 Sbri  का,  N.  Mukerjee  (Calcutta
 North-East):  Am  I  to  understand  frem
 what  the  hon.  Minister  has  sald  that
 tn  matters  which  pertain  very  defini-
 fely  to  the  Ministry  of  Rehabilitation
 and  refer  to  the  conditions  of  life  of
 refugees.  the  Ministry  of  Defence  ta-
 kes  decisions  and  acts  according  to
 them  without  reference  either  to  the
 Cabinet  as  a  whole  or  to  the  Minister
 of  Rehabilitation  in  particuiar?

 Mr.  Depuly-Speaker:  Is  it  a  fect  that
 tube-wells  have  already  heen  —  sunk
 and  schools  and  other  amenities  have
 been  provided?

 Shri  4.  P.  Jain:  I  have  no  informa-
 tion.  At  any  rate,  Government  do  not
 provide  any  school  in  these  Squatters’
 Centres.

 Mr.  Deputy-Speaker:  JU  ihink  that
 for  want  of  full  facts  this  matter  must
 stand  over  till  Monday.  when  I  expect
 the  hon.  Minister  will  <ake  note  of  all
 that  has  been  stated  here  and  find  out
 if  really  there  has  been  so  much  diffi-
 culty,  particularly  for  refugees  who
 have  been  staying  there  for  some
 time.  He  can  ascertain  the  circum-
 stances  under  which  they  are  going  to
 be  evicted;  what  the  superior  need  is
 for  doing  so;  and  so  on.  He  may  ex-
 plain  all  this  to  the  House  before  I
 make  up  my  mind  as  to  whether  this
 motion  ought  to  be  entertained  or  not.

 Shrimati  Renu  Chakravartty:  I  take
 it  that  they  will  not  be  evicted  in  the
 meanwhile.

 Mr.  Deputy-Speaker:  I  am  sure  no
 hasty  action  will  be  taken  hy  toovern-
 ment  in  this  matter  when  it  is  before
 the  Parliament.

 Dr.  8,  P.  Mookerjee:  For  the  infor
 mation  of  the  hon.  Minister  I  may  tell
 him  that  there  are  hundreds  of  acres
 of  vacant  land  adjoining  this  particu-
 jar  area,  and  if  they  want  ६०  requiai-
 tion  certain  lands  for  military  purpo-
 ses,  those  lands  are  there  and  they
 can  be  requisitioned  without  disturb-
 ing  these  people.
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 Mr.  Deputy-Speaker:  I  am  sure  Gov-
 ernment  would  take  that  into  consi-
 deration.

 Shri  A.  P.  Jain:  If  you  will  permit
 me,  I  can  clarify  the  position.  ihe  po-
 licy  of  this  Ministry  has  heen  that
 wherever  any  lands  have  been  unau-
 thorisedly  squatted  upon.  if  the  same
 is  within  certain  financial  sanctions.
 we  regularise  those  <olonies.  If  tnat
 is  riot  possible  due  to  it  nut  being
 within  the  specified  financia)  limit  or
 for  any  other  reason  it  is  not  consi-
 dered  in  the  public  interest  ty  regula-
 tise  the  colony,  then  we  give  them  al-
 ternative  accommodation.  In  this  par-
 ticular  case,  I  do  not  «now  whether
 there  are  any  lands  lying  in  the  ad-
 joining  area  and  I  do  not  know  why
 the  Defence  Ministry  want  this  parti-
 cular  land.  But  if  the  refugees  are
 evicted,  we  will  give  them  alternative
 accommodation,

 Mr.  Deputy-Speaker:  No!  after  they
 are  evicted.

 Shri  A.  P.  Jain:  It  will  be  only  after
 eviction.  How  can  you  give  them  al-
 ternative  accommodation  before  they
 are  evicted”

 Mr.  Deputy-Speaker:  ‘She  hon.
 Minister  must  make  arrangements  to
 give  them  alternative  accom  .nod:tion
 before  they  are  evicted  if  really  this
 action  is  against  their  interests.  Let  us
 have  some  more  facts  about  this  mat-
 ter.  Naturally  the  House  will  expect
 that  with  respect  to  refugees  wlio  have
 been  there  for  some  time,  as  the  hon.
 Minister  himself  has  stated,  every  ar-
 rangement  will  be  made  to  provide  al-
 ternative  accommodation  to  them.  The
 only  question  is  whether  alternative
 acccommodation  needs  to  be  thought
 of  or  provided  before  the  eviction  is
 made.  unless  it  be  that  there  is  a  state
 of  emergency  and  this  land  has  to  be
 requisitioned  for  the  purpose  of  de-
 fence.  All  these  matters  require  to  be
 clarified  and  the  hon.  Minister  will  try
 to  obtain  to  get  information  about  them
 and  place  it  before  the  House  on  Mon-
 day.  Therefore.  this  motion  will  stand
 over  till  then.

 a—
 Cyrctonic  Storm  in  TAMILNaD

 AREA

 Mr.  Deputy-Soeaker:  I  have  receiv-
 ed  notice  of  another  adjournment  mo-
 tion  from  the  followlng  hon.  Members.
 Kumari  Annie  Mascarene:  Shri  Muni-
 swamy;  Shri  Veeraswamy  and_  Shri
 Anandan  Nambiar.  The  motion  seeks
 to  discuss  a  matter  of  urgent  public
 importance  arising  out  of  the  havoc
 caused  by  the  unprecedented  cyclonic
 storm  in  Tami!  Nad  on  the  30th  Nov-

 :  ember,  1952,  destroying  properties
 worth  crores  of  rupees,  thousands  of

 lives  and  houses  and  causing  untold
 misery  and  bitter  suffering  to  the  peo-
 ple.  especially  of  South  Arcot,  Tan-
 jore  and  Trichinopoly  districts.  May  ‘¢
 enquire  how  this  is  a  Central  subject?

 Shri  Namhiar  (Mayuram):  Here  is
 a  report  that  appeared  in  the  Delm
 Express  dated  the.6th  December,  1952,
 It  says:

 “TANJORE  REPORTS  34  DEATHS
 IN  RECENT  CYCLONE

 In  the  Tanjore.  district  iz4  people
 lost  their  lives  and  many  others  sus-
 tained  injuries  as  a  result  of  the  cyc-
 lone.  which  swept  the  district  cn  No-
 vember  30.  the  Collector’s  report  to  the
 Government  stated  today.  ‘ihe  loss  of
 cattle  is  estimated  at  over  i000.”  Not
 only  that  but  the  Central  Government
 is  vitally  affected  because  the  com-
 munications  have  been  damaged.  The
 trains  are  not  running  properly  and
 the  roads  and  custom  houses  have
 been  affected.  Many  public  buildings
 belonging  to  the  Centra)  Government
 are  aiso  affected.  I  may  bring  to  your
 notice  certain  facts  which  are  report-
 ed  in  the  Indian  Express  dated
 the  5th  December  1952.  I  ebal)
 read  to  you  one  or  two  passages  only:

 “NAGAPATTINAM  IS  WORST  HIT  8Y
 CYCLONE  GREAT  DAMAGE  TO  PROPERTY
 FEARED  42  DEAD  IN  KARAIKAL

 0  हटाए  OF  W.4TER  IN  NAGAPATTINAM
 HOSPITAL

 M.  L.  A’s  ACCOUNT  OF  CYCLONE
 HAVOC  ”

 These  are  the  headings.  !  shall  now
 read  a  smal)  passage  from  the  state-
 ment  of  an  eye  witness:

 “Loss  of  life  and  loss  of  property
 may  be  very  great.  I  think  the
 whole  town  has  to  be  rebuilt  and
 given  a  new  name.

 Many  _  places  are  flooded  _bet-
 ween  Tiruvarur  and  Nagapat-
 tinam.  It  will  take  many  days  to
 resuMe  rail  traffic.  Karaikal  is
 heavily  flooded.  The  town  looks
 like  a  floating  raft.”

 The  same  is  the  case  In  regard  to
 Nagapattlnam  port  and  there  has  been
 heavy  damage  in  Trichy  also.  There  is
 demand  for  relief  from  the  Centrai  as
 well  as  the  State  Government.  The
 Trichy  Town  Congress  authorities
 have  stated  in  their  communication
 that  the  cyclone  bas  caused  consider-
 able  havoc  in  the  district  and  that
 plantain  crops  over  a  few  thousand
 acres  have  heen  destroy  Several
 huts  have  heen  destroyed,  rendering
 a  iarge  number  of  people  bamnelra
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 They  have  suggested  that  Lesides  de-
 claring  land  revenue’  remission,  suit-
 able  aid  should  be  given  to  people  by
 way  of  relief.  Facilities  are  also  de-
 manded  for  those  rendered  homeless
 to  rebuild  their  huts.  All  this  informa-
 tion  goes  to  show  that  this  is  not  a

 ‘matter  which  the  State  (iovernment
 can  tackie  by  itself.  because  that  Gov-
 ernment  is  already  handicapped  by
 famine  conditions.  The  vailway  ind
 Postal  cormmunications  have  boun  af-
 fected.  The  ports  have  ais)  vetn  af-
 fecte;|.  Therefore.  it  is  very  serious
 situation  that  has  not  arisen)  in  the
 south  for  the  last  several  years,
 Therefore,  immediate  relief  has  to  be
 sent  there.

 Kumari  Annie  Mascarene  (Trivan-
 drum)  rose—

 Mr.  Deputy-Speaker:  Has  the  hon.
 Member  got  any  fresh  facts  to  tclil  the
 House?  I  want  to  know.  first  of  all.  the
 urgency  of  it:  then  the  seriousness  of
 it:  and  thirdly.  how  the  Central  Gov-
 ernment  is  interested  in  this  matter.
 This  is  a  State  subject.  All  the  same.
 the  House  is  interested  in  knowing
 whether  the  Central  Government  has
 anything  to  do  with  this  inatter.  whe-
 ther  it  has  or  has  not  done  what  it
 could  do  to  supplement  the  steps  that
 have  already  been  taken  by  the  Staite.
 Such  a  havoc  and  calamity  is  a  sub-
 ject  that  affects  the  entire  Indian
 nation.  It  is  a  case  Jike  the  Assam
 earthquake.  If  there  have  been  34

 deaths  as  reported,  and  a  Jarge  num-
 ber  of  people  have  been  rendered
 homeless.  the  State  Government  by
 itself  may  not  be  in  a  position  to  give
 relief.  I  would  like  to  hear  the  hon.
 Minister.

 The  Deputy  Minister  of  Uome  Af-
 fairs  (Shri  Datar):  I  should  like  to
 make  a  statement  on  behalf  of  the
 Government  of  India.  We  received  in-
 timation  of  this  motion  only  at  0.0
 AM.  today.  We  have  not  yet  received
 any  reports  from  the  Government  of
 Madras.  All  the  same,  immediately
 after  this  notice  was  received  we  put
 ourselves  in  telegraphic  communica-
 tion  with  the  Madras  Government.
 Some  time  is  necessary  before  we  can
 get  full  details.  In  the  meanwhile,  the
 matter  may  kindly  stand  over  A
 statement  will  be  placed  on  the  Table
 of  the  House  some  time  ,turing  the
 course  of  the  next  week.  Government
 would  also  state  then  what  help  they,
 are  going  to  give  to  the  persons  con-
 cerned.  In  the  meanwhile,  on  behalf  of
 the  Government  of  Sndia  I  express  the
 fulfest  sympathy  not  only  of  the  Gov-
 ernment  of  India  but  of  this  H{ouse  for
 the  untold  hardships  to  which  a  num-
 ber  of  people  have  been  subjected  in
 the  various  districts.  namely,  South

 Arcot.  Tanjore,  Trichinopoly  and  I  am
 tcld  also  Salem.  The  malter  may  kind-
 ly  stand  cv:r.

 Dr.  S.  P.  Mcokerjee  (Calcutta  South-
 East):  May  I  make  one  enquiry  from
 the  hon.  Min’stcr?  Is  it  only  aft  r  re=
 ceiving  notice  cf  this  adjourr  ment  mo-
 tion  Government  has  put  itself  in
 touch  with  the  Madras  aut:ortes  re-

 ding  th:  rature  cf  the  REVO  gor?
 These  incidémis  nappened  cn  Novem-
 ber  30  ;nd  D.acember  1  This  has  also
 been  wi.ey  rcported  in  the  ncewspa
 pers.  It  ‘s  ove  cf  the  biggest  havccs
 that  h.ve  happened  so  far  in  any  re-
 gion  tin  India  and,  hes  the  Government
 of  India  not  received  any  information
 from  the  Madras  Government?  Has
 the  Madras  Government  sent  any  re-
 port  to  the  Government  of  India?

 Shri  Datar:  I  may  point  aut  to  the
 hon.  Minister...  ...(Laughter)
 anyway.  heis  an  cx-Minister

 Mr.  Deputy-Speaker:
 into  the  future?

 Is  he  reading

 Shri  Datar:  The  past  is  already  there
 anyway.  I  may  point  out  to  him

 and  to  this  House  that  the  Govern-
 ment  of  India  have  already  started  en-
 quiries  and  a  telegraphic  vommiunica-
 tion  has  been  sent  after  this  notice
 was  received.  Secondly.  it  is  very  difi-
 cult  even  for  ‘the  Government  of
 India  to  find  out  the  full  details  be-
 cause  communications  have  becn  very
 seriously  interfered  with.  Therefore.
 the  Government  of  India  will  take  the
 earliest  opportunity  of  placing  <li‘  the
 materials  before  this  House.  and  they
 will  also  be  glad  to  help  the  Madras
 Government  to  the  extent  it  is  possi-
 ble,  consistent  with  our  obligations.

 Lala  Achint  Ram  (Hissar):  Has  any
 immediate  relief  been  sent  by  the  Cen-
 tral  Government  to  this  area?

 Mr.  Deputy-Speaker:  He  has  stated
 that  they  have  taken  action.  May  I
 enquire  from  the  Deputy  Minister  of
 Communications  whether  he  wishes  to
 say  something  about  the  communica-
 tions  position?  There  was  a  reference
 to  the  interruption  of  postal  and  tel-
 graphic  facilities.

 The  Deputy  Mlalster  of  Communica-
 tions  (Shri  Raj  Bahadur):  So  fer  as
 communications  are  concerned,  we
 took  prompt  steps  to  meet  the  situation.
 The  DE.T.  concerned  was  flown  from
 Madras  to  Trichinopoly  and  the  lines
 of  communications  between  Trichino-
 Poly  and  Coimbatore  and  other  places
 were  restored  on  the  tst.  I  think  by
 now  ali  the  major  iines  of  communica-
 tions  have  been  restored  and  the  mi-
 nor  portions  that  remain  are  being
 attended  to.
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 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  _  Sir,
 press  reports  were  quoted  copiously
 and  referred  to  in  this  connection.
 These  reports  themselves  have  point-
 ed  out  that  communications  Lave  bro-
 ken  down  and  it  is  very  difficult  to
 get  all  the  information.  We  have  got
 some  information  from  the  Southern
 Railway.  We  are  not  in  receipt  of  full
 information.  “\.  soon  as  foil  informa
 {iory  is  teecived  we  shall  place  it  be
 fere  tne  tlouse.

 Mr.  Deputy-Speaker:  Now  v.e  have
 heard  this  matter  sufficiently.  Extracts
 have  been  read  out  from  the  newspa-
 pers.  which  give  sufficient  accounts  of
 the  damages  done.  Government  is  fully
 aware  of  the  seriousness  of  the  situa-
 tion  and  as  the  Ministers  have  assurea
 they  are  taking  steps  to  /#zather  infor-
 mation  ancl  sending  such  relief  as
 might  be  necessary.  I  would  request
 the  hon.  Minister  to  make  a_  joint
 statement  relating  to  all  the  three
 Ministries  and  Government  as  a  whole,
 indicating  what  relief  measures  are
 being  taken  by  the  Central  Govern-
 ment  and  what.help  they  are  giving  to
 the  Provincial  Government,  where
 they  are  not  in  a  position  to  afford
 relief  themselves.

 Dr.  Krishnaswami  (Kancheepuram):
 When  can  we  expect  that  statement.
 Sir?

 Mr.  Deputy-Speaker:  During  the
 course  of  next  weck.  It  should  be  as
 early  as  possible.  say  by  Tuesany.  So,

 ae
 matter  will  stand  over  till  Tues-

 ay.

 PAPERS  LAID  ON  THE  TABLE

 Bavance  Sweet  ETC.  oF  ‘HE  DELHI
 Roap  TRANSPORT  AUTHORITY  FOR

 950-5l
 Mr.  Deputy-Speaker:  Shri  La)  Baha-

 dur  Shastri.

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  I  beg
 to  lay  on  the  Table.......

 Shri  V,  P.  Nayar  (@hirayinkil):  On
 a  point  of  order,  Sir,  it  is  not  Shri
 Lal  Bahadur  Shastri  who  is  “laying  it
 on  the  Table”.  You  have  several  times
 ruled  that  in  such  cases  Ministers
 should  say:  “On  behalf  of  90  and  so,  I
 lay  on  the  Table  of  the  House.”

 Mr.  Deputy-Speaker:  I  have  already
 been  informed  that  Shri  Alagesan  will
 lay  the  papers  on  the  Table  on  behalf
 of  Shr]  Shastri.  It  is  enough  if  I  am
 informed.

 Shri  Alagesan:  I  beg  to  lay  on  the
 Table  a  copy  each  of  the  fallowing

 (Control)  Repealing  Bit

 Papers.  under  sub-section  (3)  of  Sec-
 tion  38  of  the  Delhi  Road  Transport
 Authority  Act,  1950:

 (i)  BAlance  Sheet  of  the  Delhi  Road
 Transport  Authority  for  the  year  1950-
 5l  together  with  details  of  its  capital,

 (ii)  Profit  and  Loss  Account  of  the
 Delhi  Road  Transport  Authority  for

 the  year  950-5i,
 (iii)  Financial  Review  by  the  Gene-

 re.  Manager.  Delhi  Transport  Service
 eo.  the  accounts  for  the  vear  1950-51,
 ana

 (०)  Audit  Report  on  the  Annual
 Accounts  of  the  Delhi  Road  Transport
 Authority  for  the  year  950-5l  to-
 gether  with  the  reply  of  the  Ceneral
 Manager.  Delhi  Transport  Service  and
 the  Supplementary  Report  of  the  Ac-
 countant  General,  Food,  lRehabilita-
 tion  and  Supply.e  [Placed  in  Library.
 See  No.  P-85/52.]

 INFLUX  FROM  PAKISTAN
 (CONTROL)

 HERE  LING
 BILL

 —Concid.
 Mr.  Deputy-Speaker:  The  House

 will  proceed  withthe  further  con-
 sideration  of  the  following  motion.
 moved  by  Shri  J.  K.  Bhonsle:  .

 “That  the  Bill  +o  provide  for
 the  Repeal  of  the  Infux  from
 Pakistan  (Coatrol}  Act.  i949,  be
 taken  into  consideration.”
 Shri  Saranfadhar  Das  (Dhen-

 kanal—West  Cuttack):  Sir.  yester-
 day  when  the  House  adjourned.  I  was
 speaking  of  the  feeling  of  people  in
 Bengal  with  regard  to  the  influx  of
 refugees  from  East  Bengal  to:
 areas  in  and  near  about  =  Cal-
 cutta.  A  great  majority  of  the
 Members  of  this  House  know  that  it
 come  from  Orissa.  I  am  not  a  Ben-
 galee,  but  I  have  had  intimate  asso-
 clations  with  Bengal  since  my_child--

 hood.  So,  3  have  friends  in  Bengal
 While  coming  and  going.  I  get  infor--
 mation  from  people  in  Calcutta  both
 West  Bengal  people  as  well)  as  East’.
 Bengal  refugees.

 In  the  matter  of  refugee  problem.-
 the  feeling  is  that  the  Government  of
 India  and  the  Members  of  this  House
 are  not  at  all  serious  and  that  Bengak
 is  being  neglected.  Bengal  was  almost
 the  birth-place  of  Indian  nationalism—
 I  say  almost.  because  there  was  sume-
 movement  in  Manarashtra  also.  But
 it  {s  the  cradle  of  nationalism  and
 the  fact  that  we  Indians  of  this
 generation  are  forgetting  Bengal  and
 particularly  the  people  of  East  Bengal
 who  were  in  the  vanguard  of  the
 fight  for  freedom.  is  very  much  _  7€-
 sented  and  even  I.  although  T  am  not
 guilty  of  that  charge,  am  criticised  by
 my  frience.
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 {Shri  Serangadhar  Das}
 Sir,  this  is  a  very  unfortunate  affair.
 ou  will  perhaps  excuse  me  if  |  were

 to  say  that  the  Higt  Command  has
 broken  its  pledges  But  the  fact  re-
 mains  tuat  since  the  Nehru-Liaquat
 Pact  dvring  the  last  three  seers,
 Pakistan  has  a  well  Jaic!  out  conspi-
 racy.  Just  tnis  morning  in  answer  to  a
 question  the  Minister  for  Communica-
 tions  said  that  a  proposal  was  sent  to
 Pakistan  about  posta:  insiuance  panti-
 cies  7  १०१०  and  the  reply  has  noi  yet
 “ome.  All  these  things  convince  me
 that  there  is  a  regular  plan  and  in
 spite  of  the  appeals  made.  Darticular-

 by  my  hon.  friend  Dr.  Syama
 Prasad  Mooxerjee  from  time  :o  tirne--
 because  he  is  the  man  who  comes  into
 clash  with  the  Prime  Minister—noth-
 ing  is  being  done  by  our  Gover  nmeni.
 Our  Government  is  noé  firm:  it  has
 not  called  the  biut?  of  Pakistan.

 Sir.  I  therefore  take  this  cnporfu-
 nity  of  warning  vou.  The  refugees
 from  East  Benga:  ceme  to  West  8.  <n-
 gal  and  it  is  impossible  for  any  Gov-
 emment—even  if  there  had  been  an-
 other  Government  with  which  I
 might  be  connected—to  _  rehabilitate
 lakhs  and  lakhs  of  people  with  the
 9007  finance  that  this  country  has,  It
 is  all  very  well  to  say  that  we  are  spend-
 ing  25  lakhs  or  50  on  rehabilitation.
 while  Rs.  25  crores  will  not  he  suf-
 ficient  to  rehabilitate  them.  Sir.  these
 refugees  come  and_  realise  that  they
 are  not  we'come  here.  And  wy  fcel
 that  they  have  come  from  the  trying
 pan  tc  the  fire  And  trey  become
 Muslims.  I  aJso  want  to  assure  the
 House  that  I  have  no  communal!  oi  re-
 ligious  feeling.  Anyone  ran  te  a
 Miusii.2:,  anyone  can  de  a  Hindu.  as  he
 likes.  But  I  am  interested  and  I  am
 warping  you  about.  the  political  im-
 plications.  that  a  Hindu  when  he  be-
 comes  a  Muslim  becomes  8  fanatic.
 more  fanatic  than  a  converted  Chris-
 $ian.  And  their  children  will  be  worse
 @o.  And  so  in  the  future  you  wil)
 Ihave  thousands  of  Kala  Pabars—Kala
 Pahar  who  during  the  Afghan  rule  in
 Bengal  and  Orissa  had  gone  to  Orissa
 and  destroyed  the  idols  of  the  Hindus
 and  destroyed  Hindu  culture.  That
 sort  of  Kala  Pabar,  thousands  and
 ftakhs  of  them.  will  come  and  will  try
 to  turn  Your  country  §  into  Pakistan
 when  you  will  be  compelled  to  take
 up  arms  in  order  to  solve  this  Qques-

 I  therefore,  appeal  to  you.  J
 appeal to  the  House.  to  the  Members  of  the

 House  to  take  the  matter  seriously
 and  prevail  upon  the  Government  to
 take  firm  action.  It  does  not  tmean
 war.  I  am  also  a  man  of  peace.  I
 do  not  want  war.  (Shri  Velayudhan:
 Short  of  war.)  But  there  are  cther
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 ways  of  tackling  a  serious  ~roblem  of
 this  nature  without  taking  resort  to
 war.  Those  ways  have  been  sug-
 gested  from  this  side  so  many  times,
 and  also  in  a  sort  of  veiled  manner
 by  our  friends  of  tise  Congress  be-
 cause  they  are  afraid  of  their  whip,
 However.  the  feeling  all  over  this
 Heuse  is  not  with  the  Government.
 On  the  Congress  side  that  feeling  is
 being  suppressed:  but  on  this  side  it
 comes  out  very  frankly.  Thesefore,  I
 avpeal  to  the  House  through  you,  Sir,
 to  prevail  upon  the  Government  to
 take  some  firm  action.  If  such  action
 is  taken  the  blufM  would  be  called
 within  a  week.  I  wish  0  cemind
 you.  Sir.  about  the  bluff  that  was
 peddlea  by  Herr  Hitler.  No  where
 in  the  history  of  mankind  has  there
 been  any  such  ‘bluff.  That  tuff  was
 not  called  by  Chamberlain.  Conse-
 quently  we  had  to  go  through  this
 Second  World  War  and  ‘he  Jevasta-
 tion  all  over.  But  when  the  bluff
 was  called  by  Chamberlain's  succes-
 sor  what  did  we  see?  Hitler  tad  to
 go.  Similarly.  before  it  becomes  too
 fate  our  Government  should  take  firm
 action.  That  is  why  I  am  giving  the
 warning  that  if  such  firm  action  is  not
 taken~whether  it  is  economic  sznc-
 tions  or  anything  else:  it  is  uot  neces-
 sary  for  me  to  go  into  that  matter
 hecause  it  has  been  very  ubly  pvt  by
 Dr.  Mookerjee  several  times—if  tnat
 action  is  not  taxen  in  time—I  v'arn
 sou  that  some  day  when  those  Kala
 Pahars  from  the  other  side  of  the
 border  will  come  over  to  Hindustan
 and  try  te  Pakistanise  you,  then  every
 Hindu  will  stand  up  and  say,  "this
 appeasement  wil!  not  do:  it  did  mot
 do;  take  up  arms,  arms.  nothing  but
 arms.”

 पंडित  ठाकुर  दास  भागे  (गुडगांव)  :

 माननीय  डिप्टी  स्पीकर  साहब,  यह  छोटा

 सा  बिल  है,  अगर  इस  के  क्लासेस  को  देखें

 तो  यह  समझ  में  तहीं आता  किस दस  का

 क्रिटीसिज्म'  |  (Criticism)  क्‍यों  किया

 जा  रहा  है  |  अगर  तिहरे-लियाकत  वेस्ट  का

 बह  हिस्सा  फ्रीडम  आफ  मूवमेंट  Freee

 dom  of  movement)  के  मुताल्लिक
 है  उसे  पासपोर्ट  सिस्टम  ने  खत्म  कर  दिया

 है  तो  गवर्नमेंट  का  इस  के  ऊपर  कोई  थारा

 नहीं  है  सीधा  इस  के  कि  वह  ऐसा  ऐक्ट

 अलावे  ।  अगर  गवर्नमेंट  इस  ऐक्ट  को  पास
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 नहीं  करती  तो  इस  का  नतीजा  सिर्फ  यह  होना
 फि  एक  तरफ  तो  पासपोर्ट  सिस्टम  रहेगा
 और  दस  री  तरफ  परमिट  सिस्टम  (permit

 system)  रहेगा  और  इस  से  लोगों  को

 दिक्कत  होगी  |  जहां  तक  इस  बिल  का  ताल्लुक

 हैं  शायद  ही  कोई  मंदिर  साहव  इम  हाउस  में

 होंगे  जो  इस  विल  की  इस  विना  पर  मुखी-
 लिफत  करते  होंगे।  में  तो  समझता  हूं  किः  एक

 तरफ  से  तो  यह  बिल  मुफीद  भी  हूं  |  में

 इस  बिल  का  एक  तरह  से  स्वागत  भी

 करता हूं  -  हम  चाहते  थे  कि  वेस्टर्न  पाकिस्तान

 से  लोग  हमारे  यहां  न  आवें  और  मुल्क  के

 दूसरे  हिस्सों  में  न  जायें।  पिछली  दफा  जब

 लड़ाई  होने  का  डर  था  तो  सेकड़ों  स्पाई

 (spies)  हिन्दुस्तान  में  वारिद  हुए  t

 क्योंकि  वह  लड़ाई  के  इसका  का  जमाना

 था  इसलिये  गवर्नमेंट  ने  उन  के  साथ  सख्त

 कार्य  वाही  की  ।  हम  नहीं  चाहते  थे  कि  प्रा किस तान

 के  कसी  हिस्से  से  ऐसे  वक्‍त  में  हमारे

 यहां  आदमी  आवें  |  इसलिये  जहां  तक  वैस्टर्न

 पाकिस्तान  का  ताल्लुक  हैँ  हम  उन  के  लिये

 तो  पास  पोर्ट  सिस्टम  हटा  कर  परमिट  सिस्टम

 करने  का  ख्याल  भी  नहीं  कर  सकते  हैं  1

 दिक्कत  सिर्फ  ईस्टर्न  पाकिस्तान  और  बेस्ट नं

 बंगाल  की  हैँ  और  वह  दिक्कत  दर  असल

 बहुत  बड़ी  है|  यह  जो  स्त्री  वेज  हम  रोजमर्रा

 सुनते  हैं  इन  में  दरअसल  बड़ी  भारी  सचाई  हे
 जिस  को  हम  दवा  नहीं  सकते  ।  ख़ुसूसन  जब  कि

 में  ९०  लाल  आदमियों  का  ख्याल  करता  हुं,

 जो  कि  हमारे  खून  का  खून  और  हमारे

 बड़े  का  चमड़ा  हैं,  और  जो  ईस्ट  पाकिस्तान

 में  रह  रहे  है,  तो  मेरा  दिल  हिल  जाता

 जब  हम  डाक्टर  श्यामा  प्रसाद  मुखर्जी

 साहब  की  खून  को  हरकत  देने  वाली  और

 दिल  को  हिला  देने  वाली  तकरीरों  को

 सुनते  हे  और  जब  हम  सुनते  हे  कि  उन  औरतों

 के  साथ  जो  यहां  थाना  चाहती  थीं  कसा  सलूक

 किया  गया  और  जो  हमारे  भाई  ईस्टर्न

 पाकिस्तान  में  हें  उन  के  साथ  कसा  सलूक

 होता  हूँ  तो  हम  को  बहुत  तकलीफ  होती  हैं  {

 में  अदब  से  अज  करना  चाहता  हूं  कि

 कांग्रेस  पार्टी  के  मेम्बर  साहिबान  और

 मिनिस्टर  साहिबान  और  तरह  के  रूपवाला

 रखते  हैँ  यह  कहना  दुरुस्त  नहीं  होगा  !

 में  जानता  हूं  कि  एक  भी  मेम्बर  इस  हाउस

 में ऐसा  नहीं  होगा,  खून  हमारे  लीडर

 साहिबान,  जो  इस  बात  को  महसूस  न  करता

 हो  ।  साथ  ही  साथ  में  यह  भी  अदब  से  मज

 करना  चाहता  हूं  कि  हम  को  अजीत  प्रसाद

 जी  से  अपील  करने  की  जरूरत  नहीं  हूँ  कि

 वह  मेहरबानी  कर  के  इस  तरफ  ध्यान

 दें  ।  में  जानता  हूं  कि  श्री  अजीत

 प्रसाद  जी  ने  रिफ्यूजी  के  वास्ते

 क्या  किया  2  |  अभी  श्री  सारंग घर

 दास  साहव  ने  wearer  कि  हमारे  रिसोर्सेज

 (resources)  थोड़े  हैं  और  हम  अपने

 सिसोसेंज़  से  ही  काम  ले  सकते  हे  I  गवर्नमेंट

 आफ  इंडिया  रिफ्यूजी  के  वास्ते  बहुत

 कुछ  कर  रही  हूं  लेकिन  हम  पूरे  तौर  से  उन

 को  रिहबिल्टिट  (rehabilitate)  नहीं
 कर  पाये  हे  ।  गवर्नमेंट  ने  करोड़ों  रुपया

 खच  किया  2,  लेकिन  गवनंमेंट  के  जराये

 कम  हैं  -  इस  लिये  हम  चाहते  हें  कि  इन

 Ro  लाख  आदमियों  को  अगर  वह  यहां
 आता  चाहें  तो  किसी  तरह  की  मुशिकल  न

 पड़े  ।  जो  रिफ्यूजी  उधर  से  वहां  आते

 है  उन  का  खातिरख्याह  इन्तिज़ाम

 नहीं  होपाता  है  और  उन  को  ऐसा

 महसूस  होता  है  कि  वहू  मिट्टी

 से  आग  में  आ  गये  हों।  और  उन  को

 बहुत  तकलीफ  होती  हैँ  |  में  ने  वह  मान

 देखा  है  कि  जब  पाकिस्तान  से  हिन्दू

 लोग  स्वाल दा  स्टेशन  पर  आते

 थे  और  वह  जो  नजारा  रिफ्यूजी

 कैम्प  में  देखा  था  उस  को  में  कभी

 नहीं  मूल  सकता  |  उस  वक्‍त  आदमियों



 7

 [(पंडित  ठाकुर  दास  भागने]

 को  इस  तरह  रखा  जाता  था  कि  लोग  पर

 कैसा  कर  सो  भी  नहीं  सकते  थे।  में  जानता  हूं
 कि  हमारी  गवन  मेंट  आफ  इंडिया  ने  उत  के  लिए

 क्या  क्‍या  कार्य  वाही  की  है  -  हमारे  जो  रिसोर्सेज

 है  उत  से  ज्यादा  हम  नया  कर  सकते  हें  ।

 इस  ल्श्यि  में  caret  अजित  राम  जी  को

 तजवीज  की  बहुत  जोर  से  सपोर्ट  करता  हूँ

 भें  लिहाजा  अदब  से  अजीत  प्रसाद  जो  को

 ख़िदमत  में  और  गाने  मेंट  का  खिदमत  में

 अज  करना  चाहता  हूं  कि  उन  के  अटेंडेंट  को

 कबूल  कर  लेना  चाहिये  |  अगर  वह  इस  को

 लीग ली  (legally  )  कवल  न  कर  सकें

 तो  उन  को  पूरे  तौर पर  यह  एश्योरेंस  (assu-

 rance  )  देना  चाहिए  कि  बह  उन  ९०  लाख

 बावड़ियों  के  पास  यह  मैसेज  (message)

 भेज  देंगे  कि  जिस  तरह  हिन्दुस्तान  हमार  है

 उसी  तरह  उन  का  भी  हूँ  1  जिस  तरह  हम  हिन्दु-

 स्तान  के  सिटीजन  (  citizen  )  हैं

 उसी  तरह  उन  को  भी  यहां  का  सिटीजन

 होने  का  हक  है  ।  रिफ्यूजी  जो  यह  कहते  2

 कि  हिन्दुस्तान  को  आजादी  उन  की  कर्जो  पर

 मिली  हूँ  तो  वह  ठीक  ही  कहते  हैं  ।  इस

 लिये  इन  रिफ्यूजी  के  साथ  जितना  अच्छा  भी

 स्कीम  कर  सके  हें  हम  को  करना  चाहिये।

 जिस  wT  यह  भगवा  हुआ  और  पार्टीशन

 हुआ  उस  ब्द्त  गवन  मेंट  ने  बड़ा  मारी  ऐश्ये-

 स  दिया  था  कि  रिफ्यूडीड  के  साथ  अच्छा

 सलक  किया  जायगा  और  दोनों  मुल्कों  में

 बाइतारिटीश  सेफ  (safe  )  रहेंगी  ।

 मझे  याद  पढ़ता  है  कि  चटर्जी  साहब  ने  एक

 दफा  यह  सुनाया  था  कि  महात्मा  जौ  ने  यह

 फरमाया  था  कि  अगर  किसी  wer  पाकिस्तान

 के  साथ  हाई  मुश्किल व  आईज़  हुई  तो

 बह  इस  रास्ते  होगी  कि  पाकिस्तान  ने  महीनो ं-
 रिटी  के  साथ  इंसाफ  नहीं  किया  और  उन  को

 उन  के  हक  नहीं  दिये  गयें।  इसी  बिना  पर

 बह  लड़ाई  जस्टीफाये  बीरू  (  justifiable)

 होगी
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 में  अदब  से  अ  करना  चाहता  हूं
 कि  हम  सब  लोग  लड़ाई  के  खिलाफ  हैं,

 लड़ाई  से  डरते  हूं  ।  लेकिन  हम  ९०  लाख

 आदमियों  को  इस  तरह  से  हम  तरह  की

 जिन्दगी  बसर  करते  के  वास्ते  मजबूर  नहीं
 किया  जा  श्वा  ।  यर  आने  को  जब  हो

 या  न  हो  वहाँ  उस  की  इस  तरह  की  तकलीफ

 में  नहीं  देखा  जा  सकता  |  इस  वास्ते  जहां  तक

 हम  लोगों  का  सवाल  हैं  में  अदब  से  अड्ड

 करता  चाहता  हूं  कि  हम  को  उन्हें  यह  पैग़ाम

 पहुंचा  देता  चाहिये  कि  यहां  हिन्दुस्तान  में

 जेब  भी  वे  आयेंगे  उन  को  यहां  वेलकम  विया

 जायेगा ।  जो  कुछ  स्वा  सूखा  हमारे  पास  हैं

 -उस में  हम  उत  को  हिस्सेदार  बनायेंगे  ।  इस

 वास्ते  इन  कायदों  की  बल्लियों  की  उन  पर  लागू
 मत  कीजिये  !  इस  हिन्दुस्तान  में  आने  का  उन

 का  हक  है  ।  उन  का  हुक  है  कि  वह  यहां  आवें

 और  उन  को  यहां  वेलकम  किग्रा  जाये

 मुझे  उम्मीद  हैं  कि  यह  कहने  में  गवरमेंट

 को  कोई  ताम्मुल  नहीं  होगा  और  ऐसा

 तेस्थारेंस  वह  इस  लोगों  को  जरूर  देगी  ।

 लेकिन  ताहम  में  यह  मानता  हूं  कि  यह

 ऐस्योरेंम  इस  मसले  का  कोई  हल  नहीं  हूँ  ।

 पाकिस्तान  ने  यह  तय  किया  हुआ  हूँ  कि  वहां

 पर  वह  हिन्दुओं  को  नहीं  रहने  देना  यह

 दागिस्तान  का  लट  (  cult  )  है  और

 यह  इतना  सही  हैं  कि  जो  लोग  यह  समझते

 a  fe  शायद  कुछ  अर्भ  के  बाद  पाकिस्तान

 की  असल  ठीक  हो  जाये  और  हिन्दुस्तान  उस

 को  ठीक  कर  सके,  यह  बिल्कुल  ग़लत  सवाल  ह

 पाकिस्तान  तभी  चुप  होगा  जब  बह  वहां  से

 ऐसे  तमाम  हिन्दीमें  को  निकाल  देगा  जित  को

 वह  समझता  हैं  कि  वे  कमी  भी  उस  के  निज़ाम

 में  तकलीफ  दे  सकेंगे  या  दखल  दे  सकेंगे  ।

 हम  ते  तो  कल  यह  मी  सुना  कि  कुछ  मुसलमानों

 को  भी  पा किल् वात  हिन्दुस्तान  से  नहीं  आने

 देना  चाहता  |  जिन  के  लिये  वह  समझता  है

 कि  वह  शायद  उस  के  निज़ाम  में  दिल  दे  सकें।



 I739  =  Influnfrom  Pakistan  6  DECEMBER  1952  (Control)  Repealing  कप  He

 में  अदब  से  अर्ज  करना  चाहता  हूं  कि  यह  जो

 वकालात  हैं  जो  हमारे  सामने  आते  हैं  ये  इतने

 तकलीफदेह  हैं  कि  इन  का  हल  कुछ  न  कुछ

 होगा  चाहिये  -  कल  ही  हम  ने  सुना,  हमारे

 सरदार  ह्क्म  सिंह  सा  हवा  ते  फरमाया  कि  हमारी
 गवर्नमेंट  ठी  बिल्कुल  इम्पोर्टेड  impotent)
 हैं,  हेल्प  (helpless  )  है  !

 होंने  आता  यह  स्पा  जाहिर  किया  कि

 इस  हंल्‍्पलेसनेंस  से  हम  दुर्गा  है।  लेकिन  में

 अदब  से  अर्ज़  करता  चाहता  हूं  कि  उत  का

 ऐसा  ख्याल  कि  हमारी  गवर्नमेंट  इंपोर्टेंट

 है,  दुरुस्त  नहीं  हैँ  |  हमारी  गवर्नमेंट  बिल्कुल
 पोर टेट'  (  Potent)  हूँ  और  4  मिसाल  देता

 हैं  कि  किस  तरह  से  वह  पोडेंट  है।  हमारी
 गवर्नमेंट,  में  मानता  हूं,  पिन प्रिक्स  (  pin-

 pricks)  का  जवाब  पिन  प्रिक्स  से  नहीं
 देना  चाहती  |  छोटी  छोटी  चीजों  का  जवाब  बह
 धमकियां  से  नहीं  देता  चाहती  लेकिन  आप  को

 मालम  होगा  कि  जिस  वक्‍त  क़ाइम पर  के

 हमले  का  द  हुआ,  जिस  वक्त  ३०  हजार

 फौज  मेरे  जिले  में  गवर्नमेंट  न  देश  के:  बचाव  के

 व्यि  भेजी  थीं,  डर  था  कि  अधूत सर  से  लोग

 चले  जावेंगे,  अमृतसर  के  बार्डर  (  Border)
 से  लोग  जाने  भी  लगे  थे,  उस  वक्‍त  गवर्नमेंट

 ने  महसूस  क्रिया  और  पंडित  नेहरू  ने  एक  ही

 तक़रीर  की  थी  जिस  ने  सब  मामला  साफ

 कर  दिया  ।  हमारे  दोस्त  पंडित  नेहरू  को

 बुरे  अल्लाह  में  याद  करते  हैं,  वे  यह  भूल  जाते

 है  कि  उन  की  जात  व  शान  के  खिलाफ

 एक  एक  लफ्ज  जो  कहा  जाता  हूँ  वह  सिर्फ

 किस  मेन  को  ही  नहीं  बल्कि  सब  देशवासियों

 को  तकलीफदेह  होता  है  |  तो  उन्हों  ने  मुक्के

 का  जवाब  मुक्के  से  नहीं  दिया  लेकिन  बन्द

 लफ्ज़  कहने  से  ही  अमृतसर की  भगदड़  को

 द्र  कर  दिया  |  जो  तक़रीरें  पाकिस्तान  में

 होती  थीं  कि  यहां  एरोप्लेन  से  %  (  raid)

 होगी  और  यह  होगा,  यह  होगा  और  रात

 दिन  काहमीर  की  लड़ाई  की  जो  तैयारियां

 चल  रही  थीं  उन  को  उन्हों  ने  एक  दम  खत्म

 कर,  दिया  I  में  सरदार  साहब  से  पूछता

 चाहता  हूं  कि  वह  यह  बतायें  कि  क्‍या  यह
 गवर्नमेंट  फोंट  हु  या  इम्पोटेंट  है,  जिस  के

 प्राइम  मिनिस्टर  की  एक  ही  तकरीर  से  वारा

 लड़ाई  का  तलवार  चढा  गया  |  में  अदब  से  अर्ज

 करता  चाहता  हूं  कि  गवर्नमेंट  पोस्टेड  हैं
 और  ब्रिल्कुल  पेटेंट  हैं  और  जब  मौका  अविका

 तो  यह  मालूम  हो  जायेगा  |

 सरकार  हु  कम  सिह  (कपूरथला-भटिंडा):
 मौका  कब  अआविगा  ?

 पंडित  ठाकुर  दास  भागने  :  मेरे  दोस्त

 पूछते  हूं  कि  मौका  क  व  जावेगा  ।  में  इस  बारे

 में  वह  साफ  कर  देता  चाहता  हूं  कि  इस  मसले

 में  कोई  भी  शख्स  परार्टोजन  एटीट्यूड

 (  Partisan  attitude  )  नहीं  हे

 सकता  हैं  ।  अगर  किसी  शख्स  को

 कहीं  तकलीफ  है,  अगर  पाकिस्तान  में

 इन  ९०  लाख  आदमियों  को  तकलीफ  है,
 तो  सारे  इस  देश  के  लोग  इस  तकलोफ  को

 महसूस  करते  हूं जैसे  उघर  बैठे  हुए  मैम्बर

 लोग  इस  को  महसूस  करते  हें  उसी  तरह  से

 हम  लोग  भी  इधर  बैठ  हुए  महसूस  करते  हैं।

 जिस  तरह  से  डाक्टर  श्यामा  प्रसाद  मुखर्जी
 को  यह  तकलीफ  मालूम  होती  हूँ  उसी  तरह

 से  हम  भी  इस  तकलीफ  को  महू  करते

 हें  t

 सवार  Bes  सिह  :  यह  तो  सेंटीमेंट

 (Sentiments)  कहने  के  लिये  बहुत
 गछ  हैं  ।

 पंडित  ठाकुर र  दास  भागने  :  में  मदद  से

 यह  अर  करना  चाहता  हूं  कि अगर  आज  वहां
 पर  पाकिस्तान  ने  फलानी  चीज़  बन्द  कर  दी

 तो नय हां  से  कोई  और  बीज़  बन्द  हो  जाये,

 यह  इस  सवाल  का  इलाज  नहीं  है  -  यह  चीज़

 मुमकिन  नहीं  हूँ  कि इस  तरह  से  कोई  मसल



 ml  Influr  from  Pakistan  6  DECEMBER  1952  (Control)  Repealing  Bill  742

 [पंडित  झा हुर  चास  भागेंगे]

 हल  हो  जावे  जिसे  से  कि  उस  का  काज  एंड

 इफेक्ट  (Cause  and  effect)  दिखाई  दे

 सके  ।  में  अदय  से  अर  बरना  चाहता  हूं  कि  क्‍या

 कमी  आप  ने  नेनन्प  की  लाइफ  (life)
 में  या  प्राइवेट  लाइफ  इस  तरह  की  चीजें

 देखी  हू  कि  बटन  दिखाया  और  रोशनी  हो

 गई  ।  आखिर  यह  चीजें हे  जो  कुछ  अर्से

 से  बली  आ  रही  है  :  आप  लोग  आम  तौर  पर

 यह  देखते  हैं  कि  पकिस्तान  हर  एक  मानने

 मेंशन  को  दुख  देता  है  ओर  चाहे

 जो  ज्यादतियां  करता  हैँ  और  यहां  में

 जवाब  नहीं  होता  ।  क्या  आप  चाहते  हैं  कि

 यहां  पर  जो  कोन  कार्यवाही  करने  हे  उसी

 का  हम  'सिंदोरा  पीट  1  सब  तरह  की  बातें

 होती  हैं.  यदा  भी  होती  हें  और  वहां  मां

 होती  हैं।  यह  कहता  कि  यहां  कुछ  नहीं
 जेता  हैं,  कतई  दुरुस्त  नहीं  है  in  लेकिन  ताहम

 हम  भी  उसी  तरह  से  महसूस  करते
 जिस  तरह  से  कि  हमारे  दूसरे  भाई

 महसूस  करते  हैँ  लेकिन  कया  इलाज  क्या

 जाय,  कया  जवाब  हम  दें  सकते  हैं  7  इस

 के  बारे  में  इकानामिक  सेकान्प  (  eco-

 nomic  sanctions)  के  सिवा  में  ने  कुछ

 नहीं  सुना।  बन्द  दोस्त यह  कहते  हैं  ।  हमारे

 काप्पुतिस्ट  माई  तो  कहे  है  कि  वहां  की  फिज़ा

 भी  अच्छी  हो  रही  । बहां मी लोग मी  लोग  मानते  हैं
 कि  इस  तरह  की  कय वाही  नहीं  की  जाय  ।

 में  इन  सारी  तकरीरों  का  इन  मावनागों

 का  एहतराम  तो  करता  हूं,  पर  मुझे  यकीन

 महीं  हुँ  कि  आज  पाकिस्तान  उन  तरफ

 ae  रहा  है  जिस  से  कि  हमारे  इस  मामले  का

 हम  हो  जायेगा  |  मे  यह  जी  यकीन  नहीं
 करता  कि  इकानामिक  सेक्शन्स  | | |  हमारे
 दोस्त  बताते  हें  वे  कारगर  होंगे  और  उन  से

 पाकिस्तान  पर  ऐसा  असर  पड़ेगा  कि  बह  अपर

 रवैया  तबदील  कर  देगा  |  असर  यह  यकीन

 होता  तो  में  वकन॑मेंट  से  कहता  कि  वह  eT.

 नासिक  सेक्शन्स को  यू  कर  दे  ।  लेकिन

 मुझे  फकत  तहीं  है  कि  इन  चीजों  स ेकोई  असर

 है।  सकता  हूँ  ।

 इस  के  अलावा  अभी  द्वन्द  रोड़  हुए
 में  ने  तकरीरें  मुनी  जब  कि  यहां  पर  हाउस  में

 बहस  हुई  थी।  में  ने  प्राइम  मिनिस्टर  साहब  की

 तक़रीर  को  भी  सुता  |  प्राइम  सितिस्टर

 साहब  ने  अपनी  तक़रीर  में  कुछ  इस  तरफ  के

 आदमियों  को  बुरा  मला  कहा  कि  तुम  बुरा
 करते  हो  गलत  करते  हो।  बहरहाल  उन्हों  ने
 जो  तकरीर  की  उसके  अन्दर  भी  साहिरा  तौर

 पर  कोई  हन् सज  नहीं  दिखाई  दिया  जिस  से

 में  अपने  दल  लसन्दी दे  सक  कि  पाकिस्तान

 की  ज्यादतियों  का  कोई  जवाब  हूँ,  इस  तरह
 का  कोई  उतर  हूँ  कि  जो  आम  तौर  पर

 'पबन्चिक  को  तसल्ली  दे  सके  ।  जनाब  वाला,

 लड़ाई  से  हम  डरते  हैं  i  जब  दो  मुख्तलिफ
 कौमें  दो  सुख्तछिफ  सोरेन  गवन  मेटे  Sov-

 ercign  Govts.  )  किसी  वात  पर  लिया

 नहीं  कर  सकतीं  तो  उसका  एक  ही  दराज  हैं,
 और  वह  यह  है  कि  वे  लड़ाई  करें।  अगर  किसी

 बात  एस  इल्तिफा  न  हो  तो  लड़ाई  करें।

 हम  लड़ाई  नहीं  करना  चाहते  |  प/किस्तान  के

 बारे  में  मुझे  पत्रा  नहीं  कि  वह  क्‍या  चाहता

 है,  वह  लड़ाई  करना  चाहता  है  या  नहीं
 करना  चाहता  q  तो  इस  का  एक  ही  इलाज  हैँ
 बौर  बह  मेरे  दोस्त  बलीराम  जी  ने  हाउस
 के  सामने  पेश  किया  था|  वहू  इलाज  महात्मा
 गांधी  जी  के  बताये  हुए  रास्ते  के  अनुसार  था।

 जिस  वक्त  १५  अगस्त,  १९४७  को  यहां
 दिल्‍ली  में  जबान  मन  रहे  थे  उस  बात  हमारे

 राष्ट्र  के  पिता  दूसरी  जगह  स्ट  बंगाल  में

 कांटों  पर  च्  कर  भाग  बुझाने  का  काम  कर

 रहे  थे।  उन्हों ने  as  कर  दिया  था  कि  इस
 मसले  का  एक  ही  इलाज  है  ।  महात्मा  जी  की

 लबीद  थीं  कि  बह  यहां  हिस्हुस्तात  के

 १००  मुसलमानों  को  पहले  ेजेंचे
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 जो  कुर्ता  हवाई  ठीक  बता वेंग  और  फिर

 वह  खुद  तशरीफ  ले  जावेंगे  7  उन  का  कहता  था!

 कि  यह  जो  रिफ्यूजी  वहां  से  आये
 ~

 इन  को  वहां  वापस  ले  जाना  होना  ।  इन  की

 जो  वहां  जायदाद  वर्ग रह  हन  को  वहां  वापस

 दिखायेंगे  और  जो  मुसलमान  यहां  से  चले

 गये  है  उन  को  भी  यहां  वापस  लाना  होगा।
 अगर  वह  जिन्दा  होते  तो  में  यकीन  करता  हूँ
 कि  इस  पर  जरूर  अमल  होता  |

 तो  इसी  के  अनुसार  मरे  दोस्त  ताला

 अचिन्त  राम  जी  ने  एक  तजवीज  रखी  थी।

 एक  तो  लड़ाई  की  तजवीज़  है  और  यह
 तजवीज  अमत  की  थी।  यह  असन  की  तजवीज़

 यह  थी  कि  हमारे  वृजुर्ग  मौलाना  अजाद  साहब

 और  आचार्य  श्री  वितोवा  भावे  साहब  और

 कुछ  और  बुजुर्गों  को  वहां  भेजा  जाय  और

 वे  जा  कर  ऐसा  माहोल  पैदा  करें  जिस  से

 पाकिस्तानियों  को  अक्ल  आ  जाये  |  मुझे  नहीं

 मालूम  कि  हाउस  को  यह  तजवीज़  पसन्द  हूँ
 या  नहीं  मे  यह  भी  नहीं  मालूम  कि

 पाकिस्तान  के  अन्दर  जो  इस  वक्‍त  दि सारी

 तबदीलीयां  हो  चुको  हें  उम्र  की  वजह  से  आया

 ऐसी  तजवीज  कारगर  भी  होगी  या  नहीं।

 में  अदब  से  अज  करना  चाहता  हूं
 कि  यह  तजवीज  थी,  और  इस  के  बारे  में

 सोचना  चाहिये  था,  या  तो  हमारी  गवर्नमेंट

 को  या  और  दूसरी  बॉडीज  (bodies)
 को  जो  हस  के  अन्दर  अपना  अपील  कर  सकती

 हे  वह  हस  तजवीज  पर  अमल  करतीं  या

 फिर  कोई  और  दूसरी  ही  तजवीज़  आती  |  मुल्क
 मैं माज  जो  इस  बात  से  फेडरेशन  (frustra-

 tion)  है  कि  पाकिस्तान  हम  पर  ज्यादतियां

 करता  है  और  वहां  से  किसी  किस्म  का  कोई

 जवाब  नहीं  दिया  जाता,  आखिर  कब  तफ

 पाकिस्तान  की  ज्यादतियों  को  हम  सहते

 जायेंगे  ?  और  इसी  फ़ेडरेशन  क ेकारण  एरिक

 में  एक  ऐसा  स्कूल  आफ  लौट  का  सेक्शन  है

 जो  यह  समझता  हूँ  कि  पाकिस्तान  में  जो

 हिन्दुओं  पर  तकलीफें  हैँ  या  जो  कनबरदान्स

 (conversions)  ह्क्म  हैँ,  उन  सब  की

 ज़िम्मेदार  यह  हमारी  अपनी  गवर्नमेंट  है,

 क्योंकि  वह  कोई  ऐक् यान  (  action  )

 नहीं  लेती  |  सच  तो  यह  है  कि  जो  जुल्म  को

 सहता  हे  बह  जुल्म  का  उतना  ही  एंटर

 (  abetter  )  हैँ  जितना  जालिम  है,  उस

 से  कभ  कसूर  उस  का  नहीं  होता  ।  इस  प्वाइंट

 आफ  व्यू  से  वह  लोग  कहते  है  कि  इन  सब

 चीजों  के  लिए  हमारी  गवर्नमेंट  जिम्मेदार

 हू,  उस  के  इनऐक्दान  (  inaction  )
 की  पालिसी  की  वजह  से  और  जुर्म  को

 सहते  जाने  से  पाकिस्तान  को  और  शह
 मिलती  हैँ  कि  बह  हमारे  लोगों  पर  जुल्म
 करता  रहे,  यह  उन  की  दल्लाल  हूँ  ।  बौर

 इसपर  खबरें  आती  हैं  कि  यहां  प्राइम  मिनिट्स

 कानून  में  दोनों  मुल्कों  के  फाइनेंस  मिनिस्टर

 मिल  कर  कोई  हल  निकालने  की  कोशिश

 कर  रहे  है  जिस  से  दोनों  देशों  में  आपको

 समझौता  हो  जाये  और  इस  तरह  की  भी  खबरें

 आ  रही  है  कि  काहनौर  के  बारे  में  भी  फैसले

 के  लिये  बात  हो  रही  है  और  उस  के  लिए

 यहां  कोई  साहब  तारीफ  भी  लाये  हुए  हैं

 जो  यहां  पर  इस  मसले  को  हल  करने  के  लिये

 बातचीत  करने  लगे  हें।  मुझे  पता  नहीं

 क्या  सदाकत  हूँ  ।  लेकिन  में  इतना  तो  गवर्नमेंट

 की  खिदमत  में  अर्ज़  करना  चाहता  हूं  और

 बहुत  ज़ोर  के  साथ  अर्ज़  करता  चाहता  हूं  कि

 आज  मुल्क  के  अन्दर  जो  हालत  है  उस  से

 गवर्नमेंट  को  बेखबर  नहीं  होना  चाहिये  !

 आज  गवर्नमेंट  वह  न  समझ  कर  बुला

 बेठ  जाये  कि  आज  गव मलने मेंट  ब्यू  के  बहुत

 सारे  लोग  है  और  वह  गवर्नमेंट  के  साथ  हैं  t

 यह  दुरुस्त  हैँ  कि  वह  दूसरी  मुखालिफ
 पार्टी  के  लोगों  की  तरह  बहुत  ज्यादा

 ऐसी  बातें  कह  कर  गवर्नमेंट  पर  जोर  नहीं
 डालना  चाहते  है,  नेकी  न  इस  ची  अ  से  गहरा



 किक

 शिति  ठाकर  दास  जाम1

 को  यह  ने  समझ  लेना  चाहिये  कि  उन  के

 दिलों  में  उसी  तह  को  जलन  नहीं  है  जैसे

 कि  दूसरे  लोगों  के  दिलों  में  है  ।  में  यह  अच्छी

 तरह  जानता  हें  कि  मेरे  जैव  लुब्ध  आदमी  के

 लिये
 गबन  में  से  यह  कहना  हम  सुम  फौरन

 बार  डिक्लेयर  कर  दो  या  इकानामिक  सेक्शन

 डिक्लेयर _कर  दो,  मतालिब  नहीं  होगा,  और  में

 यह  बात  भी  छुपाना  नहीं  चाहता  कि  मुझे

 खुद  इस  का  कोई  इलाज  नहीं  सूझता  जो  मे

 गाने पेंट  की  ख़िदमत  में  कह  मक  कि  आप

 इसे  अमल  कर  के  पॉक्ख्तान  को  ठीक  गाने

 पर  हो  सकते  है  |  टैक्सी  इतना  तो  में  हुरूर

 जानता  ह  कि  हमारी  गवर्मेट  की  चित

 अन्य  सालों  वाकदिस्तान  के  प्रति  जो  अपी  उमट

 (appeasement)  की  पालिसी  रही  है

 कि  पाकिस्तान  कुछ  हो  करता  रहे,  हस  उसे

 का  कोई  जवाब  नहीं  देंगे,  यह  जपीडमेंट  की

 पालिसी  हमारी  दुरुस्त  और  माइकल  नहीं  है
 मौर  उस  का  नतीजा  यह  हुआ  है  कि  पाकिस्तान

 के  लोग  इस  पालिसी  को  कमज़ोरी  की  पालिसी

 समझते  हैं  और  उन  की  ज्यादतियां  हमारे
 साथ  दिन  एस  दनि  बढती  जाता  हें।  हमारी

 गर्त  मेंट,  में  ने  एक  बार  नहीं  शुरू  से  ले  कर

 अब  तक  यही  पाया  है  कि,  हमारी  गवर्नमेंट

 की  जो  पालिसी  पाकिस्तान  के  प्रति  रही

 है  बह  बपीडमट  की  रही है  गौर  इस  सिलसिले

 में  में  बढ़े  अदब  से  गढतेमेंट  की  खिदमत  में

 अर्य  करता  चाहता  हुं  कि  पच  बर्ष  तक  अपील -
 मेंट  कौ  पालिसी  पर  चलने  के  बाद  कम  से  कम

 नब  तो  Fedranfecr  (reciprocity  )
 की  पालिसी  कर  हमल  करता  शुरू  करें  |

 सरशार |,  |. |  :  हम  हौर  कया  कहते

 हैँ

 प्बंच्ति  जाफर  ere  जाय :  भाप  इससे

 यह  कर  कहना  चाहते  हैं  |  में  तो  यह  चीज

 पनी  गवर्नमेंट  पर  और  उस  बढ़े  स्टेट्समैन

 (statesman  )  पर  जो  दुनिया
 '  के  अन्दर
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 अमन  चाहता  ईं  और  जो  आज  कोरिया  की  सफाई
 को  खत्म  करमाजाहता  है  बहु  बूदें  पालिटिक्स

 में  पाकिस् तात और  हिन्दुस्तान  को  एक  हो  जगह
 देखना  चाहता  हू  और  जो  लड़ाई  गड़ा  नहीं

 चाहता  ओर सब  जगह  अमन  का  स्वाहा  है  उस

 पर  छोड़ना  चाहता  हूं,  मुझे  अपनी  गवर्नर सेंट  और

 उम  के  नेता.  और  लीडर  पंडित  नेहाद  पर  पूरा
 यकीन  है  कि  वह  हस  सवाल  को  हुल  कर  लेंगे,

 मझे  पूरा  यकीन  है  कि  आस्कर  में  हमारी  गाने-

 मेट  इस  वा  च  हल  निकाल  लेगी  और  जरूरत

 के  अनुसार  डग  जरूर  ठीक  तौर  पर  अमल

 करेगी,  लेकिन  आप  वोन  उप  गाव  तट  पर

 यकीन  नहीं  करते  हें,  यही  मेरे  और  आध  में

 फक  है।  में  आप  की  तरह  पिन  प्रिंस  नहीं
 करता  चाहता  और  ने  ही  इस  तरह  की

 कोई  रेड़ी  (remedy  )  पेश  करना  चाहता

 हैं  कि  वार  (war)  =  दी  जाये  या

 जैसा  आप  चाहते  हें  कि  इकानामिक  सेब दान

 डिक्लेयर  कर  दिया  जाय  |  लेकिन  क्‍या  आप

 को  पद  मी  इस  का  यकीन  है  कि  ऐकानासिक

 सेक्शन  अस्टॉफायेबल  होगा  और  उस  से  कोई

 न्याय  फायदा  आप  को  होगा  ?  आप  खुद  ही

 अपने  इत  सुझावों  के  बारे  में  सीरियस

 (serious)  नहीं  हैं,  खद  ही  उन  को

 पेदा  करते  हें  और  फिर  खुद  ही  वापिस  ले  लेते

 हैं।  में  खुद  इस  बीज  को  मानने  को  लेवार

 हैं  कि  मे  कोई  इस  सवाल  को  हल  करने

 के  किए  सौल्युधान  नहीं  दे  सकता  जिस  के  बारे

 में  में  वह  कह  सूं  कि  बह  मेरा  हल  कारगर

 साबित  होगा  ie  लेकिन  में  गवर्नमेंट  पर  यह

 बाजे  फर  देगा  चाहता  हुं  कि  देश  के  अन्दर
 इस  बात  का  तकाजा  है  और  देश  यह  नहीं

 चाहता  कि  array  इस  तरह  कौ  पालिसी

 बरती  जावे  जिस  से  पाकिस्तान  यह  महसूस

 ही  न  करे  कि  वह  कितनी  ज्यादतियां  कर  रहा

 है।  मेरा  कहना  सिर्फ  यह  है  कि  हम  को

 ऐसी  पालिसी  पर  हमल  करना  चाहिए
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 जिस  से  उस  को  ज्यादतियां  करने  में  शह

 न  मिले  ।  मुझे  यह  सुन  कर  बड़ा  दुख  हुआ
 कि  दस  छाल  मत  चावल  पाकिस्तान  को  यहां

 मे  भेजा  गया.  यहां  तो  लोग  एक  एक  दाने  को

 मोहताज  हूं  और  खोज  राशन  कृत  होता  हें

 और  हम  लोग  दान  रेलवे  कारण  गांवों

 से  अनाज  शहर  में  छा  नहीं  सकते,  और  वहां

 इतना  गल्ला  पाकिस्तान  को  चला  जाय,

 गवर्नमेंट  इस  का  जवाब  देना  चाहिये

 कि  यह  बात  जो  कहीं  गई  है  दुरुस्त  हे  या  नहीं

 और  अगर  दुरुस्त  हैं  तो  यह  निद्रागत  अफसोस

 को  बात  हैं  जिसे  बात  नहीं  किया  जा  सकता  ।

 जब  में  उधर  से  अपने  लायक  दोस्त  की  आसाम

 के  बारे  में  तकरीर  सुनता  हूं  तो  मेरे  डोंगर

 खड़  हो  जाते  हैं  7  तीन  वर्ष  के  अन्दर  १९८७

 मे  १००७  तक  जन्म'  के  अन्दर  बाहर  से

 पांच  ल।|ख  आदमी  दाखिल  हो  गये  और  हमारी

 गाने मेंट  खरगोश  की  नींद  सोती  रही  फिर

 एक  बिल  लाये  हें  जिन  के  अन्दर  यह  लिखा

 था  कि  यहां  पर  जो  बाहर  में  आये  हैं  उन

 को  निकाल  दिया  जायेगा  जब  यह  तत्वों  हुई
 कि  जो  ऐसे  लोगों  को  हार बर  (harbour)
 करेंगे  उन  की  जायदाद  जब्त  कर  ली  जाय

 हो  गवर्नमेंट  ने  उम  को  माना  नहीं।  नतीजा

 बया  हुआ,  आज  आसाम  की  हालत  क्या  हूँ  ?

 जो  लोग  आसाम  की  हालत  जानते  हैँ  बह

 जानते  हें  कि  गवर्नमेंट  की  इस  पालिसी  का  असर

 आसाम  पर  ज्यादा  से  ज्यादा  पड़ा  है  )  कल  हम

 ने  अपने  एक  दोस्त  की  बातें  सुनी  कि  किस  तरह

 से  हिल  ट्राइब्स  में  शहर  फैलाया  जा  रहा  हैं  और

 पाकिस्तान  की  पालिसी  उन  को  हम  से  चली-

 नेट  कर  रही  है।  हमारी  अपनी  प/लिसी  दुरुस्त

 होगी  चाहिए।  में  कहता  हूं  कि  दरअस्ल  कोई

 मुल्क  दूसरे  मुल्क  को  क्‍या  तबाह  करेगा,

 तबाह  करने  वाले  तो  हम  खुद  ही  हैं।  में  TRE

 मुखर्जी  और  श्री  देशपांडे  जी  की  खिदमत

 में गड्डे  करना  चाहता  हूं  जो  कल  बड़े  जोर

 शोर  और  धूम  धड़ाके  के  साथ  उस  गाली  में

 भी  कामिल  थे  जो  कल  एक  हमारे  दोस्त  मे

 पंडित  नेहरू  को  दी  थी  और  जिस  को  बाद  में

 उन्हों  ने  वापिस  ले  लिया  .  .

 भी  Mo  afte  grate  (गुना):  में  ने

 कुल  गाली  नहीं  दो  ।

 पंडित  ठाकुर  दास  मार्ग  :  आप  ने  उस  को

 ऐप  (affirm)  किया  में  ने  डाक्टर

 मत  मोहन  दास  की  कहानी  सुनो  कि  इस  देश  के

 अन्दर  क्‍यों  पाकिस्तान  बना  और  इस  देश  के

 अन्दर  क्यों  यह  चीज  हो  गई  ।  यह  इस  वजह
 से  हुई  कि  ह्म  अपने  सोशल  सिस्टम  को

 तब्दील  नहीं  करते  और  ज  हमारा  करने  का

 कर्ड  हें  हम  ते  उस  पर  अमल  नहीं  किसा,

 आज  आप  देखिये  कि  हमारा  अछूत  भाइयों
 के  साथ  क्या  सलूक  है  ?  और  में  तो  समझता

 हूँ  कि  यह  पाकिस्तान  किस  नें  बनाया,  यह
 देशपांडे,  चटर्जी,  मुखर्जी,  और  भाव  ने  बताया

 क्योंकि  हम  ने  अछूतों  के  साथ  खराब  सलक
 किया।  स्वाती  दस  सालों  को  गारन्टी  हमने
 उन  को  दो  है,  लेकिन  असल  प्रेक्टिस  (prac-

 tice)  में  कोई  भाई  मुझे  बतलाये  कि  हमारा

 अछूत  जाति  वालों  के  साथ  कसा  सलूक  रहा

 हैं  ?  आप  उन  के  साथ  क्‍या  सलूक  कर  रहे

 हैं  ओर  अगर  सलक  आप  का  उन के  प्रति

 ठीक  नहीं  हैँ,  तो  फिर  किस  तरह  से  इन्तजाम

 होगा  ?  उन  आदमियों  को  बुला  कर  ही

 सवाल  हल  नहीं  हो  जाता  क्योंकि  उन  के

 साथ  सलक  तो  आप  का  अब  तक  खराब

 होता  युवा  है  जौर  इस  से  तो  बेहतर  हैं  कि

 उन्हें  बहीं  रहने  दें  और  मरने  दें,  पाप  लगे  तो

 लगे,  लेकिन  अगर  आप  उन  को  भी  इंसान

 समझते  हें  और  अपना  माई  समझते  हैँ

 तो  आए  को  अपना  सलक  अच्छा

 करना  होगा  और  जब  तक  हम  सब  मिल  कर

 इस  के  लिये  कोशिश  नहीं  करेंगे  उस  ee  तक

 में  समझता  हूं  कि  यह  थामा  हल  नहीं  होगा  q

 में  साफ  तौर  पर  यह  रख  कर  देना  चाहता  हूं
 कि  मेरी  राय  यह  हूँ  कि  अगर  AE  ९०  लाख

 भाई भी  यहां  आना  चाहें  तो  यहां  पर  aT  सकें,
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 बह  उस  का  घर  है,  पर  थें  साथ  ही  वह  भी  चाहता

 हैं  कि  हम  जो  दस  साल  में  हिन्दुस्तान  के

 अन्दर  बहिश्त  बनाना  चाहते  हैं,  पांच  सालता

 बीत  बुके,  और  हम  ने  उधर  के  बनाने की  ओर

 पूरी  तरह  कदम  नहीं  उठाया,  चकित  अब  भी  वक्त

 है,  अगर  अब  भी  गवर्नमेंट  के  अलावा  वह
 सोग  भी  जो  गवर्नमेंट  को आज  मजदूर  करते  हैं,

 बहू  खुद  अपने  असल  से  यह  दिखनहावें  कि

 टामस्क  हम  बिल्कुल  सीरियसली  हिन्दुस्तान
 के  अन्दर  बहु  बहिश्त  बनाना  चाहते  2  जिस

 के  अन्दर  ९०  लाख  आदमियों  को  कोई  लक्दीफ

 नहीं  होगी  ,  तो  हम  अपने  मकसद  तक  पहुंचते
 में  कामयाब  हो  सकते  हे  n  जब  तक  हमारी
 अपनी  मौजूदा  आदत  नहीं  बदलती  और

 हम  यह  अहसास  नहीं  करने  लगते  कि  हम  अपने

 अक्स  भाइयों  के  साथ  कितनी  सब्जी  करने  है

 उन  ९०  लाख  आदमियों  को  बुलाना  ज्यादा

 असर  नहीं  रखता  |  इस  वास्ते  म॑  अदब  से

 (.. ८ ड  करना  चाहता  हूं  कि  हम  गवर्नमेंट  को

 एश्योरेंस  दें  कि उन  ९०  दाख  आदमियों  के

 रास्ते  में  किसी  किस्म  की  कोई  रुकावट  नहीं

 लगाई  जायेगी  और  उन  को  श्व  प्रकार  को

 आसानियां  दी  जायेगी  |  दूसरी  चीज  जो  में

 बज  करना  चाहता  हूं  वह  यह  हूँ  कि  गरनंवेंट

 हाउस  को ऐश् योर  करें  कि  उस  की  जो  अचीवमेंट

 की  चालीसों  हैं  उस  को  वह  रिसीप्रोसिटी

 की  पालिसी  में  तबदील  करेगी  ।  तीसरी

 बात  जो  में  हर  करना  चाहता  हूं  वह  यह  हूँ

 कि  हिन्द  सभा  का  खास  फल  हैं,  में  महासभा

 का  मेम्बर  तो  नहीं  लेकिन  में  हिन्दू  होने  के

 नाते  बह  कह  सकता  हूं  कि  हमारा  सब  का

 ह  है,  कि  हम  ऐसे  हालात  बनायें,  जिस  के

 अन्दर  पाकिस्तान  के  बस्ते  यह  काम  करना

 नामुमकिन  हो  जाये,  उन  आदमियों  के  रास्ते

 माना  आसान  हो  बौर  हम  अपने  फर्ज  को  समझें  1

 आखिर  में  में  अदब  से  अर्ज  करूंगा  कि  हालांकि
 मेरे  पाठ  कोई  इस  संभले  को  हुई  करने  के

 लिये  श्पेस्सिफिक  (apecific)  सौस्युदान

 (solution)  नहीं  हूँ  |  4  चाहता  हूं
 कि  कमर  से  कार  उप  वक्‍त  तक  जब  तक  हमारे

 पास  कोई  सोल्यूशन  न  हो,  हम  इत  तीन  चार

 चीजों  पर  अमल परा  हों  और  उन  को  तसल्ली

 दिला  रोकें  कि  ९०  लाख  आदमियों  के  वास्ते

 कोई  सस्ती  और  रुकावट  नहीं  होगा  ।

 को  गिलासों  (थाना)  :  डिप्टी  स्पीकर

 साहब,  मेरा  बिल्कुल  बोलने  का  इरादा  नहीं

 था,  में  ने  देखा  है  कि  फालो  इस  सवाल  पर

 बात  चीत  हुई  है।  परन्तु  जब  हमारे  मंत्री  महोदय
 से  कल  कहा  कि  जब  कोई  सवाल  ऐसा  आता

 हैँ  तो!  फिर  पाकिस्तान  की  बात  शुरू  हो  जाती

 है।.  कित  वह  हम  को  समझ  नहीं  सकते,  और  वह
 समसें  भी  क्‍या,  ‘The  wearer  knews

 where  the  shoe  pinches’  जो  तन

 लागे  सो  तन  जाने  ।  दूसरों  को  क्‍या  मालूम  ?

 बंगाल  के  अन्दर  जो  कुछ  हैं  रहा  है  बहू  उसी

 बीमारी  और  उसी  रोग  का  चिन्ह  हैं,  उसी

 बिसारो  की  तनिशा नो  है  जिस  से

 यह  तारा  सिसला  हुआ,  यानी  हिन्दुस्तान
 का  बंटवारा  और  बंटवारे  के  बाद  जो

 पाकिस्तान  का  रवैया  अथवा,  पाकिस्तान  की

 मनोवृति  ।

 फिशन  को.  करीब  आज  पांच  वर्ष,

 नौन  महीने  और  बीच  दनि  हुए,  कांग्रेस  की

 मंदा  थी  कि  बट बारें  के  होने  के  बाद  देश  के

 अन्दर  दमित्रि,  देश  के  अन्दर  साम्प्रदायिक

 समस्या  का  समाघान  हो  जायेगा,  बह  पूरी

 नहीं  हुई  |  इस  की  गवाही  है,  कि  इतने  समय  के

 उपरान्त  भी  आज  हमारी  पार्लियामेंट  के  अन्दर

 उसी  कम्यून  प्रॉबलम  (साम्प्रदायिक  समस्या)
 उसी  पाकिस्तान  बौर  हिन्दुस्तान  के  सम्बन्ध

 पर  बहस  हो  रही  है।  बंगाल  की  तरफ  जो

 हो  रहा  हूँ  बह  तो  आप  के  सामने  हैँ  |  हमारा
 सिवा  का  एक  अखबार  हे  जो  कि  बम्बई

 से  निकलता  है,  उस  ने  लिखा  हैँ  कि  परसों

 एक  जहाज  कराती  से  जाया,  उस  में  २३  हिन्दू
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 सित्य  से  आये,  उन  में  से  एक  बयान  करता  है

 कि  एक  हिन्दू  एक  गांव  में  था  रहा  था,  उस

 को  कत्ल  कर  के  उस  की  लादा  को  एक  थोरी

 के  अन्दर  डाल  दिया  |  इसलिये  हमें  विषय

 हो  कर  यहां  आना  पड़ा  |  परसों  एक  खबर

 जाई  कि  एक  कार्य  कर्ता  जो  ‘Evacuation

 camp’  कराची  में  काम  करता  था  जिस  का

 नाम  डा०  भगवान  दास  हैँ,  वह  करायी  में

 दारणाथियों  की सेवा  करता  या,  एक  बढ़ा  अच्छा

 सोशल  वर्कर  (  sociai  worker)  भा,

 उस  को  पाकिस्तान  सरकार  ने  गिरफ्तार

 कर  के  जेल  में  रख  दिया  हू  ।  तो  में  पूछना

 चाहता  हूं  कि  यह  बातें  कैसे  हो  रही  हैं  1

 लेकिन  यह  आप  को  कैसे  मालम  ?  यह  तो

 छत  को  मालूम  हो  सकता  है  जिन  के  रिश्तेदार,

 जिन  के  जोज़,  जिन  के  कुटुम्बी  ऐसी

 मुसीबत  में  हों  3  और  अगर  वह  चुप  कर  बेठ

 जायें,  ऐसी  बातें  सुन  कर,  तो  वह  इन्सान

 नहीं,  वह  पत्थर  हैं,  मनुष्य  नहीं,  वह  है बान हैं

 बोर  हवान  से  भी  बदतर  हैं  |  तो  में  अपने

 मंत्री  महोदय  से  कहना  चाहता  हूं

 कि  जब  तक  इस  रोग  का  पूरा  और  बुनियादी

 इलाज  नहीं  होता  हैं  तब  तक  इस  समस्या  का

 समाधान  नहीं  हो  सकता,  तब  तक  यह  सब

 चलता  रहेगा,  यह  आप  को  समझ  लेता

 चाहिये  |  हां,  अगर  आप  ज़िन्दा  नहीं  हैं,

 लगर  आप  मर्द  बन  गये  हैं,  अगर  हिन्दुस्तान

 में  कोई  जान  नहीं  रही  तो  बात  अलग  है  ।

 में  बतलाना  चाहता  हूं  कि  यह  एक  छोटा  सा

 बिल  हैं  जिस  का  पश्चिमी  पाकिस्तान  से

 थाये  शरणार्थियों  का  बहुत  कम  सम्बन्ध  हे  ।

 बंगालियों  के  साथ  इस  का  काफी  सम्बन्ध  है,

 जैसा  कि  मेरे  मित्र  पंडित  ठाकुर  दास  भा गंध

 ने  अभी  आप  को  बताया  |  लेकिन  असली  बात

 यह  हूँ  कि  मेरी  शिकायत  तो  यह  हैं  कि

 पाकिस्तान  जो  कुछ  भी  करे  हमारे  मित्र

 मंत्री  महोदय  यही  कहते  हैं  कि  हम  बेबस  हैं,

 we  are  helpless  |  इस  बेबसी  के  बारे  में
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 में  आपको  बतलाऊं  कि  जब  बटवारा  हुआ  और

 में  दिल्ली  आया  तो  में  ने  दिल्ली  में  मगरबी

 पाकिस्तान  के  कांग्रेसी  नुमाइंदों  की  यानी

 पंजाब  सरहद  और  सिंध  तीनों  च्ॉतों  के

 जो  कांग्रेसी  काम  करने  वाले  थे,  उन  की

 एक  मीटिंग  स्वर्गीय  लाला  |  देशबन्धु

 गुप्ता  के  घर  पर  बुलाई,  उस  समा  में  सभी

 पुराने  कांग्रेसी  थे,  कितने  कांग्रेसी  तो  उस

 वक्‍त  के  काम  करने  वाले  थे  जब  कि  बहुत  से

 आज के  कांग्रेसी  जन्मे  भी  नहीं  थे।  उस  में

 ऐसे  कांग्रेसी!  मौजद  थे  जो  सन्‌  १९०७  से

 कांग्रेस  में  काम  करते  चले  आते  थे,  जो  ४०

 बर्ष  से  काम  करते  आए  हूँ,  ३०  बरस  से  आल

 इंडिया  कांग्रेस  कमेटी  के  मेम्बर  थे,  जैसे  दीवान

 मजु राम  गांधी  और  चौधरी  कृष्ण  गोपाल  दत्त  I

 हम  सब  ने  एक  प्रस्ताव  पास  किया  और  उस

 की  एक  कापी  में  ने  उस  सभा  के  सदर  की ,

 हैसियत  से  पंडित  जवाहरलाल  नेहरू  प्रधान

 मंत्री  के  पास  मी  तेजी  |  उस  में  हम  ने  यह  कहा

 था  कि  आप  ने  फाढिस्तान  के  साथ  यह  फैसला

 किया  हैं  कि  जो  श्फ्थ्जो  (Refugee)

 पाकिस्तान  से  आते  &  वह  सब  अपनी  चीज़ें  ले

 जायेंगे  सिवाय  34-2793  (  merchandise)

 के  यानी  जो  चीज़ें  व्यापार  की  हें  उनको  छोड़

 कर  बाकी  जो  उत  के  इस्तेमाल  की  बीजें हैं,

 कपड़ा  है,  बत॑न  हैँ,  या इस  तरह  के  और  सामान

 हैं  वह  सब  ला  सकते  हैँ  |  लेकिन  उस  के  बाद

 पाकिस्तान  ने  क्‍या  किया  बह  सब  को  साठ

 हैं  i}  बहत  सुचेता  कृपलानी  तथा  आचार्य

 कृपलानी ने  ज़ो  सिन्ध  में  उस  समय  आये  थें

 देखा  था  कि  स्त्रियों  और  लड़कियों  की  नई

 साड़ी  तक  छीन  ली  गई  थी  |  और  आचार्य

 कृपलानी  की  एक  भतीजी  के  साथ  भी  ऐग

 ही  व्यवहार  हुआ,  उस  से  कहा  गया  कि  पुरानी

 पहनो,  नई  साड़ी  पाकिस्तान  से  बाहर  ले

 जाने  की  इजाजत  नहीं  दी  जा  सकती  |  यहां

 आते  वक्त  डाक्टरों  के  स्टे बा स्कोप के  लिये  गये

 और  बच्चों  के  वर्ष  की  बोतल  ले  ली  गई।
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 [  थी  गिडवानी  }
 सो  हम  लोगों  ने  बैठ  कर  यह  रेजोल्यडान  पास

 किया  और  पंडित  जी  के  पास  भेजा  |  में  ने

 पंडित  जी  से  पूछा  कि  पंडित  जी  यह
 सब  क्‍या  बात  हो  रही  हूँ  1  तो  पंडित  जी  ने

 कहा  कि
 a  We  are  protesting”  |

 यहां  से  में  ने  देखा  था  कि  जो  भी  मुसलमान
 पकिस्तान  गये  यह  अपने  साथ  सभी  कुछ
 लिये।  कोई  भी  चीज  एसी  नहीं  थी  जो

 बह  अपने  साथ  ले  कर  यहां  से  न  ले  गये  हों  ।

 दंडित  ठाकुर  शस  भागंब  :  यहां  से  तो

 बहू  सोना  तक  ले  गये  हैं  ।

 शो  'निवासी  :  सोना  तो  गौर  के  हो  गये

 थे  लेकिन  में  ने  टता  है  कि  वह  अपने  कुम्हार
 तक  लिये।  मेे  सिन्ध  में  देखा कि  जो  लोग

 हिन्दुस्तान  से  सलमान  एलवर्दी  होकर  आये

 को!  बह  लोग  अपने  साथ  पुराने  चाहे  तक  ले

 कर  आये,  पुराने  हल्के  छे  आये  थे  और  कुल्हाड़े
 तक  ले  आये  थे।  रोज  के  इस्तेमाल  की  और

 चीजों  का  तो  कहता  ही  कया ।

 में  ने  पंडित  जी  से  कटा  कि  पंडित  जी

 यह  सब  क्‍या  हो  रहा  है,  बच्चों  के  दूध  की

 बोतल,  दवाइयां,  एक्सरे  एपरेटस  (X’Ray

 apparatus),  स्टे चास कोप  सभी  कुछ  यहां

 छीन  i a  “है  हे  तो  पंडित  जी  न  वहा  कि  :

 “What  can  I  do?  It  is  a  foreign
 countr:..  We  are  helpless.”

 में  ने  कहा  कि  यह  बहुत  बुरी  बात  है  ,

 कौर  अनुचित  हें,  ऐसा  नहीं  होता  चाहिये  ।

 भाप  ने  तो  पाकिस्तान  सरकार  से  ट्रस  सम्बन्ध

 में  समझोता  किया  हैं।

 “You  have  made  an  agreement
 that  evacuees  shall  be  permitted  to
 carry  their  belongings  excepting
 merchandise  in  bulk.  Why  don’t
 you  tell  Pakistan  to  implement  that
 agreement?”

 पंडित जी  ने  कहा  कि  हुम  क्‍या  करं  सकते

 है,  हम  तो  सिर्फ  प्रोटेस्ट  (protest)  कर

 सकते  हैँ  ।

 We  said  that  this  was  an  imbe-
 cile  policy—we  bad  used  the  word
 “imbecile'—a  draft  was  made  by
 Chowdhury  Krishna  Gopal  Dutt
 who  was  Finance  Minister  of  the
 Punjab  Government  and  who  is  to-
 day  also  a  Congress  member.  and
 we  adopted  that  draft.  All  Cong-
 ressmen  of  Sind,  Punjab  and  Fron-
 tier  के  जो  थे  उन्होंने  यह  रोजो ल्यू जन

 पास  किया  कि

 “This  imbecile  policy  will  not
 help  us.  and  effective  action  is
 necessary."  This  was  in  December,
 1947.

 तो  उस  वक्‍त  पंडित  जी  हमारे  ऊपर  बड़े

 गुप्ता  हुए,  मेरे  काफी  पुराने  दोस्त  थे  और

 कर्टिन  के  पहने  ११  दिन  मेरे  साथ  मेरे

 प्रान्त  का  दोग  कर  चके  थे  |  एक  एक  दिन  में

 लग  भग  उन  को  तीस  तीस  हज़ार  की  थली

 दी  गई  कुल  मिला  कर  सिर  वालों  ने  तीन

 लाख  रुपयों  की  मेंट  की  ।  फूलों  और  हारों  का

 तो  कहता ही  क्‍या  हें  ।  इन  ११  दिलों  में  हम
 २४  घन्टे  साथ  रहे  ।  लेकिन  में  ने  उस  दिन

 पंडित  जी  से  बात  की  तो  में  ने  कहा  कि  इस  में

 गुस्सा  होने  की  क्‍या  बात  है?  पंडित  जी  गांधी  जी

 के  भक्त  तो  हें,  लेकिन  गुस्सा  के  मामले  में

 गांधी  जी  की  शिक्षा  नहीं  मानते  ।  गांधी

 जी  तो  रोज  सुबह  शाम  गीता  का  दूसरा  अध्याय

 पढ़ा  करते  थे  दूसरे  अध्याय  में  कहा  गया  हैं  :

 कि  क्रोध  से  मोह  उत्पन्न  होता  है,  मोह  से

 स्मृति  का  नाश  होता  हूँ,  स्मृति  नाश  होने  से

 ऋद्धि  का  ताश  होता  है  और  बुद्धि  ताश  होने

 से  मृत्यु  होती  हैँ  ।

 काश्मीर  वार्तालाप  हुआ,  जिस  दिन

 समस्‍या  पर  लोक  सदन  में  पंडित  जी  फिर

 गुस्सा  में  आ  गये  तो  में  हैरान  हुआ  हालांकि  हाल

 ही  में  तो  वे  सांची  में  बड़  भगवान  के  शिष्यों

 के.  दर्शन  कर  के  लौटे  थे।  आखिर  इस  में

 हम  चाहते  ही  क्या  हैं,  ,हम  चाहते  हैं  कि

 “reciprocal  action”  लिया  जाय  १
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 Mr.  Deputy-Speaker:  Hon.  Members
 might  be  exercised  over  this  matter,
 but  this  is  a  Bill  which,  to  some  extent,
 of  course,  accepts  the  passport  system,
 and  on  account  of  that,  repeals  the
 other  Bill.  That  is  the  simple  object
 of  the  Bill.  To  some  extent  the  ques-
 tion  of  accepting  the  passport  system
 as  a  consequence  of  which  this  follows
 is  relevant,  but  going  into  details  as
 to  what  all  has  happened  is  not  desir-
 able,  as  the  policy  of  the  Government
 has  been  debated  on  the  fioor  of  the
 House.  I  think  the  hon.  Member  must
 now  conclude.  The  time  also  is  one
 o'clock.

 3  P.M.
 Shri  Gidwani:

 Junch?

 An  Hon.  Member:  No  lunch  today?
 Mr.  Deputy-Speaker:  There  is

 lunch

 Has  the  hon.  Member  anything  more
 to  say?—not  on  these  lines.

 Shri  Gidwani:  Ne,  nat  on  these  lines.

 Mr.  Deputy-Speaker:  How  long  will
 he  take?

 Shri  Gidwani:  Ten  minutes  at  least.

 Mr.  Deputy-Speaker:  Hon.  Members
 hereafter  ought  not  to  touch  upon  the
 very  same  ground.  Tbat  is  number  one.
 Number  two  is,  about  the  passport  sys-
 tem  in  genera}.  one  or  two  things  have
 been  said.  We  should  not  go  into  the
 whole  policy.

 The  House  then  adjourned  for  Lunch
 til!  Half  Past  Two  of  the  Clock.

 May  I  speak  after

 The  House  re-assembled  after  Lunch
 at  Half  Past  Two  of  the  Clock.

 EMr.  Deputy-Speaker  in  the  Chair}

 alt  गियाना  :  द्  आज  वह  कह  रहा  था

 कि  जब  तक  हम  इस  समस्या  की  बुनियाद
 में  नहीं  जायेंगे  तव  तक  इस  समस्या  का

 सयमाघात  नहीं  होगा  |

 अब  सवाल  उठता  है,  जैसा  कि  आप  ने

 फरमाणा  कि  इस  का  इस  बिल  के  साथ

 कया  सम्दत्द  है  -  आप  को  डा०  श्यामा  बरसाद

 मुखर्जी  ने  बतलाया  कि  पास-पोर्ट  सिस्टम

 (Passport  System)  के  रहते  हुए

 न  जो  पूर्वी  पाकिस्तान  के  रहने  बारे  हिन्दू

 6  DECEMBER  952
 ?

 (Control)  Repealing  Bill  756

 या  कुछ  मु  सम्मान  जो  पाकिस्तान  जाना

 चाहते  हैं  उत  को  पास-पोर्ट  नहीं  मिलता  t

 ax  जो  लोग  वहां  बैठे  हें  उन  की  दिक्कत

 तो  आप  को  मालूम  ही  हूं  1  तो  सवाल  फिर

 उठता  हैं  कि  जब  एक  तरफ  एक  ऐसी  सरकार

 हूँ  जिस  के  साथ  जो  भो  समझौता  होता  है,

 यह  उस  समझोते  को  अमल  में  नहीं  लाती

 तो  फिर  दूसरी  सरकार  किस  तरह  से  उन  को

 अमल  में  ला  सकती  हूं,  या  बह  चुप  चाप

 बंदी  देख  सकती  हूँ  ।  तब  सवाल  उठता  है  कि

 क्या  करना  चाहिये  |  जेसा  मेने  पहले  भी  कहा,

 कि  एक  बार  नहीं  कई  बार  जितने  हमारे  समझौते

 पाकिस्तान  सरकार  के  साथ  हुए  हूं  उन  समझौतों

 का  यही  परिणाम  हुआ  हूँ,  कि  हम  तो  उन  को

 मानते  हैं  और  वह  उन  को  नहीं  मानते  ।

 इसलिये  सवाल  उठता  हैँ  कि  क्‍या  करना

 चाहिये  ।  मेरे  दोस्त  लाला  अमित  राम  ने

 एक  संशोधन  दिया  हूं  और  इस  के  यही ले  भी

 विया  था  जब  पूर्वी  बंगाल  दिवस  पर  बहस  हुई
 थी  कि  हमें  एक  डेपुटेशन  भेजना  चाहिये
 ताकि  यह  पाकिस्तान  में  हमारा  सद  भावना

 का,  मुहब्बत  का  संदेश  पहुंचाये  |  मुझ  से

 उन्हों  ने  यह  बात  कही  यह  मेरे  मित्र  हैं।
 में  ने  उन  से  कहा  भाई  इस  पुरानी  बात  को

 कब  तक  आजमाते  रहोगे  |  जब  एक  व्यक्ति

 जिस  को  हम  संसार  में  महान  से  महान

 व्यतीत  मानते  हैं,  जिस  को  हम  बापू  महात्मा
 गांधी  के  नाम  से  पुकारते  हें,  अगर  वह
 श्री  जिन्ना  के  पास  ११  बार  दरवाजे  फर

 जाकर मि  उसे  convert  नहीं  कर  सका,

 अर्थात्‌  उस  के  विचारों  में  परिवर्तन'  न  ला  सका

 तो  क्‍या  हम  में  उन  से  ज्यादा  शक्ति  हैँ  कि

 हम  पाकिस्तानियों  को  ठीक  रास्ते  पर  ला  सकें

 इस  के  अलावा  आप  हिन्दू-मुस्लिम  के

 सवाल  को  छोड़िये,  आप  पूर्वी  पाकिस्तान

 और  पश्चिमी  पाकिस्तान  के  सवाल  को  छोड़िये]

 जाप  के  सामने  एफ  जिन्दा  गांधी  है,  जिस  का  .



 1787  Influx  from  Pakistan  6  DECEMBER  1952  (Control)  है 2. 1!  1 ह  1188

 [्  मिड यानी]

 गाय  लान  अब्दुल  गफ्फार  बयां  है  ।  यह  ड््त्दा

 मर  रहा है  |  उस  को  रोड  रोज  इंच  इंच  कर  के

 मारा  जा  रहा  हैँ  और  हम  उस  के  लिखें

 क्या  कर  पा  रहे  हैं।  आप  की  धुहम्गत  का  वेगास

 पाकिस्तान  सरकार  पर  क्‍या  असर  डाल  रहा

 है  ?  हिन्दुस्तान  म॑  उन  के  बहुत  से  दोस्त  हें,

 बह  बन  का  दिन  मी  मनाते  है  |  जब  हम  एक

 ऐसी  यहाँ  आत्मा  को  दु:ख  से,  पाकिस्तान  के

 खेमों  से  नहीं  बचा  सकते  हें  तो  किस  तरह  से

 किसी  ओर  तारीक  से  या  कोई  सद्भावना
 चिह्न  भेजने  से  हम  पाकिस्तान  पर  असर

 डाल  करेंगे?  तो  सवाल  उठता  हूँ  कि  जब

 सद्भावना  मिशन  से  भी  काम  नहीं  चल  सकता,

 बसा  कि  इतिहास  गवाही  देता  &  ,  बौर  हमारी
 और  फोलियो  का  कोई  नतीजा  नहीं  निकलता,

 सो  फिर  हम  को  क्या  करना  चाहिये।  मेरे  मित्र

 ठाकुर  दाम  जी  ने  कह  कि  कुछ  तो  होना  चाहिये
 लेकिन  लडाई  नहीं  होनी  चाहिये  |  कौम

 कहता  हूँ  कि  लड़ाई  होनी  चाहिये  ?

 में  एक  सवाल  करना  हूं  कि  जिस  का

 झरभार्थी  समस्या  से  कोई  सम्स्स्यथ  नहीं

 है।  में  एक  बात  श्री  ठाकुर  दास  जी  से  बौर

 कांग्रेस  के  भाइयों  से  पूछता  चाहता  हूं  ।

 हारे  हिन्दुस्तान  के  कुछ  हिस्सों  में  पान

 बेदा  होता  है  ।  पाकिस्तान  वाले  हम  को  तंग

 करने  के  सिया  हमारे  वहां  के  दस  art

 दान  पै  दा  करने  वाले  क्टुम्बों  ही  परेशान  करने

 के  लिये  पान  का  बपने  यहां  बाना  बन्द  किया

 हूँ  |  ल ेकिन  हमारी  सरकार  ore  में  पैदा  होने

 दालें  पान  को  हिन्दुस्तानी  हवाई  जहाजों  में

 हिन्दुस्तान  में  ला  कर  बचती  है  ।  भें  पूछना

 चाहता  हूँ  कि  यह  1... 6  क्‍या  यह  कोई

 बचनंसेंट  है.  या  कोई  बर्षा दा  खाता  है,

 शा  कोई  गौशाला  है,  कृपा  aren  है,  या

 चर्म शाला है, है,  या  राजनीति  हूँ।  मेरी  समझ
 में  मन  तक  यह  नहीं  आया  कि  यह  क्‍या  समस्या

 हैं।  हमारे  यहां  के  दस  हजार  आदमी  भूके
 मरें  और  हमारी  गाने  मेंट  पाकिस्तान  के  पान

 पर  बन्दिश  नहीं  छाती,  यही  नहीं  बल्कि

 उस  को  इंडियन  ऐयरवेड  के  हवाई  जहाजों

 में  यहां  ला  कर  बेचती  हुँ  -  कल  हम  को

 पार्लियामेंट  में  इस  का  जवाब  मिला  था  +

 में  अपने  कांग्रेस  के  मित्रों  से  पूछता  ere  हूं
 कि  यह  क्‍या  हैँ।  कया  इस  के  पीछे  कोई

 एल्सी  है  ?  इस  को  क्‍या  कहा  जा  सकता  हूँ  ?

 सिफ  यही  कि  हम  नातवां  हैं,  बेबस  है  कौर

 कुछ  लोग  तो  यह  मी  कहते  हें  कि  नामर्द

 हैँ

 Wo  ऐस०  Wo  we  [(स्याहरिर)  :

 हां  में  ऐसा  कहता  हूं  ।

 @  निगरानी  :  क्या  हमारे  लिये  हर  बात

 में  जो  कि  पाकिस्तान  करता  जाता  हैँ  यह

 कहना  ठीक  है  कि  हम  बेब स  हैं।  में  आप  से  पूछता
 चाहता  हूं  कि  क्या  एक  ३५  या  ३६  करोड
 आबादी  वाले  देश  को  एक  ९  करोड़

 आबादी  वाले  देश  के  सामने  यही  कहना  बाहिंगे
 कि  हम  बेबस  हैं।  में  अपने  भाई  अजित  राम

 जी  से  पूछता  चाहता  हूं  कि  अगर  ९०  लाख

 हिन्दू  जो  पूर्वी  दंगल  में  अभी  हैं  यहां  आते  दिया

 जाये  तो  उन  की  क्या  हालत  होगी।  पार्टी गत

 हुए  पांच  साल  तीन  महीने  और  बीस  दिन  हुए
 लेकिन  जी  पचास  लाख  आदमी  पश्चिमी

 पाकिस्तान  से  यहाँ  आये  थे  उन  की  अब

 क्या  दशा  है  ?  अगर  यह  ९०  लाख  आदमी

 यहाँ  जा  जाये  और  पाकिस्तान  उन  को  आने  दे

 तो  उन  री  हिन्दुस्तान  में  क्या  अवस्था  होगी?

 यह  तो  मौत  के  सह  में  पढ़ेगे।  इस  के  अला-

 था  हमारे  देश  की  बज थिक  स्थिति  का  भी  तो

 सवाल  हूँ  अब  सवाल  उठता  है  कि  इस

 का  क्‍या  इलाज  है  ?  पर  बह  बतलाना  हमारा

 काम  नहीं  है  F  हम  तो  यह  बतला  सकते  हूं

 कि  क्‍या  तकलीफ  है।  हम  कोको  तीन  हाकिमे
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 कहा  जाता  है  ।  कथित  में  जानता  चाहता

 हैं  कि  हम  क्रेक  (Quack)  हें  या  वह

 नीम  हकीम  हैं  जिन  के  हाथ  में  सस्ता  हूँ

 ठुमक  रोगी  कच  साल  तीन  महीने  और  बीन  दिन

 से  एक  बैच,  हकीम  या  होम्योपैथ  ्य  इलाज

 कर  रहा  है  लेकिन  उस  का  मर्ज  नहीं  जाता,

 मर्द,  बढता  गया  ज्यों  ज्यों  दवा  की,  तो  ऐसी

 हालत  में  आप  उस  बौद्ध  या  ज्रीम को  नीम

 हकीम  कहेंगे  या  नहीं  ?  ट्रम  तो  कसते  हैं

 है  कि  तदबीर  बत तला ना  हमारा  काम  नहीं  हें,

 यह  तो  सरकार  का  कास  है  ।  लेकिन  अगर

 आप  हमारे  साथ  बंठें  तो  हम  कुछ  बतला वें

 भी।  हमारा  तो  यह  ख्याल  हूँ  कि  जब  तक  हमारी

 यह  ज़हनीयत  हूँ,  जिस  को  4  secularitia

 की  बीमारी  कहता  हूं,  जो  कि  seculariam

 के  नाम  से  मशहर  है,  मौर  जब  तक  इस  का

 इलाज  नहीं  होता,  तब  तक  कु  छ  नहीं  हो  सकता।

 इस  बीमारी  का  इलाज  होता  चाहिये  ।

 थी  ऐस०  ऐन०  दास  (दरशंगा  मध्य):
 आप  ही  इस  बीमारी  का  इलाज  बतलाइये  |

 की  गिशवानों  :  इस  का  इलाज  यहाँ  हैं
 कि  हम  को  एफ  जिन्दा  और  गैरतमन्द'

 कौम  की  तरह  रहना  चाहिये  ।  हर  बात  में

 यह  नहीं  कहता  चाहिये  कि  हम  बेबस  हूं  |

 में  कहता  हूं  कि  इस  तरह  से  कहता  कोई  इलाज

 नहीं  है  ।  आप  सोचिये,  हम  भी  सोचेंगे  t

 आप  दूसरों  की  भी  बातें  सुनें।  में  ने  एक  सवाल

 अभी  पान  का  कया  ।  हमारी  गवर्नमेंट

 कहती हू  कि  हम  बीस  हैं।  हम  कुछ  नहीं  करने  |

 पाकिस्तान  हमारा  वैसा  नहीं  देता।  कजे  नहीं

 देता,  पाकिस्तान  लोगों  को  यहां  नहीं  आने

 देता।  लेकिन हम  पांच  बरस  से  हर  माम ले  में

 यही  acre &  सुनते  हे  कि  हम  बेबस  हे  t

 में  जानता  हूं  कि  मेरी  यह  आवाज़  पत्थर  पर

 पड़  रही  है।  फिर  मी  में'  महसूस  करता  हूं  कि

 पत्थर  भी  लगातार  पानी  की  चोट  से  घिस

 जाता  है,  इसी  आशा  से  में  बोल  रहा  हूं  ।

 (Control)  Repecting  Bill  760

 ar  इसलिये  में  अपने  कांग्रेसी  माह यों
 से  कहना  चाहता  हूं  कि हमारी  position  में

 आप  जपने  को  हाशिये  |  अमी  में  यहां  ते  गया तो

 एक  दुखी  आदमी  आया  ।  मेरा  तो  दिन  रात

 इसी  मामले  मै  गुजारता  है  ।  तो  मेरे  सामने  जो

 तस्वीर  आती  है,  उस  को  आप  अनुभव  नहीं

 कर  सकते  !  अनू मक  न  कीजिये  ,  लेकिन  इस  को

 आपकी,  राजनीतिक,  सामाजिक  किसी  रुकते-
 नज़र  से  देखिये  और  सोये  कि  क्या

 करना  चाहिये  -  यह  सवाल  आप  के  सामने  है  ।

 पाकिस्तान  के  साथ  कोई  भी  चाहे  पोलिटिकल

 मामला  हो,  चाहे  वह  राजनैतिक  हो,  व्या-

 वारिक हो  या  कोई  और  हो  इन  सब  का

 एक  रास्ता  निकालिये  ।  तभी  अप  इस  समस्या

 को  सुलझा  सकेंगे।  में  यह  नहीं  कहता कि  आज
 पाकिस्तान  के  साथ  लड़ाई  करें  ।  लेकिन

 जो  आज  सरकार  की  होती  '"पकिस्तान

 के  सम्बन्ध  में  हें  बह  ठीक  नहीं  हैँ  और  उसी  में

 परिवर्तन  लाने  के  लिये  कोई  उपाय  सोचिये  |

 लेकिन  इस  तरह  से  बेबसी  दिखलाना  अपनी

 कौम  पर  कलंक  हैँ  ।  अपनी  मर्दानगी  पर

 गौर  अपनी  हिम्मत  पर  धब्बा  हैँ  ।  बढ,

 इतना  ही  कह  करें  खत्म  करता  हूँ

 Shri  H.  N.  Mokerjee  (Calcutta
 North-East):  I  had  no_  intention  to
 take  part  in  the  debate  on  this  parti-
 cular  Bill  and  I  was  not  actually  pres-
 ent  yesterday  when  I  had  anticipated
 that  possibly  the  debate  would  be  con-
 cluded.  But  I  have  read  the  proese
 dings  of  yesterday  fairly  carefully  and
 I  have  also  listened  to  the  debate  this
 morning  in  the  House,  and  I  feel  that
 I  ought  to  try  and  make  whatever
 contribution  I  can  to  the  debate  at  this
 stage  of  the  p

 We  all  regret  that  we  have  been
 driven  to  a  situation  by  circumstances
 which  were  almoat  ineluctable  when
 the  Passport

 Yee
 is  receiving

 parliamentary  ra  on.  I  suppose
 we  cannot  do  anything  about  it  at  the

 t  moment.  But  I  would  like  to
 say  that  it  is  very  imecrtant  for  our
 Government  even  at  this  late  stage  te
 folow  up  the  assurance  which  was
 given  by  the  Prime  Miaiste-  on  the
 5th  of  November  during  the  debate
 on  the  Indo-Pakistan  problem.  [  say
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 iShri  प्रा,  N.  Mukerjee)
 this  because  I  feel  that  the  last  word
 bas  surely  not  been  said  on  this  sub-

 aad  as  was  ‘pointed  out
 out  least  ode  speaker,  the  Jast  word
 68  the  subject  will  be  spoken  by  the

 people
 of  either  country,  of  India  and

 ef  Pakistan.  And  there  is  no  denying
 the  fact  that  as  far  as  the  people  and
 their  interests  are  concerned.  they
 are  dead  set  against  the  icea  of  this
 passport  system

 Now  on  the  l5th  November  at  the
 conclusion  of  the  debate  ]  remember
 very  vividly  that  I  put  a  question  to
 the  Prime  Minister  if  he  was  agreeable
 ६०७  owen  afrest:—‘afresh’  was  the  actual
 word  used—the  question  of  passports
 with  the  Government  of  Pakistan,  and
 the  Prime  Alinister  was  good  enough
 to  give  the  reply  that  he  was  ready
 and  willing  to  do  so.  He  said.  ‘if  it  is
 meant  that  |  should  send  a  communi-
 cation.  a  letter  or  telegram  or  some-

 I  declare  here  and  now  that  I
 am  ready  to  do  so  Then  there
 happened  an  integection  however
 from  the  hon.  Minister  for  Law  and
 Minotity  Affairs—who.  unfortunateiy
 3६  NOt  Nere—which  I  feel  constrained
 tn  have  to  refer  to  He  added  at  tkat
 point  of  time.  ‘Many  telegrams  have
 been  sent  already’.  Now  I  feel  that
 that  interiection  can  be  interpreted  in
 a  manner—at  least  as  faras  I  am  con-
 cerned,  I  interpret  that  interjection  to
 mean—that  the  Prime  Minister's  as-
 surance  was  not  worth  very  =  much.
 that  efforts  had  already  been  made.
 that  eflorts  had  been  found  to  have
 been  not  worthwhile.  and.  therefore.  it
 Wac  No  gomi  oursuing  the  matter  any
 more.  Now  if  the  Government  speaks
 with  two  voices.  it  ic  a  matter  which
 is  hv  no  means  satisfactorv:  and  ३
 have  and  trust  that  ip  spite  of  the  fact
 that  we  are  going  to  have  the  passport
 svstem—  there  is  no  getting  away
 from  it—we  shal]  pursue  our  efforts
 and  the  Prime  Minister's  assurance
 will  be  sovght  to  be  imtlemented.

 Now  it  is  not  only  to  point  that  out
 that  I  take  ovart  in  this  debate.
 Certain  other  things  have  been  sald
 fn  the  course  of  this  debate  to  which  I
 would  like  to  draw  the  attention  of
 the  House  and  also  trv  and  indicate
 bow  in  a  manner  which  I  consider
 extremély  unsatisfactory  from  the

 t  of  view  of  the  common  people  of
 countries  the  agunmy  of  large

 masses  of
 peop

 le  has  been  sought  to  be
 exploited  again  {n  the  interests  of  a
 Certain  course  of  conduct.  Now  I  have
 heard—I  did  not  actually  hear,  but  I
 have  reed  Mookerjee’s  speech

 (Contro))  Repealing  Bl  3762

 Mookerjee  and  his  other  frieods  cagcot
 have  it  both  ways.  They  cannot  say
 that  they  are  men  of  peace  who  do  not
 want  any  troub:e  between  the  two
 countries  and  they  cannot  at  the  same
 time  insist  over  and  over  again  and
 take  advantage  of  every  single  opport-
 unity,  every  aoak  and  cranny  of  an
 opporturuty  that  they  can  get  hold  of
 here  and  reiterate  this  demand  for
 economic  sanctions.  We  have  got  to
 make  up  our  mind  about  it.  And  I
 think  that  our  Government  is  corumit-
 ted  ५०  a  policy  of  not  pursulng  econo-
 mic  sanctions.  <aActuahy  this  morning
 we  had  a  report  that  in  the  course  of
 the  Commonwealth  Conference  negoti-
 ations  are  proveeding  between  repres-
 entatives  of  India  and  Pakistan  regard-
 ing  cominercial  intercourse  between
 our  two  countries.  and  let  us  hope,  at
 any  rate,  that  aur  economic  relation-
 ship  would  begin  to  be  put  on  a  sound
 and  happy  feoting.  This  is  very  im-
 portant  for  a  variety  of  reasons.  For
 one  thing,  as  far  as  our  trade  with
 Pakistan  is  concerned.  there  is  an
 adverse  balance.  We  find,  for  exam-
 pile.  that  from  the  Ist  April  to  the  3lst
 December.  1951.  our  imports  were
 92:44  crores  and  our  expurts  28:52
 crores.  and  this  kind  of  situation  has
 persisted  for  quite  some  time.  I  do
 not  think,  speaking  purely  in  economic
 terms.  this  is  going  to  be  of  any
 advantage  to  us—if  we  start  a  policy
 of  economic  sanctions.  Besides.  as  has
 been  pointed  out  by  so  many  speakers,
 the  people  of  the  two  Bengals  in  parti-
 cular  are  linked  by  so  many  ties—
 commercial  tics.  among  other  ties—
 that  if  we  start  that  policy  of  economic
 sanctions.  then  it  is  going  to  exacer-
 bate,  to  increase,  to  intensify  the  agony
 which  they  are  suffering  at  the  pres-
 ent  moment.  If  we  go  on  talking  about
 these  economic  sanctions  and  Impose
 these  economic  sanctions,  if  we  talk
 about  a  show  of  force,  if  we  talk  about
 a  policy  of  firm  action  and  all  that  sort
 of  thing,  we  shall  again  he  giving  a
 fresh  handle  to  those  utterly  reaction-
 ary  elements  in  Pakistan  who  have
 created  8  situation  which:  we  all
 deplore.  And.  therefore,  I  say  that
 this  reference  over  and  over  again  to  a
 Policy  of  economic  sanctions  is  some-
 thing  which  is  very  dangerous  from
 the  point  of  view  of  the  interests  of  the
 common  Let  ua  bope  that  the
 communal  problem  w!t)  be  a  thing  of
 the  past  and  then  the  occupation  of
 those  who  flourish  on  the  existence  of
 this  conunuga)]  problem  will]  be  gone.
 Now.  if  we  are  going  to  secure  the
 elimination  of  this  communal  prebiem,
 we  have  to  look  to  the  common  People
 on  either  side  of  our  frontier.
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 My  friend,  Mr.  Se@rangadbar  Das
 referred  to  the  fear  that  the  Hindus  is
 Enst  Bengal  may  be  converted  to  Islam
 or  they  have  to  run  away  somehow  or
 other  to  this  country.  I  believe  that
 if  we  try  to  recall  the  history  of  our
 country,  we  shaif  find  out  that  evenin
 those  days  when  Islam  was  advancing
 from  Spain  to  China.  even  in  those
 days  when  the  proselytizing  zeal  of
 Islam  was  on  the  ascendant,  even
 in  those  days  exactly  those  parts  of
 India  which  were  directly  under
 Muslim  rule  do  not  show  a  majority—
 Muslim  population.  If  Hinduism  and
 Hindu  social  institutions  and  al)  that-
 sort  of  thing  have  anY  vitality—and
 history  shows  they  do  have  a_  great
 deal  of  vitality—I  do  not  think  there
 is  the  least  danger  of  Hinduism
 completely  submerged.  Personally  |
 am  not  interested  in  a  person  being  a
 Hindu  or  a  Muslim  or  a  Christian  or
 a  Jew  or  a  Parsi  or  anything  else  for
 that  matter.  But  I  think  it  is  an  his-
 torical  fact  and  a  socijvlogical  pheno-
 menon  that  there  has  been  this  vitality
 in  Hinduism,  and  I  consider  thaf  those
 militant  Hindus  who  talk  about’  the
 impending  elimioation  of  Hinduism  in
 East  Bengal  know  nothing  about  either
 the  history  of  Hinduism  or  Hindu
 socia]  institutions  or  the  relations  the
 Hindus  have  had  with  non-Hindus.
 I  say,  therefore,  that  if  you  look  at  the
 Hindu  population  in  East  Bengal,  if  we
 remember  the  fortitude.  the  strength
 of  character  and  the  determination
 which  they  have  shown.  we  can
 zertainly  be  confident  that  thev  are
 not  going  to  accept  conversion  to  an-
 other  religion  merely  because  tnday
 the  Muslims  because  of  their  numeri-
 cal  preponderance  are  ruling  the  roost
 as  far  as  Pakistan  is  concerned.  This
 fear  of  the  Muslims  by  the  Hindu
 population  of  East  Bengal  is  something
 Uke  a  canard  which  {s  put  forward
 over  and  over  again  in  order  that  the
 whole  atmosphere  may  continue  to  be
 poisoned  by  this  kind  of  talk,  because,
 as  I  have  already  said,  the  natural  re-
 percussions  on  either  side  would  be
 dangerous  to  the  interests  of  the  people
 of  both  India  and  Pakistan.

 Now  I  know  that  in  Pakistan  our
 people  are  suffering  and,  as  I  said  on
 the  last  occasion  when  the  Indo-Pakis-
 tan  pfoblem  was  debated,  if  you  take
 the  Hst  of  those  people  who  are  now
 in  jail  in  Pakistan,  detained  without
 trial  and  suffering  a)l  sorts  of  other
 indignities  and  tortures.  you  ह .11 6  find
 that  a  majority  of  them  are  members
 of  the  Communist  Party.  But  we  do
 not  try  to  capitalise  our  agonies.  we  do

 sk
 want  to:  advertise  our

 ause  we  know  (Rat  १!  we  today

 e

 a
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 emphasise  only  the  agony  part  of  the
 matter,  then  we  shail  be  giv  a
 handle  to  those  dastardly  interesta
 which  want  our  two  couotries  to  be
 always  at  loggerheads  and  so  burl  to
 damnation  and  ruin  all  the  hopes  of
 improvement  of  this  country  as  wall
 as  of  Pakistan.  ‘inerefore,  I  say  that,
 without  minimising  for  a  moment  the
 gravity  of  the  situation  which  unfor-
 tunately  is  still  persisting,  we  want  to
 pursue  such  policies  as  would  briog
 about  a  change  for  the  better.  There
 is,  no  doubt,  in  Pakistan  today,  in  East
 Pakistan  particularily,  a  movement  on
 the  part  of  the  common  people  against
 the  passport  system,  which  shows  the
 straw  in  the  wind,  which  shows  that
 the  present  ruling  clique  of  Pakist#n
 are  finding  their  game  to  be  not  as
 easy  to  play  as  they  imagined  it  to  be,
 We  need  not  conceive  of  the  idea  that
 the  people  of  Pakistan  are  an  absoluie-
 ly  impossible  lot.  and  that  they  will
 never  be  able  to  lead  a  peaceful  exist-
 ence,  that  there  is  not  the  slightest
 possibility  of  democratic  resurSence
 among  them  and  that  the  _  present
 reactionary  administration  of  Pakistan
 is  going  to  iast  for  ever  and  ever.  I
 would  give  you  an  example.  After
 the  war  started  in  Korea,  the  Prime
 Minister  of  Pakistan,  at  that  time  Mr.
 Liaquat  Ali  Khan,  made  3  statement
 on  the  3rd  July.  1950,  that  Pakistan
 would  give  all  possible  aid  to  South
 Korea.  Mr.  Nazimuddin  had_  even
 gone  further  and  suggested  that  if  the
 Kashmir  issue  can  be  solved  in  the
 manner  in  which  Pakistan  wanted  it,
 with  American  assistance,  then  Pakis-
 tan  would  come  forward  and  loan  her
 troops  for  the  battle  in  South  Korea
 against  the  North  Koreans.  But  ac-
 tually  the  position  was  such,  the
 public  op‘nion  in  Pakistan  was
 such_  that  this  participation  of
 Pakistan  in  the  Korean  War  on
 the  side  of  the  Americans  and  the  so-
 called  United  Nations  could  not
 happen.  They  had  to  bow  before  the
 power  of  public  opinion  And  _  today
 we  find  in  Pakistan  repeated  evidence
 of  this  growth  of  public  opinion.  In
 the  town  of  Barisal,  which  in  950  was
 the  seat  of  a  most  unfortunate  com-
 munal  carnage,  in  that  town  of  Barisal
 there  was  to  be  held  a  t
 celebrate  the  India  Pakistan  Friend-
 ship  day.  And  the  movement  among
 the  common  people  of  Pakistan  the
 common  people  of  Barisal,  in  favour
 of  this  friendship  between  the  two
 countries  was  so  strong  that  the  Dis
 trict  Magistrate  of  Barisal  bad  0  pro
 mulgate  an  order  under  section  44
 and  the  m  was  banfhad.  In
 Dacca,  we  find  targe  meetings  attended
 by  thousands  of  people  ore  being
 {  order  to  demand  the  abdifses  of
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 the  passport  system  and  people  are
 coming  forward.  In  the  Pakistan  Con-
 stituent  Amembly  speeches  have  been
 made  by  members  of  the  Opposition
 and  not  only  by  those  who  hold  very
 radical]  views  but  by  veople  of  differ-
 ent  -alibres  who  have  come  forward
 to  show  how  there  Is  a  stirrlng  of  the
 waters  of  Pakistan  and  how  the  pre-
 sent  rulers  of  Pakistan  cannot  find  it
 easy-going  for  any  length  of  time.
 Now.  these  evidences  are  al]  before
 us.  That  being  so.  why  should  we
 not  strain  our  resources  to  help  the
 people  of  either  country  very  soon  to
 eliminate  ithe  vresent  causes  of  ten-
 sion  between  our  two  countries  be-
 cause  that  is  the  only  way  in  which
 we  can  bring  about  a  change  for  the
 better  in  the  situation?

 I  know  my  friend  Dr.  Syama  Prasad
 Mookerjee  also  has  said  that  he  wants
 the  re-union  of  the  two  Bengals  but
 only  on  the  basis  of  the  voluntary  ac-
 tion  of  the  people  who  live  in  both  the
 Bengals.  Now.  I  shall  pin  him  down
 to  that  assertion  and  I  would  say.  if
 that  is  vour  objective.  how  exactly  are
 you  going  to  win  that  objective.  If
 today  you  pursue  this  policy.  if  today
 you  say  we  want  firm  action  against
 Pakistan,  if  today  you  say  that  we
 have  to  impose  economic  sanctions
 against  Pakistan.  if  today  you  talk  in
 terms  of  what  actually  amounts  to
 warlike  declaration.  then  surely  all
 hope  of  getting  the  people  of  the  two
 Bengals  to  agree  to  anything  wiil  be
 dashed  for  at  least  as  long  a  time  as
 we  care  to  envisage.  You  cannot  have
 it  both  ways.  You  cannot  eat  the
 cake  and  have  it  too.  You  cannot  go
 on  saying  you  want  to  be  friends  and
 at  the  same  time  that  you  have  not
 the  slightest  trust  in  the  people  who
 live  across  on  the  other  side  of  the
 border.

 Dr.  S.  P.  Mookerjee  (Calcutta  South-
 East):  Theattack  ig  always  on  the
 Pakistan  Government  and  never  on
 the  people  of  Pakistan  as  such.

 Sbri  H.  N.  Makerjee:  I  would  ask
 my  friend  Dr.  Mookerjee  to  remember
 this  statement  which  be  bas  made  in
 the  forum  of  the  House  of  the  People
 and  I  would  ask  him,  Sir.  every  time
 he  addresses  pubilc  meetings  to  em-
 Phasise  this  point  and  draw  conclus-
 fons  to  be  deduced  therefram.  If  we
 have  trust  in  the  people  of  Pakistan
 as  against  the  Government  of  Pakis-
 tan,  surely,

 Fa  Protea  Pelieye  er  bred potentiality  o  movements  o
 people  in  Pakistan,  surely  if  we  know
 there  is  a  movement  of  the  commo
 working  people  of  Pukisten,  the  people
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 who  are  fighting  for  civil  liberties,  for
 democratic  progress,  then  their  move-
 ment  has  got  to  be  assisted.  How
 exactly  are  we  assisting  the  growth  of
 that  movement  in  Pakistan?  How
 are  we  going  to  assist  the  growth  of
 that  process  by  whichthelonged  for
 unity  of  the  Bengali  people  shal]  come
 to  be  forged:  and  if  Hindus  and
 Muslims  of  East  Pakistan  were  to
 come  along  and  take  part  In_  the
 struggle,  how  are  you  going  to  help
 that  struggie  if  you  make  statements
 which  make  it  clear  for  the  world  to
 see  that  you  do  not  believe  in  the
 potentiality.  in  the  good  sense  of  the
 population  of  Pakistan?  If  sou  believe
 that  in  the  people  of  Pakistan  there  is
 rea)  spirit,  there  is  the  potentiality  of
 rising  to  their  ful)  stature,  if  you
 believe  that  the  people  of  Pakistan
 one  day  will  solve  the  problems  which
 are  enabling  the  ruling’  class  to
 continue  poisonous  policies  in  this
 country  and  the  other  country  also,
 if  you  believe  really  that  it  is  for  the
 people  to  take  the  destiny  in  theirown
 hands.  surely  help  them  here  and  now
 to  go  ahead  so  that  in  as  near  a  future
 as  possible.  the  people  of  Pakistan  and
 the  peopie  of  India  can  really  and
 truly  shake  hands  with  each  other,
 can  clasp  each  other  to  their  bosoms
 and  then  we  can  build  the  country  of
 our  dreams,  and  the  kind  of  Swaraj
 that  we  had  imagined  about  would
 come  into  being.  And  that  is  why  I
 say  that  talk  of  economic  sanctions
 and  a  policy  of  strength  and  such  war-
 like  declarations  are  dangerous  abrac-
 adabra.  so  much  pernicious  moonshine
 and  nonsense.

 Dr.  S.  P.  Mookerjee:  Does  the  ton.
 Member  suggest  that  we  should  bow
 down  to  the  Pakistan  Government?

 Shri  H.  N.  Mukerjee:  I  do  not  sug-
 gest  that  we  should  bow  down  to  the
 Government  of  Pakistan.  But  when
 you  are.  dealing  with  a  Government

 whit
 is  functioning  as  a  Government,

 you  have  to  observe  certain  proprieti-
 es.  There  is  no  getting  away  from  it.
 And  do  not  even  lose  a  sense  of  9९०8०

 ective.  Think  of  the  tragic  events  that
 ave

 ed
 pened  in  bistory.  Tbink  of

 the  tragic  happenings,  Dr.  Mookeries
 —I  should  not  eddressing
 Mookerjee  but  the  Chair,  Sir,......

 Mr.  Deputy-Speaker;  Both  of  you
 are  Mukerijees.

 Shri  H.  N.  Makerjee:  Sir,  I  have
 mot  the  decoration  of  the  doctorata
 So  I  feel  there  is  little  difficulty  in  the
 differentation  between  us,
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 Mr.  Depsuty-Speaker:
 ope  can  addresss  oneself.

 Sometimes

 =
 Shri  H.  N.  Mukerjee:  I  ask  myself

 questions  and  I  always  try  to  get
 answers  after  a  thorough  in
 tion  gnd  that  is  why  I  say,  Sir,  with
 conviciion.that  there  are  people  fa
 this  country  including  some  hon.  Mem-
 bers  of  this  House  who  fiourish  on  the
 continuation  of  policies  which  are
 really  disastrous  to  the  interests  of  the
 country.

 3  PM.

 And  among  these  _  policies  is  the
 policy  of  making  much  of  communal
 differences.  Our  objective  should
 therecore  be  to  eliminate  these  com-
 muna)  differences  and  to  see  that  those
 who  flourish  on  communal  differences
 find  their  occupation  gone  a)together.
 Here,  ]  pin  down  my  hon.  friend  Dr.
 Mookerjee  to  what  he  has  said  in
 regard  to  his  faith  in  the  potentiality
 -of  the  people  of  Pakistan  for  demo
 cratic  action.  I  say,  ‘You  give  them
 a  chance.  You  have  to  give  them  a
 chance,  whether  you  like  it  or  not.”
 Today.  you  are  in  such  a  position—
 the  Government  of  India  too  is  in
 such  a  position—that  you  cannot  ob-
 viously  do  very  much  that  ‘s  effective
 even  about  rehabilitation.  Let  us  try
 to  see  whether  we  can_  do  these
 things—-whether  we  can  look  after
 our  problems  properly—and  let’  us
 not  try  to  intensify  these  problems
 and  leave  the  future  to  take  care  of
 itself  and  in  the  meantime  flourish
 on  the  persistence  of  communal  differ-
 ences  in  either  country.  That  is  the
 kind  of  suicidal  policy  against  which
 I  want  to  raise  my  voice.  Therefore,
 I  say:  Let  us  believe  in  the  poten-
 tiality  for  8000  that  is  possessed  by
 every  people  in  the  world  including
 the  people  of  Pakistan  and  the  people
 of  India.  The  people  of  India_  too
 suffer,  perhaps  less  quantitatively
 but  qualitatively  perhaps  not  much
 less,  than  the  people  in  Pakistan
 suffer.  Perhaps,  on  occasions  the
 people  of  Pakistan  suffer  very  much
 more  than  ए९€  do,  but.  generally
 speaking  we  in  this  country  suffer
 from  famine,  pestilence,  devastation
 and  all  sorts  of  degradation.  and  we
 also  have  a  great  deal  to  do,  and  a
 great  distance  to  go  before  we  can
 reach  our  destination.  So,  if  Is_  a
 matter  of  difference  in  degree.  Let
 us  try  and  see  if  we  can  actually
 move  ahead,  I  wish  to  tell  you  that
 when  dark  clouds  loom  ahead,  when
 we  feel  that  the  future  is  very
 gloomy,  then  we  ought  to  have  some
 aense  of  perspective.  We  ought  to
 have  some  sort  of  sense  in  regard  to
 the  developments  which  are  happen-
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 ing  in  history  in  spite  of  the  obsta-
 cles  which  are  in  the  way.  I  think
 that  you,  Sir,  are  a  very  assiduous
 and  elegant  student  of  the  history  of
 culture.  and  the  history  of  society
 and  I  am  sure  you  must  have  found
 in  the  course  of  your  studies  that
 sometimes  twenty  years  are  but  ag
 one  day  and  then  come  days  which
 are  the  concentrated  essence  of
 twenty  years.  Sometimes,  for  a  long
 time  things  do  not  seem  to  move  and
 sometimes  suddenly  there  come
 periods  when  changes  happen  at
 Meteoric  speed.  Perhaps  things  are
 germinating  in  Pakistan  of  which  we
 have  not  got  very  clear  knowledge.
 We  see  signs  of  it  from  time  to  time.
 Perhaps.  if  we  have  real  faith  in  the
 people  of  this  country  07  that  country
 or  any  other  country,  we  shall  have
 to  wait  for  the  development  of  these
 forces  which  are  making  for  pro-
 gress  and  these  forces’  in  Pakistan
 which  are  making  for  progress,  are
 today  suffering  under  a_  handicap.
 Why  do  you  want  to  aggravate  that
 handicap  by  the  kind  of  thing  which
 you  have  been  talking  about?
 don’t  you  wait  and  see?  Why  don't
 you  strive  for  the  promotion  of  pap-
 py,  human  relationship  between  our
 two  countries?  If  the  Pakistan  Gov-
 ernment  is  misbehaving,  let  us  try
 to  make  it  behave  better.  Let  us  try
 tn  change  its  policy.  Uet  us  pursue
 oolicies  which  help  the  objectives  we
 have  in  mind  really  efficiently  and
 sincerely,  and  not’  pursue  such
 policies  as  detract  from  the  achieve-
 ment  of  those  objectives.  If  we  do
 that  then  surely  we  would  be  able
 to  make  a  constructive  contribution
 to  the  solution  of  this  problem.

 Now  my  hon.  friend  Lala  Achint
 Ram  has  made  a  suggestion  which  I
 am  sure  the  House  will  take  into
 serious  consideration.  As  far  as  I
 am  concerned,  I  can  :ay  that  I,  kr.cw
 that  there  has  been  a  number  of
 exoduses  from  Pakistan’  into  this
 country  and  there  has  been  the
 spectacle  of  human  misery  on  a  vast
 scale.  It  is  natural  in  such  circum-
 stances  that  our  emotions  are
 touched  very  deeply.  It  may  be  that
 on  account  of  the  very  undesirable
 situation  which  unfortunately  _  still
 persists,  some  people  have  had  _  to
 come  from  Pakistan  into  this  coun-
 try  as  refugees.  When  they  do  so,
 we  look  upon  them  as  people  who
 seek  asylum  in  this  country,  and
 they  have  a  right  to  seek  asylum
 very  naturally  in  this  country  be-
 cause  they  are  our  blood  brothers
 and  if  such  people  come  here,  we
 shall  do  all  we  can  to  help  them.  If
 therefore  refugees  come  here  from
 that  country  or  any  other  country
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 for  that  matter,  and  we  are  satisfied
 in  regard  to  the  bona  fides  of  those
 people,  then  surely  we  expect  our
 Goverament  to  do  something  in  order
 to  do  away  with  the  formalities—
 technical  and  otherwise—which  are
 now  going  to  be  imposed  perhaps  in
 a  very  rigid  fashion.  So.  I  do  consi-
 der  that  Laia  Achint  Ram’s  sugges-
 tion  is  something  which  has  to  be
 very  seriously  thought  of.  and  I  wish
 Government  is  in  a  position  to  make
 a  statement  in  regard  to  this  matter.
 Bu:  I  wish  again  ta  emphasise  that
 the  Prime  Minister  has  given  an  as-
 surance  in  regard  to  opening  afresh
 talks  with  the  Government  of  Pakis-
 tan  regarding  the  repeal  of  this  pass-
 port  system.  I  want  the  Government
 te  remember  that  at  the  moment.
 for  good  or  for  evil.  the  Common-
 wealth  Prime  Ministers’  Conference
 is  going  or  in  J.ondon  and  }  wish
 that  either  the  Prime  Minister  or  the
 Deputy  Prime  Mumster  or  whoever
 fis  in  charge  gets  in  touch  with  our
 representatives  in  London  and  asks
 them  to  discuss  with  the  representa-
 tives  of  Pakistan  this  particular  pro-
 blem  with  that  sen.e  of  urgerry
 which  we  want  to  communicate  to
 them.  and  in  this  matter  I  want  this
 House  also  to  have  a  real  sense  of
 responsibility.  While  we  are  perhaps
 being  driven  to  ratify  something
 which  can  no  longer  be  avoided,  let
 us  try  to  see  reason.  Let  us  try  to
 see  things  in  their  proper  perspec-
 tive.  Let  us  try  really  to  devote  our
 energies  to  the’  building  up  of  the
 two  countries—India  and  Pakistan—
 in  such  a  fasmon  that  the  people  of
 the  two  countries  can  secure  a  fair
 deal.  that  we  can  have  the  kind  of
 freedom  that  we  have  imagined.  that
 we  have  dreamed  about.  that  we
 have  striven  for  ali  these  years.

 Shri  U.  8.  Malilah  (South  Kanara
 —North):  I  beg  to  move:

 “That  the  question  be  now
 put.”
 Mr.  Deputy-Speaker:  The  question

 is:
 “That  the  question  be  now  put.”

 The  motion  was  adopted.
 Mr.  Ovyoty-Speaker:  The  hon,

 Minister.
 The

 tion  (7५8
 Guha.  Shrimati
 ang  Dr.  8

 Sucheta  Xripatani
 Mookerjee  have  taken

 the  cccasion  to
 point

 out  the  hard-
 ships  Lg

 Bros  in  imposes  by  we passpory  on  the  people  o  e
 two  Bengals.  Ag  I  have

 aires’? stated  in  my  earlier  apeech  on
 Bil.  the  passport  system  was  not  of

 ed
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 our  s@eking.  In  iact,  we  have  indi-
 cated  to  Pakistan  that  we  would  be

 Pace  s
 to  scrap  the  entire  indo

 akistan  passport  system  if  the
 Pakistan  Government  would  be
 agreeable  to  such  a  step.  Until
 Pakistan  reconsiders  its  decision,  it
 is  necessary  for  the  Government  of
 india  to  provide  facilities  for  Indian
 nationals  to  go  to  Pakistan  and  for
 bona  fide  visitors  from  Pakistan  to
 come  to  India.  We  have  trie?  our
 bes:  tg  reduce  the  hardships  of  the
 Ppeopie  within  the  four  corners  of
 the  passport  system.  Be  that  as  it
 may.  the  repeal  of  the  permit  =  svs-
 tem—which  is  the  object  of  the  Bili
 now  tvefore  the  House—:ioes  not  by
 itsetf  increase  the  difficulties  of  the
 peuple  of  Bengal.  Lala  Achint  Ram
 has  expressed  the  wish  that.  the
 pevple  who  may  hereafter  wish  to
 migrate  to  India  from  Pakistan
 should  be  allowed  by  the  Govern-
 ment  of  India  to  come  to  this  coun-
 try  and  that  the  Bill  now  before  the
 House  or  the  passport  system  should
 not  be  used  as  a  handle  to  keep  them
 out  of  the  country.  [ff  I  may  say  so
 emphatically.  this  Bill  has  nothing
 to  do  with  keeping  people  out  of
 this  country.  (Lala  Achine  Ram:
 See  the  aims  and  objects  of  the  Bill.)
 Both  he  und  two  others.  namely,
 Shri  N.  C.  Chatterjee  and  Shri  ४,  G
 Deshpande  have  proposed  an  amend-
 ment  to  clause  3  (1)  of  the  Bill  to
 provide  that  no  member  of  the
 minority  communities  of  Pakistan
 would  be  deemed  to  have  infringed
 any  rule  6  any  permit  or  any  pass-
 port  system  if  he  migrates  to  india
 with  a  view  to  live  here  as  _  its
 national.  The  Bill  is  only  8  repeal-
 ing  enactment  with  saving  clauses  to
 enable  Government  to  take  action
 against  those  who  might  deliberately
 contravene  the  provisions  of  the  Act
 ane]  the  rujes.  Cases  of  members:  of
 minority  communities  from  Pakistan
 who  have  desired  to  come  to  India
 have  been  liberally  treated  even
 when  the  Inftux  from  Pakistan  (Con-
 trol)  Act  was  in  force.  Those  who
 have  migrate!  to  India  and  have
 desired  to  settle  down  here  have  been
 allowed  all  facilities  to  do  so.  The
 question  of  the  savings  clauses  being
 applied  against  them  after  the  Act  ig
 repealed  hardly  arises.  As  _  regards
 those  who  may  wish  to  _  migrate
 from  Pakistan  after  the  introduction
 of  the  passport  system,  a_  provision
 has  been  made  to  grant  emergency
 certificates  to  the  members  of  the
 minority  communities  in  Pakistan
 In  such  cases  the  diplomatic  mission
 concerned  will  fasue  to  evacuée
 an  emergeney  certificate  which  will

 enable  him  to  come  to  this  country
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 without  being  in  poweasion  of  a
 pesspart  _or  a  visa  Genuine
 evacuees,  therefore.  will  have  no
 difficulty  whatsoever  to  come  to  this
 country  for  permanent  resettlement.
 In  view  of  this  position,  I  submit
 that  the  amendment  proposed  by  the
 three  hon.  Members  is  neither  neces-
 sary  to  protect  the  interests  of  the
 minority  communities  from  Pakistan
 who  have  already  come  to  India  nor
 does  it  apply  in  the  case  of  those  who
 may  wish  to  come  hereafter  and  for
 whom  a  special  provision  has  been
 made  in  the  passport  regulations.

 Mr.  Deshpande  has  expressed  an
 apprehension  that  the  savings  clause
 might  be  used  against  those  members
 of  the  Minority  Communities  who
 have  migrated  to  India  or  may  mig-
 rate  hereafter.  This  apprehension  is
 misconceived.  Very  few.  if  any,  mem-
 bers  of  the  mimority  community  are
 left  in  West  Pakistan.  As  _  regards
 those  members  of  the  minority  com-
 munity  as  far  as  East  Pakistan  is  con-
 cerned  for  whom  an  apprehension
 has  been  expressed  by  several  Mem-
 bers,  the  permit  system  was  never
 applied  in  their  case  and  the  savings
 clause  will  not,  therefore.  have  to  be
 invoked  against  them.  On  the  con-
 trary.  even  in  the  passport  system  a
 provision  has  been  made  to  allow
 them  to  come  to  India  on  the  basis  of
 emergency  certificates  which  will  be
 issued  by  our  own  Deputy  High  Com-
 missioner  at  Dacca.

 I  need  not  refer  in  detail...

 Dr.  S.  P.  Mookerjee:  Will  the  hon.
 Minister  kindly  explain  this  point  a
 little  further?  He  just  now  said  that
 a  special  provision  has  been  made
 calling  upon  our  Deputy  High  Com-
 missioner  in  Dacca  to  issue  some
 sort  of  certificate  to  members  of  the
 minority  comniunity  wishing  to  come
 out  to  India.  Do  the  rules  then  pro-
 vide  different  kinds  of  treatment—
 if  Muslims  want  to  come  from  East
 Bengal,  they  will  be  subject  to  dif-
 ferent  forms  of  regulation?  Is  he
 suggesting  that  there  will  be  special
 provision  to  help  intending  Hindu
 migrants  from  East  Bengal  to  India?
 I  cannot  follow.

 Shri  J.  K.  Bhonsle:  Yes,  we  have
 made  special  provision.

 The  Minister  of  Rehabllitation
 (Shri  A.  P.  Jain):  I  will  explain
 further  when  that  clause  comes.

 Dr.  Meokerjee:  Similar  pro-
 vision  also  for

 intending  Hi
 indu  mig-

 rants  from  India  t  Paklatan
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 which  facilities  they  will  from
 the  High  Commissioner  8  Salve  in.
 Calcutta?

 Shri  J.  K.  Bhonsle:  I  have  already
 said  so  in  my  speech  earlier.  I  need
 not  reier  in  detail  to  the  various
 points  that  other  Members  who  have
 spoken  on  the  Bill  tried  to  make  out.
 These  points  have  no  relevancy  to
 the  Bill  now  before  the  House  and
 have  been  made  more  with  the  idea.
 of  seizing  the  occasion  to  display
 their  own  points  of  view  on  some
 other  larger  questions  rather  than
 the  question  now  before  the  House.

 Sbrimat{  Sushama  Sen  (Bhagalpur
 South):  May  I  ask  a  question?  How
 will  illiterate  women  of  the  nunority
 community  living  in  villages  of  East
 Pakistan  on  some  tuzsgency  have  to
 come  away  at  a  moment’s  notice,
 come  to  know  of  these  regulations,
 and  how  will  they  and  from  where
 will  they  get  these  emergency  cer-
 tificates?

 Shri  J.  K.  Bhonsle:  I  take  it  that
 our  Deputy  High  Commissioner  ip
 Pakistan  will  have  alreagy  made
 known  these  facts  to  members  of  the
 minority  community  on  the  _  other
 side  and.  when’  they  do  intend  to
 come  to  India,  naturally  they  will
 find  out  from  one  another.

 Shri  B.  S.  Murthy  (Eluru):  Is_  it
 not  a  fact  that  most  of  the  Harijans
 in  East  Pakistan  are  being  treated  as
 essential  services  and  ,  therefore,
 they  are  not  allowed  to  come  over  to
 India  even  if  they  wish  to?  Have
 Government  taken  any  action  in  that
 respect?

 at  राणा  भोज  :  स्पीकर  महोदय  म॑  कल

 इसी  बारे  में  बोला  था।  इसका  जवाब

 नहीं  दिया  गया  है।  इसलिये  मुझे  बहुत  दुख

 हु

 Mr.  Deputy-Speaker:  Let  the  hon.
 Member  confine  his  ‘dhuk’  to  him
 self.  The  hon.  Memier  had  an  op-
 portunity  to  speak.  tie  spoke.  Naw
 the  hon.  Minister  has  replied.  If  his
 point  has  not  been  replied,  what  can
 we  do?  Assuming  the  hon.  Minister
 is  given  an  opportunity  again,  if  he
 does  not  reply  to  it,  what  will  bap-
 pen?  Therefore,  ६  expect  the  hon.
 Ministers  to  take  note  of  every  im-
 portant  discussion  that  passed  and
 then  reply.

 Dr.  8.  ९,  Mookerjee:  Have  the  Gov--
 ernment  decided  to  call  this  an
 “emergency  certificate’?  Tais  faa.
 continuing  state  of  affairs  in  Zast.
 Bengal.
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 Lats  Achist  Gam  (Hisser):  Sup
 posing  one  fails  to  get  an  @nergency
 ceruficate—what  is  to  happen?

 Mr.  Deputy-Speaker:  Hon.  Mem-
 थाड  bad  ful!  opportunity  to  speak
 Toe  hon.  Minister  has

 rep
 lied.  What

 further  can  be  done

 The  question  Is:

 “That  the  Bill  to  provide  for
 the  repeal  of  the  Influx  from
 Pakistan  (Control)  Act.  i949,  be
 taken  into  consideration”

 The  motion  was  adopted.

 Ciame  2—(Repeal  of  Act  XXIII  of
 949  etc.)

 ts
 Mr.  Depety-Speaker:  The  question’

 “That  clause  2  stand  part  of
 the  BilL”

 The  motion  was  adopted.

 Clause  2  was  added  to  the  Bill

 QCaiasse  3.—  (Savings)

 Mr.  Depaty-SpeaBer:  Shri  Achunt
 Ram—is  his  amendment  in  order?

 Shri  A.  P.  Jat:  Sir.  I  accept  the
 spirit  underlying  the  amendment.
 but  I  am  afraid  that  the  amendment
 as  it  has  been  framed  is  of  a  doubt-
 ful  constitutional  validity.  The
 manner  in  which  jt  has  beep  com-
 mented  upon  in  the  House  has  added
 to  confusion.  A  ‘ook  at  clause
 3  wi{l  show  that  we  have  provided  that
 a  permit  holder  who  commits  a
 breach  of

 permit
 rules  wefore  or  after

 the  l5th  gust  will  be  liable  to  be
 cosecuted  despite  the  repeal  of  the

 flux  Act.  After  the  509  of  Octo
 ber  no  more  permits  can  be  issued
 and,  therefore.  a  perton  who  comes
 either  from  West  Pakistan  or  East
 Pakistan,  after  the  i5th  of  August.
 1952,  would  not  be  afferted  by  the
 saving  clause,

 A  numiber  of,  han.  Members  have
 eaid  that  this  amendment  Is  neces-

 in  order  to  facilitate  the  ‘ig-
 ra  of  minorities  from  East  Pakis-
 tan  to  India.  In  fact  the  whole  of
 the  aystem  is  being
 with  effect  from  the  I5th  uf  Octcber
 and  no  more  can.  be  issued
 after  that  date.  This  saving  clause
 hag  po  relevance  whatsoever  in  the
 case  of

 Sr  hig  3575
 comes  to  India

 after  the  [5th  »  1952

 I  give  a  categoria)  aguranc  to
 -thia  House  that  we  arc

 a0
 going  to

 prosecute  mem  of  the
 ‘minority  camounity  Who  may  have
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 entered  when  the  permit  cystem  was
 in  Vogue  and  who  commits  a  breach
 of  that  cystem.  uniezs  that  permit  is
 a  forged  one.  or  some  such  question
 arises.  Sametime  back  a  question
 was  put  tn  me  in  the  House  as_  to
 whether  we  have  deported  any  mem-
 ber  of  the  :ninority  community  in
 Pakistan—that  is  a  Hindu  or  a  Sikb
 —for  breach  of  permit  rules  and  I
 made  a  statement  that  we  have  not
 deported  anyone.  That  Is  the  prac-
 tice  that  we  have  been  following  and
 that  is  the  practice  which  we  pro-
 0०5९  to  follow.  Dr.  Mookerfjee  has
 asked  what  arrangements  exiot  for  the
 migration  of  the  members  of  the
 minority  community  from  Pakistan
 to  India  after  the  repeal  of  the  per-
 mit  system.  The  passport  system
 provides  for  what  is  known  as  an
 emergency  certificate.  It  is  a  special
 kind  of  permit,  and  any  member  of
 the  minority  community  who  wants
 to  come  from  Pakistan  ta  India  for
 permanent  settlement  will  be  given
 an  emergency  certificate  and  he  will
 thereafter  be  entitled  to  come  to
 India.

 Stri  C.  0.  Pande  (Naini  Tal  Distt
 cum  Almora  Distt~—-South  West  cum
 Bareilly  Distt—North):  May  I  inter-
 rupt  the  hon.  Minister  for  a  moment?
 By  whom  will  it  be  glven?

 Shri  A.  P.  Jala:  By  our  Deputy
 High  Commissioner.  We  have  al-
 ready  issued  instructions  to  the  Deputy
 High  Commissioner  that  he  must
 liberally  issue  the  emergency  certi-
 ficates.  and  we  shail  take  every  care
 that  any  person  of  the  minority  com-
 munity  who  wants  to  migrate  from
 Pakistan  with  a  view  to  settling  per-
 manently  in  India  will  get  every  oos-
 sible  facility  for  migration.

 Pandit  Thakur  Das  Bhargava:
 May  I  understand  that  migrant  will
 not  be  required  to  get  a

 passport from  the  Pakistan  authorities

 Shri  A.  P.  Jain:  No,  be  will  not  be
 required  to  take  a  pexsport  or  a  visa
 or  anything  of  the  kind.  Sir.  it  is
 true,  as  a  lady  Member  of  the  House
 has  pointed  out,  that  al]  these  laws,
 rules  and  regulations  about  emer-
 gency  certificates  may  not  reach  the
 literate  sectinn  of  the  people.  But
 working  as  we  do  under  certain  con-
 ditions,  we  have  them.
 Whiie  we  shall  make

 ved
 effort  to

 ० provide  facility  for  n,  yet  a
 amount  of

 involved.  We  prepared  to

 late  that  Griese  with)  paar 46 plain  ar  wi  ०
 certificates.  Of  couree

 with
 poy

 is Tt  ts  now  mes  by  the
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 Ministry,  and  possib  after  some
 time  the  Home  Ministry  will  be
 dealing  with  it.  But  it  is  the  inten-
 tion  of  the  Government’  to  provide
 every  facility  to  versons  of  the
 minority  community  who  want  ९०
 migfate  to  India  with  a  view  to  per-
 manently  settie  heie,  and  we  shall  be
 prepared  to  consider  any  rcasonable
 Proposal  that  conies,

 Shri  V.  G.  Deshpaade:  Sir.  I  shaii
 be  highly  obliged  for  one  clarifica-
 tion.  There  are  members  of  the
 minority  community  belonging  to  the
 Scheduled  Castes,  particularly  In
 Slnd  and  other  parts,  who  are  _  not
 allowed  to  migrate  from  Pakistan
 under  the  Essential  Services  Act.
 What  will  be  the  provision  made  by
 our  Government  in  their  behalf?  Be-
 cause.  the  Pakistan  Government  is
 not  allowing  them  to  migrate  to
 India.  Can  they  be  granted  such
 emergency  certificates?  What  is  the
 provision  that  Government  proposes
 to  make  in  this  respect?

 Shri  A.  P.  Jain:  Under  the  law
 they  can  be  granted  these  emergency
 certificates,  But  recently  a  com-
 plaint  was  received  by  me  that  some
 obstecles  were  being  put  in  fhe  way
 of  some  Harijan  brothers  of  ours  in
 Sind  and  they  could  not  freely  mig-
 rate  to  India.  {  have  taken  up  that
 question  with  our  High  Comnuissioner
 who  has  taken  it  up  with  the  Pakis-
 tan  Government.

 Lala  Achiat  Ram  ‘TOSe——

 Mr.  Deputy-Speaker:  I  thought  the
 kon.  Minister  was  willing  to  accept
 the  amendment.

 Sir]  A.  P.  Jain:  I  am  not  willing
 to  accept  it.  I  have  made  8  state-
 ment  accepting  in  spirit  of  the
 amendment.  In  fact  I  am  doubtful
 about  its  constitutional  validity,  be-
 cause  it  may  be  interpreted  as  dis
 criminating  between  different  sec-
 tions  of  the  people  on  the  basis  of
 religton.

 Mr.  Deputy-Speaker:  “Pakistan
 nationals”.  I  do  not  think  there  is
 any  religion

 Shri  A.  P.  Jain:  “Minority”  would
 mean  “religious  minority

 Mr,  Deputy-Speaker:  Are  there  not
 Muslims  who  are  nationals  of  this
 country?

 Rhri  A,  P.  Jain:  Thia  would  meen
 religious  minority  and  not  any  other
 minority.

 Mr.  Depnty-Speaber:  Does  the  hon

 =  =
 want  to  press  his  amend-

 men‘
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 Lala  Achint  Bem:  Certainly  ह ज
 want  to  press  the  amendment

 Pandit  Thakur  Das  Bhargeva:  No
 objection  has  been  taken  so  far.  He
 has  said  it  is  of  doubtiul  relevancy.
 That  means  there  is  no  serious  objec-
 tion  to  it.  When  it  is  doubtful  even
 on  behalf  of  Government,  then  where
 is  the  objection  to  validity?  Other-
 wise  we  shail  discuss  the  point.

 Mr.  Depnty-Speaker:  As  usual,  in
 such  matters  it  would  be  more  easy
 for  the  House  to  consider  it  if  the
 Minister  also  is  ailowed  to  have  his
 say  in  the  first  instance.  That  is.
 why  {I  allowed  him.  If  in  spite  of
 what  he  has  said—if  he  does  not
 want  to  accept  the  amendment  it  bas.
 to  be  decided  later—but  if  in  spite  of
 what  he  has  said  the  hon.  Member
 wants  to  move  his  amendment  he-
 may  do  so.  That  is  why  I  855९०  the
 other  hon.  Members  not  to  stand  up
 now.  First  of  all  the  hon  Member
 may  move  his  amendment.

 Lala  Achint  Ram:  I  beg  to  move:

 In  page  Lh  after  line  14,  insert:

 “Provided  that  no  membet  of  the
 minority  connfiunities  of  Pakistan
 would  be  decmed  to  have  infring-
 ed  any  rule  of  any  permit  or  pass-
 port  if  he  migrates  to  India  with
 a  view  to  live  here  as  its  national.”

 जो  मिनिस्टर  साहब  ने  हल्के  हलके  से  बात

 की  कि  यह  माइनॉरिटी  (minority)

 की  बात  है,  उस  के  मुताल्लिक़  में  कुछ  नहीं

 कहना  चाहता  7  यह  माइनॉरिटी  के

 लिहाफ  है  ,  इसके  बारे  में  अभी  में  कुछ  नहीं  कहता

 चाहता  ।  श्रमी  जो  vo  पहल  है,  कांउटी-

 ट्यूबल,  उस  के  म्‌  ताल्लुक़  में  कुछ  बजे

 करता  चाहता  हूं।  इस  वक्‍त  जो  बिल  जाप

 के  सामने  पेश  है,  में  समझता  हूं  कि  जब  तक

 हम  इस  के  एम्स  एंड  आरजे  इट्स  (aims
 and  objecta)  को  7  पढ़  जो८  तब

 तक  यह  साफ़  नहीं  होता  कि  ine  BP  क्षरें,

 क्या  न  करें  ।  इस  बिल  के  एम्स  एंड

 जावज॑कट्स  में  क्या  लिखा  हुआ  है।  एक

 तो  यह  बिल  ९४९  का  जो  ऐ्टहे,

 उस  की  रूप  (repeal  करता  है  #
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 [ore  अचिन्त  राम]

 यह  है  नम्बर  एक  नम्बर दो  यह  है,

 This  छा  secks  to  coovert  the  pro
 vision.  of  the  Influx  from  Pakistan
 (Controi)  Repealing  Ordinance.  1952
 (VI  of  952)  into  an  Act.

 दूसरा  प्राचीन  =(provision)  यह

 ह  इस  बिल  के  पास  करने  में  दो  बातें

 हैं।  अब  था  बिल  पेश  हो  रहा  है  इसमें

 एक  सैकिण्ड  कला  (savings  clause  )

 हैं।  मेबिग्श  में  बह  जो  १९४९  का  ऐक्ट

 हैँ  उसके  तृताल्तिक  तो  लिख  दिया  गया  है
 कि  इक  रा  यह  एप्छिक्रेशनन  (application)

 होगा,  यह  नहीं  होगा।  1: .  ऐक्ट  को  रिपीट

 करना  हूँ  उत  की  सैकिण्ड  बा  सकती  हैं

 बौर  जिस  को  ऐक्ट  में  कनवर्ट  (  convert)
 'कर  रहे  है,  उप  की  सैकिण्ड  क्यों  नहीं  आ  सकती

 इस  की  वजह  मी  मूझे  बताइये  |  इस

 रास्ते  जो  असेसमेंट  में  कर  रहा  हूं  यह  बिल्कुल

 ठीक  है,  कांस्टोट्यूअननल  हूँ  और  बिल्कुल

 इन  लाइन  (inline)  है।  इसलिये

 इस  को  सुलझ  आउट  (  rule  out  )  करन।

 में  समझता  हूं  कि  मुताबिक  बात  नहीं  होंगी  1

 जय  आप  की  इजाजत  से  मे  बाकी  असेंसमेंट  के

 बारे  में  आनी  (21 2  जारी  रब  हूं

 साहब  सदर,  असल  वात  यह  हैं  कि  इस

 WHI  हाउस  में  इतनी  डिबेट  हुई  उस  के  बाद

 जो  लोगों  का  ट्रेंड  (  trend  )  हूँ,  विचार

 हैं,  मेरा  पाठ  था  कि  गवनंभेंट  जो  तमाम

 स्थापित  को  रिजेंट  (  represent  )
 करती  हैं,  उसके  लिये  यह  मनासिब  था  कि

 यह  इस  बिल  को  लाते  व१त  हन  तमाम  बातों

 कर  बोर  कर  खेती  t  जो  लोगों  के  विचार  हें
 उन  पर  मौर  कर  देती  ।  लेकिन,  ग्रेड

 “यह  नहीं  किया  नमी  आपने  एक  स्टेटमेंट

 “किया  बौर  दत्त  में  मस्त  को  एहतराम  हूं  ।

 लेकिन  इस  ढिशुम  से  एक  बात  तो  बालें  हो

 जाती  है,  ि  यह  जो  हाउस  है  यह  इस  पर

 "किस  द्य  शिकार  कर  रहा है ।  इस
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 हाउस  के  अन्दर  तमास  हस  भपेदपेंट  के  पक्ष

 में हैं।  हमारे  जो  पंवार  अपोश्ञीसन

 (  Opposition)  में  हें  वह  भी  बोले

 उन्होंने  मी  उस  की  स्पिरिट  (spirit  )
 को  सपोर्ट  (  support  )  किया  |

 और  मुझ  बड़ी  खुशी  हुई  कि  हमारे  कथ्य-
 लिस्ट  भाईयों  से  भी  पोर्ट  किया ।  तो

 इस  से  मालूम  पढ़ता  हैं  कि  कन सेत सस  आफ

 बोलीवियन  इस  हाउस  के  अन्दर,  उन  को

 छोड  दीजिये  जो  कि  बाहर  आज  लोग  हैं  और

 ईस्टबंगाल हे  (East  Bengal  Day)
 मनाते  है,  जो  लोगों  का  ख्याल  2  उस  से  कम  से

 कम  वे  तमाम  इस  अभधेडमेंट  को  चाहते  हैं।  वे

 चाहते  है  कि  इस  अपेंड मेंट  को  सपोर्ट  किया

 जाय  ।  में  ने  7#क  दूसरी  बात  हाउस

 के  अन्दर  और  देवी  आम  तौर  पर  यह  बात

 कही  जाती  है  कि  हमारा  ताल्लुक  इस  मामले

 में  बहुत  नहीं  हो  सकता  ।  जो

 पाकिस्तान  के  अन्दर  माइनॉरिटी  है  वे

 दूसरे  महक  के  अन्दर  हें,  जेब  एक  कारन

 कंट्री  (  foreign  country  )  के

 अन्दर  ।  इस  हाउस  में  जो  डिस्कशन

 (  discussion  )  हुआ  उस  ने  यह  भी

 बात  साफ़  कर  दी  कि  अगर  यह  हाउस  मुल्क
 की  फ़िल्मी  (  feeling  )  को  रिभेजेंट

 करता  हैँ  तो  'कंट्री  इद्ध  फ़िलिप  बरी  स्ट्रांग ली

 आंत  दिस  व्बाइंट'  ।  वह  समझता  हूँ  कि

 यह  हमारी  जिम्मेदारी  हैं यह  बात  नहीं

 हूँ  कि  यह  दूसरे  माफ  में  हें  इस  रास्ते  ह्म  को

 मतलब  नहीं  कि  उन  की  सिक्‍योरिटी

 (  security  )  हो  या  7  हो

 कम  से  फर्म  हाउस  के  अन्दर  जो  लोग  हैं
 उन  के  विचार  ऐसे  नहीं  हैं।  यहां  बात

 में  इसलिये  कर  रहा  हूं  कि  वहां  पर  इनसिक्योर-

 रिटी  है  t  इस  चीड़  को  हमारे  प्राइम

 मिनिस्टर  साहब  भी  क़ब्ल  कर  पके  हें

 इनसिक्योशिटी  वहां  पर  है।  थथिग्ड  बार
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 जाट  सेटिम्रफ़ेक्ट री  ।  बाक़ी  तो  सारे  इस  को

 मान  ही  चुके  हें  मौर  कांग्रेस  के  दोस्त  मी

 इस  चीज  को  मानते  हैं।  अब  सवाल  यह

 है  कि  इन  हालात  के  अन्दर  सिक्‍योरिटी  कैसे

 हो,  यह  बात  आप  के  सामने  है।  सिक्योरिटी

 लाने  के  लिये  में  समझता  हूँ  कि  मुख्तलिफ़

 तरीके  बताये  गये  हैं।  में  ने  भी  एक  तरीका

 सेट  किया  था  जिस  का  पंडित  ठाकुर  दास

 शी  ते  डिक  किया  और  औरों  ने  भी  डिक

 किया  t  तरीके  अमल  में  दो  हैं,  एक  वायलेंस

 (violence)  का  और  एक  नान

 बाय लेग  (non-violence)  का  !

 में  मुखर्जी  साहब  को  जो  रुप्युनिस्ट  हैं

 तकरीर  को  बड़े  गौर  ससून  रहा  था  कि  वे

 बतायें  कि  क्‍या  तरीका  है  4  उन्‍होंने  कोई

 खास  तरीका  नहीं  बताया  ।  सिर्फ़  कम्यून

 न  होना  यह  काफ़ी  नहीं  है।  कुछ  ठोस

 बात  बताइये  7  अगर  आप  चाहते  हैं  कि  हल

 निकले  तो  हक  या  तो  लड़ाई  का  हैँ  उस  को

 आप.  मनासिब  नहीं  सुनते,  वह  टी

 नहीं  हूँ  तमाम  चीजों  के  खिलाफ  है।  अगर

 यह  तरीका  नहीं  है  तो  फ़िर  रास्ता  क्या  है  ?

 इसलिये  में  वन मेंट  से  कहता  हुं  और  उत

 आदमियों  से  कहता  हूं  जो  मानते  हैं  कि  लडाई

 का  रास्ता  नहीं  चाहिये,  कि  फिर  रास्ता  क्‍या

 है।  हाथ  पर  हाथ  धर  कर  बैठने  से  काम

 नहीं  चलेगा।  में  ने यह  अर  किया  था  कि  इस

 वक्‍त  यहां  पर  मौलाना  आजाद  साहब  महसूस
 करते  हें  इस  बात  को  कि  माइनारिटीछ

 की  दिक्कत  क्या  हैं,  उत  को  क्या  तकलीफ

 होती  है,  क्‍या  कष्ट  होता  है।  स्मोकी  जेसा

 डाक्टर  थोर्दधराम  जी  ने  कहा  रिफ़्यूजी
 का  मसला  बही  समझ  सकता  है  जो  कि  रिफ्यूजी

 हो,  जिस  को  एक  एक  इंच  पर  दिक्कत  वृंदा

 हो  :  इस  रास्ते  मौलाना  आज़ाद  साहब
 समझ  सकते  हें  कि  साइनारिटीज  को  क्‍या

 कष्ट  होता  है  इसीलिये  में  ने  कहा था

 कि  गव  पेंट  आफ़  इंडिया  एफ  ईस्ट  बंगाल

 माइनॉरिटी  मिनिस्ट्री  कायम  करे  और  उस  के

 इन-दर्ज  (in-charge)  मौलाना  साहब

 हों  में  मौलाना  साहब  से  दरख़्वास्त  कहूंगा

 कि  जैसे  वह  मुल्क  में  कई  वक्‍त  काम  पर

 नागे  आये  हैं,  में  जानता  हूं  कि  उन्होंने  कई

 बार  मुल्क  में  वक्‍त  पड़ने  पर  बहुत  काम  किया

 हूँ,  उसी  तरह  ही  पड़  कम  आउट  z  सेव  दी

 कंट्रोल,  काट  इंडिया  नट  पाकिस्तान  एज़  बैल  1

 में  उम्मीद  करता  हूं  कि  बह  आवेंगे  और  अपनी

 सर्विसेज.  आफ़र  (offer)  करेंगे

 कि  आई  बिकस  इंचार्ज  आफ़  दिस  माइ-

 तारीकी  मिनिस्ट्री  ।  और  इस  के  लिये  तात-

 वॉयलेट  फोर्ड  मोहयया  हों  सब  तरफ  के

 आदमी  हों,  कम्युनिस्ट  भाई  भी,  जो  इस

 मामले  में  वात वाय लंट  त  शीक  पर  विश्वास  करते

 हों  ।  जितने  तान वायलेट  फ़ो सेड  हैं,

 विनोबाजी  हैं,  पंडित  जी  खुद  हैं,  ओर  जीतते

 इस  मुल्क  के  अन्दर  आदमी  है  जो  बान  बायें

 तरीके  पर  चलना  चाहते  हैं  और  बार  मैड्स

 (war  methods)  को  पसन्द  नहीं  करते

 हैं,  बह  तमाम  खपत  में  हों  और  मौलाना

 साहब  की  मदद  में  हों।  और

 उस  मिनिस्ट्री  की  उप्र  पांच  साल

 की  हो,  पांच  साल  वह  मिनिस्ट्री  काम  करें

 और  यहाँ  से  वहां  २००  आदमी  हमे  जांच

 जो  कि  मलक  के  पार्टीशन  को  ऐक्सेप्टेड

 फैक्ट  (accepted  fact)  मानते  हैं,

 वह  ईस्ट  बंगाल  में  जा  कर  काम  करें।  पार्टीशन

 आफ  दी  कंट्री  हँस  कम,  बी  ऐक्सेप्टेड  इट

 ब्लाइन्डली  ।  ऐसे  आदमी  बहां  भेजे  जायें

 जो  नान  डाय लेस  में  विश्वास  करते  हों  और

 जिन  लोगों  के  अन्दर  किसी  के
 प्रति  दुश्मनी

 न  हो  ऐसे  लोगों  को  वहां  बकम  करत  भेजा

 . जोय।  में  रहता  हूं  कि  हमारे  आजाद  साहब

 जा चाय  विनोवा  भावे  और  पंडित  जवाहर-

 लाल  नेहरू  अपनी  वेस्ट  पौस्बिल  फ़ौज

 को  सौ बेला इश  (mobilize)  करें  और

 गवर्नमेंट  आफ़  हंड़िया  इस  काम  के  लिये
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 {  लाला  अचिन्त  राम  ]

 कुछ  रुपया  दे,  और  अगर  उस  आरगेनाइ-

 जेशन  को  रुपये  की  ज़रूरत  हो  तो  गवर्नमेंट  उस

 की  मदद  करे,  प्रत्येक  आदमी  को  चार  पांच

 सौ  रुपया  दे  दे।  बह  लोग  वहां  जा  कर  पांच

 साल  काम  करें  और  अपने  काम  ओर  प्राग्रेस

 (Progress)  की  रिपोर्ट  गवर्नमेंट  आफ़

 इंडिया  को  दें।  वहां  पाकिस्तान  में  पहुंचकर
 बे  लोग  प्रेस  (press)  के  टोन  (tone)
 को  ठीक  करें,  जसा  अगर  कहीं  एंवडक्शन

 (abduction  )  का  केस  होता  है  तो  उस  को

 गबनंयेंट  के  नोटिस  में  लायें,  लोगों  को  उन  की

 बाप रटो  (property  )  रेस् टोर  (restore  )

 करायें,  उन  को  देखना  चाहिये  ओर  इस  बात

 की  कोशिश  करनी  चाहिये  कि  प्रेस  अपना

 रोल  (role)  ठीक  तरह  अदा  करे।

 प्रेस  से  मिल  कर  काम  करें  और  इस  बात  की

 छेदी  करें  कि  वहां  का  वायुमंडल  अच्छा

 बन  सके  ।  में  खरे  साहब  मे  नहीं  कह  रहा

 जो  बिल्कुल  इस  बारे  में  उम्मीद  ही  नहीं
 रखते  और  इस  को  लाइलाज  समझते  है  ।

 Tle  एन  बो०  खरे :  मुझे  सचमुच

 ढित्कुल  उम्मीद  नहीं  है  1

 लाला  अचिन्त  राम  :  में  यह  बात  उन

 आदमियों  ओर  नम्बरों  से  वह  रहा  हूं  थो

 इस  वक्‍त  ज़िम्मेदार  समझे  जाते हैं।
 We  do  not  want  war,  we  do  not

 want  excbange  of  population,  we  do
 ot  want  econnmic  sanctions.  I  say,
 what  do  you  want,  tell  me.  I  do  not
 want  का  today  or  tomorrow.  What
 ao  you  want  today  or  tomorrow?  If
 you  do  not  want  war  today,  what  do
 you  want  tomorrow?  I  do  not  want
 war  today  or  tomorrow.  Then
 find  out  a  solution.

 Mr.  Deputy-Speaker:  Are  you  going
 into  the  whole  matter  again?

 Lain  Achint  Eam:  No,  Sir.

 (Control)  Repealing  छाप  2782

 Mr.  Deputy-Speaker:  The  hon.
 Mover  has  already  explained  the  im-
 Plication  of  his  amendment.  He
 must  shorten  this.

 Lala  Achint  Ram:  This  is  the  solu-
 tion.

 Mr,  Depaty-Speaker:  Simultaneous-
 ly  the  hon.  Member  is  condemning  the
 other  side  of  the  arguments  as  to
 why  Dr.  Mookerjee’s  arguments  are
 useiess  and  futile.  Once  again  he
 has  started.  This  may  be  a  nice  solu-
 tion.  Let  him  confine  himself.

 met  अचिन्त  राम  :  सभापति  जी,

 माफ  खोजिये,  मेरा  ख्याल  हैँ  कि  शायद  चूंकि
 आप  मेरी  हिन्दी  या  हिन्दुस्तानी  को  नहीं
 समझ  पा  रहे  हें,  इसलिये  कुछ  कनफ्यूजन

 (confusion)  हो  रहा  हूं।  में

 जो  बिना  रहा  हूं  उस  की  मीणा  यह  हूँ  कि

 भाप  अगर  वह  सामान  नहीं  कर  सकते  जो

 में  ने आप  को  बताया,  तो  कम  से  कम

 परमात्मा  के  लिये  उन  को  यहां  आने  तो  दीजिये

 शब  अब्वल  तो  जो  म॑  ने  सुल्तान  दिया  है,

 उस  पर  विचार  खोजिये,  और  तब  मुझे  कोई

 अम ंड मेंट  और  आप  को  कोई  बिल  लाने  को

 जरूरत  नहीं  पेश  आयेंगी  |

 जब  ईस्ट  बंगाल  का  मसला  आता  हैं

 में  अपनी  वॉद्ीयान  साफ़  गौर  वाज़े  फर  दू
 भोर  इस  रास्ते  में  ने  अपना  अरेंजमेंट  पेश

 किया ।  यहां  पर  यह  बात  कही  गई  कि

 इस  वक्‍त  जो  माइग्रेशन  (migration)

 हो  रहा  है,  उस  का  एक  कारण  यह  हैँ  कि  आज

 ढो  पाकिस्तान  रिलेशन  (Indo-Pa-

 kistan  Relations)  4-8  नहीं  हैं,

 मौर  अच्छे  सम्बन्ध  न  होने  का  कारण  फाइमीर

 की  समस्या,  दार णा र्थी  सम्पत्ति  समस्या  का,
 बनी  तक  हल  न  होना  हैं।  अगर  आप  समझते

 हैं  कि  यह  प्रश्न  हल  हो  गये  हैं  तब  तो  दूसरी
 बात  है,  लेकिन  हकीकत  यह  है  कि  वह  प्रश्न

 अब  तक  नहीं  सुलझ  वाये  हें
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 सर्टिफिकेट  लें  तब  तो  बहुत  ही  अच्छा,

 लेकिन  न  लायें  तो  सज़ा  नहीं  होनी,  और

 आयें  तो
 सजा  नहीं  होगी।  यही  एक

 हल।  यह  तो  आप
 न कहा  हलके  से

 कि  यह  माइनॉरिटी  की  वात  करता  हूँ  ।

 बात  यह  हैं  कि  जो  माइतारिटी  का  सवाल

 T  must  say  plainly  I  attach  more  im-
 portance  to  the  welfare  and  security  of
 nine  million  minorities  of  East  Bengal
 than  to  the  question  of  evacuee  pro-
 property  or  even  to  Kashmir.  It  is
 not  a  question  of  property.  4६  is
 not  a  question  ७६  territory.  it  is
 a  question  of  nine  million  ‘ives.

 में यह  चीज़  वहां  पर  साफ़  कर  देता  चाहता

 हूँ  कि  वहां  पर  हिन्दू,  मुसलमान  का  सवाल

 नहीं  है,  यह  मसला  ऐसा  हैं  जिसे  आप  को

 नेशनल  लेवल  (National  level)  पर

 तय  करना  है।  अभी  अभी  आप  को  यह

 बतलाया  गया  कि  मिनिस्टर  साहब  वहां

 सर्टिफिकेट  ईएयू  (  issue  )  करेंगे,  इम

 मसले  पर  तीन,  चार  दिन  से  डिबेट  हो

 रही  है  और  इस  डिबेट  के  बाद  उन्होंने  जो  यह

 हल  निकाला  हू  में  उसे  बिल्कुल  काफ़ी  नहीं

 है  उस  में  आई  बाट  ु  बस्ट दि दि  बदल  |  आप

 माइनॉरिटी  की  बात  कहते  हें  ,  में  आप  से  एक
 छोटी  सी  बात  पूछना  चाहता  हूं
 कि  जब  अप  ने  विस्वास  साहब  को  माइना-

 रिटी  मिनिस्टर  बनाया  था  तब  यह  बात  कहां

 से  आई  {  Why  have  you  made  him
 Minister  for  Minorities?  Why  should
 he  look  after  the  Minorities?  Was  not
 the  Home  Minister  sufficient?  You  did
 the  right  thing.  You  saw  the  need  of  it
 and  you  created  a  Ministry.  इस  वास्ते

 यह  कहूंगा  कि  में  समझता  हूं
 कि  ऐसी  कोई  बात  नहीं  है  कि  माइतास्टी

 लफ़्ज  से  घबराहट  पैदा  हो  जायगी,  अगर

 आप  माइनार्टीज  मिनिस्ट्री  बना  सकते  हैं

 समझता।  I  feel  théroughly  dissatis-
 fied  with  it.  Do  you  imagine  that  a
 man  from  a  distant  village  wiil  run  to
 Dacca  first,  take  a  certificate  and  then
 come  to  India?  It  is  such  an  unimagi-
 nable  thing,  un-practicai  tuing.

 में  तो  यह  चाहता  हूं  कि  आप  बिल्कुल  यह

 फैसला  कर  दें  कि  माइनारिटों  का  जो  आदमी

 आना  चाहे  और  जो  यह  महसूस  करे  कि  यह

 वहां  नहीं  रह  सकता,  यह  यहां  आ  सके,  मेरा

 बस  यही  कहने  का  मक़सद  हैं  ।

 An  Hon.  Member:  He  need  not  go  to
 Dacca  or  Barisal.  He  may  come  direct
 to  the  frontier,  and  cross  the  frontier
 without  any  restriction.  You  may  not
 accept  it.  But  therein  lies  the  facility
 to  the  minorities.

 लाला  चित्त  राम  आप  नें

 कहा  कि  सर्टिफ़िकेट  वहां  से  ले  लें,

 यहां  से  पासपोर्ट  (  passport  )  fas

 जायगा  ।  |  फर्ज  कीजिये  कि  सार्टिफिकेट
 नहीं  मिलता  तो  क्‍या  आप  सजा  देंगे?  अपर

 चह  सर्टिफ़िकेट  नहीं  लायेगा  तो  भी  कुछ  न
 ह

 किया  जायेगा  ऐसा  कहता  चाहिये  |

 अप  को  इसका  -लात  फरना  चाहिये  कि
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 और  आप  के  सेकुलरिस्ट  (Secularism)
 को  धक्का  नहीं  पहुंचता  है  तो  इस  के  करने  में

 क्या  बात  हूँ  ?  काश्मीर  में  शेख  अब्दुल्ला
 ने  फ़रमाया  जो  मुसलमान'  वहां  से  काश्मीर

 को  छोड़  कर  गये  हूँ  वह  वापस  आयें,  में  इस

 को  वेलकम  (welcome  )  करता  हूं,
 में  बड़ा  खुश  हुआ  ।  अब  यदि  उन  का

 नान  कम्यून  (  non-communal  )

 साबित  करने  के  लिये  कहना  फ्ड्ता  हैँ  कि  हम

 हिन्दुओं  को  भी  लायेंगे  7  क्‍या  अच्छी

 बात  होगी,  वहां  अब  हिन्दू  तो  हे  ही  नहीं,

 आयेंगे  कौन  |  लेकिन  ताकि  लोग  कम्पू नल
 न'  कहें,  इसलिये  ह:  अगर  यह  कहेंगे  कि

 मुसलमान  आ  जायें  तो  यह  मालूम  होगा  कि

 यह  कम्यूनल  बात  कहते  हैं,  इस  लिये  कहो
 कि  हिन्दू  भी  आ  जायें  और  मुसलमान'  भी

 आ  जायें।  सिचुएशन  (Situation)

 यह  है  कि  हिन्दू  तो  आ  गये,  और  मुसलमानों
 के  लिये  उन्होंने  कहा  कि  जो  आना  चाहें
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 [  ever  बिस्तर  राम  ]
 था जायें।  वही  खुशी  की  बात  है।  में

 समझता  हूं  कि  यहां  वर  कोई  भी  आदमी

 नहीं  होगा  जो  कि  अब्दुल्ला  साहब  की

 मॉनकरम्यूनल  बात  की  डाउट  (doubt)
 करेगा  ।  सब  ए  फाइन  मैन।  बहुत

 सीखतें  अक्सर  ऐसी  करनी  पड़ती  हे  जो  कि

 मुनासिब  होती  हें  मले  ही  उन  की  शक्ल

 बहुत  अच्छी  नहों।  में  जानता  हूं  कि  महात्मा
 जी  क्‍या  किया  करते  थे  ।  जब  महात्मा  जी

 ने  कहा  कि  हरिजनों  के  फ़ासले  को  हल  करो,

 तो  लोगों  ने  कहा  कि  हिन्दू  भी  हल  करें,

 मुसलमान  भी  हल  करें  और  इसाई  भी  हल
 करें,  नहीं  तो  यह  कम्यून  बात  हो  जायेगी  |

 लेकिन  महात्माजी  ने  कहा  कि  नहीं  यह
 बात  नहीं  हे  i  जोस वर्ण  हिन्दू  हें  वही

 अनटबेब्ल्ट्टी  (untouchability)  में

 बिलीव  (  believe  )  करते  हें,  इसलिये

 इस  को  वही  हल  करें  f  हम  ने  उस  वक्‍त

 कहा  कि  गांघोजों  कम्यून  शव  करते  हें

 लेकिन  जब  इस  पर  सितार  किया  तो  माला

 हो  गया  कि  नहीं  महात्मा  जो  का  इरादा

 कम्यून  कभी  नहीं  था  q  इसलिये  में  कहता

 चाहता  हूं  कि  माइनॉरिटी  की  बात

 कहता,  हिन्दुओं  की  वात  कहता  खराब  बात

 नहीं  हैँ  ।  इसलिये  लैट  ह... 6  फप  दी

 सिचुएशन  |  हलके  से  कह  देता  ठोक

 नहीं  @  कि  यह  कम्यून  प्रॉबलम  हैं  1

 इसलिए  में  कहना  चाहता  हूं  कि  इस  को

 एक्सेप्ट  कीजिये  कि  यह  कम्यून  नहीं  हूं  |

 शट  यज्ञ  काट  कध्यूनल,  इट  इज्  जस्ट  वोटिंग  दि

 सिचुएशन  ।  इस  में  खराबी  की  कौनसी

 बात हू?

 Shri  Bogawat  (Ahmednagar-South):
 There  are  not  only  Hindus,  but  there
 are  Jains  also.

 Ger  अवित्त  राय  :  अब  जहां  तक  इसको

 होस्ट  में  लाने  की  बात  कही  गई,  तो  में  पूछता

 हूं  कि आखिर  यह  जो  बिल  है  यह  क्या  है  ?
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 लेट  अस  ऐनालाइज़  इट।  इस  का  मतलब  सिर्फ़

 यह  हूँ  कि  जो  एलर्ट  (  effort  )  हम  ने
 की  उस  एक्ट  में  हमें  फ़ेदयोर  (  failure  )

 हुई  ।  हम  नहीं  चाहते  थे  कि  पासपोर्ट

 सिस्टम  जारी  हो,  लेकिन  आज  हमारी  बहुत
 कोण  के  बावजूद  पासपोर्ट  सिस्टम  जारी

 हो  गयी  would  say  it  is  a  record  of
 the  partial  failure  of  the  Government.

 हमें  नाकामयाबी  हुई  ।  लेकिन  में  उन

 भाइयों  से  कहता  हूं  कि  मुझे  अफसोस  नहीं

 हैं।  में  यकीन  करता  हूं  कि  पंडितजी ने
 या  हमारी  गवर्नमेंट  ने  जो  तरीका  ऐडोप्ट

 (  adopt  )  किया  वह  समय  को

 देखते  हुए  ठीक  था  ।  कुछ  लोग  कहते  हैं

 कि  गवर्नमेंट  कौ  पालिसी  बहुत  खराब

 रही  है,  आई  बेग  दु  डीफर  काम  दैट

 प्वाइन्ट  आफ  दिन  ।  में  समझता  कि  उस

 वक्‍त  जैसे  झगड़े  हो  रहे  थे  उस  को  देखते  हुए
 अगर  नेहरू-लियाकत  वेस्ट  न  हुआ  होता  तो

 क्या  होता  ।  सिचुएशन  और  ज्यादा  शराब

 हो  जाती  ।  मान  लीजिये  मेरा  कुर्ता  हूँ,

 वह  पहां  से  फट  जाता  हूँ,  वहां  से  फट  जाता

 है,  लेकिन  में  यह  नहीं  कहता  कि  यह  सारा

 कुर्ता  फटा  हुआ  हैं  1  मान  लिया  कि  नेहरू-
 लियाक़त  बेस्ट  में  कुछ  खराबियाँ  थीं,  या  जितना

 गुड  (  good  )  उसे  करना  चाहिये  था

 उतना  नहीं  क्रिया,  लेकिन  तव  भी  उस  की

 वजह  से  हालत  बहुत  खुखरी  है।

 Blo  एन०  थी  खरे:

 शकर  नहीं  किया  ।
 गुड़  कि  या  लेकिन

 ला  हा  मिलता  राम  :  यह  गलती  आप

 के  देखने  के  तरीके  की  हैँ  ।  लेकिन

 में'  समझता  हूं  कि  Tho  Government

 was  poroctly  right  abd  the  Nebru-

 Liaquat  Pact  has  boon  successful  to
 &  great  extent.
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 यह  जरूर  हैं  कि  बचे  (breaches)

 हुई  हैं,  लेकिन  यह  ब्रिटेन  पाकिस्तान  गाने  मेंट

 की  तरफ़  से  हुई  हैं,  इस  ख्याल  से  हम  इस  पैक्ट

 को  छल  आउट  कर  दें  यह  क्रि टि साइज़  करने

 का  तरीका  गलत  है  ।  जरा  सोचिए  तो

 कि  एक  लाख  आदमी  आये,  दो

 लाख  आदमी  आये,  तीन  लाख  आदमी  आये,

 १४  लाख  आदमी  आये  ।  ऐसी  हालत  में

 में  समझता  हूं  कि  वह  एक  अक्लमंदी  की  बात

 थी,  इट  वाज  ऐन  बूट  आफ़  विज़डमस  आन

 दि  पार्ट  आफ़  पंडित  नेहरू  -  में  इस  श्याम

 में  शामिल  हुं  कि  गबन॑  मेंट  ने  अपनी  तरफ  से

 पूरी  कोशिश  की  और  जो  भी  इन्तजाम

 मुमकिन  हो  सकता  था  बह  रिफ़्यूजी'  के

 लिये  किया  गया  और  मुस्क  का  फायदा

 किया  |

 अब  जहां  तक  और  बीजों  का  वाल् लक

 है,  में  कहना  चाहता  हूं  कि  जो  पाकिस्तान  से

 काय पोर्ट  का  सिस्टम  जारी  हुआ  उस  में  माइ-

 ना रिटी  वर  रुकावट  डाली  हैँ  शायद
 some  gcod  may  come  out  of  this  evil.

 Dr.  S.  P.  Mookerjee:  Is  the  whole
 question  being  reopened?

 Mr.  Deputy-Speaker:  Order.  order.
 The  hon.  Member  said  that  I  did  not
 know  Hindi.  He  thinks  he  can  go
 on  endlessly.  In  deferencc  to  the
 hon,  Member,  I  kept  quiet.  I  will
 not  allow  the  hon,  Member  to  go  on
 digressing  hereafter.  There  is  a  limit.
 Are  we  re-opening  the  whole  dis-
 cussion?  It  is  a  very  short  matter:
 Whether  there  should  be  discrimina-
 tion.  whether  at  least  that  kind  of
 relief  can  be  given  to  these  special
 minorities  and  the  third  is  about  the
 Minister  for  Minorities:  these  are  the
 points  that  the  hon.  Member  has
 been  urging.  There  is  no  good  going
 into  those  old  facts  again.  I  had
 even  a  mind  to  say,  that  merely  the
 amendment  may  be  moved  and  there
 need  be  no  further  discussion,  0०७
 cause  the  whole  discussion  has  been
 there  earlier,  during  the  considera-
 tion  stage.  There  must  be  a_  limit.
 The  hon.  Members  must  set  a  limit
 wpon  themselves  instead  of  Making

 (Control)  Repealing  Bill  778  8

 it  obligatory  upon  me  to  pul]  therm  ug
 The  hon,  Law  Minister.

 I  shall  @nish,

 Mr.  Deputy-Speaker:  I  thought  the
 hon.  Member  had  finished.  I  will  not
 allow  him  to  speak  now.  I  have  called
 the  hon.  Minister.

 si
 Lala  Achint  Ram:  Just  a  few  words,

 ir.

 Mr.  Deputy-Speaker:  He  has  said
 enough.  There  must  72९  some  kind
 of  adjustment.  We  cannot  go  on  end
 lessly  re-opening  the  whole  thing.

 The  Minister  of  Law  and  Minority
 Affairs  (Shri  Biswas):  Just  a  few
 words,  Sir,  to  remove  a  certain  mis-
 understanding  which  seems  to  exist
 in  the  minds  of  my  hon.  friends  here.
 What  does  this  amendment  seek  to
 do?  It  wants  to  protect  the  migrants
 who  are  coming  away  from  Pakistan
 into  India.  and  it  suggests  that  if
 there  is  a  breach  of  any  passpost
 or  visa  rules,  they  should  not  be
 punished  for  such  a  breach,  and  that
 India  should  allow  them  to  come  with-
 out  let  or  hindrance.  Let  me  at
 once  point  out  that  so  far  as  India  is
 concerned,  there  never  was.  there  has
 never  been  and  there  .will  never  be
 any  question  of  India  seeking  to
 punish  any  of  those  who  come  away
 to  India  from  Pakistan  without  any
 travel  documents.  If  there  is  any
 breach  of  passport  rules,  it  will  be  &
 breach  of  Pakistani  passport  rules.
 Rightly  or  wrongly  we  have  no  con-
 trol  over  that.  That  is  the  point
 which  I  want  my  hon.  friends  to  bear
 in  mind.

 Dr.  S.  ह.  Mookerjee:  I  take  it  that
 the  Law  Minister  refers  to  minorities
 coming  and  not  referring  to  migrant
 Muslims  comivg  to  India  without  ang
 permits.

 Shri  Biswas:  As  a  matter  of  fact
 the  amendmeyt  says.  a  member  of
 the  minority  community.

 Pandit  Thakur  Das  Bhargava:  Is
 Pakistan.

 Shri  Biswas:  Quite  so.

 Shri  S.  S.  More  (Sholapur):  The
 point  is  about  discrimination.

 Mr.  Deputy-Speaker:  That  is  exact
 ly  the  subject  matter.  The  hom
 Member  came  only  recently.

 Shri  Biswas:  Whether  it  is  migrant
 or  non-migrant.  any  member’  af  ea
 minority  community  in  Pakistan,  if  he
 wishes  to  migrate  from  Pekistan  ७
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 [Shri  Biswas}
 India  then,  there  will  be  no  Indian

 passport  rules  or  visa  rules  which  he
 need  be  afraid  of,  that  he  may  be
 brought  to  book  for  alleged  breach
 of  such  laws  or  passport  rules.

 Dr.  N.  है,  Khare.  What  about  the
 emergency  certificate  mentioned  by
 the  hon.  Minister?

 Mr.  Deputy-Speaker:  If  he  wants
 to  go  back.  if  he  wante  to  be  re-ad-
 mitted.

 Shri  Biswas;  My  hon.  friend  refers
 to  emergency  certificates,  migrant
 certificates  and  so  on.  Let  me  ex-

 erin
 in  one  moment  what  the  situa-

 on  $s.

 When  the  passport  system  was
 sought  to  be  promulgated’  by
 Pakistan.  India  lodged  a  protest  that
 it  would  be  against  the  provisions  of
 the  Delhi  Agreement.  To  that  the
 answer  was  that  the  passport  rules
 would  not  infringe  the  Delhi  Pact  at
 all.  Whether  right  or  wrong,  that
 was  the  reply  we  got.  We  held  them
 to  their  word.  Only  the  other  day *  when  I  was  in  Dacca  and  was  hoid-
 ing  a  conference  with  my  opposite
 Dumber  Mr.  Azizuddin  Ahmed,  the
 first  point  I  impressed  on  him  was  this:
 "You  said.  this  does  not  infringe  the
 Delhi  Pact.  Put  it  in  writing  that
 your  passport  rules  or  visa  rules  will
 not  be  worked  or  _  interpreted’  in
 such  a  way  as  to  militate  against  the
 provisions  of  the  Delhi  Agreement.”
 He  agreed  to  it.  He  had  to  agree  to
 It  There  was  no  escape  from  the

 nezition:
 So.  we  have  now  on  re

 cord....::5:  eevee
 An  Hon.  Member:  Why  was  it  not

 put  down  in  writing?
 Shri  Biswas:  4  was  put  down  in

 writing.  A  Press  Note  was  _  issued
 @uring  my  stay  in  Dacca.

 Dr.  5,  P.  Mookerjee:  That  was  not
 {mplemented.  x

 Shrl  Biswas:  Whether  is  was  re-
 produced  in  the  @ewspapers  here  I
 do  not  know.  but  there  it  is  on  record
 between  the  two  Governments  _  that
 the  rules  governing  the  passport
 system  will  not  be  worked  or  inter-
 preted  is  such  a  way  as  to  cause  any
 iznpendiments  as  regards  the  migra-
 tion  traffic,  i.e,  traffic  which  was  en-
 visaged  in  the  Dethi  Agreement  of
 Aoril.  1950.  Thet  much  we  gained.
 Whether  or  not  In  actual  practice
 that  fs  being  followed  is  a  different
 story.  I  do  not  want  to  conceal  from
 myége!f  or  from  hon.  Members  that
 we  are  receiving  complaints  about
 Miany  sorts  of  impediments  which  are
 belng  placed  in  the  way  of  migrants
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 wishing  to  come  away.  As  a  matter
 of  fact.  I  may  inform  hon.  Members
 that  about  the  time  when  the  pass-
 port  system  was  going  to  be  intro-
 duced,  {t  was  agreed  between  the  two
 Governments  that  so  far  as  migrants
 were  concerned,  they  would  be  allow-
 ed  to  travel,  to.  cross  the  check-posts
 in  Pakistan  even  if  they  carried  no
 travel  documents,  but,  in  point  of
 fact  that  was  not  followed.

 Dr.  S.  P.  Mookerjee:  By  whom?

 Shri  Biswas:  By  Pakistan.  These
 people  who.  wanted  to  cross  over
 were  held  up  at  the  check-posts.
 Then  the  matter  was  taken  up,  and
 it  was  pointed  out  to  them.  Their
 explanation  was  that  they  had  not
 received  instructions  from  Karachi  to
 allow  these  migrants  to  cross  over.
 Correspondence  :  fotlowed,  and  it  was
 pointed  out  to  them  that  Karachi
 had  agreed  to  the  arrangement  we
 had  suggested.  What  they  said  was
 that  they  would  not  incorporate  that
 in  the  passport  rules,  but  that  In
 point  of  fact,  they  would  observe  this
 agreement.

 Then  they  raised  another  question.
 It  was  this:  “We  did  not  say  that
 no  travel  documents  would  be  neces-
 sary.  What  we  said  was  that  pass-
 port  would  not  be  necessary,  but  some
 sort  of  other  documents  would  be
 necessary.”  We  said:  “Al>  that  you
 need  be  satisfied  about  is  that  they
 are  migrants;  that  they  would  have,
 but  for  the  passport  system,  been  al-
 lowed  free  traffic,  freedom  of  move-
 ment.””  The  answer  was:  “True,  but
 how  would  your  Deputy  High  Com-
 missioner  in  Pakistan  know  whether
 a  person  is  a  migrant  or  not.  We  has
 not  got  the  machinery  to  satfsfy  him-
 self  on  that  point.  Suppose  a  fugi-
 tive  from  justice  tries  to  escape  on
 the  false  statement  that  he  is  a  mi-
 grant,  the  Deputy  High  Commis-
 sioner  would  have  no  means  of  satis-
 fying  himself  on  that  point.”  That
 was  a  futile  argument.  What  waa
 the  state  of  things  before  the  pass
 port  system  was  introduced  when
 the  Delhi  Pact  was  In  full  force?
 Anyone  could  come  away,  and  no
 obstacle  would  be  placed  in  his  way
 on  the  ground  that  he  might  be  a
 fugitive  from  justice.  We  wanted
 that  state  of  things  to  continue.  Tlie
 matter  rests  there.  It  has  not  yet
 been  finally  disposed  of.  Their  at-
 titude  is  that  some  document  Is  ne-
 eessary  and  that  document  must  be.
 procured  fromy  a  Pakistan!  official,  be-
 eause  he  alone  is  competent  to  dec-
 late  whether  the  person  is  a  bona
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 fide  migrant  or  not.  But  this  much
 we  have  got  on  paper—both  Govern-
 ments  have  agreed  that  the  Delhi
 Pact,  so  far  as  migration  traffic  is
 concerned  will  be  left  untouched.  All
 the  facilities  for  travelling  which
 existed  under  the  provisions  of  tbat
 agreement  are  supposed  sti:l  to  re-
 main  in  force.  That  is  the  position.

 What  I  was  going  to  point  out  with
 reference  to  this  amendment  is  this.
 I  can  understand  an  amendment  of
 this  character  if  India  is  going  to.  take
 action  against  anybody  on  the  ground
 that  he  is  infringing  the  passport
 rules.  When  he  comes  to  India,  he
 will  be  allowed  to  come  without  let
 or  nindrance.  The  breach  will  not
 be  a  breach  of  India’s  passport  rules
 or  visa  rules.  If  there  is  any  breach,
 it  will  be  a  breach  of  the  rules  in
 force  on  the  other  side  of  the  border.
 There  is  no  question,  therefore,  of
 our  exonerating  such.  persons  from
 any  prosecution  or  any  other  penal-
 ties.  The  amendment  reads:

 “Provided  that  no  member  of
 the  minority  communities.  of
 Pakistan  would  be  deemed  to  have
 infringed  any  rule  of  any  per-
 mit  or  passport  if  he  migrates  to
 India  with  a  view  to.  live  here
 as  its  national.”

 Whether  he  desires  to  migrate  to
 India  with  a  view  to  remain  here
 for  ever  as  a  national  of  India  or  not,
 does  not  matter.  he’  chooses  to
 come  to  India,  1  en  we  do  not
 stand  in  the  way  because  -he  does
 not  hold  any  travel  documents,  if  he
 is  a  real  migrant.  from  Paxistan  to
 India.  That  is  the  position.  That
 has  been  the  position  always.  That
 will  always  92  the  position.  There-
 fore.  there  need  not  be  any  fear  that
 any  punishment  is  sought  to.  be  in-
 flicted  on  any  such  person  for  breach
 of  any  passport  rules  on  our  side.
 That  is  what  I  wanted  to  point  out.

 Mr.  Deputy-Speaker:
 moved:

 In  page  l,  after  line  t4,  insert:—~
 “Provided  that  no  member  of

 the  minority  communities  of
 Pakistan  would  be  deemed  to
 Wave  infringed  any  rule  of  any
 permit  or  passport  if  he  migrates
 ©  India  with  a  view  to  live  here
 as  its  national.”
 Pandit  Thakur  Das  _  Bhargava:

 When  the  Hon.  Minister  in  charge  of
 ‘the  Bill  was  addressing  the  House.  I
 put.  a  question  to  him  whether  any
 Passport  would  be  necessary  in  the
 case  of  emergency  certificates.  whe-
 ther  the  Pakistani  officials  will  have
 any  say  in  thé  matter  after  the  Deputy
 High  Commissioner  has:  given  the

 Amendment
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 emergency  certificates,  to  which  he
 was  pleased  to  reply  that  no  such
 Passport  would  be  necessary.  Now,
 I  understand  from  our  Minister  for
 Minority  Affairs  that.  as.a  matter  of
 fact.  the  Pakistan  officials  will  have
 a  say  in  the  matter,  and  that  the
 matter  has  not  yet  been.  decided.
 l  want  to  know  the  real  _  position
 and  J  would  beg  of  e  hon.
 Minister  in  charge  of  the  Bill  to  kind-
 ly  elucidate  the  point.  In  the  case
 of  emergency  certificates,  even  now
 the  Pakistani  officials  are  saying  that
 they  want  to  satisfy  themselves  whe-
 ther  the  applicant  is  a  genuine  migrant
 or  not.  If  that  is  the  position,  it
 means  that  our  Deputy  High  Com-
 missioner  shall  have  to  abide  by  the
 decision  of  the  Pakistani  officials,  and
 the  people  would  be  deprived  of  the
 benefit  that:  we  want  to  give  them.  If
 the  question  whether  a  migrant  is
 genuine  or  not  is  to  be  decided  by
 their  officials.  where  is  the  use  of  these
 emergency  certificates?  This  must
 be  made  clear.

 4  P.M.
 I  think  the  hon.  Minister  for  Re-

 habilitation  as  well  as  the  hon.  Minis-
 ter  who  has  just  now  spoken  have
 assured  the  House  that  so  far  as
 India  is  concerned,  no  obstacle’  will
 be  put  in  the  way  of  such  _  people.
 We_  expected  this.  and  there’  is  no
 doubt  about  it.  .At  the  same  time,
 if  this  assurance  is  incorporated  in  this
 Bill.  there  will  be  no  harm_  done.
 After  all.  this  will  remain  on  record
 that  the  policy  of  the  _Govefnment
 is  this.  When  this  is  the  real  inten-
 tion  of  the  hon.  Ministers.  and:  the
 amendment  moved  by  Lala’  Achint’
 Ram  has  the  same  intention.  there
 is  ne  point  in  not  incorporating  it  in
 the  Act.  So  far  as  the  question  of
 relevance  is  concerned.  I  understand
 that  when  it  is  said  in  the  Statement
 of  Objects  and  Reasons  that  this
 Passport  system  Is  substituted  for  the
 present  system,  it  means  that  all
 things  arising  out  of  this  substitu-.
 tion  become  quite  relevant.  He  has
 been  pleased  to  say  that  even  if  a
 person  infringes  any  of  the  rules  on
 our  side,  this  Government  is  not
 going  to  take  any  action.  But  we  00
 not  know  what  is  going  to  happen
 about  Passport  system  with  res-
 pect  to  the  other  side.  We  must  be
 not  only  assured.  but  in  the  Bill  Jt-
 self  we  must  have  a  guarantee  that
 88  8  matter  of  fact  no  Infringement
 will  be  regarded  as  an  infringement,
 so  far  as  these  certificates  are  con-
 cerned.  For  instance.  my  hon.  friend
 was  pleased  to  refer  to  a  ‘specific  case
 in  which  the  migrant  had  no  certifi-
 cate  at  all.  Now  what  happens?  India
 is  as  much  his  home,  and  is  an  asylum
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 d4Pandit  Thakur  Das  Bhargava)
 ffor  him.  whether  he  is  armed  with  an
 “emergency  certificate

 ‘
 or  not.  My

 ‘Bumble  submission  Is  that  this  amend-
 ment  is  very  necessary,  and  there  is mo  reason  why  this  House  should  not

 सब  को  नहीं  समझा  पाते  हे  तो  दो एफ  आद भी
 को  समझा  देते  हें  और  यह  एक  दूसरे  को

 I  beg  of  the  House  and  the it.
 ona  Minister  to  a

 anent,
 gree  to  this  amend

 “भी  शुनशुनवाला  (भागलपुर-मध्य)  :

 ऊपवायस्पति  भेहोदए  जब  कभी  वहां  पर

 ईरिफ़्पूजीज  के  बारे  में  बातें  होती  हें  तो  हृदय
 ्र  बाता  हूँ,  और  जब  हम  अपनी  सरकार  का

 =  बह  जवाब  सुनते  हें  कि  वह  सहाय  हें  तब

 ठो  हृदय  की  पत्थर  का  कर  लेना  पढ़ता

 ह  अगर  अब  म॑  एस  सम्बन्ध  में  गौर  कुछ

 खोलूंगा  तो  शायद  आप  मुझ  की  ऐसा  करने  की

 खत नुम ति  नहीं  दे ंगे,  इसलिये  में  इतना  ही  कह

 कर  जो  संशोधन  हें  उस  के  ऊपर  कुछ  बातें

 कहना  चाहता  हूँ  ।

 इस  संशोधन  का  मुख्य  उद्देश्य  यही  हूँ
 कि  वहां  पर  जो  हिन्दुस्तानी  लोग  रहते

 है  या  माइनॉरिटी  कम्यूनिटी  (minority

 community)  के  लोग  रहते  हैं,  वह

 यदि  हिन्दुस्तान  आता  चाहें  तो  उन  को

 किसी  प्रकार  की  रुकावट  नहीं  होगी  चाहिये

 सबौर  यदि  वह  यहां  आने  में  किसी  कानून  को

 अंग  करें  तो  उत  के  खिलाफ़  किसी  प्रकार

 की  कारवाई  नहीं  होनी  ब्ाहिएे।  हस  का

 मोटा  उद्देश्य  यही  हूँ  |  हमारी  सहित
 श्थीमती  सेन  ने  यहां  पर  एक  मिनिस्टर  साहब
 से  चाल  किया  कि  जो  आप  लोगों  ने  वह
 पासपोर्ट  का  सिस्टम  रतवा  है  और  इस  में

 यह  रखा  है  कि  लोगों  को  यह  करना  चाहिये
 आर  यह  करना  चाहिये  और  इस  के  पास

 जाना  चाहिये  और  उस  के  पास  जाना  चाहिये  तो  *

 बयो  होग  अनपढ ़हैं  उसकी  क्‍या  दक्षा  होगी  ।

 यह  आप  हम  को  समझाइये  -  हस  का  उत्तर

 हत्यारे  डिप्टी  मिनिस्टर  साहब  ने  यह  दिया

 ह:  वहां  पर  हमारे  जो  डिप्टी  कमिश्नर  हे
 यह  बह  सब  लोगों  को  समझा  देते  हें  और  यदि

 बतला  देते  हें  और  सब  को  इस  तरह  मालूम
 हो  जाता  हे  t  इस  सम्बन्ध  में  लोगों  को

 कितनी  तकलीफ  होती  हें  इस  के  कुछ
 उदाहरण  हमारे  डाक्टर  मुखर्जी  साहब  ने  दिये

 हें

 अब  में  उन  को  दुहराना  नहीं  चाहता  $  जैसा

 हमारे  डिप्टी  मिनिस्टर  साहब  ने  कहा  कि  यह

 दूसरे  के  पास  जा  कर  समझ  लेते  हैं,  यह  तो

 बात  हूँ  अनपढ़  लोगों  की  ।  में  पढ़ें  लिखे

 लोगों  की  बात  कहता  हूं  i  यह  बात  भी

 जरा  सी  सुन  लीजिये।  एक  हमारे  मित्र

 कलकता  में  हाई  कोर्ट  के  ऐडवोकेट  हे  ।

 उन  के  कई  एक  रिश्तेदार  पाकिस्तान  में

 रहते  हे  -  वे  इंडियन  नेशनल  (Indian

 nationals)  हैं।  उन  की  वहां  पर  बहुत
 प्रॉपटी  (property)  है  और  वह  यहां
 आता  चाहते  हें।  उन्होंने  हमको  लिखा  कि

 हमारे  जो  रिश्तेदार  हे  उन्होंने  १०  अक्तूबर
 को  वहां  पर  दरख़्वास्त  दी  थी  कि  वे  यहां  पर

 आना  चाहते  &  बोर  आज  एक  महीना  दस  दिन

 हो  गये,  पर  उन  को  आने  का  कोई  भी  रास्ता

 नहीं  मिलता  है,  न  उन  को  कोइ  सर्टिफिकेट

 मिलता  है।  क्या  करें,  बड़ी  तकलीफ़  में

 पढ़े  हुए  हैं।  उन्होंने  लिखा  कि  अब  हम  को

 क्या  करना  चाहिये,  कृपा  कर  के  हम  को

 बतलाइये।  में  ने  सुना  है  कि  उन  लोगों  की

 दरख़्वास्त  बिहार  गवर्नमेंट  के  पास  गई  है

 लौटें  यहां  से  भी  अभी  तक  कोई  जवाब  नहीं

 जाया  है।  तो  मेरे  पास  जब  यह  दरख़्वास्त

 आई  तो  में  इस  कानून  को  अच्छी  तरह  जानता

 नहीं  था।  में  ने  दो  एक  मित्रों  से  पूछा  कि

 क्या  करना  चाहिये  |  तो  उन्होंने  कहा

 कि  हम  ठीक  से,  अच्छी  तरह  नहीं  समझते

 है  -  आप  एक्सटर्नल  अफ़ेय्स  मिनिस्ट्री
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 पूछ  लीजिये।  में  बन्दा  साहब  के  पास  गया  और

 जो  पत्र  हमारे  पास  आया  या  वह  उन  को  दिलाया

 कि  देखिये,  मेरे  पास  यह  पत्र  आवा  हूँ,  इस  में

 क्या  करना  चाहिये  तो  उन्होंने  कहा  कि

 अच्छी  बात  है,  हम  को  लिख  कर  मेज  दीजिये,

 इस  पत्र  को  भी  भेज  दीजिये,  तब  पीछे  आप

 को  बतलाऊँगा  ;  हम  ने  कहा  कि  ठीक  हूँ।

 दूसरे  दिल  में  न ेएक  चिट्ठी  लिखी  और  उस  पत्र

 को  भी  में  ने  उन  के  पास  भेज  दिया  ।  एक

 दिन  तो  में  शहर  रहा  7  फिर  उन  को  याद

 दिलाया  तो  चार  पांच  दिन  के  खराद  जवाब
 आया  |  में  ने  वह  पत्र  अपने  खिच  को  मेज

 दिया  ।  मेरे  सिर  का  अभी  पत्र  आया  हूँ।
 वे  लिखते  हें  कि  जो  डिप्टी  मिनिस्टर  साहब
 लिखते  हैं  वह  हीक  हैँ  या  जो  डिप्टी  कमिश्नर

 कहता  हूँ  यह  ठीक  हूँ  क्या  कहें  समझ  में  नहीं
 आता  ।  अनपढ़  की  बात  छोड़िये  पढ़े  लिखे

 पार्लियामेंट  के  मैम्बर  और  मिनिस्टरों  की

 यह  हालत  हू  ।

 Mr.  Deputy-Speaker:  The  hon.  Min-
 ister  just  now  said  that  in  view  of
 certain  difficulties,  they  are  not  able
 to  accept  the  amendment.  All  the
 same,  they  are  not  insisting  upon  any
 passport  belng  brought  in  here  by  the
 migrants,  though  they  have  no  hand
 in  the  Pakistan  administration  so  far
 as  these  people  are  concerned.  They.
 will  be  freely  allowed  to  come.  That'
 is  what  I  understood.  In  view  of

 may  suggest  to
 them  why  there  is  this  specific  neces-
 sity  for  this  provision.

 Pandit  Thakur  Das  Bhargava:  The
 hon.  Minister  was  pleased  to  say  that
 even  if  the  Deputy  High  Commissioner
 for  India  gives  a  certificate,  the  final
 word  shall  remain  with  the  Pakistan
 officials.  That  is  the  dispute  that  ts
 going  on.  It  has  not  yet  been  settled.

 Shri  A.  P.  Jatn:  He  never  said  that.

 Dr.  8.  P.  Mooberjee:  Ask  him.

 Shrl  A.  P.  Jain:  What  he  said  was
 that  after  the  emergency  certificate  is
 issued,  nobody  wil]  have  a  say.

 Dr.  S.  P.  Mookerjee:  Now
 say  that.

 tet  him
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 Shri  Blswas:  What.  was  done  was
 this.  What  we  said  was  that  the  De-
 puty  High  Commissioner  for  India  in
 Pakistan‘  at  Dacca  will  give  a  certifi-
 cate  just  certifying  that  the  man  is  a
 migra‘at,  and  if  he  produces  it  at  the
 checkpost  he  will  be  allowed  to  cross
 the  border.  But  they  were  insisting
 ‘No,  formal  documents  are  necessary,’
 because  the  Deputy  Commissioner
 there  is  not  in  a  position  to  verify  the
 fact  whether  he  is  a  migrant  or  not.
 That  was  the  dispute  which  was  rais-
 ed  by  ther.  We  swid  that  this  certi-
 ficate  would  be  known  as  a  migration
 certificate  which  might  just  be  a  chit
 or  a  slip  of  paper

 cent
 ing  that  he

 is  a  bona  fide  migrant.  But  they  said
 that  that  would  not  do,  but  that  it
 must  be  an  emergency  certificate.
 They  gave  it  the  name  ‘emergency  cer-
 tificate’  and  said  that  if  he  is  an  In-
 dian  national,  he  must  also  produce
 what  is  called  a  ‘repatriation’  certifi-
 cate.  That  is  what  they  insisted  up-
 on.  We  said  ‘No,  in  the  case  of  mig-
 rants  to  whor  the  Delhi  Agreement
 applies,  any  slip  of  paper  from  the
 Deputy  High  Commissioner  oyght  to
 be  enough’,  and  that  was  what  they
 had  agreed  to.  But  then  they  were
 insisting  ypon  these  travel)  docuinents.
 That  led  to  the  dispute,  and  that  is
 still  the  subject  matter  of  correspond-
 ence  between  the  two  Governments.

 Pandit  Thakor  Das  Bhargava:  That
 Is  not  yet  settled  finally.

 Mr.  Deputy-Speaker:  What  I  would
 submit  for  tne  consideration  of  the
 House  is  this.  The  question  that  has
 to  be  considered  is  how  for  this  proviso
 will  cure  the  disease.  and  how  far  it
 is  necessary.  We  can  clothe  our  Gov-
 ernment  with  any  asnount  of  power,
 but  if  the  other  Government  is  not
 amenable  to  it,  what  is  to  be  done?
 What  the  hon.  Minister  says  is  that
 notwithstanding  our  acceptance  of
 those  peopie  here  even  without  a  per-
 mit,  still,  those  people  are  insisting  on
 going  behind  it  in  some  way  or  other
 without  eaying  so.  What  Is  the  use
 of  adding  one  more  provision  which
 might  also  be  broken?  That  is_  the

 oint  that  has.  to  be  considered.  Both
 on,  Ministers  and  the  Members  here

 who  have  spoken  are  agreed  upon  the
 various.  di  Riculties  theae  people  are
 undergolng.  The  only  difference  is  re-
 garding  the  remedy  or  redress  to  be
 provided  in  this  Béll.  That  has  been
 sufficiently  debated  upon.

 Dr.  &  P.  Mookerjee:  U:.fortunate-
 ly  there  has  been  some  discrepancy  re-

 garding  what  the  hon.  Deputy  Minis-
 ter  said  and  the  clarification  which  has
 now  been  given  by  the  hon.  Minister
 of  Minority  Affairs.  So  far  as  we  cou
 foflow.  what  the  hon.  Deputy  Minister
 ssid  was  this,  that  so  far  as  Intending
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 {Dr.  &  P.  Mookerjee}
 migrants  from  fast  Pakistan  to  India
 are  concerned—that  is  to  say,  those
 who  have  sade  up  their  minds  to
 come  and  stay  in  India—no  passport
 with  be  necessary;  ali  that  was  neces-
 sary  was  this  emergency  cartificate
 which  would  be  issued  by  the  Deputy
 High  Commissioner  for  India  in
 Dacca.  One  could’  understand  that.
 When  clarifying  the  position,  how-
 ever,  Mr.  Biswas  has  just  how.  ex-
 plained  in  relation  to  the  talks  which
 he  had  with  the  opposite  number  in
 Dacca,  that  apart  from  this  emergency
 certificate,  the  Pakistan  authorities  are
 insisting  that  the  intending  migrant
 must  also  produce  some  document
 from  some  Pakistan!  authority  as  well
 So  really  there  is  a  discrepancy.  What
 is  the  position  now?  We  really  do  not
 kXwow  what  agreement  Government  has
 arrived  at?  I  would  like  to  know  from
 Mr.  Biswas  what  further  clarification
 he  has  to  give.  We  must  have  given
 certain  commitments  to  Pakistan  that
 so  far  as  intending  Mustim  migrants
 from  India  to  Pakistan  were  concern-
 ed.  obviously  they  would  also  be  en-
 titled  to  similar  facilities.  namely,  no
 passport  but  simply  some  sort  of  eme”:
 aa  certificate  being  given  by  the
 eputy  High  Commissioner  for  Pgkis-

 tan  in  Calcutta,  and  then  they  would
 be  allowed  to  go.  If  the  Hindu  mig-
 rants  from  East  Bengal  are  being  de-
 nied  this  simple  procedure  which
 Mr.  Biswas  tried  to  evolve  and  got
 Pakistan  to  agree.  are  we  following
 this  simple  procedure  with  regard  to
 the  intending  Muslim  migrants  from
 India  to  Pakist=.n?  Are  we  so  helpless
 that  we  cannot.  even......

 Shrt  Biswas:  We  are  not  holding  up
 any  Muslim  migrants  at  our  check
 posts  on  our  side  of  the  border.  (In-
 terruption.)

 Mr.  Deputy-Speaker:  What  is  tle
 obiect  of  the  Pakistan  Government  in
 Saying......

 Shri  A.C.  Guha  (Santipur):;  Two
 different  systems  are  prevailing  in  the
 two  com

 Mr.  Deputy-Speaker:  It  is  wnder-
 gtood.  That  te  the  gravernen  of  the
 charge.  I  am  also  one  of  the  Mem
 bery  here.  I_  am  ahle  to  follow.
 Why  is  the  Pakistan  Government  try-
 १७६  to  impose  restrictions  upon  those
 who  are  0१08  to  come  away  and
 migrate  to  this  country?  What  is  the
 object?  I  think  they  must  be  glad
 when  these  peopie  want  to  come  away.

 Shri  Biswas:  As  a  matter  of  fact,
 Sir,  that  is  a  question  for  that  Gov-
 ernment  to  answer.  (Znterruption.)

 Dr.  8.  P.  Mookerijee:  I  agree  with
 you.  I  do  not  know  whether  ary  use-
 tul  purpose  will  be  served  by  discuss-
 ing  this  amendment.  although  we
 would  like  to  have  some  such  provi-
 sion  In  the  Bill.  But  if  it  is  the  point
 of  view  of  Government  that  such  a
 clause  is  rather  out  of  place,  we  are
 more  or  less  agreed  as  to  how  this
 mstter  should  be  dealt  with  by  Gov-
 ernment.  There  is  not  much  differ-
 ence  of  opinion.  What  I  would  urge.
 Sir,—to  sum  up—is  that  Government
 should  try  to  have  this  procedure  ac-
 cepted  by  the  Pakistan  Government.
 namely,  those  who  desire  to  come
 away  from  East  Bengal  should  be
 allowed  to  come  with  only  this  emer-
 gency  certificate  and  no  other  certifi-
 cate  or  document  need  be  given  by
 any  Pakistan  authority.  Thst  is
 number  one.  Number  two  js  _  that  a
 number  of  centres  should  be  opened
 representing  our  Deputy  High  Com-
 mrissioner  in  Pakistan,  so  that  people
 who  are  living  in  rural  areas  and  vil-
 lages  are  not  forced  to  come  to  Dacca
 even  to  get  th's  emergency  certificate
 from  our  officer  in  Dacca

 Shri  Biswas:  On  the  last  point.  I
 may  mention  that  we  have  already
 pressed  for  posting  more  visa  officers
 in  different  parts  of  East  Bengal.  Un-
 fortunately,  we  have  not  met  with  any
 success  so  far.

 Dr.  S.  P.  Mookerjee:  I  do  not  know
 if  we  are  really  so  helpless  as  that.  We
 want  to  open  our  offices.  Has  the
 situation  come  to  such  a  pass  that  we
 have  to  obtain  the  approval  of  the
 Pakistan  Government  in  order  to  post
 our  own  officers  in  different  parts  of
 East  Pakistan,  to  facilitate  the  coming
 out  of  minorities  from  East  Bengal  to
 India?  Are  we  so  helpless  tht  we
 are  not  ever  allowed  to  have  our  offi-

 Shri  Biswas:  We  cannot  open  any
 visa  office  or  any  centre  there  without
 the

 authority
 of  the  Pakistan  Govern-

 ment.

 Dr.  8.  P.  Moakerjee:  So  that  also  is
 being  denied.  The  third  point  is  this.
 Here  the  condition  is  that  people  who
 wilh  get  this  emergency  certificate
 must  declare  that  they  have  decided

 to  leave  Pakistan  for  good  aad  come
 away  to  India  amd  settle  here  Now.
 that  is  a  rather  eerious  position.  It
 means  that  they  must  leave  behind  al]
 their  properties  etc.  and  then  come
 away.  I  know  that  that  is  the  very
 reason  ‘why  the  East  Pakistan  Govern-
 tyrent  now  hesitates  to  give  this  certi-
 ficate  because  they  want  to  make  it
 quite  sure  that  they  should  have  no-
 thing  to  do  with  regard  to  the  proper-
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 ties  they  leave  behind..  Here  our  Gov-
 ernment  should  consider  the  desirabi-
 lity  of  taking  charge  of  the  properties.
 The  Deputy  High  Commissioner  in
 Pakistan  should  become  some  sort  of
 custodian  of  the  properties  of  persons
 who  will  then  become  Indian  nation-
 als,  who  give  a  declaration  that  they
 are  coming  out  for  good  with  their
 emergency  oertificates.  It  will  be  de-
 plorable,  Sir,  if  these  people  are  forc-
 ed  to  come  out  of.East  Bengal  and
 given  this  sort  of  emergency  certi-
 ficates  leaving  all  their  properties  be-
 hind.  I  know,  Sir,  no  decision  can  be
 announced  on  the  floor  of  the  House
 just  now.  but  this  is  a  rather  serious
 matter.  If  these  people  are  now  being
 persuaded  to  declare  themselves  as
 Indian  nationals,  then  it  is  the  duty
 of  our  Government  to  see  to  it  that
 their  properties  are  properly  looked
 after  by  our  representative  in  East
 Bengal.  namely,  the.  Deputy  High
 Commissioner  and  his  representatives
 throughout  that  area.  (Interruption.)

 Shri  Biswas:  May  I  explain,  Sir.  So
 far  as  migrants  whose  cases  are  refer-
 red  to  in  the  Delhi  Pact  are  concern-
 ed,  the  arrangement  was  that  they
 need  not  say  that  they  were  coming
 away  for  good.

 Dr.  S.  P.  Mookerjee:  Exactly.

 Shri  Biswas:  They  were  frec  to
 come  and  go  just  as  they  like.  Under
 the  ssme  conditions.  if  they  .  wanted
 to  come  over,  all  that  they  would  be
 required  to  do  was  to  produce  a  cer--
 tificate  from  the  Deputy  High  Commis-
 sioner  that  they  were  migrants  within
 the  meaning  of  the  Delhi  Pact.  That
 is  about  all.

 Dr.  S.  P.  Mookerjee:  Leave  aside
 the  Delhi  Pact.  That  is  gone.

 Shri  Biswas:  Persons  who  were
 free  to  come  and  go  between  the  two
 countries  before  the  passport  system
 camé  into  force  should  still  be  allow-

 ed that  facility.
 Dr.  S.  P.  Moolerjee:  I  am_  referring

 ‘to  the  properties  of  those  persons  who
 must  declare  themselves,  as  Mr.  Jain
 said,  Indian  nationals  and  come  away
 with  emergmcy  certificates.  What

 about  their  properties?  This  is  the
 specific  questian  I  raised.

 Pandit  Tuakur  Dae  Bhargava:  My
 submission  Is  this,  Sir.  You  are  per-
 fectly  right  when  you  said  that

 bee thing  that  we  pass  in  this  House
 not  be  binding  on  Pakistan.  That  Is
 absolutely  clear.  So  far  as  the  per-
 sons  referred  to  in  the  Pact  are  ron-
 cerned,  it  is  quite  clear,  as  the  hon.
 Minister  submitted.  thst  no  obstacle
 will  be  put  in  their  way.  So  far  as

 we  are  concermed,  whether  we  pass  It
 or  not  the  position  remains  the  sazre.
 So  far  as  the  question  of  the  proper-
 ties  .of  these  persons  are  concerned,  I
 really  understood  even  tken—previ-
 ously—that  the  properties  of  those
 persons  who  declare  that  they  are  no
 longer  the  nationsls  of  Pakistan  will
 be  ,sble  to  be  forfeited  or  confiscated
 in  any  manner  so  that  they  will  vot
 be  allawed  to  dispose  them  off.  Now,
 Sir,  w Ren  the  exodus  from  West  Pak-
 istan  began,  I  Suggested  to  one  of  our
 Ministers  at  that  time  that  if  the  Gov-
 ernment  became  the  owner  of  those  pro-
 perties  in  West  Paldstan,  then  the  posi-
 tion  would  be  different.  There  are
 two  ways  open  to  us  either  we  should
 come  to  an  agreement  with  the  Pak-
 istan  Government  with  reesrd  to  alt
 those  properties  belonging  to  these
 migrants  that  they  will  either  remain
 their  property  or  their  property  will
 become  the  property  of  the  Govern-
 ment  of  India.  Even  then  it  will  be
 quite  right  because  the  Government
 of  India  if  it  so.  chooses  can  take
 charge  of  them.  But  in  no  case  do  we  7 want  that  all  the  properties  of  these
 nationals  should  rema‘n  there  in  Pak-
 istan  snd  be  confiscated  by  Pakistan
 Government  and  they  should  be  al-
 lowed  to  come  away.  The  Govern-
 ment  of  India  should  either  ensure
 that  the  rights  in  property  belonging
 to  the  migrants  will  continue  intact  or
 the  Government  of  India  may  get  their
 properties  transferred  in  the  name  of
 Government  of  India  and  the  migrants
 be  compensated  here  by  the  Govern-
 ment  by  same  manner  of  Eva-
 cuee  legislation.  So  I  would  submit

 that  the  Government  .of  India  should
 consider  twice  before  agreeing  to  any-
 thing  which  has  the  effect  of  confisca-
 tion  of  the  properties  of  these  people.

 Mr.  Deputy-Speaker:  JI  think  there
 has  ii

 enough  discussion  on  this
 point.

 Shri  Sinbasam  Singh  (Gorakhpur
 Distt—South):  I  want  to  clear....

 Mr.  Deputy-Speaker:  No  question
 of  clearance.  Enough  has  been  asked
 and  enough  bas  been  said.

 Shri  Nand  Lal  Sharma  (Sikar):  I
 will  require  only  five.  minutes,  Sir.

 Mr.  Deputy-Speaker:  No  question  of
 five  minutes  more.  I  am  her  to
 regulate  the  debate  In  the  House  and
 I  cannot  go  on  allowing  every  singie
 opportunity  to  every  single  hon.  Mem-
 ber.  Now,  there  is  no  purpose  in
 pursuing  this  amendment.

 Has  the  hon.  Member  the  leave  of
 the

 a
 to  withdraw  his  amend-

 ment?
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 Several  Hon.  Members:  Yes.

 The  amendment  was,  by  leave,
 withdrawn.

 7
 Mr.  Deputy-Speaker:  The  question

 “That  clause  3  stand  part  of  the  Bill.”

 The  motion  was  adopted.  »

 Clause  3  was  added  to  the  Bill.

 Clause  |  was  added  to  the  Bill

 The  Title  and  the  Enacting  Formula
 were  added  to  the  Bii

 Shri  V.  G.  Desbpande:  My  amend-

 ela
 was  not  taken  cognisance  of,  at

 all,

 Mr.  Depnty-Speaker:  A
 amendment  was  talked  out.

 Shri  J.  K.  Bhonsle.  I  beg  io  move:

 “That  the  Bili  be  passed.”

 Dr.  8.  P.  Mookerjee:  What  about  the
 point  that  I  have  raised  about  the  pro-
 perty  of  these  people?

 Shri  A.  P,  Jain:  Sir,  we  have  taken
 note  of  all  the  points.

 .  Depnty-Speaker:  Hon.  Mem-
 bers  would  have  seen  that  the  Gov-
 eroment  on  this  side  is  not  at  all
 hesitant  to  take  any  of  the  steps.  Their
 difficulty  again  and  again  has  been
 that  the  other  party  is  not  quite  so
 easy  to  deal  with.  Therefore,  they
 are  taking  note  of  every  one  of  these
 matters  and  trying  to  do  their  best.

 Shri  A.  C.  Guha:  I  think  the  hon.
 Minister  is  aware  that  in  the  three
 partitioned  districts,  Dinajpur,  ‘Malda
 and  Jalpaiguri  there  are  a  large  num-
 ber  of  people  whose  property  might
 have  been  on  the  other  side.  They
 were  so  lopg  constantly  going  and
 coming  back  off  and  on.  They  have
 cultivated  those  lands  and  nuw  it  is
 harvest  time.  I  have  definite  infor-
 mation  that  people  of  Dinajpur  and
 Malda  are  not  ailowed  to  go  to  the
 other  side  to  harvest  the  crop.  If
 they  cannot  go  now  then  the  entire
 harvest  will  be  lost.—lost  not  only  for
 them  individually  but  for  the  country

 aie
 as  so  much:  foodgrains  would  be

 lost.

 Dr.  8S.  P.  MookerdJee:  It  will  be  taken
 by  Pakistan.

 slmilar

 Shri  A.  C.  Guha:  ]  hope  the  hon.
 Minister  wil]  take  cognisance  of  this
 and  do  something  in  the  matter.

 6  DECEMBER  952  Iron  and  Steel  902
 Companies  Amalgamation

 $
 Mr.  Depnty-Speaker:

 is:
 The  question

 “That  the  Bill  be  passed.”
 The  motion  was  adopted.

 IRON  AND  STEEL  COMPANIES
 AMALGAMATION  BILL.—Contd
 The  Minister  of  Commerce  aod  In-

 dustry  (Shri  T.  T.  Krisbnamachart):

 Shri  V.  P.  Nayar  (Chirayinkil):
 Sir,  I  rise  on  a  point  of  order.

 Mr.  Deputy-Speaker:  The  Bill  is  not
 before  the  House.  The  procedure  is
 the  hon.  Minister  moves  and  then  I
 place  it  before  the  House.  Then  the
 ho  Member  may.  raise  a  point  of
 order.

 Shri  T.  T.  Krishaamachari:  I  beg
 to  move:

 “That  the  Bill  to  make  special
 provision  in  the  interests  of  the
 genera)  public  and  the  Union,
 for  the  amalgamation  of  certain
 companies  closely  connected  with
 each  other  in  the  manufacture
 and  production  of  iron  and  steel
 and  for  matters  connected  there-
 with  or  incidental  thereto,  be
 taken  into  consideration.”

 Sir,  so  far  as  the  practice  in  this
 House  and  its  predecessors  ig  con-
 cerned,  this  is  a  novel  measure.
 Government  are  now  legislating  to
 amalgamate  two  iron  and  steel  com-
 panies.  I  would  like  to  give  some
 details  of  the  circumstances  under
 which  thig  decision  was  taken  by
 the  Government.  But,  before  I  pro-
 ceed  with  a  narration  of  the  events
 that  have  Jed  up  to  this  Biil,  I  have
 also  to  tel:  tie  House  that:  the
 Government  promuigated  an  Ordi-
 nance  on  the  29th  October,  by  which
 the  Indian  Iron  and  Steel  Company
 and  the  Steel  Corporation  of  Bengal
 were  amalgamated  into  one  company.
 And  it  is  as  a  consequence  of  this
 Ordinance  that  this  Bill  has  been
 brought  before  the  House.  The  two
 companies.  namely  _  the  Indian  Iron
 and  Steel  any  and  the  Steel
 Corporation  of  Bengal  are  under  the
 management  of  one  company  called
 the  Martin  Burn  &  Company.  The
 Indian  Iron  and  Steel  Company  was
 the  original  concern  and  the  Steel
 Corporation  of  Bengal  was  8  subse-
 quent  creation  and  was  dependent  on
 the  Indian  Iron  and  Steel  Company
 for  the  supply  of  hot  metal  and  also
 ancillary  services  such  ag  power,



 803  Iron  and  Steel  Companies  6  DECEMBER  4952

 water  and  gas.  In  fixing  the  fair  re-
 tention  price  of  steel  produced  by
 the  Steel  Corporation  of  Bengal  in
 4949,--6€  report  was  in  949  though
 the  enquiry  started  in  1948—the
 Tariff  Board  made  a  reference  to  the
 agreement  made  _  between  the  two
 companies  and  pointed  out  that  be-
 cause  of  the  unbalanced  nature  of
 equipment  of  the  Steel  Corporation
 of  Bengal,  the  retention  price  that
 had  to  be  given  to  it  was  higher
 than  that  fixed  for  the  Tata  Iron  &
 Steel  Co.,,  Ltd.  In  the  summary  of
 the  recommendations  made  by  the
 Tariff  Board  in  their  report  in  1949,
 they  say  “the  works  costs  of  the
 Steel  Corporation  are  _  invariably
 higher  than  those  of  the  Tata  Com-
 pany  and  the  principal  reasons  for
 this  difference  are  higher  cost  of
 matarial,  higher  expenditure  on  re-
 fractories  and  higher  general  works
 expenses.”  Their  recommendation
 was  “in  the  larger  interests  of  the
 steel  industry,  we  feel  that  the
 amalgamation  of  the  Indian  Iron  and
 Steel  Corporation  and  the  _  Steel
 Corporation  of  Bengal  would  now  be
 desirable.  Such  an  _  amalgamation
 would  secure  uniform  and  _  coherent
 management  thus  avoiding  duplica-
 tion  and  waste  which  would  ultimate-
 ly  tend  to  reduce  costs  of  production
 of  steel,  which  are  high  as  com-
 pared  with  those  of  the  Tata  Iron
 and  Steel  Company.  We  _  therefore
 recommend  that  the  Steel  Corvoration
 of  Bengal  and  the  Indian  Iron  and
 Steel  Company  should  examine.  at  an
 early  date  the  possibility  of  integrat-
 ing  the  two  plants  through  amalga-
 mation.”

 In  95l,  the  queéstion  of  revision  of
 the  fair  retention  prices  of  the  pro-
 ducts  of  this  company  came  up  be-
 fore  the  Tariff  Board.  And  the  Tariff
 Board  have  devoted  a_  whole  para-
 graph,  paragraph  43A  of  their  report,

 deal  with  the  necessity  of  inte-
 gration  of  the  two  plants.
 port  ‘seys:

 The  re-

 “that  the  Board  had  already
 recognised  this  difficulty  and
 that  its  7948  report  recommend-

 ed  that  the  poss  fbility  of  integra-
 ting  the  two  plants  through
 amalgamation  should  be  examin-
 ed  at  an  early.date.  ‘In  1950,  the

 8  Management  took  cer-
 tain  steps  to  integrate  the  two
 works  operationally.  It  is  im-

 ortant,  however,  that  integra-
 ion,  to  the  extent  at  least  that

 Hirapur  be  operated  primarily  in
 the  best  interests  of  the  Steel
 Corporation  of  Bengal.  should  be
 actually  achieved.  Without  such
 integration,  proper  performance

 -and  2952  are
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 may  be  difficult  of  attainment  at
 the  Steel  Corporation  of  Bengal.”

 That  .is  the  Tariff  Board  statement:
 There  was  a  further  revision  of  the
 retention  prices  this  year  of  the  Steel
 Corporation  of  Bengal’s  products  be-
 cause  of  certain  increases  in  railway
 freights  and  in  the  production  charges
 etc.  The  Tariff  Commission  in  para
 ll  of  its  report  again  harps  on  the
 question  of  merger  of  these  two  com-
 panies.  In  doing  so,  they  also  deal
 with  the  relative  financial  position  of
 the  two  companies  and  say  that  the
 position  of  the  Steel  Corporation  of
 Bengal  would  materially  improve  if
 the  revision:  of  the  Steel  Corporation
 of  Bengal’s  retention  prices  for  95l

 accepted  by  Govern-
 ment.  They  add:

 “what  is  more  important  and
 in  fact  constitutes  the  principal
 gain  from  the  national  standpoint
 is  that  the  merger  will  greatly
 facilitate  the  implementation  of
 the  expansion  schemes  of  both  the
 Indian  Iron  and  Steel  Company

 and  the  Steel  Corporation  of  Ben-
 gal.  The  Anancial  commitments
 involved  in  these  schemes  are  so
 large  that  neither  company  may
 find  it  easy  to  undertake  them
 by  itself.  The  amalgamated  con-
 cern  on  the  other  hand  with  the
 combined  resources  of  the  two
 plants  will  be  in  a  stronger  posi-
 tion  to  raise  the  additional  re-
 sources  required  for  the  expan-
 sion.  Thus  the  merger  besides
 improving  the  economic  condition
 of  both  the  plants  will  help  the
 expansion  of  iron  and  steel  capa-
 city  in  the  country  and  it  is  there-
 fore  in  the  national  interest  that
 the  merger  should  take  place.  We
 recommend  that  the  companies
 should  make’  determined  efforts
 to  bring  about  the  amalgamation

 eee
 two  plants  as  early  88  pos-

 sible.

 It  was  about  this  time  when  the
 «  Tariff  Commission  was  _  considering

 the  question  of  the  revision  of  the
 fair  retention  price  of  steel  produced
 by  the  Steel  Corporation  of  Bengal
 that  the  Government  were  discussing
 with  656  two  companies  their  ex-
 pansion  programme.  the  expansion
 schemes  have  been.  subjected  to
 considerable  scrutiny.  In  order  to
 provide  them  with  the  foreign  ex-
 change  that  Is  necessary  for  these
 schemes.  the  Government  had  spon-
 sored  the  application  of  the  companies
 for  a  loan  from  the  International
 Bank  for  Reconstruction  and  Develop-
 ment.  The  schemes.  were  also  dis-
 cussed  with  the  delegation  of  the
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 International  Bank  who  came  to
 India,  and  finally  we  have  more  or
 less  settled  on  a-scheme  which  would
 provide  an  addition  of  about  320,000
 tons  of  steel  and  380,000  tons  of  pig
 iron  or  alternatively  40,000  tons  of
 steel  and  280,000  tons  of  pig  iron  per
 annum.  The  loan  from.  the  Inter-
 ‘national  Bank,  repayment  of  which
 Government  will  guarantee,  is  now
 under  negotiation.  The  Government
 had  already  undertaken  to  lend  to
 this  concern  five  crores  of  rupees  and
 iy  order  to  complete  the  scheme
 further  assistance  from  Government
 to  this  concern  may  be  necessary.  The
 actual  amount  of  assistance  that  will
 be  required  will  have  to  be  deter-
 mined  only  when  the  final  picture  of
 the  assistance  that  will  be  available
 from  the  World  Bank  is  known.  All
 this  improvement  and  _  increase  in
 the  earning  capacity  will  only  be  pos-
 sible  if  the  two  firms  were  amalga-
 mated  into  one.  Besides  the  amount
 of  money  that  the  Government  would
 be  lending  to  this  company  and  the
 amount  that  would  be  obtained  by
 way  of  loan  from  the  World  Bank
 also  necessitate  that  the  objective  of
 additional  steel  output  must  be  at-
 tained  for  one  thing  and  the  concern
 must  be  an  economic  one  for  another.
 It  is  for  thesé  reasons  that  the  Govern-
 ment.  pressed  the  two  compzities  to
 amalgamate  as  soon  as_  possible.
 Ordinarily,  an  amalgamation  of  this
 nature  should  take  place  under’  the
 provisions  laid  down  in  Sections  153,
 53-A  and  53-B  of  the  Indian  Com-
 panies  Act,  but  the  procedure  that  will
 have  to  be  followed  under  these  con-
 ditions  and  the  delays  that  are  inevi-
 table  are  likely  to  delay  the  amalga-
 mation  for  a  long  period.  In  view  of
 the  importance  of  the  steel  ,  industry
 as  a  whole  and  also  in  view  of  the  fact
 that  we  cannot  delay  the  develop-
 ment  of  this  industry  by  expanding
 the  output  of  steel  and  pig  iron  by
 these  concerns  in  particular,  Govern-
 ment  felt  that  they  should  legislate  to

 bring
 the  two  companies  together  by

 amalgamation.  I  am  happy  to  say
 that  the  management  of  these  com-
 panies  entirely  agree  with
 ment  in  this  tegard  and  I  understand
 that  they  had  algo  put  this  proposal
 fefore  their  respective  company’s
 shareho}ders.

 {Parorr  Taaxor  Das  Buarcava  in  the
 Chair)

 Tw  matters  had  to  be  determined
 in  thls  connection.  One  was  the  pro-
 cedure  by  which  amalgamation  could
 be’  achieved.  and  the  second  was  to
 fix-the  proportion  of  the  shares  of
 these  two  coinpanies  to  enable  them

 e
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 to  integrate.  On  the  first  question,
 the  Tariff  Commission’s  report  is  there.
 It  has  dealt  with  it.  On  the  second,
 I  have  no  doubt  hon.  Members  would
 have  perused  the  report  of  the  Tariff
 Commission  fixing  the  fair  ratio  of
 the  ordinary  shares  of  the  Indian
 Iron  and  Steel  Company  and  the
 Steel  Corporation  of  Bengal.  Copies
 of  this  report  have  been,  I  believe,
 made  available  to  every  hon.  Mem-
 ber.  It  was  necessary  that  this  fixa-
 tion  must  be  done  by  an  indepen-
 dent  body  and  in  view  of  the  fact
 that  the  Tariff  Commission  and  its
 predecessor  the  Tariff  ‘Board  had
 examined  from  time  to  time  the  re-
 lative  financial  position  of  the  two
 companies,  Government  naturally
 felt  that  the  Tariff  Commission  was
 the  most  competent  body  to  fix  the
 ratio.  In  para  9  of  their  report.  they
 have  said:

 “On  a  careful  consideration  of
 what  is  set  out  in  paragraphs  5
 to  8  above  and  having  regard  to
 all  other  relevant  factors,  we  have
 come  to  the  conclusion  that  a  ratio
 of  4:5  would.  be  a  fair  ratio
 between  the  ordinary  shares  of
 the  Indian  Iron  §  and  Steel  Co.
 and  the  Steel  Corporation  of  Ben-

 oo
 and  we  therefore  recommend.

 i  wy

 The  talks  of  amaigamation  of  these
 two  conerns  have  been  in  the  air  for
 some  time.  It  is  a  known  fact  that
 amongst  the  speculative  scrips  in  the
 share  markets,  the  Indian  Iron  and
 Steel  Company's  shares  occupy  a
 very  high  place.  It  was  therefore  felt
 that  the  time-lag  between  the
 decision  to  take  legislative  steps  to
 achieve  the  amalgamation  and  the
 actual  implementation  ofthe  decision
 may  have  serious  consequences  in  res-
 pect  of  the  future  well  being  of  these
 two  companies.  So,  Government  action
 ir.  this  regard,  namely,  the  fixation  of
 the  fair  ratio  and  the  amalgamation
 that  subsequently  followed  it  had  to
 be  decided  without  much  deiry.  Trat
 is  the

 expiaiauon
 for  the  Ocdinance

 of  29th  tober,  14652.

 The  provisions  of  the  Ordinance  as
 incorporated  in  this  Bill,  to  a  layman,
 look  formidable,  but  essentlally  they
 follow  the  pattern  of  legal  docurnents
 of  this  nature.  The  main  clause  is
 clause  71)  which  fixes  the  terms  of
 transfer  in  respect  of  the  shares  of
 the  dissolved  company  which  is  the
 Steel  Corporation  of  Bengal.  Clause*
 7(l)  (a)  deals  with  preference  shares  |
 of  the  Steel  Corporation  and  every
 perference.  shareholder  gets  as  many
 preference  shares  in  the  {fndian  Iron
 and  Steel  Company  as  are  equivalent
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 in  number  and  value  to  the  preference
 shares  held  in  the  dissolved  company.
 Clause  11)  (b)  entitles  every  holder
 of  five  shares  in  the  dissolved  com-
 pany  to  four  ordinary  shares  in  the
 Indian  Iron  and  Steel  Company.  As
 there  seems  to  be  some  doubt  /n  the
 minds  of  hon.  Members,  in  view  of
 the  amendments  that  have  beea
 tabled  by  them,  I  would  like  to  add
 that  these  preference  shares  are  tax-
 free  shares.  All  the  other  clauses
 provide  the  necessary  legal  padding,
 and  that  is  very  common  in  such
 documents.  [I  therefore  trust  that  the
 House  will  not  require  me  to  deal  with
 the  provisions  of  this  measure  in
 greater  detail.

 In  this  connection,  I  may  be  per-
 mitted  to  express  the  hope  that  this
 occasion  will  signify  the  taking  of  ५
 big  step  forward  in  the  fulfilnjent  of
 the  interests  and  the  deliberate  inten-
 tion  of  the  House  and  the  Govern-
 rnent  in  increasing  by  governmental
 intervention  the  output  of  iron  and

 steel  in  this  country.  It  has  always
 been  said  that  Government  interven-
 tion  in  business  has  been  oftentimes
 uncalled  for  and  exercised  without
 deliberation  and  thought.  The  pre-
 sent  step  is,  in  my  humble  opinion,
 in  direct  contradiction  to  all  such
 ideas  and  constitutes  a  type  of  inter-
 vention  which  I  have  no  doubt  the
 country  and  the  House  would  wel-
 come.  It  is  an  intervention  intend-
 ed  for  the  benefit  uf  tre  naticn  as  a
 whole.  That  is  all  that  I  have  to  say
 at  this  stage.  If  any  further  ques-
 tions  are  asked.  or  doubts  are  raised,

 I  shall  try  to  meet  them  to  the  best
 of  my  ability  towards  the  end  of  this
 debate.

 Mr.  Chairman:  Motion  moved:

 “That  the  Bill  to  make  special
 provision,  in  the  interests  of  the
 general  public  and  the  Union,  for
 the  amalgamation  of  certain  com-
 panies  closely  connected  with
 each  other  in  the  manufacture
 and  production  of  iron  and  steel,
 andy  for  matters  connected  there-
 with  or  incidental  thereto,  be
 taken  into  consideration.”

 Shr]  P.  C.  Bose  (Manbhum  North):
 MayI  know  how  many  factories  and
 mines  will  come  under  one  company
 as  a  result  of  this  amalgamation?
 These  two  companies  have  a_  large
 number  of  factories  and  mines.

 Shrl  T.  T.  Krishnamacharl:  A}l  of
 them.

 Shri  V.  P.  Nayar:
 raise  a  point  of  order.

 Sir,  I  wish  to
 The  emphasis
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 of  the  hon.  Mover  has  been  on  the
 word  “amalgamation”.  You  find  that
 in  the  Statement  of  Objects  and  Rea-
 5003  it  is  stated  that  the  present  Bill
 is  intended  to  replace  the  Ordinance
 of  October  29,  1952.  It  is  seen  from
 the  title  of  the  Bill  that  it  is  a  Bill  for
 the  “amalgamation  of  two  companies”.
 You  also  fiiad  in  the  third  para  of  the
 preamble  that  it  is  stated:  “whereas
 the  amalgamation  of  the  sald  companies
 is  also  in  pursuance  of  the  successive
 recommendations  made  the  Tariff
 Board  and  the  Tariff  omunisslo2”
 etc.,  etc.  Whatever  may  be  the  reasoua
 for  amalgamation,  I  submit  that  In
 my  humble  opinion  this  is  not  warrant-
 ed  by  any  provisions  of  the  Constitu-
 tion.  I  presuine  that  the  hon.  Mover
 has  relied  on’  item  43  of  List  I  of
 Schedule  VII.  If  that  be  so,  then  I
 wish  to  read  out  to  you  the  relevant
 item.  Item  43  reads:  “Incorporation,
 regulation  and  winding  up  of  trading
 corporations  including  banking,  insur-
 ance  and  financial  corporations.  but  not
 including  co-operative  societies.”  My
 submission  is  that  amalgamation  is  not
 incorporation.  “Amalgamation”  presup-
 poses  the  existence  of  two  commercial
 bodies  and  incorporation  presupposes
 the  non-existence  of  any  such  body
 I  submit  that  this  has  to  be  very  clear-
 ly  seen  at  this  stage,  because  if  the
 word  “amalgamation”  is  not  within  the
 meaning  of  the  word  “incorpor,stion”,
 then  this  House  does  not  have  the  com-
 petence  to  pass  this  legislation.  I  sut
 mit  that  it  is  the  practice  according  to
 weil  known  canons  of  construction  of
 statutes  that  every  statute  other  than
 a  penal  statute  has  to  be  construed
 with  a  greater  regard,  with  a  more  ate
 tentive  regard,  to  the  language  of  the
 statute  and  not  with  a  rational  regard
 to  the  aims  and  objects  of  the  Legis-
 lature.  I  submit  therefore  that  thls
 Bill  which  is  concerned  with  the
 “amalgamation”  of  companies  is  be-
 yond  the  legislative  competence  of

 this  House  and  I  want  a  ruling  from
 you,

 Shri  T.  T.  Krishnamachari:  Sir,  this
 Position  was  examined  by  us.  We  have
 not  embarked  on  this  Ordinance  with-
 out  having  these  preliminaries  ex-
 amined.  I  would,  Sir,  like  to  read  the
 opinion  of  the  Attorney-General  in  this
 matter.  The  question  was  posed  to
 him  whether  the  proposed  legislation,
 either  in  respect  of  particular  compa-
 nies,  or  generally,  would  come  within
 the  description  of  “regulation  §  and
 winding  up  of  trading  corporations”.
 Of  course,  there  is  some  legal  opinion
 in

 support
 of  this  proposition  in  the

 case  of  Ch‘ranjltlal  Chowdhur!  vs,  the
 Union  of  India.  I  would.  Sir,  like  to

 read
 the  opinion  of  the  Attorney-Gene-

 ral,  7  aia.
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 Shri  V.  ह  Nayar:  Is  that  the  case
 of  95I?

 Shri  T.  T.  Krishnamachari:  i950.

 I  am  reading  the  opinion  of  the  At-
 terney-General.  It  is  tot  my  opinion,
 but  I  would  like  to  adopt  it  for  the
 time  being.

 “Amalgamation  of  two  or  more
 companies  is  a  familiar

 Se
 t  in

 company  law.  It  is  reso  to
 frequently  and  is  a  method  of  faci-
 ii  arrangements  and  compro
 mises  in  regard  to  companies  for
 reconstructing  them.  Legislation
 which  affects  such  amalgamation

 could,  therefore,  be  regarded  as
 legislation  in  respect  to  the  regu-
 latiow  of  trading  corporations  and
 will  fall  within  the  ambit  of  Entry

 48  in  List  I.

 Further.  by  recent  legislation,
 Parliament.  acting  under  Entry  52
 has  declared  the  iron  and  steel]  in-
 dustry  smongst  others  as  mm  in-
 dustry,  the  control  of  which  by
 the  Union  is  expedient  in  the  pub-
 lic  interest.  All  legislation,  there-
 fore.  in  relation  to  this  industry,
 including  legislation  which  pro-
 vides  for  the  amalgamation  of  two
 corporations  working  this  industry
 could  well  be  contended  to  be
 covered  by  Entry  52  in  the  List.
 Once  Parliament  has  declared  2
 particular  industry  to  be  of  the
 character  prescribed  in  Entry  52,
 Parliament  would  be  competent  to
 undertake  all]  legislation  whatso-
 ever  with  respect  tg  that  industry
 The  purpose  of  the  Entry  is,  on
 the  face  of  it,  to  enable  Parliament
 to  fashion  the  control  of  the  im-
 dustry  in  the  Union.  Legislation
 providing  for  the  amalgamation  of
 Corporations  engaged  in  carrying
 on  of  this  industry  would  be  the
 exercise  of  contro!  over  this  indus-
 try  by  the  Uniun  which  Item  52
 contemplates.”

 I  could  read  further.  But  that  I
 hivk  would  constitute  an  answer  to

 the  point  raised  by  the  hon.  Member.

 Shr{  V.  P.  Nayar:  There  is  also  an-
 other  aspect  of  the  question  which
 would  like  the  hon.  Minister  to  ex-
 plain.  How  does  he  get  over  the
 provisions  in  article  9  declaring  cer-
 tain  fundamental  rights?  Suppose,  for
 a  moment  I  am  an  investor  In  “Scob”.

 I  invest  my  money  i  the  hope  of  tak-
 ing  the  fortunes  and  also  prepared  to
 suffer  the  losses.  You  cannot  tmpose
 on  the  shareholder  a  condition  that  he
 should  be  a  shareholder  of  the  new
 company.  I  would  like  to  know  from
 the  hon.  Minister  whether  article  १9
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 would  not  apply  in  this  case.  If  un-
 der  stticle  19,  this  is  not  possible  them,
 we  cannot  pass  this  measure.

 Shri  T.  T.  Erisbnamachari:  Sir,  I
 can  assure  mry  hon.  friend  that  even
 the  remote  application  of  article  9())
 (f)  was  examined  and  the  opinion  of
 the  Attorney-General  is  that

 ite
 article

 9(l)  (f)  will  not  present  any  difficulty.

 Shri  V.  P.  Nayar:  What  about  (g)?
 That  also  will  apply.  I  am  sorry
 have  to  differ  from  the  Attorney-Gene-
 ral  in  this  matter.

 Shri  T.  T.  Krishnamachari:  The
 hon.  Member  has  a  right  to  differ  from
 the  Attorney-General.  He  does  not
 contemplate  it  will  apply

 Shri  V.  P.  Nayar:  This  measure
 will  infringe  the  provision  of  article

 rr  )  (g)  also.  How  can  we  get  over
 is?

 Mr.  Chairman:  So  far  as  this  ques-
 tion  is  concerned,  it  is  clear  that  hon.
 Member  and  the  House  have  already
 come  across  certain  cases  in  this  re-
 gard.  It  is  for  the  House  to  decide  whe-
 ther  this  measure  would  infringe  the
 provisions  of  the  Constitution.  It  is
 not  for  the  Chair  to  decide.  The
 House  will  no  doubt  take  this  cri-
 ticism  into  consideration.  When’  the
 hon.  Member  is  called  upon  to  speak
 he  can  urge  his  points  upon  the  House.

 Shri  V.  P.  Nayar:  I  raise  it  as  a
 point  of  order  for  you  to  decide.

 Mr.  Chairman:  There  is  no  point
 of  order  to  be-decided.  So  far  as  the
 practice  in  this  House  is  concerned,
 it  is  usually.  left  to  the  House  to  de-
 cide.  The  Chair  does  not  decide  this
 question.  When  the  hon.  Member  is

 called
 upon  to  speak,  he  can  urge  his

 point.

 Shri  V.  P.  Nayar:  My  contention  is
 this.  If  it  is  beyond  the  legislative
 competence  of  this  House  under  the
 provisions  of  the  Constitution.  what
 is  the  purpose  of  considering  this  Bill?

 Mr.  Chairman:  This  argument  can
 be  advanced  by  the  hon.  Member  when

 he  gets  an  opportunity  to  speak.  The
 House  can  decide  whether  it  is  with-
 in  its  competence  to  pass  this  mea-
 sure.

 st  Go  Mo  सोधी  (सागर)
 समाप्ति  महोदय,  आप  के  सामने  जो  बिल

 वेश  हुआ  हैं  उस  के  सम्बन्ध  में  मुझे  दो  चार

 बातें  निवेदन  करती  हें  ।  हमारे  मिनिस्टर

 साहब  ने  फरमाया  है  कि  दस  दोनों  सम्पत्तियों
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 के  मिल  जाने  से  आगे  सल  कर  के  सोहे

 नौए  इस्पात  की  ऐदावार  में  काफ़ी'  उ्य(ठा

 तरक्की  हो  जायगी  और  इन  कम्पनियों क्रो

 इकट्ठा  हो  जाने  की  वजह  से  इन  का  काम

 आसानी  से  चल  सकेगा  और  इन  को  और

 ज्यादा  पूर्व  मिल  सकेगी  तथा  सरकार  इन  को

 नयी  पूंजी  भी  देने  वाली  है।  ईत  सब  बातों  को

 सुन  कर  के  मुझे  दस  वात की  खुदी  है  कि

 हम  देहात  के  लोगों  को  आगे  बल  कर  के  लोहा
 काफ़ी  मिलने  लगेगा  ।  समाप्ति  महोदय,
 पिछले  पांच  साल  का  यह  अनुभव  हैँ  कि

 छोटे  के  सम्बन्ध  में  देहाती  लोगों  की  सब  से

 ज्यादा  दिक्कतें  हुई  हे  ।  में  खुद  अपनी  ara

 कहना  चाहता  हूं  कि  गाड़ी  के  खाली  टायर

 (Tyres)  ब्लैक  मार  कैट  में  चालीस  बीस

 रुपये  में  में  न ेखुद  लिए  हें  जिन  को  कंट्रोल  की

 कीमत  १८  रुपये  थी)  अब  यहां  १९  बहुत  से  बिल

 तो  हम  पास  कर  देते  हैँ  और  वजह  क़ायदे  बन

 जाते  हे  ।  लेकिन  जागे  चल  कर  के  उन्त  की

 जो  मंदा  यहां  पर  बताई  जाती  है,  वह  मंशा

 पूरी  होगी  यान  हीं  दोगी,  इस  के  बारे  में  मुझे
 सन्देह  हैं।  लेकिन  मिनिस्टर  साहब  फरमाते
 हैं,  इसलिए  में  इस  बात  को  मान  लेता  हूं
 बौर  उन  को  यह  अमलगेमेशन  करने  के  बारे  में

 धन्यवाद  देता  हूं  ।

 एक  दूसरी  बात  जो  मुझे  कानों  हैँ  वह

 यह  हैँ  कि  हज  दोनों  कम्पनियों  के  दायरों

 (Shares)  के  तबादले  के  कारे  में  जो

 स्लो  (Ratio)  देरी  कमीशन  =  (Tariff
 Commission  )  ने  मुक़र्रर  की  हैं,  उस  को

 हमारी  सरकार  ने  जैसे  काँसा  चुप  चाप

 मान  लिया  है  -  सभापति  महोदय,  आप

 हस  बात  की  खरहरा  अपना  ध्यान  जाकंषित

 करें  तो  में  आप  को  टैरिफ  कमी दान  की  रिपोर्ट  से

 आंकड़ें  बतलाऊँ।  उस  से  आप  को  यह  साफ़

 मालूम  हो  जायगा  कि  यह  जो  हमारी  बंगाल

 स्टील  कंपनी  है  उस  के  जो  मिट्टी  शेयर-
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 होल्डर्स  (Ordinary  shareholders)

 हैं  उन  के  साथ  उस  टैरिफ  कमीशन

 ने  एक  बढ़त  बड़ी  बेइंसाफ़ी  की  है  |  में  आप

 को  बतलाऊं  कि  यह  जो  कम्पनियां  हैं
 एक  इंडियन  कम्पनी  और  दूसरी  स्टील  कम्पनी

 इन  में  प्रायः  जो  पूजी  है  वह  एक  सी  लगी

 हुई  है  ।  इंडियन  कम्पनी  की  पूजो  भार  करोड

 ५०  लाख  रुपये  हूँ  और  स्टील  कम्पनी  की

 ४  करोड़  ४८  लाख  रुपये  है,  थाती  बराबर

 है

 अब  आप  देखिये  इंडियन  कम्पनी  के

 ऊपर  यानी  जिस  में  यह  कम्पनी  मिलाई

 जा  रही  है  वह  बड़ी  कम्पनी  जिस  को  दोनों

 को  मिला  कर  के  एक  कम्पनी  बनने  वाली

 है,  उस  कम्पनी  के  लिये  डीलक्स  (Deben-

 tures)  एक  करोड़  ५८  लाख  के  हूं,  गौर

 प्रेस  होरस  (preference  shares)

 डेढ़  करोड़  रुपये  के  हें  जौर  आर्टिलरी  दोयसें

 (Ordinary  Shares)  २५  लाख  और

 बावन  हजार  के  हें  i  इत  तोतों  में  चार

 करोड़  ४९  लाख  की  पूंजी  है,  उस  में  प्रीफरेंस

 शेयर  एक  लाख  बीस  हजार  के  हैं  और  बत्तीस

 लाख  ९८  हजार  के  आफिसरों  शोयसे  हें  ।

 अब  इन  आडि नरी  दोयम  में  आप  देखिये  कि

 जो  कम्पनी  मिलायी  जा  रहो  हूँ  उस  कम्पनी

 में.  आयात  एन्ड  स्टील  कम्पनी  का  बहुत
 ज्यादा  हिस्सा  हैँ,  दत्त  के तीन  लाख  छ:  हजा२

 हिस्से  इंडियन  कम्पनी  में  हें  और  १२  लाख

 २०  हजार  स्टील  कम्पनी  में  हैजा  सिलाई

 लागे  वाली  है  ।  अब  आप  देखिये  कि

 इंश्योरेंस  कम्पनीज  में  जो  बारह  लाख  बीस

 हजार  के  होर्स  है,  उत  के  अलावा  छोटे  छोते

 आदमियों  को  भी  पूंजी  मिली  हुई  रहती  हैं  ।

 इस  तरह  आप  देखेंगे  कि  पृ  जी  वाले  आदर्शों
 के  बारह  लाख  बीस  हजार  के  शेयर  हैं,  लेकि

 इस  के  अलावा  एक  करोड़  रुपये  को  पूंजी

 इंश्योरेंस  कंपनी  की  लगी  हुई  है  t  इस
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 [  श्री  के०  सी०  सोनिया  )

 वक्‍त  यह  जो  मिलाई  जाने  बाली  कम्पनी

 है,  उस  में  एक  लाख  से  ज्यादा  के  हिस्से

 इंडियन  कम्पनी  के  हैं  -  इंडियन  कम्पनी

 में  जो  कम्पनी  मिलाई  जा  २ही  हैं,  और  दोनों

 को  मिला  कर  के  जो  कम्फेकी  बनाया  जा  रही

 है,  उस  में  मिलाई  जाने  वालो  कम्पनी  में

 ' विदेशी  लोगों  की  अपेक्षा  हिखुस्तान्यों  के

 झेय्से  ज्यादा  हें  और  हिंदुस्तानियों  के  उस  में

 आवंटी  कैसे  हें  और  जिन  शेरों  को  हेम

 ने  अपने  कलम  के;  एक  नोक  से  दस  क ेआठ  कर

 दिये  यानी  सौ  रुपये  के  शेड्स  अस्सी  रुपये

 के  हो  गये  ऐसाक्यों  किया  गया,  मुझे  इस

 को  कोई  वजह  नहीं  मालूम  हती  है  ।

 टैरिफ  किशन  ते  अपनी  शिपि  में

 बह  बतलाया  है  कि  ईबिवटी  वैल्यू

 {equity  value)  जो  हूँ  वह  किसी

 काम  की  नहीं  हैं।  झीव्यटी  वैल्यू  के  धुताविक़

 हम  कीमत  त्व  नहीं  बरते  हैं  |  कीमत

 हम  इस  दत  पर  तथ  करते  है  कि  आयरन

 फ्लड  स्टील  कम्पनी  का  डिविडेंड  (Dividend
 कितना  हैं  और  इंडीज4  कम्पनी  का  डिविडेंड

 कितना  है।  अगर  आप  सन्‌  ५१  के

 डिविडेंड  देखें  तो  आप  पायेंगे  कि  दोनों

 कम्पनियों  में  प्राय:  एक  से  डिविडेंड  हें  ।

 फिर  यह  नहीं  मालूम  होता  कि  जब  दिनों  में

 से  कोई  कम्पनी  बिक  नहीं  रही  है,  दोनों  आपस

 में  मिल  रही  हें  तो  फिर  -पिनरी

 बोयर  वालों  को  क्‍यों  नुक़सान  पहुंचाया  जाय

 मौर  दहन  गरीब  लोगों  के बेघस  दस  Fo  से  माठ

 करने  का  कोई  सब+  मुझे  नहीं  मालूम  होता

 है।  टैरिफ  कमीशन  ने  जो  बात  वही  है
 उस  बात  को  आखें  मीच  कर  जेसे  का  लंबा

 मंजूर  कर  लेना  हैं;  इ  के  सीधा  मुझे  कोई

 wre  नहीं  मालूम  होती  हूँ  कि  ऐसा

 « थाछ़िर  zat  किया  गया  है.  गस  ऐसा
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 इसलिये  किया  गया  है  कि  टैरिफ  कमीशन

 कपड़े  ऐक्सपर्ट  लोगों  की  बाड़ी  हैं,  लेकिन

 ऐक्सपर्ट  लोग  आप  जाप्ते  ही  हैं  कि  वह  सिर्फ़

 अपना  और  बड़े  बड़े  लागों  के  स्वाय  को  देखना

 ही  जानते  हैं,  उन्हें  मालूम  नहीं  है  कि  हमारे

 गरीब  लोगों  के  साथ  ६-1:  में  कितनी  बड़ी

 बेइंसाफ़ी  होती  है।  इसलिये  में  मिनिस्टर

 साहब  से  इस  बात  को  जिनको  करूंगा  के  वह  इन

 गरीब  शेवरहील्डस्स  के  स्वार्थों  की  रक्षा  करें

 ऊब  आप  चार  करोड़  की  पूंजी  में  से  ढाई

 करोड़  को  पुजो  जेसे  को  तैसी  सौ  के  हिस्से

 सौ  में  देते  रहे,  तो  फिर  मह  जे!  छोटे  चोथ  वाले

 थोड़े  आदमी  बच  रहते  हूँ  र्त्त  थोड़े  से  आद-

 मियां  को  दस,  बारह  लाख  आदमियों  के

 जिन  के  दस,  दस,  रूपये  के  शैय-स  हैं  और

 जी  सारी  पृजी  सवा  करोड़  के  करीब  होगी
 उन  के  हिस्सों  को  क्यों  आप  घटा  कर  उन  को

 आमदनी  को  दम  कर  रहे  हैँ,  इस  बात  पर  आप

 जरा  सहागुषमूतिपू रक  विचार  करें

 तीसरी  बात  यह  हूँ  कि  आप  का

 आर्डिनेंस  तो  पहले  हो  गया  है  और  उस  आईिवेंस

 के  मुताबिक  अगर  हिस्सों  में  तब दी  हो

 गई  हूँ  तो  आज  इस  बात  के  कहने  से  कोई

 विद्वेष  फ़ायदा  नहीं  होता,  बपौती  जो  कमी

 आप  ने  कर  दो  है,  उस  कमी  को  अब  आप

 कैसे  वापिस  लेंगे,  यह  बाल  समझ  में  नहीं
 आते  है।  अन्त  में  में  आप  से  यहाँ  आर्थिक

 करूंगा  कि  आप  मेहरबानी  कर  के  इन  आख़िरी

 शेयर  बालों  के  लिये  जो  आप  ने  आठ  और  दस  |
 का  शो  खंभा  है  उस  पर  आप  फिर

 विचार  करें  और  अगर  आप  समझें  कि

 उस  में  कोई  ज्यादा  नुकसान  नहीं  हूं  तो  आप

 उन  लोगों  की  भी  जैसी  कि  आप ने  प्रेजेंस

 शेयर  बालों  को  जैसे  का  तैसा  हिस्सा

 दिया  हूं  उठती  के  मुताबिक  आप  इन  आडि नरी

 शेयर,  होलडरों  को  भी  जैसे  का  तैसा
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 'हिस्सा  दे  जिस  से  उन  शरीय  लोगों  का  पेट  न

 कटे।  बत  मुझे  सिर्फ  इतना  दही  दर्ज  करता  है।

 Shrimati  Rend  Chakravartty  (Ba-
 sirhat):  May  we  ask  cectain  clarif-
 cations  of  the  hon.  Minister?

 Mr.  Chairman:  Yes,  certainly.

 Sbrim2ai  Netw  Chakravartty;  Could
 the  hos,  Minister  tell  us  what  are
 the  terins  of  interest  for  the  Indian  as
 well  as  the  foreign  loans  which  have
 been  decided  upan?

 Secondly,  what  are  the  conditions
 for  the  repayment  of  these  loans?

 The  third  is:  is  there  any  commit-
 ment  that  the  repayment  of  the  loan
 depends  on  the  company  being  allow-
 ed  to  increase  the  retention  price  of
 steel?

 Fourthly,  could  we  have  an  idea
 as  to  whether  there  is  any  condition
 imposed,  in  the

 negouations
 which

 are  going  on  with  the  World  Bank
 regarding  restricting  the  purchases

 ce  are  going  to  be  made  from  the

 And  lastly,  could  we  have  any  sort
 of  inkling  as  to  the  contract  between
 the  Jnternational  Bank,  India  and
 the  company?

 Shri  K.  K.  Basu  (Diamond  Har-
 bour):  I  want  to  ask  for  some  in-
 formation.

 Mr.  Chairman:  About  four  or  five
 questions  have  been  put  by  one  hon.
 Member.  And  now  Mr.  Basu  wants
 to  ask  some  more  questions.  It  would
 be  better  if  all  the  Questions  are
 Passed  on  to  the  hon.  Minister  so
 that  8४  fully  reply  may  be  given  by
 him.

 8hri  T.  TT,  Krishnamachari:  I  do
 not  know  whether  she  wants  to  make
 a  speech.  If  she  wants  the  informa-
 tion  I  can  answer  those  questions  just
 now.

 The  terms  of  the  agreement  of  the
 loan  are  not  yet  finalised.  So  I  can-
 not  telk  with  any  precision  the  ques
 tion  of  interest:  Normally  the  World
 Bank  loans  carry  about  four’  and

 a@  Quarter  or  four,and  a  half  per  cent.

 Shrimsti  Renu  Chakravartty:  In-
 come-tax  free?

 Shri  T.  T.  Krishnamachsri:  You
 mean  the  interest?  Well,  the  interest  ls
 3  Matter  between  the  G  nd
 the  World  Bank.  it  nothing  to
 do  with  the  company.  Normally,  as

 4i¢  Pad
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 I  said,  it  Is  four  and  a  quarter  or  in
 some  cases  four  and  a  half  peg  cent.
 I  do  not  know  what  It  will  work  out
 to,

 \
 The  other  poiat  was—I  will  corus

 do  the  last  point,  namely  whether
 there  are  any  conditions  Yregarding
 the  purchase  of  equipment.  There
 are  no  conditions  at  all.  They  pro-
 vide  the  exchange  that  ia  wanted.  If
 you  want  French  exchange  or  anything
 iike  that,  they  will  provide  it.  So  there
 are  no  conditions  at  all  with  regard
 to  equipment.  !

 The  third  point,  I  think,  was  whe-
 ther  there  is  any  restriction  cegerrd-
 ing  the  raising  of  prices  of  steel.  It
 is  a  matter  for  Government,  and  the
 World  Bank  cannot  say  that  the
 prices  should  be  raised.

 There  were  two  other  Questions.

 Shrimati  Renu  Chakravartty:  Are
 there  any  guarantees  to  the  company
 being  allowed  to  incxgease’  the  price
 of  steel

 Shri  T.  T.  Krishmnamaehari:  It  is  a
 matter  of  arrangement  between  Gow
 ernment  and  the  company,  and  the
 Government  do  not.  propose  to  pro-
 mise  any  increase  in  the  retail  prices,
 unless  it  be  that  the  costs  mount  up.
 If,  when  they  start  producing  ४७
 additional  interest  is  something  waich
 has  got  to  be  taken  into  account,
 perhaps  the  Taritf  Commission  will
 examine  it  at  that  time.  The  retes-
 tion  price  is  merely  a  matter  of  costs,
 and  Government  are  giving  no  gua-

 rantees  with  regard  to  that.  But  at
 ine  same  time,  actually,  it  will  have
 to  be  examined.  Very  possibly  the
 capital  cummitment  370  the  interest
 they  have  to  bear  might,  unless  tke
 production  goes  on  pari  passu,  de-
 come  8  burden.  It  is  a  possibility.
 But  it  might  not  be  if  production
 takes  place  according  to  expectations.

 Is  there  any  other  questiou?

 Shrimati  Bena  Chakravarty:
 There  was  one.  You  could  not  give
 us  the  terms  of  interest  for  the
 foceign  lean.  But  you  could  give  us

 a
 terms  of  interest  for  the  Indian

 oan.

 Shri  T.  Krishbnamachari
 loan,  we  have  given  Ra.  five  crores.
 That  ls  an  ordinary  Governmaat  loan
 which  would  carry  four  and  a  baif
 per  cent.  interest.

 Shri  A.  C  Gaha:  That  Rs,  five  crores
 bas  already  been  given?
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 Sbri  T.  T.  Krisbnamacbari:  The
 entire  dmount  is  not  taken  up.  It
 wil  carry  normally  four  and  a  half
 per  cent.  interest.  payable  as  and
 when  Government  wants  it.  Very
 possibly  Government  will  give  them
 some  time  according  to  the  exigencies.
 So  far  as  further  loans  are  concerned
 -—we  have  granted  them  Rs.  one  and
 #  half  or  Rs.  two  crores—as  regards
 tre  other  thing  that  we  propoge  to
 advance  them,  tbe  amount  will  be  de-
 termined  by  the  shortfall  between  the
 needs  they  have  and  the  resources
 available  and  the  amount  the  Inter-
 national  Bank  would  give.  It  may
 be  Rs.  nine  to  ten  crores.

 Shri  K.  &  Basu;  I  want  to  know
 what  happens  to  the  managing  agency
 agreement  with  Martin  &  Burns.
 What  happens  to  them  after  the
 merger’?  Will  they  continue  to  be
 the  managing  agents  under  a  new
 term  or  will  the  terms  of  the  Indian
 Iron  and  Steel  Company  or  of  the
 Steel  Corpus  tion  be  accepted?

 Sbri  T.  T.  Krishnamachari:  The
 answer  is  quite  simple  What  is  hap-
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 pening  is  that  the  is  deing
 transferred  on  to  the  Tron  and
 Steel  Company.  Whoever  was  mnansg-
 ing  the  Indian  Iron  and  Stee]  Com
 pany  will  manage  It.  The  terms  and
 conditions  of  the  Indian  Iron  and
 Steel  Company  would  continue  in
 respect  of  the  amalgamated  company.

 5  P.M.

 Shri  K.  EK.  Basa:  I  want  to  know
 whetber  it  should  be  deemed  that
 the  new  Managing  Ag  Agreemen
 entered  into  will  be  under  the  old
 terms  as  was  between  the  Indian  Iron
 &  Steel  Co.  and  or  with  the  Steel  Cor-
 poration  of  Bengel?

 Shri  T.  T.  Kriahnamachar!:  What  I
 said  precisely  was  that  the  positlon
 of  the  Managing  Agents  एकिन
 the  Indian  Iron  Steel  Co.  remains
 unaltered.

 The  House  then  adjourned  ll  6
 Quarter  to  Eleven  of  the  Ctock  on
 Monday,  the  8th  December,  1952.


